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The Lok Sabha met at
Eleven of the Clock

(MR. SPEAKER in the Chair)

st 7w fawig qrama o gwmy S,
% o g™ AT Argar g aifaaide
#Y feezd 7 aftar MNfaa $T fgar a7 §7

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, is it a terrorist infested
area ?

weaw wgiag ;. AN, o0&y #1E QA
A 1A AQ ar@ ga Aifa, i
gIAT ATIAT § 1 W FARA AMA Y
g a1z ag 1€ wgafagl & a= T
g nha swrewr 1 A9 gET F ag
qroar #3F § ST A far g FW@
grantag Aff @ & @ F w3
LI

st T faeng qgam o Arawr Far
g g ?

wemer ARNE : AW W€ g A
g1 g YW E fo fug® e w77
& fa¥ qqF FIOwT A9T qEA &7 T

% fad fear srar &, o L@k Qo
a9 & w79

&Y TW fam@ amEE . wsag S,
AIGFT AW G Fi@l q7 § | A7y ArfRE
Iz qraT 7 9T § 1 AY 31 fF AT Awa7
7 9T & A | wgr fF 7 AvAC 9T Ay
w1 g%, Faife fafaezz w1dz @)1
AFIT Y AW AEY IFAT | T Y &7
qiq ZZT AT §, IgIA *gr f& AT qax
1 & &3 a% & w91 | Fg qa7 fF A
AtaT | 3% AN a1 gwy Twlay e
At &) arEr sy § o fafasze & ma
& a1 a0 flo &1 ®ar g ? ang gH
feafag w7 AfaY ar afeardiz &1 G
w7 &fay |

qww wPIw . @ s ane
agi g

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
No gate has been earmarked for any Minis-
wer.

I do not know how he says that ?
st T fasm@ qraam - Far qRwW

273N & A9 qT guIAE AEY
AT FFY |°** (AN |
yegw  wEEW ;A9 €@ AT
q @I
(sawwT)
&t Tw famw e ;g9 agw

SR
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Wt TwAT W qEqe S,
LT AESTEIT AT AT F%aT

Fegw WRAW : HT JT JT A
Mo 1 qza 2 A & qriy g
FIAET g2 g |

=t T famre qEar o TE 0

(saasm)

st szq fagrdY aradwy @ Heqar W,
FAT AT IF a® A7 AMAH AT FA
|7 gIAT FT =ATT g2 F AraaAr ?
AGH ZQTH T QU A &7 fzar 3
AR Agmw 2 g E

(3qqqT)

Jeay wgiag ;- 7 A1 A1 oHTE Ay
gwxE g1 oy fay gz I F7
WE

i JtEw fazrdt araday o seger o,
mag U g g I F AT ATTET o0
qar F31 &1

sege wEHiw : wAr A AifvT 1 &g
W oamad @ wrd # A &% A §

st 2w fagr & ¢ sremey A
9T} O& THoUAQUo &Y 91q 7Y fzar
AT | ATk HITRIT AIF H FE ur
q®AY 1 FA AT FgA 5 qHoe 1
gl A1 GFAT |

qeTW WEEW : QAT AT FW §
T FAT |

&t TR fam@ a@EA - §9 AT T
Y Al w1 FAT W g9 FA 2 A0
qHodlo &, AT FAX TA1 NfAT zW
w1 A ® JIT § 1 AfF gAY,
% g&ar §, fafaees a0 avar &)

(=awwT™)

JULY 27, 1984

Oral Answers 4

AoqR TR G411 AT FT QG
Fer T Wy

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, I do understand your securi'y
arrangements on the visitors, but what
about us, the MPs ?

yeawy wNEW - F 477 AT HIAT
134T 7,

(ST

yegw wgieg @ § A1 H9F qq
AL g, AT 419 HIF 9T AN ®TAT
g &, 3z & y9% 1T A0 £ A AT )

o T {aq qraqm: q9F FIT
s agt 2, wfrai g mm oadf &
FIET ME JAFAr 3, FAfwA gAwd
qWE H9T AT TA AT 9T qE AT
aFdr 81

AeaW wFAW : ST AFA F Al
1741 2557 0 § q9dt A qqarg
AT G F |

T K QA G, H AT gT QU AF
Tz 9T 319 AL AL XK | AN ALY
F I F (xaY &7 qar g1, fF£A7 F71 qar
A 2t | AT greAT A Far fE 4@
AFr ? §Y 99 w1 & @IS @y
FIAE A W gEIR A1 Ar§ €, g
g1 913w F wATe Af®T FIF § 1 gwrwr
Far faazar § a1z ¥ Sfwa w3@ §,
TFE FAT AFAIE 3 |

AT FI1E TAY FIA Y AT AT A
FATH A, JRIGT AAT ZA | AN A
ard § @ IR g FIA | AW @
Foz garr, IA% fad q@ ez § 1 9AET
RS A qA6T § A® FT W
FAr FFX 47T F4Y
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sft T faena arawE oY Frar A0E,
g F1fAY, Afeq qu q1. F fad Fer=ie

g

HeUW WEIT : ATAT AL AT HIF
§, qioe g1 @ ara faoe adY & 4 &7

feg yammwr § 7
(caaeT)

st garw nn® : faagifedn 37 -
Hzg 71 &, fraT @ 1 &FJ ¥ fxaz
¥ ad) @1 g¥ 3 &, qg AFAATH AT gH
FqAT I |

(FaaTA)

weow AgEa ;. AWl A gR agt LK
F a1 a1 faar, §aE a1 T QM ?

o) |t swae ¢ S o faFarfed
gradzg 3§ faA®r STIET TIAR A
A S gufer & #eaw q W9
g afag

weae w@ey ;- & AW g W
gadt 1f @ § a1 g $TET

o}t gal AUAT  EATD AR Al
qe @iy fF a1 AAHEE § faaaT
FIaFT QAR N, AR g AT |

weq@ WEIEA ; QAW ST, AT OATR
Fg1, I9F1 gA foar | 9 HAT F1g
w1 § A G FT A, AT AIGEY qEEHAT

FTET |

sl TSHE NEE T ;. JIARIT 3

Arge Az § A & I
(saaa)
weqet WPAT ;. AT I3 ACT |

(TqREVT)

_SRAVANA §, 1906 (SAKA)
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weaw wgiaa ;. ¥ wg fori s o0
FHY 2, 2T FT N | ag ATIHTA A9F
g fakr & fect e & Fe af & 1

ORAL ANSWERS TO QUESTIONS

Export of Engineering Goods to Afrlc;
and West Asia

*81. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be pleased
to state :

(a) the reasons for failure in 1983-84
in boosting exports of engineering goods to
Africa and sustain its market in West Asia
despite elaborate arrangements made by both
Government and industry to provide incen-
tives and promotional support; and

(b) the stops being taken to improve
the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Exports
of engineering goods to Africa are estimated
to have increased from Rs. 185 crores in
1983-84. Similarly, exports to West Asia
are estimated to have increased from Rs.
265 crores in 1982-83 to Rs. 270 crores in
1983-84,

(b) Some of the measures undertaken
and being taken ralate to continuation and
enlargement of the International Price Re-
imbursement Scheme 1981, intensive market-
ing efforts in the major markets of Africa
and West Asia by visits of Indian export
promotion delegations and juvitation to
buyers delegations, and participation in im-
portant Trade Fairs in the region.

SHRI K. RAMAMURTHY : Mr.
Speaker, Sir, the first part of my question is
—the reason for failure in 1983-84 in not
achieving the target of estimated exports in
the matter of engineering products, But
here, I find the Ministry has given the esti-
mated figure of Rs. 265 crores in 1982-83
and Rs. 270 crores in 1983-84 for West Asian
countries. In spite of the very moderate
increase of Rs. 5 crores in the estimate for
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1943-84 in the matter of West Asian coun-
tries, I would like to know from the hon.
Minister, through you, whether this target
has been achieved in 1982 83 or 1983-84 in
respect of African countries as well as West
Asian countries. That should form part of
the reply in respect of part (a) of my
question.

SHRI NIHAR RANJAN LASKAR :If
1 may state some facts, I think the hon.
Member will be happy to know that in 1979-
80 our ecxport to West Asia was of Rs,
175.83 crores. In 1980-81 it was of Rs.
193.7 crores. In 1981-82 it was of Rs. 275 66
crores, In J982 83 it was of Rs. 265 crorcs.
In 1983-84 it was «f Rs. 270 crores.

SHRI K RAMAMURTHY : This is
only the estimate. 1 want to koow the
actuals, Are these estimates or the actuals ?

THE MINISTER OF ' COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRATAP
SINGH) : It is not just an estimate. These
are provisional figures which have come
from the D.G,C 1

SHRI K. RAMAMURTHY : Well, that
is only the estimate.

1 have been given \ery rcutine reply
about the exchange of delegations, organis-
ing of the buyer-seller meets and also atien
ding the trade fair exhibition in respective
countries In the ‘“‘Business Standerd™ it
has appeared that in view of the Engincering
Export Promotion Council’'s view. African
countries want deferred payment. They also
want enlargement of the International Price
Re-imbursement Scheme of 1981. | would
like to know from the hon. Minister
whether these two points of the African
countries have been considered by the Minis-
try. 1 would also likc to know how many
delegations have attended so far—i.e, dele-
gations from the Engineering Export Promo-
tion Council or a1y other Council in African
countries and vice versa - from the African
countries to our country and also the Trade
Fair Authorities or both the countries. 1
would like to khow from the hon. Minister
how many buyers and sellers meets have
been organised by both the countries —
#ﬁa as well as our country and how many

JULY 27, 1984
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delegates have participate. The delegations
merrily want to go only 1o the West
European countries and not to the African
countries.

SHRI VISHWANATH PRATAP SINGH
Regarding IPRS the hon. Member will be
happy to know that it has been extended to
vanadium, & chromes and rertain more mill
steel items have been included. There was
a stage when it was feared that IPRS may
be dried up in resources, He will be happy
to know that arrangements of resources have
been made on stable basis  That will sup-
port our engioeering exports, In so far as
deferred payment is concerned, that is the
main problem in Africa, because there are
problems of payments and many of our com-
petitors are able to supply on credit, We
are not a capital exporting country, So,
that is the problem with us. Yet within our
limits Exim bank has made provision in
certain countries of giving credit to the
suppliers,

Regarding delegations, 1 have a list. I
would pass that on to the Member,

SHRI EDUARDO FALEIRO : This ex-
port figure of Rs. 100 and odd crores for the
entire  continent of Africa is extremely
meagre and very unsatisfactory. Our rela-
tions at political level are so good. This is
not reflecied at the trade level. There may
be question of payment by some African
countries. But there are some other coun-
tries which are extremely rich and very well
off to-day. The per capita income in Came-
roon for instance is higher than many
Western Europcan countries. Is the hLon,
Minister aware that West European concerns
— multi nationals are under-cutting our
effort 10 improve trade in these countries
When Tata trucks and buses were exported
to Kenya, there was a campaign from West
European countries that these were second
hand and, therefore, these were being sold
at a cheaper rate, What effort is the Govern.
ment making to counter the effort of the
Western Multi-nationals to keep us out of
the African markets and what effort is the
Government making to improve our technical
assistance to these countries ? We must show
by deecds what we preach by words. i..
friendship and cooperation with the African
couatries.
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SHRI VISHWANATH PRATAP
SINGH : Sir, I have just now said that the
main problem in the African countries is
<.payment”, And what hon. Member has
mentioned about our. competitors, multi-
pationals and others who are coming, we
may have 1o find finaacial strength to give
credit facilities. Now much of our payment
is locked up. For instance, Sudan is the
old case. Nigeria which is a rich country
recently had gone into trouble in the pay-
ment problem. And also because of the oil
export prices going down, it further deterio-
rated the situation.

So, we may get something and ihere is
no problem in extending trade to these coun-
tries. But they say, you have the deferted
payment. If we do not get back payment,
what is the sense of trade ? But the hon,
Member . is rightly concerned and it is the
area of long-term concern for us and we
should while seeing our commercial interests,
continue our thrusts and these thrusts are
being made as mentioned by my colleague
* alroady.

st & . fag : asAer WA, ANH
wgrai & arg 91 yge ufwar § garw
QFEIE QT § q% IAIGAGT AL @
2 | anre gEEAE SAwA s HAwa ') £
Ze Gt & mifefadwa av s o o
F@ 9479 § IA% aravqg 1 82-83
7 265 FOE @I § A< 83-84 * 270
FUT W & | $99  qiF ®UT FT 3fg
gE & & swrAar wigm f& g fqafon
€W F1 82-83 1 A1 taq wrsy dt,
83-84 ¥ 3 wigdw ¥ wf afeadq
gm g ?afe gar § @ feqd sfawa
g

ot faswaq warq fgg . saq
qredw & afcadw oy gair & A feaa
gard @% HiFT W AWT WG

. % |

¥y aeeTT & wrafeal % st
qv sfaww

*82, st TATWATT WrENt ¢ v few
Wt qg qI F v v v

SRAVANA 3§, 1906 (BAKA)

Oral Answers 10

(¥) wrag aw § & awwme 3
T GIEIT AT JAraAl A owdl 9%
sfage & faqr § ;

(@) afz g, @ a1 ag sfacw
uaarr sfafraa, (963 F gt &
wIgteags & fag savas 937 X fafea
& gEaw § W 9F far g A

() afg gi,ar @7 @ Afg ¥

Trsrarer fafaaw &1 IedgT Agt gar
29
o !

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
S.M. KRISHNA) : (a) to ,(c) A Statemeot
is laid on the Table of the House.

Statement

On  3rd January 1984 all Ministries
Departments of  the Governments
of India were advised as a part of
anti-inflatiopary measucs not to fill up
existing .vacancies till 30th September 1984,
except where recruitment action had already
been taken before the date of issue of these
o-ders. Since these measures were taken to
tide over a difficult situation, it was felt that
no category of posts should generally be
cxempted from the ban. However, it has
been decided that the ban on filling up of
posts would not apply to vacancies to be
filled up on compassionate grounds, by
hadicapped persons, by re-deployment of
surplus personnel and to the vacancies to

be filled up purely by promotion in terms .

of the relevant recruitment rules provided
the resultant vacancy in the lowest level
of the cadre is not filled up during the
period of ban orders. The ban also does
not apply to vacancies caused by chaageover
of incumbents in the case of posts held om
deputation tenure and vacancies to be filled
up by deputation transfer in accordance
with the recruitment rules, provided the
resultant vacancy in the chain in the parent
Department/cadre is kept vacant till the ban
is lifted. The Hindi posts in the grade of
Rs.550-800 and above under the Central
Secretariat Official Language Service are
filled, by and large, by promotion from
the lower grades or by tramsfer on

ru

—V u
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deputation. Therefore, there is, to this
extent no difficulty in filling up of vacancies
in thesc grades. Many of the vacancies to
which direct recruitment is also made have
alrcady been intimated to the recruiting
agencies, i.e., the Staff Selection Commission
the Union Public Service Commission by the
Cadre Controlling Authority, the Department
of Official Language, before 3rd January
1984. In such cases since the recruitment
action had already been taken before the
date of issue of orders by the Ministry of
Finance, there would be no difficulty also in
filling up vacancies to that extent,

st TIAATT WMENT . FFE HAA,
gz T INIST TW A F AW qEqA
fegr 71 § g9 & F1§ WL TG AW

§ adi sidt | #x ag7 WIF AE q@T
qr

st wew fagrdt ardE ;A9 qTE
ar% 9feg, @ee & 9w ¥ a7 afeq

A TRrEATe qreen - & areqer Ay
qar g, ez A|ar g o A9 qEIE
AT g, qITT FT FHT F AT F
FAT

wegw WA . qro9Er W@, A
gug faar §, oq ag +g@ & wewsz av
& gumar § W #T 97 IJZ FEA 8 Al
at & aumar g gt

ot vmrEAIr meet - #F ag 9%
g1 987 a1 f& uaarer sfafaas 1963
g az § oiftd gar 91 AT WA
quT9d 1967 ® fFar mav & asd
grETdr AFfat ¥ wdt 97 afaw @
Tw1az g, Afwa ey afufraw 1963
#1 arer 3 (3) faa® 14 sserg &
IA@ § IAFT FAT q7g2 Y 2 g+t &)z
AT AT & | famet F7ar 77 faAga
q72e{ §, 39 &1 F TF  Ag @Far |
TIFT & AT THT INC FT qFF §

afss. sz i dedm mewar afafy

JULY 2V, 1984
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mat ¢ afr gww 3 s@r Wi ¢ fw
arefaee agY §, agwiew agl & afac
®as T F §F 10 g, fgedy & ag
&1 1 &1 & ag syaar wgar g f& g
TR & KT ¥ fag T wdafeal
IET T I 9T 0 q9¥ ghaEg
a7 7T § ? afz & G 9w oHT FTAT
=8 Afefagw & ar  ang s ar
THHT IJeATT FIAT A5Y & 9

AW AEITT ;NI 79T ey
gaafea g g

SHRI S M. KRISHNA : Sir, in the
statement I have spelt out as to when the
ban on fresh recruitment has come into force
and all the details are given there. The
Department of Official Languages have
finalised the Central Secretariat  Official
Language Services in accordance with the
rules  framed thereto The foliowing’
Categories of posts have been Introduced. . .

SHRI RAM AVTAR SHASTRI : I bave
not asked that.

SHRI S.M.KRISHNA : These are the
details that the hon. Member wanted, |
am trying to be spasht.

SHRI RAM AVTAR SHASTRI : Why
are you violating Section 33 of the Official
Languages Act, 19637 My question is only
this.

SHRI ATAL BIHARI VAJPAYEE : A
very pertinent question.

SHRI S M, KRISHNA : We are not
violating any provision. All that we are
trying to do is to contain inflationary
trends in the economy. We have been
compelled by circumstances to enforce
certain economy measures. This is a part
of such an exercise,

it TrTEAATT TeW ¢ srere wElEw,
TR AT A71T Ad) ag famr §

U WEANT qI8 ;g AG) 7 U
(sawer)
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s TR e . gA $Y g ®

¥ & wr qgi FT @7 91, I W AT |

aforsr qar qfa fawm s (ot
fasamry waq fag) : w7997, g7 @R 4,
THE g g 7.

(zowmra)

st IW@AIT e o gt  aFar 2,
FuRerd #1 3 fad g qE F
| &) g1 ) a9 <fag AT gugnd
F1 & @y uswer & afafqaa 5y
frmifrafa & gn M g8 7 @ &, 341
FIAT F 1A 9 FY o7 ¥ arzfaee
AT ATAIE T A F QA FAT A
14 rzEFg AG &1 TR & JU AAAT
az a1 f& 919 I9FT FIareg, (U AL
FIAW & a1 177 &1 Ieq97 39 & |

[ I AAA qE g, AT TAX
famr & f5 aaife, ag faua frorasr d
ff 931 & 9 MT 9T AT AT ATFFA
et 73, fagar safaaal g wEg
go snafagal & g : fagisd i WA
Frq avey (rfagay aqr gnq w4 faaat
1 wal & wyq17 fagg &1 7 queAafa
grawd S grdr ffEaan g oA
gt gl 1 e zaR faer g 5 faasy
gzt fEdY awg ¥ sad fengdHz 7 50
g oafer  aedlg &1 s g fe
FAFr FIEQ WA F faar se
fasain ar sqAT sg 9X €1 ¥ ag
9B WIEAT g A wragaaaw g fs
FamuAr foqr & S 9 W qE
FHQ T, IAH F 36 FAR T R
fggeam & get sr fr vk }, Forma
A g T AR GE fagre F AT § )

T% wPTtT TR TG ETeT T8
2
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st IMEAR et ;U wasT
9 9T, ag AU ATET § | FAIR faz
F sawifaal grar geqr @i feedr &1
g ATRA-ATF IT% JQ faq a8 § 1 A7
Fgd & fr fagre arsitatc ¥ vz & 5
qg WIXT TAIFIT T AZHAT § | sqaeqT
ag I § N AT AFQ Y frar a9z
ger feg oIy &, 379 o yfasar 1 &
AT & 36 gaArT @Y &1 ¥ gRIr ?
AT Y ITIT & 3FT @A WA a1
IAFT A7 fFaY atg § AFQ § wasd
FTAN ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) :Sir, 1 would
like to clarify one point which the hon.
Member referred to and my colleague also
referred to. It is not the intention to stand in
the way of official Languages Department to
discharge their statutory obligations. If the
hon, Member looks to the last part of the
statement he would find that so far
as the Official Languages Department is
conserned he is a seasoned member and
he knows that also-as we have stated in the
statement, the ban will not be effected so
far as promotion is Concerned. The hon.
Member knows that in almost all cate-
gories except the lowest category also
in the official Languages Department—
that is also stated in the last part of
the statement itself—50 to 75 per cent are
on the basis of promotion and, therefore,
promotion is not comiog within the purview
of the ban. But a situation may arise whereby
in the process of promotion from the lowest
to next higher category, from the next higher
to next higher category, the Jowest category
may be kept vacant. There also, when we
impose the ban, we say, if the recruitment
process has started either by the service-
commission or by the other agenties to
which this is relevant, that will not come in.

I am reading out the last part of
the statement :

““Many of the vacancies to which direct
recruitment is also made have already
-been intimated to the recruiting agencies,
i.e. the Staff Selection Commission / the
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Union Public Service Commission by the

" Cadre Controlling  Autbority, the
Department of Official Language before
3rd March, 1984.”

Therefore, if the recruitment process has

started before the date of ban-3rd January is
the date of ban—that too will net come
within the purview of the banning order. So,
we have taken note of that. But sometimes
we do get the problems, as in my own
Salkakar Committee this issue was raised,

Though there has been the ban and it is.

going to expire by 30th September, if the
sitvation demands, we can make exceptions
for that. I can assure the hon.. Member
that because of this thers will not be any
hindrance to the Official Language
Department to discharge their statutory
obdligaitons.

SHRI RAM AVTAR SHASTRI: He
bas not replied to my second question, 1
had asked about 36,000 employees of the
Ceunsus Department who have been
retrenched.

SHRI PRANAB MUKHERIJEE : How
do 1 come into this ? Firstly, I have not
asked anybody to retrench anyone, We are
discussing the banning order imposed on
3rd January 1984. That banning order is not
for retienchment, What we are sayiog, if
the posts fall vacant, do not fill in till 30th
September, 1984.

SHRI NARAYAN CHOUBEY : The
ban continued up to 30th September, 1984,
In the Government departments, there are
some yard- sticks that so many persons are
required to do so much of job. By introduc-
ing this ban, the Government knowingly or
unknowingly, brought down the service in the
railways., Thousands and thousands of posts
are vacant. No recruitment is being made.

My question is (a) whether by introduc-
ing this ban, bave you not harmed the coun-
try’s service?

(b) You are going to continue this ban
up to 30th September, After 30th Septem-
ber, recruitment will srart and today’s news-
paper says that election is coming in'Novem-
her. Don’t’ you fhink that this recruitment

__policy is linked with election policies?
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SHRI PRANAB MUKHERIJEE : It is a
obsolutely extraneous, Sofor as the first pars
of the question is concerned, 1 do not rule
out the possibility that when you resort
to a stringent measure like this, it affects
to some extent. But, at the same time, the
hon. Member as a trade unionist, knows
better how much surplus force is there
in different sectors.

(Interruptions)

SHRI CHIRANIJI LAL SBARMA : In
reply to the supplementary, the hon. Minis-
ter of Finance is pleased to inform the
House that there is no ban on promotion,

If you refer to the question as such, that
does not pertain to promotion at all.
Neither there is any ban on recruitment.

1 happen to be a member of the Com-
mittce, We have been going round all over
the country, India is the biggest democracy
in the world and still we are relying upon a
language which is foreign. The Official
Languages Act was passed in 1963, A period
of 21 years has since elapsed and in every
office, anybody who appeared before the
Committee says ‘“Well, sorry, there is ban
on recruitment, We cannot have a steno-
grapher. We cannot have a translator, We
cannot have Hindi typist etc.” According
to the provisions of this Act, itis Hindi
which is the official language. English is
associate language.

Will the hon, Minister for Finance give
an assurance to the House that the ban will
be completely removed so far as recruitment
to posts of Hindi stenographers and Hindi
typists are concerned in the interest of the
promotion of the official language ?

SHRI PRANAB MUKHERIJEE : I have
already mentioned it, If the hcn. Member
is associated with the Official Language
Commission, perhaps he will bear with me,
this type of explanation we always get, Even
if there is no ban, you will find some expla-
nation and excuses that proper type of
persons are available, 1.am also associated
with the Hindi Salahkar Samiti of my
Minpistry over a period of years..,

SHRI KRISHNA CHANDRA HAL-
DER : What is ‘Hindi Salahkar Samiti ?
Is it Consultative Committee.
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AN HON. MEMBER : Advisory Com-
mittee.

SHR1 PRANAB MUKHERIJEE : You
cannot expect me to pronounce it correctly.
Anyway, I am accepting that; Advisory
Committee, Consuitative Committee

My, point is that, so far as ban is con-
cerned, even in the meeting connected with my
own Committee, the Secrctary, Department
of Official Language, was also present und ]
told him. if this type of specific cascs are
brought to our notice, we can relax,

@t 7w famrm qEEE o eI
werea, & qray afafadl &1 Fg=a g
# faw gengdI afafa &1 A1 qgFw g
- mfEfaas F1qq AT &1 A 727
g 1wt o wArgere afafe # AT ATET
) Fgmy & IA®T €T I feqrEste
fagse wsar g &1 & i 7 @
q®r qr, @Y 9EF & w1 ®AT 4, IFA
aqarar a1 fs mfefoae Sow fsardie
&7 Gz &) W4l & §9 W KT AA
qra® A gy A 9d FAIT & AW
feqedz ¥ 7 ¥ & @ faw #AART F1
Py gur famar @ fe Gx & g feedr
w1 71 aYe I8 ATfwfmad qas uFe *
2 s wig ®1€ o fexzdz gy | sy
® 36 ATA & AT M AT UF qIE gAT
&, Ia&TFIW QU G gar g1 F AAT
HEETT BoWg AAAT AIGAT § f& 71
am fr ealr wiw fr gigw @IG-AIF
37 fF 3a% fqo 1 L2167 ATEFAT
¢, guw At A AT FTEE AR, AT
w W TEgmT TAw Ag qT 1 AT
qg WE-GIE  FgA ¥ foQ HA S0
dare &7

SHRI PRANAB MUKHERJEE : I have
already said in the first part of the statement
that there is a ban. 1 have never said that

there is no bun, I have already mentioned
in the first part of the sentence itself that
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the srd January 1984 ban is all-pervasive.
What I wanted to point out was this So
far as the official language is conccined - 1
can repeat it for the information of the hon.
Members - ...

SHRI RAM VILAS PASWAN : There is
a difference tetween Kaj Bhasha Samiti and
Raj Bhasha Adhiniyam  Official Language
Act s one and Official Language Committee
is another. You have told about Raj
Bhasha Samiti, not about Official Language
Act

SHRI PRANAB MUKHERJEE : I am
answering to the point about the ban imposed
on the creation of posts or filling up of the
vacancies concerning all government depart-
ments, including the Department of Official
Language Grade 1V, promotion is 75 per
cent from Grade V, Grade }I, promotion
50 per cent, What 1 am trying to point out
is that, because of this ban, there is no acute
shortage of manpower because a substantial
number of persons can be accommodated
through promotion. In the lowest category
also, in reply to the supplementary of Mr.
Ramavatar Shastri, 1 pointed out that the
recruitment process started before the bap
was imposed on the 3rd January, 1984. Sc
far as the ban is concerned, we exempted
those categories where the recruitment pro:
cess had already started.

st T faere QA ;Mg Fadwr
s7arzn f& aifefrge Sqos owe &
fam szt wfaea # wzrs & fopzde
sravaFar grar ag ez i ar g
39§ fau 49 gmar 731 § @t gy S
Fga7 £ gav fa NAw T ®&@T | AN
wIE 17§ arT Fg7 § 1 qivws ¥ 25
97RZ |1 &, o arfefwad Sow gw
% fao wia $3@ § 1 ATT T wEA &
f& srfwfoas Fqw oFz, Ife afearie
a oy fear &, &1 coeidewa &, i
Ia% fau gEfadez t31e 7 sTavaswar
gt | 3aFr fox ¥z o wfacy & 53,
tar g w27

WA REITW © WY | A= A,
ary w4 )
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st v fewmw qeww ;o sw FfEd
fe &30 | wry Trstewew difso

SHRI PRANAB MUKHERIJEE : N>,
no. I have not said it | have never said
that there will be no recruitment.

SHRI SATYASADHAN CHAKRA-
BORTY : The Minister in his reply has said
that this ban has been imposed as an anti-
inflationary measure. Now, the inflation is
going on unabated. If this is .be control,
then there will bs no further recruitment.
But every month people are retiring. How
do the Government propose to go ahecad
with the work if, when people are retiring.no
recruitment is made ? How do you propose
to run all your Departments ? Does it not
mean increasing burden on the existing staff
and discontent ?

SHRI PRANAB MUKHERIJEE : Only
upto 30th September.

SHRI SATYASADHAN CHAKRA-
BORTY : If the inflation is not controlled ?

SHRI PRANAB MUKHERIJEE : You
keep the question for the next session

SHRI SATYASADHAN CHAKRA-
BORTY : That means election,

Closure of 22 N.T.C. Mills
*33. SHRI DHARAM DASS
SHASTRI :
SHRI BALKRISHNA WASNIK :

Will the Minister of COMMERCE be pleased
to state : .

(a) whether attention of Government
has been drawn (o the news item appeared
in “Business Standard’ of 24th June, 1984,
under the caption ‘ Panel for closure of 22
NTC Mills™;

(b) if so, full facts thereof; and

(c) further efforts made by Government
to rejuvenate the said NTC mills ?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A
SANGMA) : (a) Yes, Sir.
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(b) A Study Team has been constituted
by the Government t0 undertake an indepth
study of the working of the 8 weakest mills
of National Textile Corporation. The study
Team has not submitied its report till now,

(c) Some of the steps taken to improve
the wotking of the Mills are as follows :-

(i)  Greater control of wasies and

damages through process control at
various stages;

(ii) Diversification in the pattern of
production and institutional sales;

(iii) Regular review of inputs costs,
consumables stores, spares, dyes
and chemicals, etc. with a view to
improving  performance of the
mills;

(iv) Infusiog better management at all
levels; and

(v) Rationalisation of labour.

sT WA W . Heaw "EEd,
JT FIS A gA A F AAX A FT
Iq7 2ar § ar A% «Aifgn fe 1g @zw
#1 afevwid v, «®fag ¥ | 77 FW7
7 a1 afersadt § 7 sfalaw § 1 gad
a1q ag  fF 3T M Sazg AT fErd
qr fadz @1ar ifgq 1 7 9% wwzw ¢,
T fomd & |

# ag wgar wigat § f6 Velg aex
fanw &1 fantn aggior qua ) 98
AT oY X 37 & fao fesar aur ar
q91 ¢4® 19 JIq. AAGA FT wigG 7
AT qEy W af d9f | T
g rgr g fe wsfa Fex faaw Wy
8 wqgr fAd} & sreqga % fig us A
fazr o€ § 1 & w7 SgAT § fFoag
Iw v fasrt af @t ? safe o, .
& qrg 11| fas & &Y feT 8 faw & fag
qg =gt 3 FY TE 7
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¥ g off Ay wg@ g x5 Ao
qre fas faefi 1 AT9A €1 ®Y7-77 qAT
g Fagraaidizr g1 ¥ 3 faw &t
H19% fa® §T 97 o i€ § gAF) a9
T AI9E qrg AT FAT 2 ? 97 ¥ fgA
T € § ay a1y oY @ LR T 9IS ¥
@ & | w7 Tif fas ax e gr ar 3y
fas &4 917 F3 TFF &1 IAR AT
AR TE F3A7 Fifga.

AW AHIY : §AKT HgAT g PHlcsw
wEMT § &)

S WHIe e S g A
fayamy &g anit & w‘f fay @1y §,
qgy #) AF fad 77 g ? FTHEF Q@I W
oA "EIEg 0|

SHRI P.A., SANGMA : I do not know

whether the hon. Member has understood
what he has asked in the question....

(Interruptions)

SHRI SATISH AGARWAL :
reflection on the Member.

It is a

SHRI P.A. SANGMA : The question refers
to a report in the newspaper saying whether
it is a fact that the Government is going to
close down 22 mills. It is the question he
has asked - whether the Study Group which
has been constituted by the Government bas
reported that these mills should be closed
down.

This is his question, I have said that a
study team has been constituted to go into
the weakest mills which are probably eight
and they have not so far submitted the report.
Therefore, the question of recommending
for their closure does not arise. This is
what ] have answered.

st WqIE meN . wEge wgiEy,
#3 qgr ar ¥ €@ 9.9 ®F qq41 797
TAFT 1T ) fRar qur | zA«) feard
T a% AT STgAY
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& qvT %98 qIg § WA IFTF |
gz ez qifamidiz § 1 €@ g5 Agig
&9 g ¥ JAIT AL T %A 1 1 AE
I AT T )

MR SPEAKER : There is a._ correction

here, This is not the last Parliament. This
could be the last Session.

SHRI ATAL BIHARI VAJPAYEE : Sir,
this might be the last Session of this
Parliament but not the last Parliament,

swegw wgiaw - & N @ ara g
WE |

=) Ew fagrdt ol
wgia, T1a ¥ £ FAAT ANATE |

A

MR, SPEAKER : It is a slip of the
tongue. )

SHRI SATYASADHAN CHAKRA-
BORTY : Sir, forhim and many of the ruling
party members this migh be the last Parlia-
ment.

PROF. N.G. RANGA : Certainly not.

SHRI P.A. SANGMA : Sir, since the
hon. Commerce Minister has joined the
Ministry he himself has been taking review
of the working of the NTC quarterly and
he had desired that holding Company should
make a study as to what is happening in the
mills, that is, why they are incurring losses.
It was found that 22 mills were coutributing
to the 75 per cent of the.total losses. These
mills have been categorised into three
categories. The category (&) consists of six
mills which are likely to break even by the
end of 1985-86. Category (b) consists of
five mills which are likely to incur loss to
the extent of 3 per cent of the production
value, Category (c) consists of eight mills
where the loss is likely to bo more than 3
per cent of the production value. Therefore,
we found these eight mills were the weakest
mills and, as such, the Minister has consti-
tuted a study group consisting of an officer
each from the . Ministry, the holding
companyj IDBI, etc. 1 can lay the list-on-tte
Table of the House, This study group has
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been coustituted to make an indepth study
into the working of these 8 mills and submit
a report by August this year. The study
group was coastituted on 25th October,
1983 and we hope they will be able to submit
the report in due time.

st wHIrE SEal ;. ASTE  wIrEd,
JugEr @A ag R fe fas faar &
NN F ATAY & T FE KT e
T v FIH A FT T30 R AT 9B AL
faer ®1 fas aqus7 % NAT F7ar 0

§ a7 dw 9L waE FIQ 41 | AzAT

2qr § &Y< Tz # IFT I X7 1 fawifom
FT AAT & | 41 I3 TZEq A1 THF MD
Tg g

SHRI P.A SANGMA : These mills have
not become sick under our cusiody. These
were the sick mills. We had taken over these
sick mills and, therefore, the question of
making these mills sick does not arise.

SHRI BALKRISHNA WASNIK : Sir,
taking into  considcration, the sick
mills, some fuids for modernisation
of these mills wcie earmarhed,  Now,
as the hon. Minister has admitted, =
mills are critically it and their affairs are
required to be iooked into May | know
from the hon, Minister wheiher these funds
which are meant for modernisation of these
mills, are being properly utilised and the
Government ar: keeping their eyes open (0
sce that these funds are not being m suti-
lised. Part (b) of my question is th:s. |
would like to know whether the Government
is aware that the sickness is also due 10
faulty managemeat or such persons in the
management whose qualifications, etc, are
not known. Will the hon Minister tell us
whether this is also one of the reasoas for
sickening the nationalised mills and if so
whether the Government will take suitable
action to remedy the situation?

SHRI P.A. SANGMA : Sir, the scheme
for modesnisation of these mills was viger-
ously taken up in the Sixth Five Year Plan.
In the current plan, we have provided Rs 320
crotes for the modernisation of these mills.
Qut of this amount of Rs, 320 crares, Rs.
220 csores have already been spent for (his
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purpose. Well, the hon. Member has asked
whether this amount has been propetly utili-
sed or not. I do no know what misapprehen-
sion the hon  Member has. If he has got
any suggestion to plug the loopholes or any
other suggestions, they are quite welcome.

SHRI BALKRISHNA WASNIK : |
wan’ed to know whether the money has teen
spend on modcrni®ation or on wages and on
other things.

SHRI P.A. SANGMA : The amount of
Rs.220 creres which has already been spent
on modernisation has not been diverted for
anv other purpose. As far as part (b) of his
qucstion is concerned, he says that the health
of these mills which is described as sick is
due to the faulty management or s0. Now
the sickness or bad hcalth of the industry
cannot be attribuied to one factor only,
There are various factors likc obsolete
machinery and out-dated machincry. In fact
when we took over these mills, these mills
were lying idle from three -months to nine
ycars altogether. I have already spelt out
what are the measures that we are taking
and as far as | know we are trying to bring
then under the best manapgement possible.

SHRI MAGANBHAI BAROT : Sir, in
view of the stuicment of the Hon'ble Minis-
ter, an impression has bcen created that
sonie NTC mills though thcy may be few,
are under consideration for closure This is
serious because only in Gujurat about 20
mills owned by privale management are
closed It is understond that Government
is trying to get them opened.  Now, if it is
found that some Government Mills may also
be closed, it would give the private owners a
moral support to justify ther action. namely,
closure of their mills. would the hon.
Minister make a statement that no NTC mill
is under consideration for closure and
instead even the private mills will be
continued to remain closed ?

SHRI P.A. SANGHIA : In fact, the
number of mills closed in Guja:at is not 20
but 21, We are making every effort to help
them, to keep the mills working.

Purchasc of Boeing-757 for Indian Airlines

'+84,  SHRI SUNIL MAITRA : Wil the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :
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(a) whether itis a fact that Govern-
ment have decided to purchase Boeing 757
for the Inian Airlines; and

(b) if so, whether Calcutta will be made
the base for Boeing-757 since the work load
in respect of overhauling and maintenance
of F 27 Flee, of aircraft is shrinking ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) So far the approval of the
Government has been conveyed to Indian
Airlines, for placing a letter of intent on the
Boeing Company for purchase of 12 Boeing-
757-200 aircralt.

(b) No, Sir. Due to operational and
techoical reasons, the basc for Boeing 757
will be at Delhi. There would not, however,
be any shrinkage of the work load at
Calcutta,

SHRI SUNIL MAITRA : Itis only three
or four weeks back that I wrote a letter to
the hon. Minister stating that the Indian
Airlines were proposing to purchase Boeing
757 aircrafis and if they did go in for that,
I asked, if the¢ Minister would consider
Calcutta is the base for Boeing 757, The
ieply of the Minister was that my suggestion
was being exammed by him. Hardly two
weeks later when this question comes up, |
hear from the Minister that the base for
Boeing 757 would not be Calcutta, but it
would be Delhi

Since the inceptior of the avaition indus-
try in this country, Calcutta region had till
1969-70 the biggest enginee:ing establishment
in the whole of the country. Till 1970, TC
33 pos , DC 4-6 nus., and F 27 15 nos, were
being overhauled and serviced from the
Caicutta engineering establishment, although
F 27 start engines were being overhauled in

Delhi,

This being the position, Calcutta has re-
mained the biggest engineering cstablishm.ent
till 1970, but through calculated plans and
designs, Calcutta was deprived of the privi,
lege of servicing and overbauling these air-
crafts, with the result that today Calcutta
is the base only for F-27 aircrafts whose
number is merely six, and as per the Indian
Airlines Headquarters, F 27 may be phased
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out this year, but they are keeping F 27 as
yet. Now, this is the position to which
Calcutta airport has been brought. As 1
said, Calcutta had once upon a time the
largest cagineering establishment in the Avia-
tion industry. [n view of this, will the hon,
Minister please tell us what. are the opera-
tional and technical reasons which induced
th: hon. Minister to make Delhi as, the base
for Boeing 757.

SHRI KHURSHEED ALAM KHAN :
[a the first iastance, I would like to mention
that whencver I receive a letter from a hon.
M:mber, [ must reply in a most courteous
maancr, [ would certainly say that the sug-
g:stion will receive my due attention, but that
do=s not mzan that the suggestion has been
accepted. I have not stated that [ am not
going to accept any suggestion of the hon.
Memb:rs; it all depends on the suggestion
and the circumstances prevailing at that
time

As far as this decision is concerned, it is
not my decision; all the factors have been
tikzn into  coasideration before taking this
Jdzoision. At Delhi for the Boeing 757.
there is already infrastructure available and
with necessary additional intrastructure, it
would be possible to take care of these new
Bh:ing 757 aircrafts, which we hope to get
bv 1935.85>. But [ can assure the hon,
Mzmber that there would be no decrease in
the work of the Calcutta workshop and in
fact, 2 part from the work there, of which
details can be sent to the hon. Member,
Dornier aircrafts which will be added to the
Vayudoot fleet will also be looked after by
the Cilcutta base and workshop. In addition
to that, R-27 aircrafts are not being going to
be phased out till 1990.

SHRI SUNIL MAITRA : I anticipated
tais reply and in anticipation, I contacted
very senior aviation engineers in this country
based in Delhi. For your information, I
would like to inform you this. You have
been weongly briefed and 1 challange your
statement that infrastructure already built
for 737-Boeing with a little addition here and
a little addition there will serve the purpose
of servicing Boeing 757. Entirely new and
radical changes have got to be made in in-
frastructural facilities for 757, . Therefore
your statement that a little addition to 737
infrastructure will do the job in servicing 757
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is completely wrong. Hence, 1 am demend-
ing the Minister to re-examine the entire
thing and to see through it. If really & new
infrastructure has to be built for servicing
the 757, will the Minister kindly assure the
House that in that case, the necessary infras-
tructure will be built in Calcutta and base
for 757 Boeing will be in Calcutta ?

SHRI KHURSHEED ALAM KHAN :
1 did not say to the hon. Member that with
a little addition in infrastructure, it would
be possible to take care of the new aircraft,
One things, Boeing 737 will also have to be
phased out by the arrival of the new aircraft
and now when these new aircraft will be
based at Delhi, it will be necessary for us to
see that workshop facilities are also avai-
lable where they are based.

SHRI SUNIL MAITRA : F-27, Boeing
757, all are being brought to Delhi. What
bhappens to Calcutta ? Does Calcutta not
belong to India ?

MR. SPEAKER : He is responsible for
Calcutta as well as Delhi.

SHRI ANANDA GOPAL MUKHO-
PADHYAY : When we compare hangarfacili-
ties, trained and technical manpower,
machines necessary for repairing certain
aircraft etc., between Bombay, Delhi and
Calcutta, as far back 1967 and today, Bombay
is over-worked, Delhiis over-loaded and
Calcutta has been deserted. What is the
reason ? What is the policy of the Govern-
ment ?

SHRI SATYASADHAN CHAKRA-
BORTY : For the first time, 1 agree with
him Sir.

SHRI KHURSHEED ALAM KHAN :
Sir, 1 have already mentioned that Calcutta
is not deserted. Calcutta has got enough
work and we are going to give more work to
Calcutta. As I stated earlior, the Dornier
Aircraft for. Vayudoot will be based at
Calcuatta and during the .last five years more
than Rs. 7.5 crores have been invested in
workshop and infrastructural . facilities in
Calcutta- . |
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Making svalleble Essentlal Commodities
to Government Employees at Fixed
Rates in Lieu of D.A,

*85. SHRI MOBAMMAD ASRAR
AHMAD : Will the Minister of FINANCE
be pleased to state :

(a) whether there are any proposals to
make available all essential commodities to
employecs of Central Government and
Public Undertakings and their families at
fixed and reasonable price instead of paying
D.A. instalments in future in case the cost
of living index rises; and

(b) if so, details of the proposals drawn
up in the matter ?

THE MINISTER OF STA1E IN THE
MINISTRY OF FINANCE (SHR1 S M.
KRISHNA) : (a) and (b) A statement is laid
on the Table of the House.

Statement

At present there is no proposal under
consideration of the Government to meke
available all essential commodities to emplo-
yees of the Central Government and Public
Sector Undertakings and their families at
fixed and reasonable prices instead of paying
D A. instalments for increases in the Con-
sumer Price Index, However, some essential
commodities at controlled prices through
Fair Price Shops are already available to
employees of the Central Government and
Public Sector Undertakings along with others
in areas covered under the public distribu-
tion system.

st MIgFAT FATT AgWT : TIFT
qrgw, Zizq a1 g & g, @@faw ¥ o
g geiHedr AT AENT | AT AN
f& st ax w1 agadz g faar, sraF
agdt @A AT a7 AT feqr &ye7,
gueTd FH9Ifat & fae alsfgr o
fasat 1 gq® FaT fawme g § @y
TEY fear ?

THE MINISTER OF FINANCE (SHRI

PRANAB MUKHERJEE) : A correct asses-
The First Pay Com-
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mission went into this question and I can
quote the reference, but time is not enough.
it is in Chapter 55. When they looked into
this question whether DA should be compen-
sated by kind. they found that it would not
be feasible, Not only that, in certain insti-
tutions for instance. Railways, where this
practice existed, that was also given up,

Therefore jt is not correct
have not coasidered it and we are not look-

ing into it.

MR. SPEAKER : Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

High Level Investigation into
Ramgarh Desertions

*g6. SHRI DIGAMBAR SINGH :
SHRI N.E. HORO : Will the

Mipister of DEFENCE be pleased to state :

(a) whether any high-level investigation
had been made into the Ramgarh desertions
and the gruesome shooting of their comman-

dant;

(b) if so, the number of soldiers deserted,
the quantity of ammunition looted from the
armoury, the number of trucks comman-
dered by them;

(c) the outcome of the investigation;

(d) whether all the deserters have been
apprehended and the trucks and arms and
ammunition stolen by them recovered;

(¢) whether similar incidents also took
place in Gujarat and Maharashtra Military
Commands; .

(f) if so, the details thereof;

(g) the action taken to prevent such
mutiny by the Military personnel particu-
jarly the recruits; and

(b) whether any foreign hand or conspi-
racy was found in these mutinous actions ?
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THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN): (a) to (h) A
Court of Inquiry is investigating into the
circumstances under which some army per-
sonnel including recruits indulged in acts of
gross indiscipline on 10.6.84 in Sikly Regi-
mental Centre, Ramgarh, and the comman-
dant was shot. Details regarding number
of soldiers, the quantity of arms and ammu-
nition, the number of vehicles and the agen-
cies involved in these incidents, will be
available when the Court of Enquiry preceed-
ings are completed,

Reports of indiscipline have also been
received from the Maharashtra and Gujarat
area. These incidents are also being inves-
tigated by a Court of Inquiry.

Action has been taken to apprise the
army personnel correctly regarding the facts’
about the situtation in Punjab and the tasks
entrusted to the Army, Further measures
will be considered based on the findings of
the Courts of Inquiry.

Rise in Wholesale Price Index

*88. SHRI SURA) BHAN :
SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of FINANCE be pleased to
state :

(a) Whether during the nine weeks end-
ing on June 2, 1984 the wholesale price index
rose by 2.46 per cent or by an annual rate
of more than 16 per cenr despite a record
out put of foodgrains following two bumper
harvests in succession;

(b) The average rate of rise in each of
the three previous years and also during the
period 1977 -78 and 1978-79; and

(c) the number of times D.A. instalments
(due to price rise) became due during the
periods (i) April 1, 1977 to March 31, 1979;
and (ii) April 1, 1982 to March 31, 19847

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) During the
nine weeks ending on June 2, 1954 (i.e. bet-
ween 31-3-1984 & 2-6-1984) the wholesale
price index increased by 2.8 per cent, A
large part of this increase reflects normal sea-
sonal pressure which are normally expected
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to be reversed in the course of the years. It
is not appropriate therefore 10 project this
rate of increase in the first nine weeks to
continue in the remaining weeks of the year
10 obtain an annual rate of 16 per cent. The
annual rate of inflation as on June 2, 1984
(worked out on the basis of comparing the
index on June 2, 1984 with the index for the
corresponding week of ,983) was 7.3 per
cent.

The average rate of rise i.e. average index
of all the week during the year over the ave-
rage of the previous year, in the wholesale
price index was as under:-

Average rate

of inflation
1983-84 9.3%
1982-83 2.6
1981-82 9.3%
1980-81 18.2%
1979-80 17.1°,
1978-79 No ch.
1977-78 5.2,

(c) Under the existing system of compen-
sating Central Government employees for
increases in the cost of living, a D A, instal-
ment falls due for consideration for every 8
points rise in the 12-monthly moving average
of the All India Consumer Price Index for
Industrial Workers (base 1960-100). On this
basis, three instalments of D A. became due
during April, 1 1977. to March 31, 1979 and
twelve instalments between April 1, 1982 to
March 31, 1954, It may be noted that since
D A. instalments fall due on the basis of an
increase of 8 points, each successive D.A.
instalment becomes duc on the basis of a
smaller percentsge increasc in prices. As
such, the present formula lcads to an
increase in the frequency of D.A. instalments
over time.

JULY 17, 1984
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*89. =l Nww W WIIN ;.
ot I ¥ war faw HAY
g I F1 97 FI w5

(F) w1 GIF &1 &@F faqwiz 20
WA, 1984 & fqF “fggeam’ ¥ owr@-
qr& AT QT qew7 faudide’ wige F
yrta gwifma g9 FRATT ST
femmarwar § ; foa® Qay zwi & a2
FU70 § 37 qr®U & wratay @y aaqr
IA% geg ufgfafagt § favsat gqw@
IET &1 AU ; AT

(@) afz gi, aY qIFIT IR €A
A F JGEFEO &1 oqAr @MA, gAET
nfafafeal &1 %7 & faw w17 aw s
FEFE AT EE AT freXow ad &
1A fead ae favgart fed 7Y, gad
9% T AT FT e F4T §, IAF (455
&7 F71 FTYAIET €Y 7€ } qUT TH AW
Fqruearwr g ?

faw @mea & vsa &N (s gEo
qwe go) : (%) fZAiF 20 97, 1984
¥ gfaw fgegeara”’ & ovrag-are dan
97 ge&7 fafede’ ame wigs § wdr
QI T A7 FIF FT TN qIHfog
fear nar g

(@) 3g 1983 aqT 1984 (¥E T4)
F <Yaq wrrg-qifeeA ANAT 9T 9F
A% gEx A & TAAT &1 FEqr, 9FE 9>y
me & gew AT foweae &y a7
sufaqal # dear & AFICE ¢
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(e : Fr& Tqat )

g TS & q@r %% Y AN farea fFg a7
F1 977 sxfeaal %1 geqr
1983 1093 38°.84 216
1984* (W& aF) 41 192.47 82

L

(*aig5s qaf-aw §)

wRa-TifFEaTA HIA-SHT AEFT &I
ATMET ATAT A TAT AT F | WIIA-

qifeeqra @rar a3 feaa dames fana

* o A17 F1Ai9T Tq% A @Y F 2@
o 1 & dmrges faw & fraves 97
ToA.geAr @ #Y,  FHAfear M
ITHTOT & waw ¥ g3 ¥ frar A
¥ afafraq, &7 §f7 =T AW
¥ wafgs wfasifeat & qm afqs
arana waifed 3% aER-fAa gg
Ifae 3qr7 fFa s1d &1 TT wIAA AT
frrme awvar &) s @ @rfs agfaa
®IFAE F AT AT |

gesdr sy afafafagi & qeageq mir
ax sareaat & faars fawrma ale ax
aqr AET ¥ GEIAT AT FI& F
Fraarat &1 ot & agfag amay &
fadet gar Fedwr qur gES-fAar
afefaaa & qdtq aw<@r f &
Y 0

Trade Deficit during 1983-84

*90. SHRI CHITTA BASU :
SHRI CHIRANIJILAL SHARMA :
Will the Minister of COMMERCE be

pleased to state :

(a) whether there is likelihood of higher
trade deficit for the year 1983-84 as
compared to that of the previous year ;

(b) If so, the reasons thereof, and

(c) the steps taken or proposed to be
taken to lower the deficit?

THE MINISTER OF COMMERCE AND
SUPPLY (SHRI VISHWANATH PRATAP
‘SINGH) : (a) India’s foreign trade during
1983-84, on provisinal basis witnessed a trade
deficit of Rs. 5951.16 crores’as compared to
the provisional trade deficit of Rs. 5409, 60
crores (Revised Rs. 5525.78 crores) during
the previous year, 1982-83.

(b) Apart from adverse international
trade environment, the higher trade deficit
at the end of 1983-84 is also attributable to
(i) Port & Dock Workers strike which
began on 16th March, 1984 (till 10th April,
1984), as a result of which no export consign-
ments were handled at parts ; and

(ii) big increase in imports during the
three-month period from December, 1983 to
February, 1984 to support the domestic
economy of the country,

(c) An increasing emphasis is being laid
on both export promotion and import sub-
stitution so as to reduce the trade gap. In
the course of the last few years the
Government have taken a series of measures
to strengthen production base and boost
exports which include removal of licensing
constraints on export production, setting up
of 1009, export-oriented units, establishment
of EXIM Bank, easier access to imported
inputs, upgradation of technology
particularly for export production, extension
of certain fiscal concess‘ons on exports and
setting up of four more Free Trade Zones at
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Cochin, Madras, NOIDA (Uttar Pradesh)
and Falta (West Bengal) in addition to the
existing two Free Trade Zones at Kandla
and Saatacruz. The Scheme of 106 9 export
oriented units which is in operation since
31s¢ December, 1980 is showing gond
progress. To provide a vigorous thrust to
export promotion activities relating to
particular product groups, 3 new Export
Promotion Councils hrve been set up,
namely, Carpet Export Promotion Council
Indian Silk Export Promotion Council and
Export Promotion Council for Construction
and Civil Engineeting Industry.

The Import & Export Policy of the
country in recent years has increasingly
been geared to be export oriented and
production oriented Several  liberal
measures have been incorporated within
the frame work of th policy with regaid to

import of raw materials. components, capi-,

tal goods and upgraiation of techno'ogy
with further simplication and streamlining of
procedures The Import and Export Policy
for the current financial year (1984-85) has
been formulated to improve our expoit
performance keeping in view the global
economic environment and the needs of the
domestic economy,

Continuous efforts arc .lco being made
to step up our cxports to forcign markets
through various measures such as exchange
of delegations; participation in trade fairs
and exhibitions; organising buyer seller
meets! conducting market surveys and
dissemination of information and negotiation
at Government level to remove constiaints
in the way of our exporis,

For constant monitoring and review of
various export promotion policies, schemes
and procedures, the Ministry of Commerce
has drown an Action Plan in respect of
various commodities and territories. In
this Action Plan, action points are
identified. The Action Plan is reviewed by
the Commercee Minister every month and
necessacy directicns are issued to all
concerned for further action. Conferences of
CRs (Commercial Representatives)  at
different regions are also organised from
time to time under the Cha‘rmanship of
Commerce Minister to ideniify problems of
the region and suitable strategy is evolved
to boost our exports.
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Simultaneous efforts are also being made
to step up production in the areas where
domestic production can  economically
‘su'stitute imports such as crude oil - and
petroleum products., iron and steel,
fertilizers, oil seeds, eic. , so as to reduce
the trade gap,

A high level Committee under the
Chairmanship of Commerce Secreiary has
also been set up to review, 'arer-alia the
effectiveness of export promotion \measurcs
and import policies as well as to suggest
rationalisation and improvements, wherever
required, keeping in view the domestic
cconomic fituation as also the internations}
context.

Strike by General Category of Workers
of Indian Airlines

*9]. SHRIMATI PRAMILA DANDA-

VATE : Will the Minister of

TOURISM AND CIVI'. AVIATION be
pleased to state :

(a) whether it is a fact that general
category of woikers of the Indian Airlines
struck work on 28 June 19 4 ;

(b) if so, the 1easons thercof ;

(c) the demands of the
workers ;

striking

@) whether the Air Corporation Em-
ployees Union had submitted its charter Of
demands ;

(e) whether any negotiations were held
with the Union in this matter ; and

(f) if so, the details thercof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a* A secuon of the general
category employees of the Air Corporation
Employees’ Union of Indian Airlines was
on strike at Bombay frcm 18th June, to
3rd July, 1984. Some employees of this
category at Delhi, Calcutta, Madras and
Hyderabad also remained on one day’s
token strike on June 28, 198: in sympathy
with the striking employees of Bombay,
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(b) On the basis of a complaint lodged
by a lady passenger about the loss of her
hand bag on 17.6-84 at Bombay airport, the
Bombay police called 4 Indian Airlines
loaders for interrogation. One of them was
alleged to have been manhandled by the
police during interrogation which incited
the general category employees of the Air
Corporation Employees Union to go on a
strike.

(c¢) The demands were :

(i) No employee would be called for
interrogation by the police on any
issue connected with the discharge
of his duties ; and

(ii) Indian Airlines must file a criminal
complaint against the concerned
Police Inspector who is alleged to
have manhandied one of the
loaders.

(d) to (f) The Air Corporation Employees
Union had submitted a Charter of Demands
in May, 1982 relatiog to wage increase and
revision of terms and conditions of service
of various categories of employees of Indian
Airlines, Negotiatioms were held and a
memorandum of understanding, covering the
general category of employees of Indian
Airlines, was signed with the ACEU in
September, 1983.

Loan from Japan

*92  SHRI CHINTAMANI JENA :
Will the Minister of FINANCE bte pleased

to state :

(a) whether any agreement has been
made with Japan to get loan from Japan ;

(b) if so, the details thereof ;

(c) the terms and conditions thereof :
and

(d) the purposes for which the loan will
be utilised ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) to (d)
During the Calender Year 1984, the Govein-
ment of Japan have announced a loan
assistance of Yen 34.73 Billion (cquivalent
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to Rs. 150.9 crores approximately) for the
year 19.3-84 and another loan assistance of
Yen 37,36 Billion equivalent to Rs. 162.3
crores approximately) for the year 1984.85
Noles between the Government of India
and the Government of Japan have already
been exchanged on the 11th May, 1984 for
the former, while the Notes between the
two Governments for the latter are expected
to be exchanged shortly. However, the
Government of India have already conveyed
to the Covernment of Japan its acceptat ce
for the loan assistance for 1984-85. Steps
are being taken to effectuate loan agree-
ments for each project between the Govern-
ment of India and the Overseas Economic
Cooperation Fund (OECF) of Japan for the
above loan assisiance.

2. The loan assistance for the year
1983-84 of Yen 34.73 Billion will be used
for the procurement of goods and services
in respect of the following projects :-

Amount in Yen

Billion
(1) Vijaipur Fertilizer 15,00
Plant Project
(2) Telecommunication 5.43
Expension Project
(*) Ammonium Sulphate 10.20

Caprolactam Project
(4) Nitrophosphate Fertilizer 4.10
Plan Project
Total : Yen 34,73 Billion

3. The loan assistance for the year
1984-85 of Yen 37.36 B llion will be used
for the procurement of goods and services
in respect of the following projects :-

Amount in Yen
Billion
(1) Aonla Fertilizer Plant 8.195
Project

(2) Telecommunication Net-
work Expension Project 7.535

(3) Gas pipeline Project
Hazira-Vijaipur Sector) 20.00

(4) Eastern Gandak Canal 1.630
Hydroelectric Project

"Total : Yen.37.36 Billion
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4. The above loan assistance is repay
able over a period of 30 years including a
grace period of 10 years and carries an
interest rate of 3.25° per annum except
the loan for Ammonium Sulphate Capro-
lactam Project which has an interest rate
of 3.75% per annum. The loan amount
will be disbursed over a period of five years
from the date of signing of the loan
agreemeni.

Steps to Increase Production of Coias and
Currency Notes

*93. SHRI K. MALLANNA :
SHRI CHHITTUBHAI GAMIT:
Will the Ministee of FINANCE be pleased
to state;

(a) whether Government propose to set
up a new Mint and a Security Press to in-
crease production of coins and currency
notes:

(b) whether Government are aware of
the continuing acute shortage of small coins
and one-rupce notes in the country; and

(c) if so, the steps (Goverament
to take’in this regard?

proposc

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir; the pro-
posals are under active consideration of the
Government.

(b) Reports regardiog shottage of small
coins and one-rupee notes are being received
from time to time,

(c) A stutement is laid on the Table of
che House,

Statement

The steps taken and proposed to be
taken by the Government to increased the
availability of coins (including small coins)
and currency notes are eaumerated below:-

A. COINS

(i) The working hours in all the three
Mints have besn increased alongwith
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the operation of Group Incentive
Schemes, on account of which the
output has registered substantial

- increase;

In order to increase the minting
capacity, additional coining presses
arc being imperted of which some
have already come;

It bas been decided to introduce a

second shift in the Calcutta Mint:
and

A proposal is under active conside-

ration for setting up of one more
Mint,

CURRENCY NOTES

The working hours in the Currency
Note Press, Nasik Road and the
Bank Note press, Dewas have been
exetended to 11 hours per shift in
addition to the operation of Group
Incentive Schemes in both the
Presses so as to obtain higher
productivity within the extended
working hours;

A partial second shift has been
introduced in the Bank Note Press.
Dewas which will be followed after
some time by the introduction of
7-day per week working in that
Press;

In order to cater the increased
requirement of currency note paper
on accouant of the steps taken at (v)
and (vi) above, an order has already
been placed for import of 1750

- tonnes of currency paper to supple-

ment the svailability thereof from
Security Paper Mill, Hoshangabad;
and

A proposal is under active conside-
ration for the setting up of another
Security Printing Press,
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Indian Airlines using untrained persons
as Cabin Crew

*94. SHRI RAIJNATH SONKAR
SHASTRI :

SHR] JAGPAL SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) Whether Indian Airlines is using
untrained persons as cabin crew in complete
violation of safety rules and that there has
been great resentment about it among the
Airlines scaff ; and

(b) if so, the reasons for using
untrainped persons as cabin crew and the
steps taken by Government to replace them
with the trained personnel ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI1 KHURSHEED-
ALAM KHAN) : (a) No, Sir.

(b) Does not arise.

Scheme for Amelioratimg the conditions
of Handloom Weuvers

*95. SHRIMATI JAYANTI PATNAIK :

SHRI NIREN GHOSH : Will the

Minister of COMMERCE be pleased to
state .

(a) whether his Ministry has laid
greater emphasis on  improving the
conditions of handloom weavers ;

(b) whether any Central Scheme has
boeen prepared therefor ;

(¢) ifso, the amount earmarked for
implemeating the acheme for ameliorating
the conditions of handloom weavers in the
year 1984-85; and

(d) the details of the allocation made
for different States under such scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA ) : (8) Yes, Sir,

.
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(b) A number of scheme are being
implemented by the Central and State
Governments, The major schemes that have
been launched are as follows :

(i) Intensive  Development project/
Export Production Projects for the
benefit of weavers outside the
cooperative fold.

(ii) Share capital assistance for Primary
Handloom Cooperative Societies.

(iii) Share capital assistance for Apex
Marketing Societies of handloom
weavers,

(iv) Assistance for creation of Pre-loom
and Post-loom processing facilities.

(v) Share capital assistancs to State
Handloom Development Corpora-
tion,

(vi) Loan and grant assistance to
handloom  weavers in the
cooperative sector for improvement
and modernisation of looms.

(vii) Managerial subsidy to handloom
corporations.

(viii) Handloom janata cloth scheme for
providing sustained employment to
handloom weavers and cheap cloth
to the weaker sections of the
society ; and

(ix) Grant of special rebate on sale of
handloom Cloth, Besides, welfare
schemes such as housing for
weavers and thrift funds are under
consideration for inclusion in the
7th Plaa,

(c) A statement showing the ameunt
carmarked for implemeting the
various handloom development
schemes during the year 1984-85 is
enclosed.

(d) The allocation is not made State-
wise since the actual utilisation by
the States depends upon the extent
to which they are able to subscribe
the matching contribution. °
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Saihik Rest Houses in Stater

*96. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether some States do not have
even a single Sainik Rest House through they
have a sizable number of ex-servicemen and
serving soldiers in these States;

(b if so, the names of such States;
and

(c) whetber Government propose to
take up the matter with the concerned State
Governments ?

THE MINISTER OF STA1E IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) Yes, Sir, it is true that
some States do not have even a single Sainik
Rest House, However, the population of
ex-servicemen in these States is relatively
small.

(b) The following States have not cons-
tructed any Sainik Rest Houses so far:

1, Manipur
2. Mecghalaya
3. Na:aland
4. Trpura

Tripura State plans, however, to cons-
truct a Rest House at Dharam Nagar.

(c) Yes, Sir, The States will be advised
to consider the feasibility of having some
Sainik Rest Houses/Aramgahs consistent
with local nceds and conditions,

Alleged Misuse of Position by some
Non-Official Directors and Chair-
men of Nationalised' Banks

%97, SHRI RAM VILAS PASWAN :
SHRI SATISH AGARWAL :
Will the Minister of FINANCE be pleased
to state :

(a) whether there have been a number of
cases in régard to the misuse of their posi-
tion by some non-official Directors and
Chairmen of the nationalised banks;
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(b) if s0o, the mumber of such cases
which have come to the notice of Govern-
meant during last three years;

(c) whether itisa fact that prior to
the appointment of Directors/Chairssen of
the nationalised banks, their antecedeats and
background are not verified by Govern-
ment;

(d) if so, the reasons thereof: and

(¢) the details of action Government
have taken against the persons found gulity
for misuse of their position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARY) : (a) to (¢) Government
have received several complaints against the
non-official directors alleging misuse of their
official position as directors on the Boards
of nationalised banks. Government have
also received complaints against some Chair-
mea and Managing Directors of nationalised
banks. Clause 10 of the Nationalised
Banks (Management and Miscellaneous
Provisions) Scheme of 1970 and 1980 pres-
cribes  disqualifications of directors to be
appointed on the Boards of nationalised
banks. As per the approved procedure, each of
the concerned persons had filed a declaration
with Government to the effect that they were
not ineligible for being appointed as direc-
tors on the Boards of nationalised banks in
terms of the legal provisions. It was only
thereafrer that notifications appointing them
as directors on the Boards of aationalised
banks were issued. No formal verification
regarding their antecedents and background
is nade by the Government. Every complaint
that is received by "the Government against
non-official directors or Chairmen of natio-
nalised banks, is promptly looked into in
consultation with the Reserve Bank of India
and appropriate corrective action taken
wherever necessary,

Indo-Pak Protoco! on Group Tourism

*98. SHRI SUBHASH CHANDRA
BOSE ALLURI : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether. it is a fact that Indo-Pak
protocol on group tourism has been finaliscd
in May, 1984; and '
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(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

Statement

The protocol on Grovp Tourism between
India and Pakistan was signed at Islamabad
on 20th May, 1984, The main point covered
in the Protocol are as follows :

(a) Development of Group Tourism
between the two countries on the
basis of reciprocity.

(b) Promotion of Group Tourism for
a stay of upto 15 days for groups
of 30 to 100 persons, "

(c) [Initially the operation will be
limited to 2000 passengers each
(per quarter) from both the coun-
tries,

\d) The tours will be as per fixed itine-
raries covering specific places.

(¢) The group tours will be handided by
two Government Corporations con-
cerned viz. Pakistan Tourism Deve-
lopment Corporation and India
Tourism Development Corporation.

(f) Initially this traffic will te by air
only,

(g) Personal reporting tothe Police
by tourists will not be necessary,

(hy Sufficient foreigu excbange would
be granted on reciprocal basis.

(i) Visas will be applied for one month
in &dvance.

(j) There will te exchange of experi-
ence between the two countries in
statistics, research and publicity
material

(k) Protocol will remain in force for
a period of one year but can be
revoked by either party giving
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written notlice. After one year
there will be a review.

() The Protocol will npot cover
pationals of third countries,

Non-Resident Indian Scheme of
Investment in Public Limited Company

*99. SHRI DHARAM BIR SINHA : Wil
the Minister of FINANCE be pleased to
refer to the Non-resident Indian Scheme of
investments in public limited company
and state :

(a) whether a comyany incorporated ovt-
side India in which a non-resident Indian
(cf Indian origin) has a substantial share-
holding, can buy shares of Indian companies;

(b) if so, the action Government can
take to prevent the non-resident Indian from
selling the shares of the foreign incorporated
companies to a psrson not eligible to invest
in shares in India; and

(c) the procedure and steps taken to safe-
gruard that the scheme is not misused
and shares of Indian companies once trars-
ferred to the foreign company (promoted by
an Indian non-resident), do not get into the
hands of these who are not elegible to
invest in shares in India?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢) A
company incorporated outside India can buy
shares of Indian companies with the
approval of Reserve Bank of India provided
at least 609 of the shares of the overseas
company are owned by non-resridents
of Indian nationality/oigin. the permission
granted by Reserve Bank to the overseas
company to purchase shares of Indian
companics is  subject Inter alia 10 1he
condition that the permission would remain
valid so long as at least 609, of the owncr-
ship interest is held ty non-residents of
Indian nationality/origin. The company is
required to submit an overseas Auditor’s
Certificate in this regard in the prescribed
form while obtaining Reserve Bank’s appro-
val and also on an annual basis thercafter.
Consequintly if the ownership of the non-
residents of Indian nationalityforigin in the
overseas company falls below 609, because
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of sale/transfer of shares of overseas
company, the approval graated by RBI
will cease to be valid,
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Nuclear Power Agreement between
U.S.A. and China

797, SHRI R.R. BHOLE : Will the
Minister of DEFENCE be pleased to
state :

(a) whether he is aware that there is
going to be Nuclear Power Agrecment
between USA and China soon ; and

(b) whether in view of close relations
between China and Pakistan, China will
pass over the Nuclear Technology newly
gained to Pakistan and the threat then will
be real to us ?

THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN) : (a) Government
have information that during President
Reagon’s recent visit to China. an agreement
for cooperation on nuclear power was ini-
tialled between United State and China,

(b) Goverment take note of such pos.
sibilies and will ciosely monitor all develop-
ment in this rcgard.

Setting up of Handloom Cemplex in
the Country

798. SHRI R,P. DAS : Will the Minister
of COMMERCE be pleased to state :

(a) whether any handloom complex is
being set up in the country ;

(b) if so, the details thereof ; and
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(c) whether Central Government would
come forward to help the State Government
agencies in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) Yes Sir. A hand-
loom complex has been set up in  the Hotel
Kanishka Shopping Plaza. Out cf the five
Handleom organisations which had iaken
shops in the said complex, three heve al-
ready opened there show-rooms and
commenced business.

(c) If any proposal is received from the
State Governmeat agencies, it will be
considered on merit.

Fall in Export Targets duwring Sixth
Five year Plea

799. SHRI N.E. HORO : Will the
Minister-of COMMERCE be pleased to
state :

(a) whether exports have fallen short of
the targets for the fourth year in succession
in the Sixth Five Year Plan ;

(b) if so, the extent thereof ;

(c) the reasons for the fall in export
targets ; and

(d) whether there is any hope of im-
provement in the remaining two yecars
1983-84 and 1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THBE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) toc)
No, Sir. Actual exports during 1982-83
exceeded the export target of the year by
about Rs. 184 crores.

(d) Fioal figures for the year 1983-84
are not yet availabe, However. exports
ducring 1983-84 are likely to fall short of
the year's target on account of continued
adverse environment in  international trade
as alse due to Port & Dock Workers’ strike
in the country in the later half of March,
1984, as a result of which no export con.
signmeats were handled at ports, While it
is difficult t0 estimate the loss on exports
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on account of strike, it is l'kely that exports
worth Rs. 550-600 crores were not shipped
in the later half of March, 1984. The pre-
liminary export target for the year 1984.85
has been fixed at Rs. 11,127 crores and all
possible efforts are being made to achieve
the same,

Suspemsion of Employees of State
Bask of India in Tamil Nadw

800. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to state :

(a) whether twelve employees of State
Bank of India (Tamil Nadu Circle) have
been suspeaded for defrauding the bank of
several lakhs of rupees and case of ' defraud
came to notice of management when bank's
account books were updated after 15
years ;

(b) if so, reasons for not issuing orders
to update the account books of nationalised
banks even after 15 years ;

(c) existing rules regarding updating of
bank accounts in nationalised banks :

(d) action taken against senior bank
officials who did not check whether account
books were updated or not ;

(ev whether Government feel that many
such cases of defraud wjll come (o light
when account books of the banks are up-
dated since large number of nationalised
banks have not updated their account books
for more than a decade ; and

(f) details of the actions being contem-
plated in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARY) : (a) State Bank of
India has reported that 10 employees have
been suspended in connection with the
fraud cases detected in the process of
clearence of arrears.

(b) to (d) Standing instructions issued
by head oifices of all the banks te their
branches regarding periodical balancing of
books, reconciliation of account etc, already
exist. The bank branches are also required
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to submit to the controlling offices a certi-
ficate, uscually on a monthly basis, which
is scrutinised at the time of internal inspec-
tion of the branches and by the statutory
auditors, The controlling offices also take
note of these reports and pursue the lapses,
if any with the branches till rectification.
The banks do take action against officials
of whatever rank found guilty of acts of
omission and commission.

(e) and (f) It is not possible to antici-
pate whether fraud would necessarily come
to light wben the books are balanced.
Certain types of frauds such as forgery in
drafts/cheques, however, are not connected
with the balancing of books. The need of
tightening up of controls, fixing responsi-
bility for lapses and toniog up the internal
administration has been stressed at various
forums., However, in view of vast expansion
in banking services, in terms of volume,
variety and number of operations arrears
in the reconciliation of books cannot be
completely elimjnated.

Facilities for Tourist for Development
of Tourism in the Country

801, SHRI N.K. SHEJWALKAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of tourists who visited
India during the last one yeur (ending, 30
June, 1984) and the names of the countries

they came from-country-wise  details
thereof ; '
(b) the places in India which the

tourists visited most, details about first ten
places ; and ‘

(c) the further facilities proposed to be
provided for the development of tourism
and the time by which those facilities would
be provided, full details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN) : (a) Statistics of foreign tourist
arrivals are compiled on calendar year basis
as per the practice followed by the World
Tourism Organisation.  The details of
country-wise tourist traffic to India during
the year 1983 are given in Statement-1.
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(b) The present procedure for collscting
foreign tourist statistics provide only the
all India figures of tourist arrivals and not
the place-wise arrivals. However, as per
the Foreign Tourist Survey undertaken by
the Indian Statistical Institute during
1982-83 rhe first ten places of tourist attrac-
tion are Delhi, Bombay, Madras, Agra,
Jaipur. Varanasi, Calcutta, Bangalore,
Srinagar and Goa. The details are given
in Statement-II,

(c) The broad strategy for the develop-
ment of tourism during the Soventh Plan
period would be to diversify tourist
traffic to the most rapidly growth segment
of international tourism, viz holiday and
loisure tourism. The facilities proposed to
be provided for this purpose inclde deve-
lopment of tourism infrastructure in tourist
centres including those failing along the
identified travels circuits ; improving the
quality and availibility of surface transport
facilities, expension of air transpory faci-
lities and accommodation botk in terms of
secrvices and additional rooms etc. koeping
in view the requirements of budget
tourists,

Statement-I
Tourist Arrivals in India hy Country
of Nationality during January-
December 1983

COUNTRY OF NATIONALITY 1983
NORTH AMERICA

Canada 29,857
U.S.A 95,847
Total 125,704

CENTRAL AND SOUTH AMERICA

Argentine 1,097
Brasil 1,089
Mexico 1,210
Others 5,428
Total 8,824

WESTERN EUROPE
Ausria 7,807
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Belgium 6,511 Persian Gulf Countries 48,526
Denmark 5,823 Saudi Arabia 25.121
Finlend 1,828 Others 17,489
France 50,158 Total 92,232
Republi 51.087
Faderal Republic of Germany 1 SOUTH ASIA
Greece 1.662
Afghanistan 7,635
Itely 27,947
Sri Lanka 81,716
Ngthulands 11,358
Iran 11,374
Norway 2,850
Spain 10,221 Others 13,101
Swedon 7,428 T tal 113.826
Switzerland 15,099 SOUTH EAST ASIA
UK. 136,823 Indonesia 1,853
Others 3,008 Malaysia 25,79
341,610
Total Philippines 3,924
EASTERN EUROPE Singapore 21,282
Czechoslovakia 1,147 Thailand 8,277
U.SSR. 16,453 Others 1,564
Yugoslavia 1,597 Total 62,671
Others 6,476 EAST ASIA
Total 25.683 Japan 24,662
AFRICA Hong Kong 1,605
Others 5,377
Kenya 8,082
Y Total 33,644
Mauritius 3,794
AUSTRALASIA
Nigeria 7,302 Australia 23,436
South Africa 11,161 New Zealand 4,963
Tanzania 7.094 Others 1,180
29,579
Egypt 1,764 Total
' Stateless 718
Others 11,043
Tot.‘ 884,73]
Totsl 50,240
Pakistan 206,413
WEST ASIA Bangladesh 213,832

Lobanon 1,096 Grand Total 1304,976
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Statement. 1]

First ten places visited by Foreign
Tourists as per Foreign Tourlst
Survey, 1982-83.*

S. No. Name of place Percentage of

tourists visited
1. Dethi 531.45
2. Bombay 45,95
3. Madras 17.91
4, Agra 17.01
S. Jaipur 13.75
6. Varanasi 10.90
7. Calcutta 9.71
8. Bangalore 8.85
9. Sri Nagar 8.1
10. Goa 672

*Based on draft report.

Bank Forgeries in Bombay

802. SHRI NAVAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(2) whether his attention has been invit-
ed to a news-item which  appeared in the
‘Indian Express’ of 2-June, 1984 under the
caption *CBI uncarths 3 banks forgeries in
Bombay;

(b) the complete details in this regard ;

(c) the particulars of the bank officials
involved in the said bank forgeries; and

(d) the action taken against the persons
involved?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR) : (a) Yes, Sir,
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(b) The press report refers to S cases
registered with the Central Bureau of Investi
gation However, in tems of the statutes
governing banks and the customs and usages
prevalent among bankers, the names of the
constituents of the banks involved in these
cases cannot be divulged.

(c) Of the 5 cases referred to above,
the name of 2 banks officials viz. Shri K.R.
Kini, Branch Manager, Syndicate Bank,
Byculla Branch, Bombay and Shri U.G.
Katre, Branch Manager, State Bank of
Hyderabad, Mandvi Branch, Bombay figure
in 4 of the 5 FIRs,

(d) Investigations by the Central Bureau
of Investigation in all the 5 cases registered
with them are in progress.

Withdrawal of India from International
Tea Promotion Association

803. SHRI G.Y, KRISHNAN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India is con-
sidering to withdraw from the International
Tea Promotion Association which was set up
some years ago by the tea-producing
countries in Rottordom; and

(b) if so, the details regarding the reluc-
tance shown by Government so far as the
question of our country’s interest is
concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
India had continued in the International Tea
Promotion Association in the hope that Sri
Lanka would rejoin the Association. Sri
Lanka has clarified that it has no intention
to rejoin. With major tea producing coun-
tries like Sri Lanka, Argentina and China not
participating, International Tea Promotion
Association can no longer be considered a -
representative organization of the World’s
tea exporting countries India has therefore
decided to whithdraw from International Tea
Promotion Association.
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Guidelines for Appointment of the Post of
Dy. Director ia Air India

804, SHRI  SANAT KUMAR
MANDAL : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether any rules have been framed
or guidelines laid for the appointment to
the post of Deputy Director in the various
Departments of the Air India, Bomay such
as Administration/Establishment, Commercial,
Eagineering, Ground Support and others;

(b) if so, the details thereof and whether
he would lay on the Table a copy thereof:

(c) if not, the reasons therefor;

(d) the manner in which the appointment
of Deputy Directors in the above Depart-
ment had been made during the years 1982,
1983 and 1984 (uptil 30-6-1984):

(e) whether some persons particularly in
the Engincering Department who had earlier
been considered ‘not fit' even for lower

posts, were promoted as Deputy Directors;
and

(f) if so, the reasons
promotions?

for making such

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM  AND
CIVIL AVIATION (SHRI KHURSHEED
ALAM KHAN) : (a) The promotion policy
and procedure have been formulated;

(b) A copy of the cirOular No. GM/61-2
dated June 24, 1970 of Air India on the pro-
motion policy and procedure in Air India is
laid on the Table of the House. (Placed in
Library. See No. LT 84 85/84).

(c) Does not arise.

(d) Appointments to the posts of Deputy
Directors during this period have been made
in accordance with the approved policy and
procedure,

(e) No, Sir, There has been no such
case from the year 1982-83 onwards-

(f) Does not arise,
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Lifting of Ban of Export of C.T.C_Grade Tes

80S. SHRI NAVIN RAVANI : Will the
Migister of COMMERCE be pleased to
state :

(a) whether Government have lifted the-
ban on the export of CTC grade tea;

(b) when this ban was imposed and the
reasons therefor;

(c) the quantity of tea exported since the:
ban was lifted: and

(d) whether it has made any effect on
Indian market, if so, the details thereof?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMERCE AND
IN THE DEPARTMENT OF SUPPLY
(SHRI NIHAR RANJAN LASKAR):
(a) The ban on export of CTC grade teas
has been lifted by an Order dated 12th,
May, 1984.

(b) The export of CTC teas was banned
with effect from 24th December, 1983 in
order to ensure adequate availability over
the lean production period for North
India from Japuary - March as well as
with a view to check the rising trend in
tea prices occasioned by an unprecedented
rise in the world prices and a continued.
heavy export demand, The ban was lifted
after production of the new season had
begun to arrive at the auctions and there
was assurance of adequate availability of
teas,

(c) The quantity of export licences
issued since lifting of the ban is approxi-
mately 44 M Kgs.

(d) The export ban bas had a salutary
effect on domestic tea prices and no
scarcity of tea was experienced over the
lean production period. Arrivals from the
new production season have picked up and
avaiiability of teas both for exports and:
domestic consumption is maintaining
satisfactory levels.

Export of Tea

$06. SHRI AMARSINH RATHAWA =
Will the Minister of COMMERCE be
pleased to state :
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(a) the names of the States which are
producing tea and the approximate annual
production of tea in these States ;

(b) Government’s policy in regard to
the export of tea during the current year
i.c. 1984-85; and

(c) the pame of the quality of tea which
is popular in foreiga countries and the
steps being taken to popularise other
.quality of tea in foreign countries to increase
our export and earn more foreign exchange
during the coming years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Average
annual production of tea in the major tea
producing States for the last three years
ending 1983 is as under :

Average Production

Name of the State (M.Kgs.)
Assam 308
West Bengal 136
Tripura 3
Tamil Nadu 70
Kerala 47
Karnataka 3

(b) For the year 1984 a target of 215
M _Kgs has been laid down for export
of tea,

(c) Tea produced in Darjeeling has a
high reputation in the international market,
For promotion of all types of Indian teas.
the Tea Board undertakes promotional
activities abroad which covers generic
promotion as well as uninational promotion,
Contacts are also maintained with foreign
State buying agencics. Besides facilities
like cash compensatory support, duty draw
back etc, Governmemt have sanctioned
schemes for warehousing assistance and
brand prometien to premotec experts of
Indian teas.
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Outlines of Plan for Development of
Tourism in Orissa

808. SHRI K. PRADHANI : Will the
Minister of TOURISM AND CIVIL
AYIATION be pleased to state :
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(a) whether any long-term or short-term
plan for development of tourism in Orissa
has been drawn up ;

(d) if so, its broad cutlines and the
anticipated capital outlay involved ;

(c) whether the necessary infrastructure
to boost tourism has b=en built ;

(d) if so, the broad details thereof ;
and

(¢) the role assigned to the State
Government and its tourists organisation
on this behalf ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIlVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) At the instance of the
State Department of Tourism, India
Tourism Development Corporation have
prepared a draft long-term plan for the
development of Tourism in the State which
is yet to be finalised, Besides, the Depart-
ment ip corsultation with the State Govern-
ment have identified three trave! circuits
for the development of tourist infras-
tructural facilities through the combined
resources of the Centre, State and the
private sectors.

(c) and (d) The development of tourism
infrastructure is a continuous process and
calls for combined efforts by the Govern-
ment and the private sector. During the
Sixth Five Plan, the Department have taken
up the following schemes in the State of
Orissa.

(1) Construction of a toilet block at
Konarak

(2) Development of Nandan Kanan
Lion Safari Patk

(3) Boats for Chilka Lake
(4) Forest Lodge at Simlipal

(5) Flood-lighting  at
Udaigiri

Khandagiri-

(6) Preparation of master plan of
Lalitgiri. Udaigiri and Ratnagiri,
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The Department has alteady 'a  youth
hostel at Puri, Ia addition, India Tourism
Development Corporation is operating a
3-star hotel, Kalinga Ashok with a capacity
of 35 rooms and a (ransport unmit at
Bhubaneshwar and a travellars lodge at
Konarak, 1.T D.C. is also implementing
two schemes at Bhubaneshwar by adding
another 36 rooms to the existing hotel and
joint venture hotel project with 44 rooms
in collaboration with Orissa State Tourism
Development Corporation, There are three
classified hotels with 32 rooms and another
hotel with 51 rooms has just started
functioning,

The Orissa Tourism Development Cor-
poration wh.ch is a State Government
Undertaking is maintaining a chain of 12
economy hotels and also a fleet of vehicles
for the visiting tourists.

(¢) While broadly the Central Govern-
ment is responsible for the development/
promotion of general tourism, the State
Governments are responsible for the deve-
lopment of domestic tourism, with Central
Government’s assistance wherever
necessary.

Financing of Tea Estates in Assam
and Tripura by United Commercial Bank

809. SHRI GHUFRAN AZAM : Will

“the Minister of FINANCE be pleased to

state :

(2) whether itis a fact that United
Commercial Bank, Calcutta has stopped
financinpg of certain tea  estates or
their controlling companies or firms that
are located in the States of Assam and
Tripura for their failure to repay back
bank’s earlier dues :

(b) if so, the facts thereof including
the names of such defaulting tea estates
in the above area : and

(c) the further steps being contempla-
ted to recover the outstanding amounts
from those tea estates ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir, *



65 Written Answers

(b) In terms of Section 13 (1) of the bank-
ing Companies (Acquisition and Transfer
of Undertakings) Act, 1970 and the customs
and usages prevalent amongst bankers,
information relating to individual consti-
tuents of the banks cannot be disclosed.

(c) Follow-up action to recover the
bank’s outstanding amounts is being taken
and in a few cases legal action is also being
contemplated.
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Export of Apparels from India to
EE.C and US A,

812. SHRI BABURAO PARANIJPE :
Will the Minister of COMMERCE be

pleased to state :

(a) the total amount of quota utilisa-
tions in exports of apparels from India to
Europian Economic Communiry and U.S A.
in respect of each category/country in 1980-
81 and each of the last three years along-
with with the maximum annual levels
allowed for each country category in each
of these years ;

(b) the total value of Indian exports
in each category and country in each of
the years mentioned above ;

(c) the number of registered exporters
actually given quotas in each of these
years ; and
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(d) the names of the countries/categories
in respect of  which the applications for
allotment of quotas were much more than
the quotas available under FCFS, etc. (i.c.
demand for quotas being much more than
availability thereof) in the said period ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
A statement-] is attached.

(c) Different sysiems of allocation have
been in operation bctween 1980 and 1983
and allotments have beea made throughout
the year on the basis of Allotment Policy. A
registered exporter is  entitled to apply in
various  systems as many times as he is
cligible, Exporterwise details of allocations
are not maintained in each of the systems.

(d) A statement II is attached,

Statement-]

(Values in ‘OO0’ Rs.)
(QTY. in ‘000’ Pcs.)
Country Category Year Base Annual Qty. Passed Value
Level For Exports of Exports.

1 2 3 4 5 6
t.EC. 4 1980 7325 7859 98188
1981 7643 7882 132824
1982 7949 7293 127036
1983 8940 8787 127817
6 1980 353 291 11340
1981 682 582 25238
1082 723 564 29079
1983 3150 1600 72269
7 1980 28563 20867 630834
1981 28903 22547 749485
1982 29193 22087 784367
1983 29985 16084 527913
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8 1980 25142 12716 262058
1981 25494 10275 291608
1982 25826 13262 37616$
1983 26442 1277 336864
15-B 1980 723 616 48002
1981 754 557 48604
1982 785 539 43455
1983 2000 861 66246
17 1980 946 825 52882
1981 1004 288 19453
1982 1078 182 14251
1983 2000 549 38855
| 1980 < 59 86 7234
1981 984 168 11217
1982 1043 134 11434
1983 1074 143 137911
24 1980 N.R. N.R, NIL
1981 270 152 3937
1982 295 56 1402
1983 613 53 1844
B. E. 26 1980 6830 6992 447884
1981 7050 6967 550810
1982 7206 4985 371378
1983 7650 4864 330727
27 1980 4728 4452 189426
1981 4364 $061 282126
1982 4988 4351 267406

1983 5986 4031 200226 '
29 1980 430 379 33515
1981 454 536 51291
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1 2 3 4 5 6
1982 a8 433 43917
1983 3800 1143 9400
30-A 1980 N.R. N.R. " NIL
1981 220 153 7756
1982 233 16 1939
1983 247 76 4292
E.E.C. 30-B 1980 2083 93 1593
1981 268 KGS. 1 2543
1982 280 KGS. 4 768
1983 NR. NR. 'NIL
68 1980 N.R. NR. NIL
1981 34 KGS. —_ —_
1982 36 KGS. —_ —_
1983 N.R. N.R. —
TOTAL RESTRICTED 1980 77717 55176 1882956
ITEMS.
' 1981 89996 55242 2179892
1982 82609 53936 2072597
1983 91887 49490 1814845
(.S A 335 1980 NSS. N.S. —
1981 N,S. NS —
1982 N.S. N.S. —_
1983 1960 1675 79360
U.S. A 3% 1980 2311 2232 104085
1981 2472 2200 117988
1982 2646 2239 124047
1983 2831 3191 176347
) 338/39/40 1980 11704 4760 111491
1981 12055 727 166975
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1 2 3 4 5 6
1982 12417 7386 186536
1983 12789 10840 320036
341 1980 25615 23772 581479
1981 20384 21017 599571
1982 27176 19407 £70706
1983 27991 31567 909095
342 1980 N.S. N.S. -_—
1981 N.S. N.S. —_—
1982 N.S. N.S. —
1983 3730 4086 159322
247/48 1980 1404 1290 38348
1961 1474 1682 65738
1982 1548 1419 79243
1983 2400 2684 96865
TOTAL SENSITIVE 1980 41034 32054 835403
ITEMS
1981 42385 32026 950272
1982 43787 30451 960532
1983 51301 54043 1741025
* N.R, :—Non-Restrained Item
** NS, :—Non-Sensitive Item
Statement-11

Details of Catgs. In  Which Quaniities Exausted Under Fcfs Small Order Systems
in FEC and usa During 1981, 82 & 83,

Country Yesr Ist Period IInd Period 111rd Period

1981 4,15 B. 29 4,158, 29 4, 15 B, 26,27, 29
WEST GERMANY 1982 4,29 4, 29 4, 15B, 29

1983 4 — 15B

’

——— e e o — ————— — — —— o G—— —— ——— —
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Country Year 1st Period IInd Period IIIed Period
1981 4,8,26 29 42629  4,7.26,27,29
FRANCE 1982 29 29 4,7,21,29
1983 — — —
1981 29 29 4,729
ITALY 1982 6,29 29 4,7,15 B, 29
1983 4 4 -
1981 4,6,15B,29 4,29 4,29
BENELUX 1982 4,6,158.29 4,629 429
1983 4 4 4
1981 29 4,29, 4,7,26
DENMARK 1982 4,7,8,29 4,7.15B, 4,7,15B,29
1983 — _ -
1981 29 — 7,26,99
IRELAND 1982 15B,26,27,29 15B,26,27,29 26,27,29
1983 — — —
1981 — 27,29 29
GREECE 1982 7,29 7,15B,27,29 29
1983 — - —
1981 4,6,15B,29 4,29 4,6,15B,26,27 29
U. KINDOM 1982 4,6,158,29 4,6,15B,29 4,27,29
1983 4 4 —
1981 342,359,641 335 335,342,347/48,
359,641
US A, 1982 — 347/48,641  347/48,64)
1983 336 335,336,347/48 335,336,341,

342,347/48
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Cardamom Export Deal by S.T.C,
Resulted in Huvy Loss

813, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
COMMERGCE be pleased to state :

(a) whether it isa fact that due to
STC blunders, the country has lost over Rs,
1 crore in foreign exchange over a Carda-
mom export deal as reported in ‘Business
Standard’ of 21 June 1984;

(b) if so, corrective steps taken/pro-
posed in the matter;

(c) whether it is also a fact that
cardamom production has gone down despite
major ‘break through’ in agricultural R&D
and

(d) if so, the steps proposed to set the
matters right ?

THE DBPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P A,
SANGMA) : (a) No, Sir,

(b) Does not arise.

(c) The decline in Cardamom produc-
tion was mainly due to un precedented
drought prevailed during last two years.

(d) The major steps taken by the
Government to boost the production are as
under :-

1. Replenting loan-cum-subsidy scheme
for small growers,

2. Extension of Replantation loan-cum-
subsidy scheme to large growers.

3. Production of seedlings in polythene
bags in certified nurseries to distri-
bute among the growers,

4. - Opening of 200 certified nurseries
for producing 24000 seedlings of
cardamom annually to distribute
among the growers.

Threat to Third World Debtor Countries

814, SHRI H.N. BAHUGUNA : Wil
the Minister ‘of FINANCE be pleased to
state :
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(a) whether Government attertion has
been drawn to the threat to third world
debtor countries arising from the indiscrimi-
nate loans given by the International Lending
Agencies/Governments of major industrial
nations (Financial Express dated 16 June,
1984);

(b) whether Government are aware that
a similar situation is likely to overtake India
in 1986-87; and

(c) if so, the corrective steps being taken
in this regard ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) While
many developing countries are experiencing
difficulties arising from the debt service
burden, India is not one of those. The
Government’s policy in regard to foreign
borrowings takes into: account the
paramount need to maintain the
external debt and debt service situation
within limits of prudent debt management,
Debt crises of the type witnessed in some
other countries is not likely to overtake
India in 1986-87.

Coveragc ef Bihar by Regional Rural Banks

815, SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No 6925 on 6 April, 1984 regarding
opening of Regional Rural Banks in Bibar
and state ;

(a) whether every district of Biharis
going to be covered by separate Regiona
Banks during 1984-85;

(b) if so, details thereabout; and:{
not, the reasons therefor:

(c) the list of the existing and proposed
branches of Regional Rural and other
pationalised bapks in the districts of
Madhubani and Darbhanga; and

(d) whether steps have been taken to
open new branches of Mithila Kshetriya
Gramin Bank at Reorha and Ghoghraha
Bazars under Jaley block of Darbhanga
District and at Makaya and Dipure io
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Madhubani District in view of their urgent
need for the adjoining Gram Panchayats ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) : (a) and (b) Steering
Committee on Regional Rural Banks (RRBs)
in the National Bank for Agriculture and
Rural Development (NABARD) have re-
commended setting up of Regional Rural
Banks to cover Patna, Hazaribagh, Begusarai
and Bhagalpur districts in Bihar. Sponsor
Banks have been asked to formulate specific
proposals in consultation with the State
Government. With the opening of these
Regional Rural Banks, all districts in Bihar
except Dharibad will be covered by a Regio-
nal Rural Bank,

(c) and (d) Information is being collec-
ted and will be laid on the Table of the
House. Central Bank. the sponsor bank for
the two Regional Rural Banks, have,
however, reported that the centres have not
been identified by the State Government for
branch opening during 198 '-85.

Castor Oil Board

816. SHRI R.,N, RAKESBH : Will the
Minister of COMMERCE be pleased to
state :

(a) Wwhether it is a fact that Govern-
ment are formulating a scheme to setup a
Castor Oil Board to ' look after promotional
measures for production and exports;

(b) if so, the functions 9f such a Board
and names of its members; and

(c) the time by which the Board will
submit its report to Government for imple-
mentation ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE'DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): \a)to(c) A
Working Group on Castor Oil has been set
up by the Ministry of Commerce to study,
inter-alia, the feasibility of the creation of a
Castor Oil Board. The Working Group is
expected to submit its report in three
months.
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Proposal to Manufacture Finer Variety
of Controlled Cloth by NTC Mills

817. SHRI MANMOHAN TUDU :
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have a propo-
sal for National Textile Corporation to
manufacture fincr varicties of controlled

" cloth; and

(b) if so the steps taken by N.T.C. in
this regard, details thereof ?

THE MINISTER OF STATE 'lN THE
MINISTRY OF COMMERCE AND IN

“THE DEPARTMENT OF SUPPLY (SHRI

NIHAR RANJAN LASKAR): (a) A
proposal has been received from NTC for
the manufacture of medium and finer varie-
ties of controlled cloth.

(b) NTC has been requested to examine
the issue in consultation with NCCF which
is the distributing agency for controlled
cloth.

Issue of Bonus Shares by Companies

Slb8. SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of FINANCE be pleased
to state :

(a) the number of companies to wbich
the Controller of Capital Issues permitted
issue of bonus shares in the 'ast two years;

(b) whether these companies have
followed the guidelines prescribed for issuing
such bonus shares or any exception has been
given to any company; and

(c) if any exceptions have been given,
the details of exceptions and the companies
to which such exceptions were given ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (c) Dur-
ing the financial years 1982-83 and 1983-84,
permission was given to 185 and 150
compauies respectively for the issue ot bonus.
shares as these vcvompanies fulfilled the
requirements of the guidelines,
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Ad-hot Appoiatments in the Office of
Development Commissioner (Handicrafts)

819. KUMARI PUSHPA DEVI
SINGH : Will the Minister of COMMERCE
be pleased to state :

(a) whether Ministty of Home Affairs
have issued instructions containing Prime
Minister's directives on ad-hoc appointments
vide their O.M. No. 39021/35/78-Estt. (B)
dated 15.11.1978;

(b) the details of ad-hoc appointments
made by the Office of the Development
Commissioner (Handicrafts) thereafter;

(c) whether these instructions have been
continuously flouted by the Office of the
Development Commissioner (Handicrafts);
and

v (d) . if so, the action . taken or proposed
to be taken to rectify tee position and fix
responsibility ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) to (d) The information is being
compiled and will be placed on the Table
of the House.

Crisis faced by Ludhiana Hosiery
Exports in the Soviet Union

820. SHRI'RAMPRASAD AHIRWAR :
Will the Minister of COMMERCE be
pleased to state :

(a) whether itisa fact that bosiery
exports from Ludhiana (Punjab) are facing
an uoprecedented crisis in _the Soviet
Union; '

(b) if so, whether a delegation of the
exporters recently visited Soviet Union, if
8o, the names and status of the lcaders and
other members of that delegation;

(c)' the names and status of Soviet
Leaders wi'h whom the Indian delegation
had discussions and the outcome thereof;

(d) whether Government have also been
approached by these exporters to permit
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them to import wooltops to meet the expor
demand; and

(e) if so, the decision taken by Govern-
ment in this regard and the appoximate loss
suffered by Indian exporters?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN THE
DBPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Hosiery
Exports from Ludhiana (Punjab) to Soviet
Union are reported to be facing some
difficulties due to various reasons.

(b) 1Itis understood thata group of
exporters comprising the following visited
the Soviet Union in May, 1984 :

(1) Shri .G.CA Dhawan.  President
Hosiery Exporters  Association,
M/s. York Hasiery, Ludhiana .

(2) Shri D.P. Kansal, General-Secre-
tary, Hosiery Exporters Association,
M/s, Kansal Woollen  Mills
Ludhiapa.

(3) shri V.P. Mechra, Proprictor, Mys.
Nagesh Hosiery Exports, Ludhi-
ana.

(4) Shri S.P Jain, Chief Executive,
M/s. ,Oswal, Woollen Mills,
Ludhiana.

(c) It.is understood that the exporters
had discussion with different officials of the
various Soviet Agencies. The discussions
are reported to have covered various espects
relating to the export contracts.

(d) and (¢) According to the Import
Policy for 1984.85 import of wool tops for
export production of woollen Hosiery/Knit-

" wear is presently permitted in the manner

specified under different provision of the
policy.

Shortage of Small Coins Due to Hoardiag

821 SHRI S. B, SIDNAL : Will the
Minister of FINANCE be pleased to state :

(a) whether non-availability of enough
one-rupee coins has given rise to a teadency
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to hoard coins and several malpractices have
aggravated the situation;

(b) whether it is the policy of Govern-
ment to put into use both rupee-coin and
rupee-notes ; and

(cj The steps proposed by Government
to“solve the problem of small coins ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
PHANA POOJARY) : (a) Since there
is a general shortage of small coins
in the country, the possibility of hoarding
of coins cannot be altogether ruled out ;

(b) While Government’s ultimate inten-
tion is to totally replace one-rupee notes
with one-rupee coins, this is proposed to be
done in a phased manner so as to avoid
inconvenience to the public, As such, one-
rupee notes would continue to ve printed
and supplied for some more time, though
at a reduced level.

(c) The steps taken and proposed to be
taken by the Government to increase the
availability of coins are enumerated below :

(i) The working hours in all the three
Mints (Bombay, Calcutta&Hydera-
bad) have been increased alongwith
the operation of Group Incentive
Schemes on account of which the
output has registered suhstantial
increase;

(i) In order to .increase the minting
capacity.'additional coining presses
are being imported of which
some have already come;

(iii) It has been decided to introduce a
second shift in the Culcuita Mint
which. would yield an additional
360 million pieces of coins per
annum, and

(iv) A proposal is under active consi-
deration for setting up of one more
Mint,

Value of Indian Rupees with that of
British Pounds and American Dollars

822. SHRIG.S. NIHALSINGHWALA :
Will the Minister of FINANCE be pleased
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to lay on the table of the house a §tatement
showing t!:e value of rupee year-wise from
1.4.1972 to' 1 8.1'80 with base of 1960 and
also the present value of ladian Rupees
with that of American Dollar and British
Pound respectively ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) The internal
value of rupee is worked out on the - basis
of the reciprocal of the all India Consumer
Price Index for industrial workers with
1960 af the base. The requisite informa-
tion is given below

—_—

Period Index Value of
Rupee in .
Paise .
April 1972 195 51.28
1972-73 (Average) 207 48.31
1973-74 , 250 40.00
1974.75 _,, 317 3155
1975-76 ,, 313 31.95
1976-77 ,, 301 33.22
1977-78 ., 324 30.86
1978.79 , 331 30,21
1979-80 ,, 360 27.78
August 1980 397 25.19

The external value (middle rate) of
Indian Rupee with that of U.S, dollar and
Pound sterling was Rs. 11.40 and Rs. 15.10
respectively as on 20th July, 1984 (latest-

available).

Memorandum on Problems of Mica
Industry

$23. SHRI A. K. ROY : Will the
Minister of COMMERCE be pleased to

state :

(a) whether a8 memorandum was submit-
ted to the Minister of State for Commerce
on the problems of the mica industry in
the country in December 1983 ; and
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(b) if sa, the details of the memo-

randum and the steps taken thereon so far ?
N

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND 1IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir,

(b) The memorandum contained sugges-
tions for nationalisation of mica mincs
and industry, implementation of Swami-
nathan Committee Report on Mica trade
and industry, Shifting of MITCO’s head-
quacters from Patna to Cuottanagpur, Appli-
cation of MMTC’s pay scales t0 workers of
MITCO, Payment of wages to  home-
splitters by MITCO at parity with minimum
wages prescribed by the State Government,
adequate payment of bonus by MITCO for
the year 1982.83 & participation of workers
in the management etc. The issues raised
in the memorandum are under examination,

Rise in the Prices of Hanks Yarn

824. SHR1 ASHFAQ HUSAIN : Will
the Minister of COMMERCE be pleased
to state : ’

(@) whether it is a fact that thereis
steep rise in the prices of hanks yarn in
the market particularly of course count ; *

(b) if so, the rcasons for this rise in
hanks cotton yarn of course count ;

(c) the table showing the prices of
cotton yarn in haoks of counts 30 and below
from July 1983 to July 1984 month-wise
and count-wise ; and

(d) the steps taken/being taken by
Government to check this stecp rise 7.

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DE *ARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) According
to available information there has been a
rise in the prices and hank yarn of coarse
counts.

(b) The main reason for the increase
in the = prices of cotton yarn of lower
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counts is attributed to the sharp increase
in the prices of short and medium staple
varieties of cottons in  the current cotton
season.

(c) A statement is attached.

(d) Steps taken by Government to
contain hike in the prices of coarse counts
of cetton yarn are as under : '

(i) The Government of Uttar Pradesh
have taken a decision to open about
25 yarn depots to supply yarn to
the weavers. It is understood that
in the first phase 1! yarn depots
have alrcady been opened upto the

month  of June, 1984 and the yarn
is being procured form National
Textile Corporation, State Textile

Corporation and private mills.

(ii) Arrangements have also been made
for supply, of yarn by National
Textile  Corporation  mills at
millgate prices and State Govern-
ments have been advised to avail
of this facility,

(iii) The National Handloom Develop-
ment  Corporation is preparing a
scheme for supply of yarn either
tarough  the State Government
Agencies or by opening yarn depot
to be run by National Handloom
Develooment  Corporation or by
State Governments, -

(iv) Government of India  have been
financing a scheme to set up_coopera-
tive spinning  mills in the handloom
weavers sector and a sum of Rs, 42
crores have been earmarked during
the 6th plan for this purpose.

(v) A yarn price fixation Committee has
been constituted in Tamil Nadu under
the Chairmanship = of  Director
(Handlooms), Tamil Nadu to regulate
the prices of yarn produced by the
Cooperative spinning  Mills. Other
States have also been advised to form
similar Committees to control the
prices of such yarn,
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Policy to Provide Self-Employment
through Powerlooms Handlooms
- in Tribal Areas

825. SHRI BHEEKHABHAI : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government have framed
any policy to provide self-employment
through powerlooms/handlooms in tribal
areas and to tribal people who have got no
income; and

(b) whether any policy has been framed
in this regard to rehabilitate the bonded
labour in tribal backward areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMEBRCE (SHRI P.A.
SANGMA) : (a) There are no specific pro-
grammes or policy of the central government
to procide self employment through power-
looms/handlooms to tribals. All programmes
in the handloom sector are applicable
to all weavers including the tribals. As far
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Moﬁth end Coun?s (Kgs. in rupees)

63 10s 20s 30s
July. 1983 16.96 ) 18.94 -21;4—“__ 2303 “
August, 1983 16.96 18,94 21.14 28 63
September i983 16.30 - 18.94 20.93 27.97
October, 1983 16.74 18.94 20.70 27.53
November, 1983  17.18 18.72 20.93 27.31
December, 1983 17.18 18.72 22,03 27.31
January, 1984 17.18 19.16 22.69 27.75
February, 1984 17.18 18.28 22,25 27.75
March, 1984 17.18 18.28 24 89 29.29
April, 1984 17.18 19.38 24.89 29,29
May, 198 17.18 19.82 24.45 29.29
June, 1984 17.18 20.70 24,23 29 29

as pow.rlooms are concerned, 25,000 power-
looms havc been allocated to various States/

_Union Territories for installation during the

VI Plan period by members of handloom
co-operative societies. N

(b) There are no proposals or policy to
rehabilitate bonded labour in tribal areas in
handloom or powerloom sector.
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(9) ¥t &Y w@Yer<t #1 gad |

(10) wg wgew fagrg faam gra
STAqT, IFATT AT AIAYT A
Qzwt al afagy gz &1
fagrz fadisTo |

Opening of Rcgional Rural Bank in
Vidisha District in Madhya Pradesh

827. SHRI  PRATAP  BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state ;

(a) whether itisa fact that Govern-
ment have approved a Regional Rural Bal?k
for Vidisha District in Madhya Pradesh in-
the current year Plan;

\ .
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(b) if so, the details thereof; and

{c) the number of branches likely to
e opened during the year 1984-85 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHAN POOIJARY) : (a) and (b) Steering
Commiittee on Regional Rural Banks in the
National Bank for Agriculture and Rural
Development (NABARD) have recommended
setting up of a Regional Rural Bank for

District Vidisha in Madhya Pradesh. State °

Bank of Indore has been advised to formu-
{ate specific proposal in consultation with
the State’ Government to sponsor the
bank.

(c) The management of the Regional
Rural Bank, when established, would draw
up a branch expension programme keeping
in view the unbanked potential centres, the
aeed for coverage of underbanked pockets,
its own manpowcr resources etc.

aeedt W fregard w1 Awal 9T AW

828, »it fawre wedware ;. 41 faea
HAT gg &A™ 1 FI7 w70 f o

(F) 91 GIFIT A g1 & 7, IEFTI
#1 fregar s § fmd 1€ swfqaw
I g 9

(&) sar 7eF #1 frgAd &
gftoraeges qFai &1 feagar aT w3
THTE 7IF & gAEAT ;A

“(w) afe gf, A ¥x a5 7 ¢
facr daem & Tow WAt (s g,
oW, gowT) : (F) FeFC A1 afafafuai
¥ og¥ed 1@ a3 A safeaat &
" fagg fawnfim s F [9-ATT
e ¥ gegar @ &% IfNa
FEA@ S § 1 Jwad ¥ owg
1984 a% 1 wyafw & 2T HAT qoF
afgfras & sgwsl ¥ aga 820%
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sxferat &1 fregare frar war far
106* faut A wifaa &

% aarar, ggfad amei § fazar
gar g1 At qewd) faaree sffrag
F TgT AAEE WY FT AT 1 AqGLDY
ggarg, 1984 (7 g, 1984 a¥)
Ft qafy F Quw f2wt gav Fww g
atedt faarewr sfwfqag & aga 519
FFTa=Er FrRw ST frg g §

- WM A Rl & AR-adst 7 qq
adlyT £ A1 @AY & J9T T@ ST
# Faedmwr & srar 97 T FWER
RN e YA & gEfgg  afgwrifay
F arg gfqes qE¥w worfog &3
ger-faarew & agfas gm fro @

g .

(=) =z (1) qesdr F afafafaay
& FIWOT AGT-ATET AT T g7 Jeq A
grar & qur A% @ FAA T
#79 & grar § foad gea-feafa ax gu
IATT 98T7T § | T&F Y frareor & 99
T qqfeqat 1 AF § wgmar 5@
g 91 TA% gt w7 fequar ¥ wwe
SAIT 9 FHAL g | qqry, qEAT FY
AIHGE T 9@ ) FW FAT
FIXFT F FTOT # TN qgar § ; q9r
aewTt & fagg &7 d qUeAt Fraawy ¥
Ffcorraea®s qeal 1 feazar oT Agga
fFg ara Ty wATE F TR F F1E q97-
QT qQqT QAT AT TG &

3

Re-opening of Sick Textile Mills

829. SHRI CHITTA MAHATA : Wil\
the Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that some textile
sick mills are to be reopened; and
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(b) if so, the details thereof and the
criteria for re-opening the sick mills in the
country ? :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (2) and. (b)
Government have constituted a8 Group of
Officers to examine the cases of closed
cotton textile mills with a view to explore
the possibility of rehabilitating those mills
which are capable of being revived. On the
recommendation of the group, packages of
rehabilitation have been worked out for
some mills in Gujarat, The packages
include relicfs from the State and Central
Governments and financial assistance by
bank and financial institutions.

Operation of Smuggelers on Indo-Pak Border

830. SHRI AR, MALLU ;
SHRI ARJUN SETHI : Will the
Minister of FINANCE be pleased to state :

(a) whether attention of Governmeant
bas been drawn to the ‘National Herald’ of
20th June. 1984 stating that some parallel
syndicates of smugglers regularly operating
on both sides of the Indo-Pak border for
years, account for the bulk of smuggling of
arms, silver, gold, herein, chaeus, liquor,
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(b) whether it is a fact that operating
through hired carriers, these smugglers,
sitting in air-conditicned houses in  Delhi,
Chandigarh and Amritsar on this side of the
border and in Labore, Rawalpindi and
Karachi on the other have amassed huge
wealth over the years, and are operating.
transport companies and own cinema
houses; and T

(c) 1f so, the number oi‘ such cases -
which came to the notice of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) The Government s attention
has been drawn (0 the news item referred to
in the ¢‘National Herald® of 20th June,
1984.

(b) and (c) The Indo-Pak border conti-
pues to be vulnerable to smuggling. The
Customs field formations on the Indo-Psk
border remain vigilant, The preveptive and
intelligence  machinery of the Customs.
Depariment in the region hus been re-
inforced in terms of manpower and equip-
ment. In -addition, appropriate  anti-
smuggling measures are taken in close co-
ordinaticn with the concerned Central and
State Government authorities.  The matter
is also kept under constant review,

The number of cases of smuulin{detec.
ted on the Indo-Pak border, the value-of the
goods scized and the nudmber of persons

betel, leave opium and tetracycline arrested during 1983 and 1984 (upto May)
powder; are furnished below --
(VALUE : Rs, . In Lakhs)
Year Number of Value of Number of
cases goods persons
seized, arrested.
1983 1093 383,84 216
1984° 411 192 47 - 82
(upto
May)

(*Figures are provisional).



97 Written Answers

_ Stringent action is taken against persons
found involved in the smuggling activities both
departmentally as well as through presecu-
tionin a Court of Law. Ia appropriate
cases, detehtion under the COFEPOSA Act
is also resorted to....

srafom e & gaw & sh URW

ot oY gaafesai st WAy
weafw sawR

831, »it A<iag weATAT: AT TEAT
A} ag Ty F1 a1 FI9q f§ .

(%) &1 Fafww am # aafe
AT F dg9 ¥ N vIW wwi | FJ4T
Iuafeng; § Y7 acdae sARr FAT

(@) ¥ar o'afed arar FI9%7 A
war Ak afg g, A1 FcEEEr  sIr
FgT 8 ; AT

(W) z& F1E%T 97 fwasr gaufo
ad g T Afasr & zaF fag fea
g7qfw &1 sraaTa feg @ &1 79w
g?

TAT ANHT & " |t (s F.q1
fag 1) : (F) a5 ®, 1984 & grAaqw
yra-aifags 7337 Faftm Iz F
Aua wrdlg Fafer gt @A
diex wW wat ¥ @ gA-A-11 AN
dege-7 & a7 WIEGI F A9 fRaw7
arar-afewa feaiz afan o gdifaa
grrfaa d gy § % Jwfas gamw
feg

(@) %9 @gm ¢ faaw gearE
faarasta agl § 1

(1) ArAa-gEq AT@-aifaaa  wgaq
w'afcer ITrA & fau 211,85 9 %o
% 39 qAC SrAvE A §F qIErT A
9T F FAAT 1.37 $UT T @F 5 |
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. ta% gfafiw 5o avf aafwr fama

AR g6 ATET aq7 faww geqrat ¥
At fear ¢, 5A% A} ¥ gEAT Joeew

agi &

Smuggling of Arms into Kashmir

832, SHRI SURYA NARAYAN
SINGH :
PROF. AJIT KUMAR

MEHTA : Will the Minister of
FINANCE be pleased to state :

[a) whether attention of Government
has been drawn to the news-item appeared
in the ‘Indian Express’ of 27th June, 1984
regarding Arms smuggling from across the
border into Kashmir; and 1

(b) if so, the details thereof and the
measures that are being taken to check the
same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) Government’s
attention has been drawn to the news-item
in the daily ‘‘Indian Express” of 27th June,
1984 regarding arms smuggling into
Kashmir. ‘

There has been no seizure of any smugg-
led arms in Jammu and Kashmir State ty
the Customs authorities in the recent past.
However, the Customs field formations in
the Jammu and Kashmir sector .of the Indo-
Pak border remain vigilant, The matter is
kept under constant review and on the basis
of the review and analysis appropriate anti-
smuggling measures are taken, ’

In the context of the intensification of
anti-smuggling efferts, certain provisions
of the COFEPOSA Act have been amended
through issue of an Ordinance on-13th July,
1984, The main effect of its amendments
is to provide for a longer period of deten-
tion, in certain cases, of smugglers operating
in the highly vulnerable areas. which inter
alia includes the India-Pakistan border. The
maximum period of detention in such cases
will be two years instead of the normal
period of one year.
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Setting up »f a Jolnt Coart of Eaquiry to
Screen out Civillans Apprehended Alongwith
Army Deserters on Uttar Pindesh

833. SHRI B.V. DESAI: Will the
Minister of DEFENCE be pleased to state:

(a) whether a joint court of enquiry
has been set up to screen out civilians who
were apprehended along with the army
deserters in Uttar Pradesh;

(b) if so, whether there were joint ope-
rations of the Army and State Police to
apprehend army jawans who had run away
from Sikh Regiment Centre at Ramgarh
(Bihar) and had crossed over to various
States;

(c) if so, the total number of such
jawans who have been apprehended so far
and whether the States were asked to screen
out the civilians who helped these deserters
in various States;

(d) if so, the extent to which this joint
enquiry has been able to find out the civi-
lians and jawans; and

(e) if so, the action taken against both
the civilians and military deserters ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) to (¢) No joint Court of
Inquiry was set up to screen out civilians
appreheaded along with the Army personnel
who left the unit lines in the State of U.P.
Civilians have been identified by Army
authorites and are being handed over to the
civil authorities. Majority of the civilians
have already been handed over and the
State Governments are taking action under
the normal laws,

2. No joint operations were conducted
by Army and State Police. Army opera-
tions took place and rssistance of provincial
Armed Constabulary was taken wherever
considered necessary.

JULY 27, 1984
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3. Total number of Army jawans appre-
hended so far is 1386. In addition 35
jawans died while resisting apprehension,
Army authorities have been able to ideniify
these 1421 army personnel (1386 + 35 =
1421) and 64 civilians.

4. A Court of Inquiry has been ordered
by Headquarters Central Command which
will give its findings regarding the respon-
sibility of Army personnel and civilians.
Civilians apprehended will be dealt with by
State authoritieg based on the information
provided to them afier completion of Court
of Inquiry and their own subsequent iavesti-
gations,

Closure of Offices of Nationalised
Banks, LIC and GIC in Assam
during Bandhs in June, 1984

834, SHRI BHUBANESWAR BHUYAN :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that all the branch
offices of (i) Nationalised Banks, (ii) L.] C,
office., and (iii) G1.C. offices were under
lock and key in Assam, particularly in the
Brahmaputra Valley during the days of
‘Assam Bandh’ on 15th June, 1984 and
during the days of ‘Path Bandhs’ on 25th
June, 1984; and ’

(b) if not, the exact number of employees
of such Central Undertakings as men-
tioned in (a) who have attended their duties
(offices) specifically indicating (i) their
institution (ii) category (iii) total number of
employees eategory-wise and institution-wise
in Assam during the ‘Bandh’ days particu-

larly in respect of the Brahmputra
Valley ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PUJARY) : (a) No, Sir,

(b) Information, to the extent readily
available, is given in the statement

enclosed. \
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St.teme;lt
Sl. Name of the Bank/ Number of employees who attended their
No. Institution offices on
15.6.84 25.6.84
1. Vijaya Bank. Officers — 11 All employees
Workmen — 32 attended office,
2, Allahabad Bank. Officers — 24 Attendence was
Clerks — 46 normal.
Subordinate staff — 19
3. Indian Bank.* Officers — 21 Information not
Clerks — 42 available,
Subordinate staff — 18
Reserve Bank* of Manager Information not
Iadia. Currency Officer furnished.
Asstt. Security Officer and
Durwans
— 5 LIC* Class I — 54 Situation is
Class I — 31 reported to be
Class 111 — 98 normal.
Class 1V — 30
6. State Bank®* of Officers — 83 All offices
India Clerical Staff — 180 functioned
Sub-Staff —_ 79 normally.
7. Syndicate Bank. ] Officers — 3 4
Spl. Assistants — 1 1
Clerks — 14 13
Sub-Staff — 5 5
8. Punjab & Officers — 13 13
Sind Bank. Clerical staff — 42 42
Sub-Staff — 12 12
9, Bank of India, Officers — Branch could 8
Clerical staff — not be 19
Sub.Siaff — opened. 5
10, Dena Bank. Tinsukia Branch functioned on both days,

Gauhati Branch did not function on any of these days.

1. United Bank* All offices except All employees
' of India. 57 opened. attended duties,
"2 Punjab 7 offices functioned All offices
National Bank. normally. functioned normally,

* Information relates to Brahmaputra Valley only.
1 Information pertains to Dibrugarh & Jorhat branches oaly.
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Stockpiling Sophisticated Military
Equipment aud Mossing of Troops
by Pakistan on I.adakh Border

835. SHRI ARJUN SETHI :

SHRI BALKRISHNA WASNIK :

SHRI GHUFRAN AZAM : Will
the Minister of DEFENCE be pleased to
state :

(a) whether India is fully prepared to
meet any threat to its frontiers from
Pakistan, which has stockpiled sophisticated
imported military equipment;

(b) whether India is aware of the mass-
ing of Pakistani troops on the Ladakh
border; and

(¢) if so, whether precautions have
been taken against eventualities which may
arise ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Our Armed
Forces are adequately prepared to meet
threats to our security from across our
borders. Government have some reports
about the acquisition of sophisticated arms
by Pakistan as also tee induction of addi
tional troops by her on the Ladakh
border.

(c) Government closcly watch all
developments affecting our security and take
appropriate measures from time to time to
ensure full defence preparedness,

Rise in Foreign Assets of the Reserve -
Bank of India

836, SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the foreign assets of the
Reserve Bank of India have risen by 905-58
crores during the current calender year upto
May, 1984;

(b) if so, the level at which assets stood
on 31 December, - 1983, 18 May, 1984 and
the latest figure in this regard; and
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(c) the specific steps taken during the
current calender year to increase the foreign
assets with the Reserve Bank of India and
further steps  being taken in this
direction ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b) The
foreign assets of the Reserve Bank of India
(excluding Gold and  Special Drawing
Rights) had risen by Rs, 953,25 crores
during the period 1st January to 31st May,
1984, The level of assets as on 3st
December, 1983, 18th, May 1984 and 13th
July. 1984 whre as follows :-

DATE AMOUNT
(Rs. Crores)
31.12,1943 4554 98
18.5. 1984 5460.56
13,7.1984 5834,28

(a) The level of reserves if continuously
kept under review with a veiw to ensuring
that the country’s commitments with regard
to debt service and our requirements of
goods and services are met.

Setting Up Handloom Design Centres
and Museums in the Country

837. SHRI KRISHNA CHAND:A
HALDER : Will the Minister of
COMMERCE be pleased to state:

(a) whether it is a fact that the hand-
loom design centres and museums would be
set up in the country;

(b) whether the said centres and
museums would be set up in all the States;

(c) ifso, the names of those places;
and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) A National Handloom
Design Centre and National Handloom
Museum has already been set up at Pragati
Maidan. New Delhi under the bogis of the
Development Commissioner for Handloom
with the objectives mentioned below :-
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(i) National Collection of Designs.

(ii) Preservation of Handloom samples
and fabrics including traditional
bhandloom products of various
States.

(iii) Documentation with an attached
museum of traditional textiles and
a library, and

(iv) Resaarch on traditional handloom
products.

(b) At present these is no such pro-
posal.

() Does not arise,

(d) The purpose nf setting up a
National Design Centre and Museum is to
create the facilities at the National level

only.
v afy
834, Amar famY fawgy :
of 3w fag :
Elo GATAW FATHY
st &1 wa, A Far fae
) g FATH & FU FA

() a1 ag a9 § f& a9 1984
FAuagsa Fam A ar afg gd R,

(=) afz g, ar qedast qqg #T Y ;

(m) swag W A dfg Fear
®1I0 § ;

(%) GTHIT T &7 AF & fag Fur
3qig fea & ;

(%) w1 ag it gq g fE a@w
augdt & fr 2@ gwre # gea gqfe
Faq arafme oOTT g AT

@) afe g, '@ @ awmd
T war § ?
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 faw ot (s e qeei) : (¥)
¥ (M) 9% T57 FIWF (1970-71==
100) # #§ 1984 & 1.7 wfoma &t
a7 1984 # 1.9 wfema & afg g
7g qra afg gera: AYqdr zaE &
Fr g€ & | gedi § wrw : wE F W A
¥ W gfg @3 @ wafa @t @ wfs
74 ®r wg9 ¥ fagom Y gwifa &
AFT faaeay a5 @A § 9T A% AMATAY
AT F FOF G A {1 wE Frar
21 foexr 5 agt ¥ A wf alk oA
# 7@ ¥ gea) & ga Frense g€ afe,
1983 & 3.2 gfgw, 1982 # 3.2
sfgma, 1981 & 1.5 sfawa, 1980 &
% 5.2 sfqwa st 1979 ¥ 3.5 wfawma
Cif

FIHIT FIAU RG-THG 9T 7T AT
qfa, Ay fzars & grrewifa &1 a4
% fag #% ®3w Fzrg @ o zAd,
afes Iwres F fag N@rza @[,
AR AR fqaTor g # g3z AT,
Figs wrAr § @rare, N9 st aa
4 X1 A, AIRATT FIATHT FY
T &A1 T afET gumdY ¥ Awdr
FIgea ® gt arfaa

Ciosure of Textiie Mills in Tamil
Nadu and Pondicherry

839. SHRI K. T. KOSALRAM : Will
the Minister of COMMERCE be pleased
to state :

(a) the number and names of textile
mills and the period for which they have
remained closed in Tamil Nadu and in the
Union Territory of Poadicherry alongwith
the number of workers involved in these
closed mills ; and

(b) the steps proposed to be taken
for reopening them so that the workers get
‘back 'their livelihood ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI

_NIHAR RANJAN LASKAR) : (a)A state-
ment showing the names, date of closure
and number of workers on  roll in closed
cotton mills in Tamil Nadu and the Union
Territory of Pondicherry as on 30.6 84 is
at Annexnre.

(b) A Group of Officers, which has
been constituted to look into the problems
of closed textile mills in the country in
the cotton textile sector, will examine
whether these  closed mills are capable of
being revived and if so what steps should
be taken for the revival of these mills.

Statement

Details of Closed Cotton Textile Mills in Tamil Nadu aud Pondicherry as

on 30-6-1984
S. No. Name of the Mills Date of Workers
Closure on Roll
Tamil Nadu :
1. Binpny Ltd, (Buckingham & Carnatic 14-1-84 8644
Milis Co. Ltd.) Madras,
2. Sree Kothendaram Spg. Mills Madurai. 22-12-07 248
3. Sree Padma Mills, Coimbatroe. 22-2.81 118
4. Tamil Nadu Spg. Mills Ltd, Tirupur. 8-6-81 92
5. Sree Janardana Mills Pvt. Ltd. Coimbatore, 7-9-83 746
6. Jallaram Spg. Mills Coimbatore 8-7-83 128
7. Shree Katheri Textiles Pvt, Ltd, Coimbatore. 24-2-84 125
8. Govindharaj Spg. Mills, Tirupur. 12-2.84 Not available,
9. Karur Mills Ltd. Karur (T,N.) 19-5-84 734
10, Sree Hari Mills Pvt. Ltd. Coimbatore. April’84 514
11. Sree Rangavilas Gog. Spg. & Wvg. Mills Ltd,
Coimbatore. 24-6-14 1056
12. Anandakumar Mills Ltd. Coimbatore. 7-5-84 434
13. Radba Spg. Mills. Titupur. 9-8-82 Not available.
14, Senthuram Spg. Mills, Pelladai, 19-6-84 Not available
Pondicherry
4-7-83 6860

15. Anglo French Textiles Ltd. Pondicherry,
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fada Wit 6 et a2 9T T
Fa31 frrw oo w1 wgr ITeRw
FIMT

840. it qew= 3o : FAT Wi
ot ag aTA FY Fur w4 7 ¢

(F) wrg & sty Fwor  fAaw
wifag 27 #1 IRW@ AT § 4R
FIWIT MU §7 IF Ias faq g«
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(w) afz gi, a1 fFa a1 & << frg
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FTar w1y fqax fao g aqm@r a@
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arforsa A & IT HAY (4T 9,
@, &) (F) AT (F) TR G
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yata 9 1 1972-73 & . qear
N AT agFT 103 F AE1 1974 F
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gz & qx wfafrgr & gro v g
F1 AHFHI0 £T faar qar g Ia%
qrfawiar g8 a2 |). ® wafa &1
fer w1 ga% sfafom, wad. s
22 fadi &1 qa7g FT W & faAwy
GIFITA AT gWT 9T dYY Qg #
faar qr |

froe &t qeT geafowar ¥ § -

() wa.dr | fax sfa ad Faaq
900 fafaas Mzz 98 71T 70
fafema fear. =z ad &

I FIE §

(i) wa.drar. &1 Seqz-faswr w9
g 1y ant & fag afus Ia-
IF| & 1 7 fad efgwiwawr
wizr, fsa wegw q9r g 4 Aeqw
o foral F1 IearaT FIA §

(iii) 37 faay grar Sewifeq wise a1q
ZIFIAT T F) qear fwar qrar

2,

(iv) ¥ fad QaAr stgas 2 E@
Ffys ®ramyd ' A9qrT WA
F; qm

) ¥ fad S qew, faAr w1
qar M F w7 F ¥ I9T USA
I & aaset F o qgfa
arETE | Y )

(M FA F FIF FT IWRA q&
®7 F GIT F FAAT I F HTI-
Farsi #1 QU FW F fag fwar arar
2 1 7g gfieg 37 & fag s F1
FIGIARTT F €T 0 # g9 ¥ q,
TR A, g Iwfam @23 9%
1.50 ® wfa Faisdre, aifaal aar qfeay
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9T 2,00 %o wfy Tz AT Dfemee/
T sATT FAHIA F FIE 9T 2.75
sfa wi Mz & W § IR w7
WIEAIT FT @ &1 FAA & FUT AT
, faawr crdrdt 0w & wea fem
arar ¢ W fe Ty QR 3W A ke gEW
IFAT F AU A® H ITAFAET W

A FUTAT L | 57,561 &I FFIA
. g A% ¥ 46,438 o &AM H §

1983-84 & a7 gA. A4 3 w5
¥ ®9% F @A & d&q F1 QU fwan

g

220 Miilion Dollar Loan to the National
Co-Operative Development Corporation
I1 Projects

841, SHRIR. R. BHOLE : Will the
Mipister of Finance be pleased to state :

(a) whether the International Develop-
ment Association has approved 220 million
loan to the National Co-operative Develop-
ment Corporation Il projects of rural
storage ; and

(b) the total loss of different products
foodgrains, etc. in the rural storage in all
the States ?

~ THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Negotiations
for an IDA Credit of SDRs 210.2 million
(%) 220 million approximately) to finance the
third National Co-perative Development
Corporation (NCDC-111) Project have been
successfully completed and agreements in
this regard are expectsd to be signed shortly.
Under the Project. World Bank will finance
construction of rural godowns, production
and processing  of soyabean, and establish-

ment of cotton ginneries and spinning
mills,
(b) In the economic analysis worked

out under the Rural Storage component of
the Project, losses of foodgrains in tradi-
tional storage are estimated at 6.6%of stored
produce and loss prevention through effi-
cient storage at about 5%
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Reopening of Buckingham apd Carnatic
Mills, Madras

842, SHRI E. BALANANDAN : win

the Minister of COMMERCE
to state : : e pleased

(a)b whether Government  are taking
steps to get the Buckingham and Carnatic
Mil's, Madras re-opened ;

(b) whether the proposal made by ap
ex-M‘, P.to end the problems facing the
Buckingham and  Carnatic Mills and to
nurse back the mill to health are receiving
attention of Government ; and

(c) if so, the reaction of Government
to the said proposals ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI]
NIHAR RANJAN LASKAR) : () A
Group of Officers which has been appoin-
ted to look into the problems of closed
mills in the country has been requested to
explore the  possibilities of re-opening of
Buckingham and Carnatic Mills, Madras,

(b) Yes, Sir,

(c) As yet, no final view has been
taken by Government.

Investigation Against Cosmique
International, New Deihi

843. SHRI H. N. NANJE GOWDA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have completed
their investigation into the complaints
against Cosmique International, New Delhi.

garment exporting firm, regarding its
various fraudulent acts in the matter of
export ;

(b) if so, the result or outcome of such
investigation ;

amount of export made

() the total
years 1976 to 1984 ;

by the firm from the
and
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the number of workers employed in these
department ments was about 1550,

(c) Delhi Administration has informed
that the conciliation machinery of the
Labour Department has made efforts to get
the weaving section opened, but have not
succeeded in their efforts so far.

Compensation {o the Family of Officers
and Jawans Killed/Injured during
Operation in Punjab

862 SHRI K. LAKKAPPA :
SHRI BAPUSAHEB PARU-
LEKAR :
SHRI SHEO SHARAN VERMA :
SHRI NITHAL SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) the number of officers and jawans
of the security forces killed  or injured in
the recent operations against  terrorists in
Punjab ; and

(b) the details of the compensation and
other benefits provided to the families
of the killed and to the injured personnel ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO) : (a) A total of 93 Army Per-
sonanel (5 Officers, 4 Junior Commissioned
Officers and 84 Other Ranks) were killed in
the recent operations while  giving aid to
civil authority in Punjab. Besides 289 Army
Personael (15 Officers, 20 Junior Commis-
sioned  Officers and 254  Othcr Ranks)
sustained injuries, till now,

(b) A Statement is attached.

Statement

(1) Benefits of  liberalised pensionary-

awards admissible to war widows,
with some improvement, have been
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extended to the families of those
Army officers and personnel who were
killed in Army operation  in Punjab
including the Golden Temple Complex. _
In addition, their families will be
eligible for a  lump-sum ex-gratia
grant of Rs. 1,00.00/- in  each case,
irrespective  of the ' rank of the
deceased, A statement showing these
benefits is annexed,

. Those who are indvalidated out of

service will be entitled to war injury
pay instead of disability pension.
War  injury pay will consist of
service element and disability clement.
The service element will be equal to
the normal retiring  pension of the
rank neld at the time of disablement
for maximum service of rank. For
this purpose, paid acting rank will be
counted irrespective of the period of
which itis held. The disability
element for 1009,  disability will be
equal in amount to the emoluments
last drawn by the serviceman miaus
the service clement, the amount
being Iimited to Rs, 1000/-. For
lower percentages of disability. the
disability  element will be propor-
tionately reduced. Constant Attne-
dance Allowance, where admissible, will
be paid at the rate of Rs. 290/- per
month for officers as well as JCOs
and Other Ranks. In the norma}
circumstances the rate of Constant
Attendance Allowance is Rs 75/- per
month. In addition, they will be
eligible for a lump-sum ex-gratia
grant of Rs, 75,000/- in each case,

. As per instructions issued by Ministry

of Home Affairs, a son or a daughter
or a near relative of Service personnel
who die in harness or discharged on
medical grounds, is given appoint- .
ment on a Group ‘C' or Group ‘D’
post in the parent department of the
Governmenr servant,
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Statemeat

Iiberalised Peasionary Award for Service Officers and Jawans Killed in Army
Operations in Punjab

OffTicers

. Special family pension equal to pay

drawvn at the time of death will be paid

uptc the deemed date of retirement of the
decease or for a period of 7 years, which
ever is later pay for this purpose will
include basic pay, dearness pay and
interim relief. Children allowance and
Children Education allowance are not

admissible at this stage.

Thereafter special family pension is
equal to the normal retiring pension of
the rank last held by the deceased for
service upto the decmed age of retire-
ment. plus children allowance and
children education allowance subject to
the condition that special familv pension,
together with children allowance and
children cducation allowance will not
exceed the last pay drawn as defined
above.

Children Allowance

Upto the age of 23 year it is payable
at t s, 150/-pm per child, if the mother
is not alive, and Rs. 100/-p m. per child
if the mother is alive,

Childrea Education Allowaace

At actual expend.ture incurred subject
‘to & maximum of Rs. 50/-p. m. per child.

Family Gratuity

(which will be admissible in addition
to the death gratuity under the Death
cum-Retirement Gratuity Scheme).

Rask Amownt

2 Lt. Rs, 2000/-
Lt, Rs. 3000/-
Capt. Rs, 45.0/-

Personnel Below Officer Rank

Special family pension equal to emolu
ments last drawn will be paid to the nomi-
nated heir of the deceased tili death or
disqualificaticn of the recipient. Emoluments
for this purpose include basic pay, incre-
ments. rank/appointment pay, good service
pay, dearness pay and home saving element.
Children Allowance and Children education
allowance are not admissible as long as
special family pension equal 10 emoluments
last drawn is payable

Children Allowance

Upto the age of 23 years it is paya-
ble at Rs. 90/-p. m. per Child, if the
mother is not alive and at Rs. 60/-p, m.
per child if mether is alive.

Children Education Allowance

At actual expenditure incurred sub-
ject to a maximum of Rs. 19/-p. m, per
child.

Family Gratuity

Rank Amount

Sep. Rs. 450/-
Nk. Rs. 550/-
Hav, Rs. 650/-
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Major Rs. 6500/-
Lt. Col. Rs. 8000/
Col. Rs. 9500/-
Brig. Rs. 11000/-

Maj. Gen, Rs. 13000/-

11. Gen, Rs. 14000/-
Gen. Rs. 16000/-

Ex-Gratia Grant
Rs. 1,00,000/-in each case.

Dependants pension
.

If the officer dies as bachelor or
widower without children, the dependants
pension is at 2/3 of widow's pension for
both Parents and 2/3 of two parents rate
for single parent, irrespective of the
means limit of the parents.

Nationalisation of Jute Industry

863. SHRIMATI GEETA MUKHER
JEE : Will the Minister of COMMERCE

be pleased to state :

(a) whether Government ar: aware that
the recent strike of the jute workers in West
Bengal for more than 2 months had natio-
nalisation of jute industry as one of its
demands;

(b) whether Government are aware that
the West Bengal Lagislative Assembly Passed
unanimous resolution for the nationalisation
of jute industry; and

(c) if so, whether Government are con-
templating to move in this more regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Although
nationalisation of the jute industry was one
of the Charter of Demands of some of the
Trade Union who went on strike recently in
West Bengal, this demand bad not been
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Nb. Subedar  Rs. 1000/-

Subedar Rs. 1300)-
Subedar Major Rs. 1400/-

Ex-Gratia Grant
Rs, 1,00,000/-in each case.
Dependants Pension

In case of serviceman who dies as
bachelor the parents get the same award
as admissible to the widow, Unlike the
officers, thercfore, there is no separate
provision for the dependants pension
for personnel below officer’s rank.

made by all the Trade Unions who were
party to the strike.

(b) Yes, Sir.

(¢) No, Sir. There is no such proposal
under coaosideration of the Government at
present. Nationalisation of an industry is
the last resort for reactivating sick units.
The Government's role is primarily to moni-
tor and coordinate measures for the revival
of sick units coupled with assistance from
the banking and financial institutions which
are primarily responsible to take remedial
measures  inclusive of and managerial
financial restructuring of the units,

Rise in Wholesale Price Index

864. PROF, MADHU DANDAVATE :

SHRI SANTKU MAR MANDAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Whole-
sale Price Index for all commodities has
reached 3338 during the week ended June
16, 1984;
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(b). the Wholesalc Price Index for the
last eleven months ; and

(c) the steps taken to arrest the conti-
nuous rise of Wholesale Price Index ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Yes, Sir.

(t) and (c) The requisite information is
given below ;

Iadex Numbers of Wholesale Frices

(1970-71=100) (Monthly Average)

1983 Index
July 3116
August 317.5
Scptemb_er 318.9
October 318.7
November 318.7
December 318.5

1984

January 3222
February 323.2
March 3229
April 323.2 (P)
May 3273 (P)

(P) Indicates provisional.

From time to time Government have
taken steps, both on the demand and supply
side, to contaia inflation. These include
inter alia, inceatives for higher production;
strengthening of the pudlic disttibution
system, latger releases of foodgrains, sugar
and edible oils, enforcement of fiscal disci-
pline ahd mopping up of excess liquidity in
the system.

Implemeatation of Schemes under IRDP
in Parbhani and Nanded Districts in
Masbharashtra

865, SHRI UTTAM RATHOD : Will
the Minister of FINANCE be pleased to
state :
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(a) whether it is a fact that the scheme
under I.R.D.P, are not fully implemented
due to lack of share from banks in Par-
bhani and Nanded districts in Maharashtra ;
and

(b) if so, the action Government
contemplate to take in the matier ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a» and (b)
According to  available information the
term credit mobilised for IRDP  during
1983-84 in Parbhani and Nanded Districts
was Rs 99.62 lakhs and Rs. 107 91 lakhs
respectively. The performance is considered
satigfactory within the  overall Sixth Plan
target of mobilising term credit of Rs, 3,000
crorcs under the programme for the entire
country,

Amomnt Credited to Nationalised Banks in
Orissa by People and State Government
Agencies

866. SHRI RASABEHARI BEHERA : °
Will the Minister of FINANCE be pleased
to state

(a) the total amount credited to the
pationalised banks in Orissa as savings by
the people and the State Government
agencies during the year 1982-83 and

1983-84
(b) against this money, how much
amount was given as  loans to  financia!

institutions for  developmental works and
public for various pruspective schemes ;

(c) the percentage difference during this
period between the deposits and loans
given to the State ; and

(d) the action being
narrow down the gap ?

contemplated to

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAKY) : (a) to (d) Available
data regarding deposits and advances of
all scheduled commerciall baaoks in the
State of Orissa as at the end  of June 1982
and June 1983 is given below :—
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(Amouat Rs, crores)

June 1982 June 1983
1. Deposits 526 627
2, Advances 402 533
3, C:D Ratio (%) 764 850
In terms of Reserve Bank’'s  directives

banks have to maintain certain proportion
of their deposits as cash reserves and liquid
assets and cannot deply all their resources
in the form of loans. The ratio of credit to

deposits in Orissa at 76.4 per cent and
85.0 per cent respectively for end-June,
1982 and end-June, 1983 was  higher than

all India corresponding average of 67.0

per cent and 68.1 per cent.

Questionnaire Issued by Fourth Pay
Commission

867. SHRI BASUDEB ACHARYA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Fourth Pay Commission
which is yet to start its real work will delay
settlement of the many basic demands of
Cential Government Employees ;

(b) whether it isa fact that in the
questionnaire circulated by the Fourth
Central Pay Commission, such questions
have been asked which  may prejudice the
interests of the Central Govt. Employees
in general, and the railwaymen in particular;
and

(c) if not, whether Government propose
to remove the doubts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Fourth Pay Commis-
sion hus already started its work. The
Commission has already been requested
to give urgent consideration to the issues
teferred to them for their consideration.

(b) and (c) The Questionnaire was
formulated by the Pay Commission on a
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preliminary consideration of the rejevant
issues and based on the suggestion contained
in the various  Memoranda recsived from
Unions/Associations and others. It also
contains certain questions which are of an -
exploratory nature for purposes of clarity.
The Questions are in no  'way indicative of
the .thinking of the Commission on any
matter. The Commission  will finalise its
views on various matters only after going
into all  the relevant factors  carefully.
Therefore, the questions included in the
Questionnaire cannot in any way be taken
to be prejudicial to the interest of the
Central Government employees in gencral
or of any category of employees.

Opening of Gramin Banks in the Country

868. SHRI G. NARSIMHA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of Gramin Banks
opened in entire couatry uptill now, the
details thereof State-wise ; and

(b) whether there are any guidelines or
criteria set for deciding the number of
branches to be opened in a district if so,
the details thercof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) So fur 162
Regional Rural Banks have been established
in the country. Statewise distribution of
these banks is indicated in the attached
Statement.

(b) Broadly, the current branch expan-
sion policy envisages opening of rural and
semiurban branches at unbanked centres so
as to achieve a population  coverage of 1
branch for, on an average, 17000 peeple in
rural and semiurban areas by March 1985.
While identifying the required number of
centres, the District  authorities/banks are
expected to keep in view the geographical
spread of the existing branch network, the
availability of minimum infrastructure
facilities, potential for development, needs
of special development programmes etc.
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Statement
Statewise  Distribution of Regional
Rural Banks
(As on date)
State/Union Territory No. of Regional
Rural Banks
1. Andhra Pradesh 12
2. Assam s
3. Bihar 18
4, Gujarat 7
5. Haryana 2
6. Himachal Pradesh 1
7, Jammu & Kashmir 3
8. Karpataka 9
9, Kerala 2
16, Madhya Pradesh 21
11. Manipur 1
12, Maharashtra 7
13. Meghalaya 1
14. Nagaland 1
15, Orissa 9
16, Punjab 3
17. Rajasthan 13
18. Tamil Nadu 1
19, Tripura 1
20. Uttar Pradesh 35
21, West Bengal 8
22. Mizoram )
'3, Arupathal Pradesh 1
rom 1@
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Excise Duty due from Companies
Locked Up In Litigation

t69. PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased
to state :

(a) whether itisa fact that several
thousand crores of rupees of excise dues
from companies has long been locked up as
a result of litigation ; and

(b) if so, how much total cumulative
amount has been locked up in litigation as
on 31 March, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) and (b) It is a fact that
large number of cases on  Central Excise
matters is under litigation, It is not practica-
ble to quantify the amount of excise duty
locked up in litigation in many of the court
cases, as the revenue amount in such cases
which involved judicial determination
of legal issues like those relating to valua-
tion, classification aod interpretation of
notifications, etc., can in the nature of
things, be varying.

Investment in States by Public Financial
Iastitutions

870. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state :

(a) the percentage investment in States
by the public financial 1nstitutions during
the past four years starting with fiscal year
1980-81, State wise and year-wise details
thereof ;

(b) the percentage contributions made
by these Siates to the national exchequer
during the same [period, State-wise and
year-wise details thereof ; and

(c) ratio between  contribution to
national exchequer and. investment by the
public finacial institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Information

readily available is given in  the attached
Statement,
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(b) and (c) The States do not make
any direct contribution
exchequer.

State-wise psrcentages of Assistance disbursed by Puablic Financial
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to
All States contiibute
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national development activity and re$turce
mobilisation. State-wise estimation of such
‘contribution’ is not feasible.

Institutions (1DBI,

IFCI, ICICI, IRCI, LIC, GIC, UTI, SFCs and SIDCs) during 1980-81, 1981-82 and 1982-83.

(9 to total assistance)

(Period : April-March)

Sr.’

No.

1.

- -
-2

-
™~

13.

14,
15.

17,
18,
19,
20,
.21.
22,
23,

PN e W

Andhra Pradesh
Assam

Bihar

Gujarat
Haryana
Himachal Pradesh
Jammu & Kashmir
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Nagaland

Orissa

Punjab
Rajasthan
Sikkim

Tamil Nadu
Tripura

Uttar Pradesh
West Bengal

Union Territories

Name of the State

1980-81

6.3
0.3
2.2
11.4
21
0.6
0.9
8.3
3.2
31
21.2

0.2

0.1
04
2.6
38
5.5
0.2
10,2
0.1
1.7
7.5

27

Disbursements

198182 1983.8¢
6.6 9.2
0.4 0.5
2.5 2.7
12.8 1.9
26 ! 26
1.2 1.2
0.8 11
7.9 7.1
3.4 27
32 41
18.5 17,5
03 .06
0.1 0.1
0.1 0.1
29 3.9
4.5 40
48 5.9
.008 0.1
9.0 9.2
0.1 0.1
78 6.5
78 5.8
3.0 38
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Report of the Fourth Pay Commission

872. SHRI HIRALAL R, PARMAR:
Will the Minister of FINANCE be pleased to
state :

(a) the date by which the report of
Fourth Pay Commission will be laid on the
Table of the House ;

(b) the date by which the interim report
is likely to be submitted :

(c) whether Government bave issued
any instructions to the Commission regarding
the time for presentation of its report ; and

(d) if so, when and if not, whether
Government propose to issue such instruc-
tions to present the report at the earliest ?

THE MINISTBER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) In accordance with
the terms of reference of the Fourth Central
Pay Commission, the Commission wil| make
its recommendations as soon as practicable.
It may consider, if necessary, sending
reports on any of the matters as and when
the recommendations are finalised. It is too
early to indicate the date by which the
report is likely to be submitted by the
Commission.

Government have not issued any instruc-
tions regarding the time for presentation of
the report nor is  there any proposal at
present to issue any such instructions to the
Commission.

Committee for Change of Fineacial Year

873. SHRI GIRIDHAR GOMANGO :
- Will the Minister of FINANCE be pleased
to state :

(b) whether a Committce has  been
constituted by his Ministry for change of
financial year ;

(b) if so, the composition of the Com-
mittee and its terms of reference :

(¢) the progress made by the Committee
to obtain the views from the States and
Union Territories and the  Ministries/
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Departments of Government of India on'

this vital issue ;

(d) when  the report s likely to be
submitted to Government ; and

te) the steps taken by the Committee
to submit the report by the scheduled time H

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Yes, Sir.

(b) A copy of Government Resolution
No. F. 1 (27)-B (AC)/84 dated the Ist May,
1984 regarding constitution of Committee
and its terms of reference is laid on the

Table of the House. [Placed in Library. See
No. LT-8486/84].

(c) to (¢) The Committee  has already
sougbt the views of State Governmients in
the matter and is also writing to the Union
Territory Governments.  Secretaries of a
number of  Minisiries/Departments  of
Government of India have  conveyed their
views on the subject to the Chairman of
Committee and others sre being addressed.
Besides, advertisements have been  inserted
in leading newspapers  inviting comments
and views from individuals, institutions and
organisations, The Committee was requested
to submit its report  before the end of
October 1984, and no request for extension
of time has been received so far.
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the number of workers employed in these
department ments was about 1550.

(¢) Delhi  Adminsstration has informed
that the conciliation machinery of the
Labour Department has made efforts to get
the weaving section opened, but have not
succeeded in their efforts so far.

Compensation (o the Family of Officers
and Jawans Kiiled/Injured during
Operation in Punjab

862 SHRI K. LAKKAPPA :
SHRI BAPUSAHEB PARU-
LEKAR : 4
SHRI SHEO SHARAN VERMA :
SHRI NIHAL SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) the number of officers and jawans
of the security forces killed  or injured in
the recent operations against  terrorists in
Punjab ; and

(b) the details of the compensation and
other benefits provided to the families
of the killed and to the injured personnel ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P,
SINGH DEO) : (a) A total of 93 Army Per-
sonnel (5 Officers, 4 Junior Commissioned
Officers and 84 Other Ranks) were killed in
the recent operations while  giving aid to
civil authority in Punjab. Besides 289 Army
Personael (15 Officers., 20 Junior Commis-
sioned Officers and 254 Other Ranks)
sustained injuries, till now,

(b) A Statement is attached.
Statement
(1) Benefits of liberalised pensionary

awards admissible to war widows,
with some improvement, have been
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* extended to the families of those

Army officers and personnel who were
killed in Army op-ration  in Punjab
including the Golden Temple Complex.
In addition, their families will be
eligible for a lump-sum ex-gratia
grant of Rs. 1,00.00/: in  each case,
irrespective  of the rank of the
deceased, A statement showing these
benefits is annexed,

. Those who are  indvalidated out of

scrvice will be entitled to war injury
pay instead of disability pension.
War injury pay will consist of
service element and disability element.
The service element will be equal 10
the normal retiring  pension of the
rank held at the time of disablement
for maximum  service of rank. For
this purpose. paid acting rank will be
counted irrespective of the period of
which itis held. The disability
clement for 1009,  disability will be
equal in amount to the emoluments
last drawn by the serviceman miaus
the  service element, the amount
being limited to Rs,  1000/-. For
lower percentages of  disability. the
disability clement will be propor-
tionately reduced, Constant Attne-
dance Allowance, where admissible, will
be paid at the rate of Rs. 290/- per
month for officers as wellLas JCOs
and Other Ranks. In the normal
circumstances the rate of Constant
Attendance Allowance is Rs 75/- per
month. In addition, they will be
eligible fora lump-sum ex-gratia
grant of Rs, 75,000/- in each case,

. As per instructions issued by Ministry

of Home Affairs, a son or a daughter
or a near relative of Service personnel
who die in harness or discharged on
medical grounds, is given appoint-
ment on a Group ‘C’ or Group ‘D*
post in the parent department of the
Governmenr servant,
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Statemeat

Iiberalised Peasionary Award for Service Officers and Jawans Killed in Army
Operations in Punjab

Officers

.

Speocial family pension equal to pay
drawn at the time of death will be paid
uptc the deemed date of retirement of the
decease or for a period of 7 years, which
ever is later pay for this purpose will
include basic pay, dearuess pay and
interim relief. Children allowance and
Children Education allowance are not
admissible at this stage.

Thereafter special family pension is
equal to the normal retiring pension of
the rank last held by the deceased for
service upto the deemed age of retire-
ment, plus children allowance and
children education allowance subiject to
the condition that special family pension,
together with children allowance and
children education -allowance will not
exceod the last pay drawn as defined
above,

Children Allowance
Upto the age of 23 year it is payable
at l s 150/-pm per child, if the mother
is not alive, and Rs. 100/-p m. per child

if the mother is alive,

Childrea Education Allowaace

At actual expend.ture incurred subject
toa maximum of Rs. 50/-p. m. per child,

Family Gratuity

(which will be admissible in addition

to the death gratuity under the Death .

cum-Retirement Gratuity Scheme).

Resk Amount
2 Le. Rs. 2000/-
Lt, Rs. 3000/-

Capt. Rs, 45.0/-

Personnel Below Officer Rank

~ Special family pension equal to emolu-
ments last drawn will be paid to the nomi-
nated heir of the deceased till death or
disqualificaticn of the recipient. Emoluments
for this purpose include basic pay, incre-
ments. rank/appointment pay, good service
pay, dearness pay and home saving element.
Children Allowance and Children education
allowance aie not admissible as long as
special family pension equal to emoluments
last drawn is payable

Children Allowance

Upto the age of 23 years it is paya-
ble at Rs. 90/-p. m. per Child, if the:
mother is not alive and at Rs. 60/-p. m.
per child if mether is alive.

Children Education Allowance

At actual expenditure incurred sub-
ject to a maximum of Rs. 19/-p. m. per
child.

Family Gratuity

Rank Amount

Sep. Rs. 450/-
Nk. Rs. 550/-
Hav, Rs. 650/-
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Major Rs. 6500/- Nb. Subedar  Rs. 1000/-
’ 1.t. Col. Rs. 8000/- Subedar Rs. 1300)-
Col, Rs, 9500/- Subedar Major Rs. 1400/-
Brig. Rs. 11000/- ‘ '
Maj. Gen, Rs. 13000/-
Lt. Gen, Rs. 14000/-
Gen. Rs. 16000/- .

Ex-Gratia Grant
Rs. 1,00,000/-in each case.
Dependants pension

If the officer dies as bachelor or
widower without children, the dependants
pension is at 2/3 of widow’s pension for
both Parents and 2/3 of two parents rate
for single parent, irrespective of the
means limit of the parents.

Nationalisation of Jute Industry

863. SHRIMATI GEETA MUKHER
JEE : Will the Minister of COMMERCE

be pleased to state :

(a) whether Government are aware that
the recent strike of the jute workers in West
Bengal for more than 2 months had natio-
palisation of jute industry as one of its
demands;

(b) whether Government are aware that
the West Bengal Lagislative Assembly Passed
unanimous resolution for the nationalisation
of jute industry ; and

(c) if so, whether Government are con-
templating to move in this more regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Although
pationalisation of the jute industry was one
of the Charter of Demands of some of the
Trade Union who went on strike recently in
West Bengal, this demand bad not been

Ex-Gratia Grant

Rs. 1,00,000/-in each case.

Dependants Peasion

In case of serviceman who dies as
bachclor the parents get the same award
as admissible to the widow. Unlike the
officers, therefore, there is no separate
provision for the dependants pension
for personnel below officer’s rank.

made by all the Trade Unions who were
party to the strike.

(b) Yes, Sir.

(c) No, Sir. There is no such proposal
under consideration of the Government at
present, Nationalisation of an industry is
the last resort for reactivating sick units.
The Government's role is primarily to moni-
tor and coordinate measures for the revival
of sick units coupled with assistance from
the banking and financial institutions which
are primarily responsible to take remedial
measures  inclusive of and managerial
financial restructuring of the units,

Rise in Wholesale Price Index

864. PROF, MADHU DANDAVATE :

SHRI SANTKU MAR MANDAL :

Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Whole-
sale Price Index for all commodities has
reached 333 8 during the week ended June
16, 1984;
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(b) the Wholesale Price Index for the
last eleven months ; and

A (¢) the steps taken to arrest the conti-
nuous rise of Wholesale Price Index ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) Yes, Sir.

(t) and (c) The requisite information is
given below ; .

Iadex Numbers of Wholesale Prices

(1970-71 =1€0) (Monthly Average)

1983 Index
July 16
August 317.5
September 318.9
October 318.7
November 318.7
December 318.5

1984

January 32:.2
February 323.2
March 3229
April 323.2(P)
May 27.3(P)

(P) Indicates provisional.

From time to time Governmunt have
taken steps, both on the demand and supply
side, to contain inflation. These include
inter alia, inceatives for higher production;
strengtheaing of th: pudiic  disttibution
system, lacger releases of foodgrains, sugar
and edible vils, enforcement of fiscal disci-
pline and mopping up of cxcess liquidity in
the system.

Implementation of Schemes under IRDP
in Parbhani and Nanded Districts in
Maharashtra

865, SHRI UTTAM RATHOD : Will
the Minister of FINANCE  be pleased . to
state :

JULY 27, 1984
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(a) whether it is a fact that the scheme
under I.R . D.P, are not fully  implemented
due to lack of share from banks in Par-
bhani and Nanded districts in Maharashtra ;
and

(b) if so, the action Government
contemplate to take in the matter ?

THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b)
According to  available information the
term credit mobilised for IRDP  during
198;-84 in Parbhani and Nanded Districts
was Rs 99.62 lakhs and Rs. 107 91 Jakhs
respectively. The performance is considered
satisfactory within the overall Sixth Plan
target of mobilising term credit of Rs, 3,000
crorcs under the programme for the entire
couatry,

Amount Credited to Nationalised Banks in
Orissa by People and State Government
Agencies

866. SHRI RASABEHARI BEHERA :
Will the Minister of FINANCE be pleased
to state

(a) the total amount credited to the
nationalised banks in Orissa as savings by
the peonle and the Srate <(iovernment
agencies during the year 1982-83 and

1983-84 ;
(b) against this money, how much
amount was given as  loans to  fipancial

institutions for developmcental works and
public for vatious prospective schemes ;

(c) the percentage difference during this
period between the deposits and loans
given to the State ; and

(d) the action being
narrow down the gap ?

contemplated to

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) Available
data regarding deposits and advances of
all scheduled commerciall ~ banks in the
State of Orissa as at the end  of June 1982
and June 1983 is given below :—
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(Amount Rs, crores)

June 1982 June 1983
1.  Deposits 526 627
2, Advances 402 533
3. C:DRatio (%) 764 85.0
In terms of Reserve Bank’s  directives

banks have to maintain certain proportion
of their deposits as cash reserves and liquid
assets and cannot deply all their resources
in the form of loans. The ratio of credit to

deposits in Orissa at 76.4 per cent and
85.0 per cent respectively for end-June,
1982 and end-June, 1983 was  higher than

all India cotresponding average of 67.0

per cent and 68.1 per cent.

Questionnaire Issued by Fourth Pay
Comniission

867. SHRI BASUDEB ACHARYA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Fourth Pay Commission
which is yet to start its real work will delay
settlement of the many basic demands of
Central Government Employees ;

(b) whether it isa fact that in the
questionnaire circulated by the Fourth
Central Pay Commission, such questions
have been asked which  may prejudice the
interests of the Central Govt. Employecs
in general, and the railwaymen in particular;
and

(c) if not. whether Government propose
to remove the doubts ?

THE MINISTER OF STATE IN 1THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Fourth Pay Commis-
sion has  already  started its. work. The
Commission has already been requested
to give urgent consideration to the  issues
referred to them for their consideration.

(b) and (c) The Questionnaire was
formulated by the Pay Commission on a
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preliminary consideration of the retevant
issues and based on the suggestion contained
in the various  Memoranda received from
Unions/Associations and others. It also
contains certain questions which are of an
exploratory nature for purposes of clarity,
The Questions are in no  way indicative of
the thinking of the Commission on any
matter. The Commission  will fipalise its
views on various  matters only after going
into all  the relevant factors  carefully.
Therefore, the questions included in the
Questioonaire cannot in any way be taken
to be prejudicial to the interest of the
Central Government employees in general
or of any category of employees.

Opening of Gramin Banks in the Country

868. SHRI G. NARSIMHA REDDY :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of Gramin Banks
opened in entire couatry uptill now, the
details thereof State-wise ; and

(b) whether there are any guidelines or
criteria set for deciding the number of
branches to be opened in a district if so,
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) So fur 162
Regional Rural Banks have been established
in the country. Statewise distribution of
these banks js indicated in the attached
Statement.

(b) Broadly, the current branch expan-
sion policy envisages opening of rural and
semiurban branches at unbanked centres so
as to achieve a population coverage of 1
branch for, on an average, 17000 people in
rural and semiurban areas by March 1985,
While identifying the required number of
centres, the District  authorities/banks are
expected to keep in view the geographical
spread of the existing branch network, the
availability of minimum infrastructure
facilities, potential for development, neceds
of special development programmes etc.
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Statement
Statewjse  Distribution of Regional
Rural Banks
(As on date)

JULY 27, 1984

State/Union Territory

No. of* Regional

Rural Banks

1. Andbra Pradesh 12

2. Assam 5

3. Bihar 18

4, Gujarat ° 7

5. Haryana 2

6. Himachal Pradesh 1

7, Jammu & Kashmir 3

8. Karpataka 9

9. Kerala 2

10. Madhya Pradesh 21
11. Manipur 1
12, Maharashtra 7
13. Meghalaya 1
14. Nagaland 1
15, Orissa 9
16, Pupjab k}
17. Rajasthan 13
18- Tamil Nadu 1
19, Tripura 1
20. Uttar Pradesh 35
21, West Bengal 8
22. Mizoram R
'3, Arupachal Pradesh 1

Towl: 162
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Excise Duty due from Companies
Locked Up In Litigation

t69. PROF. RUPCHAND PAL : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a  fact that  several
thousand crores of rupees of excise dues
from companies has long been locked up as
a result of litigation ; and

(b) if so, how much total cumulative
amount has been locked up in litigation as
on 31 March, 1984 ?

THE MINISTER OF STATE IN THE
MlNISTRY.OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) It is a fact that
large number of cases on  Central Excise
matters is under litigation, It is not practica-
ble to quantify the amount of excise duty
locked up in litigation in many of the court
cases, as the revenuec amount in such cases
which involved judicial determination
of legal issues like those relating to valua-
tion, classification acd interpretation of
notifications, etc., can in the nature of
things, be varying.

Investmeat in States by Public Financial
Institutions

870. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of FINANCE
be pleased to state :

(a) the percentage investment in States
by the public financial institutions during
the past four years starting with fiscal year
1980-81, State wise and year-wise details
thereof ;

(b) the percentage contributions made
by these States to the national exchequer
during the same ;period, State-wise and
year-wise details thereof ; and

(c) ratio between contribution to
national exchequer and, investment by the
public finacial institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR.
DHANA POOJARY) : (a) Information

readily available is given in  the attached
Statement,
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(b) and (c) The States
any direct contribution

exchequer.

to

All States contiibute
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do not make
the national
to the

Statement

State-wise psrcentages of Assistance disbursed by Public Financial
IFCI, ICICI, IRCI, LIC, GIC, UTI, SFCs and SIDCs) during 1980-81, 1981-82 and 1982-83.
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national development activity and ressurce
mobilisation. State-wise estimation of such
‘contribution’ is not feasible.

Institutions (1DBI,

(% to total assistance)

(Period : April-March)

Sr. Name of the State
No.
1. Andhra Pradesh
2, Assam
3. Bihar
4, Gujarat
5. Haryana
6, Himachal Pradesh
7. Jammu & Kashmir
8. Karnataka
9. Kerala
10. Madhya Pradesh
11. Msharashtra
¢ 12, Manipur
13. Meghalaya
14, Nagaland
15. Orissa
16. Punjab
17. Rajasthan
18. Sikkim
19, Tamil Nadu
20. Tripura
21. Uttar Pradesh
22. West Bengal

23,

Union ‘l’er}ltoriea

Disbursements

I980-81— 1981-82 _1983-84_—
6.3 6.6 9.2
03 0.4 0.5
22 2.5 27
11.4 12.8 11.9
2.1 2.6 26
0.6 1.2 1.2
0.9 0.8 1.1
8.3 7.9 7.1
3.2 34 27
3.1 32 41
21.2 18.5 17,5
0.2 .03 .06
0.1 0.1 0.1
04 0.1 0.1
2.6 29 39
38 4.5 4.0
5.5 48 59
0.2 .008 0.1
10,2 ' 9.0 9.2
0.1 0.1 0.1
7.7 7.8 6.5
7.5 78 5.8
2.7 A 3.0 38

142
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Report of the Fourth Pay Commission

872. SHRI HIRALAL R, PARMAR :
Will the Minister of FINANCE be pleased to
state :

(a) the date by  which the report of
Fourth Pay Commission will be laid on the
Table of the House ; -

(b) the date by which the interim report
is likely to be submitted :

(c) whether Government have issued
any instructions to the Commission regarding
the time for presentation of its report ; and

(d) if so, when and if not, whether
Government propose to issue such instruc-
tions to present the report at the earliest ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) to (d) In accordance with
the terms of reference of the Fourth Central
Pay Comnmnission, the Commission wil|] make
its recommendations as soon as practicable.
It may consider, if necessary, sending
reports on any of the matters as and when
the recommendations are finalised. It is too
early to indicate the date by  which the
report is likely to be subtmitted by the
Commission.

Government have not issued any instruc-
tions regarding the time for presentation of
the report nor is  there any proposal at
present to issue any such instructions to the
Commission.

Comnittee for Chasge of Finaacial Year

873. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleased
to state :

Committece has  been
for change of

(b) whether a
constituted by his Ministry
financial year ;

(b) if so, the composition of the Com:
mittee and its terms of reference :

(c) the progress made by the Committee
to obtain the views from the States and
Union Territories and the  Ministries/

JULY 27, 19684
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Departments of Government of Indja on
this vital issue ;

(d) whep  the report s likely to be
submitted to Government ; and

te) the steps taken by the Committee
to submit the report by the scheduled time H

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE) : (a) Yes, Sir.

(b) A copy of Government Resolution
No. F. 1 (27)-B (AC)/84 dated the Ist May,
1984 regarding constitution of Committee
and its terms of reference is laid on the
Table of the House. [Placed in Library. See
No. LT-8486/84].

() to (¢) The Committee  has already
sought the views of State Governments in
the matter and is also writing to the Union
Territory Governments.  Secretaries of a
number of  Ministries/Departments  of
Goveroment of India have conveyed their
views on the subject to the Chairman of
Committeo and others src being addressed.
Besides, advertisements have been  inserted
in leading newspapers  inviting comments
and views from individuals, institutions and
organisations. The Committee was requested
to submit its report  before the end of
October 1984, and no request for extension
of time has been reccived so far.
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Arréars of Excise Duty due from 25 Strike-
Stricken Bombay Textile Mills

« 876. DR. VASANT KUMAR PANDIT :
Will the Minister of COMMERCE be
pleased to state : :

(a) whether over Rs. 40 crores are due
from about 25 strike-stricken Bombay
textile mills as arrears of  excise duty on
yarn meant for the captive consumptions

(b) if so, names thereof alongwith
dues in cach case and detailed information
based on the categorisation of ‘A’ and ‘B’
mills aguinst  category C’ mills already .
taken over by Government ;

(c) with this liability taken into account,
whether these units will also fall in category
*C’ like the 13 mills taken over

~ (d) if so, whether  there is a proposal
to take over these mills also ; and

(e) if not, the steps taken or contempla-
ted for the recovery of excise duty dues ?

THE MINISTER OF STATE IN THE
MINISTRY. OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
According to availiable information, a
statement showing the names of 32 strike-
affected mills in Bombay category-wise,
and the apptoximate amounts of outstanding
excise duty dues on yarn meant for captive

consumption from as on 31.51983 is
attached.
(c) and (d) At present no proposal is

under consideration for their reclassification
or take over.

Py
mills had filed writ
petitions/appeals in the High Courts and
the Supreme Court against levy of  excise
duty on captive consumption, and, so the
recovery of dues of excise duty would be
in accordance with the orders of the Court.

(¢) Most of these
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Names of Strike-Affected Bombay Mills and the
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Statement

-

them as on 31-5-1983.
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Outstanding Excise Duty dues fiom

S.No. Name of the Mills.

@ @ Amount of excise duty
31-5-1983

dues as

jad

10,

11.
12,
13.
14

15.
16.

17.
18,
19.
20,
21,

RRR

o ® N X » AW

CATEGORY 1 :

M/s Khatau Makanji
Morarji Goculdas
Hindustan Spg.
Bombay Dyg. (Worli)
Bombay Dyg. (Spring)
Mafatlal Mills (Uait-2)
Mafatlal Mills (Unit-3)
Matulya Mills
Standard Mills (Worli)
Standard Mills (Sewree)

Swar Mills

Victoria Mills

Ruby Mills

M/s Prakash Cotton Mills

Centuty Spg. & Mfg. Co. Ltd,

Swadeshi Mills Co. Ltd.

‘CATEGORY I :
Phoneix Mijls

Modern Mills

Simplex Mills

Shri Ram Mills

Shri Nivas Cotton Mills
Piramal Spg. Mills

* Kamala Mills

CATEGORY [I1 :

Tata Mills N
Kohinoor Mills
Jam Manufacturing Co.

2,04,69,709 58
2,99,34,009,43
1,99,34,402,80
6,36,03,394.00
35,75,648.56
1,19,96,857 20
§3,24,259.54
58,30,040.40
50,18,799.68
1,95,42,929.89

1,28,05,526.20
73,01,225 .87
- 74,00,016,48
44,46,282,83
1,68,42,766.13
21,72,960.15

8.65.821.53
10,37.871.29
66.67,536.14
17,37,886.84
$6,69,008.52
73,78,170.94
33,64,415.00

18,38,866.56
33,53,757.75
25,15,439.44

Rs,
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S.No Name of Mills -

Amount of excise duty d\ies as
on 31-5-1983

27, Mukesh Textiles
28, Finlay Mills

29, Gold Mohur Mills
30, Poddar Mills

3l Madhusudan Milis
32, Elphinston Mills.

02,72,808,23
28,00;186.36
25,21,037.42
13,37, 909.13
18,86.274.16
17 05,072.22

(@amount given in only approximate.

Expaasion of N C.C.

877. SHRI HARIHAR SOREN : Wil
_'Le Minister of DEFENCE  be pleased to
state :

(a) whether Government have proposal
for the expansion of N.C.C. all over thc
country;

(b) if so, the amount eatmarlied for
this purpose; and

(c) the steps taken in this Jegard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K.P.
SINGH DEO): (a)to(c) A proposal for
limited_expansion of the N.C.C. bas been
received from the Director General, N.C.C.
The final picture in regard to the implemen-
tation of this proposal and allocation of
funds for it will emerge only after the
Defence Plan 1985-90 has been finalised:

Difficulties Faced by STC ia Refining
and Tinning of Crude Soyabeen Oil

878. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COMMERCE
be pleased to state :

(a) whether State Trading Corporation
is facing great difficulty in refining and .tinn-
ing of crude soyabean oil;

(b) if so, the reasons of facing such diffi-
culties; and

(c) the steps proposed to be taken to
overcome those difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN.
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No, Sir,

(b) and (c) Do not arise.
Ban on Import of Rubber

879. PROF. PJ, KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(8) the quantity of rubber imported’
since January, 1984;

(b) whether he has received representa-
tions demanding ban on imports; and

(¢) if so, Government's reaction
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) A quantity of 23,000 tonnes
of patural rubber imported by S.1.C. has
actually arrived since January, 1984,

(t;) : Yes, Sir, -

(¢) Domestic production of rubber is
not sufficient to meet the demand. Import
of rubber is allowed only to the minimum
extent required to fill up the gap between
demand and supply. It is ensured that
rubber growers’ interests are well protected.
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Replacement of Escorts Directors by L.1.C,

880. SHRI RAVINDRA VERMA :
PROF. MADHU DANDAVATE :
SHRI D.S.A. SIVAPRAKASAM :
Will the Minister of FINANCE be pleased
to state :

(a) whether Life Insurance Corpora-
tion consulted Government before sending a
requisition to Escorts for an Extraordinary
Geperal Meseting for replacing most of
Escort's Directors; ~

(b) the reaction of Government to the
replacament of such prominent individuals;

(c) whether LI1.C.or Government
proposc to manage the Escorts organisation
themseives or whether they intend to
transfer the management to some other
party; and

(d) if so, the name of the party ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) 10 (d) The requi-
sition for the Extra-ordinary General Mceting
of Escorts by the LIC was made in exercise
of its right under section 169 of the Com-
pamies Act, 1956  Since this requisition is
already the subject matter of a Writ Petition
filed by Escorts, the matter is sub judice.
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¥ gleafaa a1 | qaify 39 faq sfae
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(@) a1 (F) wifveam a@FR &
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Z . o) A% I FE Atqarfes 3@
adY faar €

World Bank Study Urges Reduction
jn Governmental Budget Deficit

. 882, SHR1 M. RAM GOPAL REDDY :

SHRI RAM VILAS PASWAN :

Will the Minister of FINANCE be pleased
to state : . -

(a) whether attention of Government
has been drawn to the news item appeared
in the ‘Hindustan Times' of 9 July, 1984
wherein it has been stated that a new inter-
pational study, conducted by World Baok,
warns the harder struggle shead for poorer
countries if the industrialised nations fail to
keep their economics moving growth pace of
past decades;

(b) if so, whether the study has also
urged industrial nations to focus attention
to reduce. Governmental budget deficit which
would ease pressure on inflation and interest

rate; and
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(c) the reaction of Government thercto
and the steps being taken to meet (1
situation ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) and (b} Yes,
Sir. ’

(¢) The Government concurs with the
view that in an ‘increasingly interdependent
world, the developing countries are adversely
affected by inappropriate policies in indus-
trialised countries which lead to slow growth
in these couatries and high interst rates,
Both in bilateral discussions and ip relevant
international fora, we have been stressing
the need for adoption by industrial countries
of policies which are conducive to a more
rapid growth of the world economy and
faster growth of.developing countries. It
may be noted that in fact India has fared
better than maany other developing countries
in tackling the problems caused by the
recent malaise in the world economy.

Increase in Rate of Inflation

883, SHRI R.P., GAEKWAD : Will
the Minister of FINANCE be pleased to
state :

(a) whether Governmenf are aware
that in recent month- there is an inflationary
pressure on the country’s economy;

(b) whether between March and June,
the rate of inflation has increased by 11

points;

(c) if so, the details of the rate of
inflation during the first six months beginn-
ing from January to June, 1984; and

(d) the steps taken or propose to be
taken to arrest this inflationry trend ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHUERIJEE) : (a) to (d) The
monthly average index of wholesale price
for the six months beginning from January,
1984 and the rate of inflation are given

below ¢
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Month Wholesale Price Percent change
Index’ (average) over the previous
(1970-71 = 100) month
January 3223 1.19
February 323.2 0.28
March 3229 0.19
April 323.2(P) 0.09
May 3273 () 1.27
June 333.7(P) 1.95

(P Provisional.

The increase in prices in May and June,
1984 reflects mainly the seasonal pressures.

The price situation is kept under
constant review and from time to time steps
have been taken, both on the demand and
supply side, to contain inflation. These
include, inter-alia, incentives for higher pro-
duction, strengthening of the public distri-
bution system, larger releases of foodgrains,
sugar and edible oils, enforcement of fiscal
discipline and mopping up ef excess liquidity
in the system,

Setting Up of Forest Lodges in Orissa

884, SHRI NITYANAND.,. MISRA :
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(1) the number of fotest lodges propo-
sed to be set up in Orissa by the end of
the Sixth Plan :

(b) the name of the places in Orissa
identified by his Ministry for setting up
Forest lodges during the above Plan period;
ard

(c) the progress made in the construc-
tion of Forest Lodges in Orissa ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
‘KHAN) : (a) and (b) One Forest Lodge
is being set  up at Lulung in Similipal
National Park, Orissa, during the Sixth
Plan period.

(¢) The project is estimated to  cost
Rs. 62 lakhs (Rupees Sixty two lakhs) out
of which the Government of India’s share
is Rs. 36.76 lakhs. An amount of Rs. 10.80
lakhs from the Central Government’s share
has already been  released in favour of the
State Gbvernment in the month of March,
1984,

Proporal to Charge - Uniform Rate of
Commission by Baaks for Issulng
of Drafts

885. SHRI HARISH KUMAR GANG-
WAR : Will the Minister of FINANCE
be pleased to state :

(a) whether there was &  proposal
under the consideration of Government to
fix a uniform rate for  the banks to charge
for issuing of the drafis etc ; and

(b) if so, whether any headway has
been made in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANC . (SHRI JANAR-
DHANA POOJARY): () and (b) The
proposal to charge uniform rate of commis-
sion by banks for issuing of drafts etc,
is under consideration of the Reserve
Bank of India  in consultation with the
Indian Banks’ Anociatign.

Constitution of Experts Group to recommend
Long-Term Policy for Textilie Sector

886, SHRI K. MALLANNA :
SHRI AMAR SINH RATHAWA :
Will the  Minister of COMMERCE be
pleased to state :
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(a) whcther Government have suggested
to the Department of Textiles to constitute
an experts group to recommend policy to

be pursued in the textile sector  for the
next 15 or 20 years ;
(b) whether Government have felt

that the iadustry was facing difficulties as
it'had srown in a  disorganised manner
and adequate attention had not been paid
to technology and market development ;
and

(c) if so, the details regarding the
suggestions which have been put forward
for availability of cotton for more produc-
tion during the coming years as well as
during the current year as it had affected
following drougbt in  some parts in the
growing areas ?

THE MINISTBR OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
In order to recommend mecasures for the
development  of  textile industry during
VIith Five Year Plan a Working Group
has been constituted. The policy of Govern-
ment with regard to the development of
textile industry  is contained in the textile
policy statement laid before Parliament  on
the 9th March, 1981,

(c) The textile policy states that steps
will be taken to increase yicld per hectare
of cotton through disseminating knowledge
of .improved agronomic practices and increa-
sed use of  fertilisers,  pesticides, quality
seeds and irrigation  facilities and that
Governmeat will encourage research and
development activity  specially for the
production  of short duration and high
yielding varicties of cotton, The Intensive
Cotton Developmeat Programme proposes
an area of 20.20 lakh hectarcs for coverage
by the end of the VIth Plan Period.

" Acquisition of 310-A Air Bas for
Air India

887. SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have & propo-
sal for the acquisition of some- 310-A Air
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Buses for Air India for its operation to t'e
Gulf and other foreign countries ;

(b) if so, the number of such aircraft
proposed to be purchased by Air India fo
the above purpose ;- ’

(c) the amount
and

earmarked | therefor ;

(d) the steps taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) Government have
approved Air India’s proposal to place a
Letter of Intent on Airbus Industrie for
acquisition of six A 310-300  Air Buses for
Air India for operation to Africa, Gulf
and other foreign countries.

Purchase .of aircraft is
financed by (aking loans from Banks/Insgi-
tutions after obtaining  the approval of the
Government.  The purchase of these six A
310-300 Airbus aircraft would also be
financed on the same basis.  Air India has
paid Airbus Industrie a refundable deposit
of US Dollar 12  Million from its own
funds with the Letter of Intent.

(c) and (d)

Air India are preparing a detailed acqui- ,
sition proposal for the approval of Govern-
ment,

Trade between India and Seviet Union
888, SHRIMATI JAYANTI PATNAIK :

Will the Minister of COMMERCE be
pleased tostate :
(a) whether Sovict Union is  India’s
major trade partner : -
' (b) if so, its share in  India’s foreign

trade ; and B

(c» the details of the items on which
Indo-USSR joint trades have been csta-
blished ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir.
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¢b) The share of the Soviet Union in
India’s foreign trade in 1982-83 amounted
to 13.25%.

(¢) ‘Main items of export ftom India
to USSR are rice, tea coffee, tobacco, drugs
& pharmaceuticals, detergents & cosmetics,
leather finished & semi-finished, cotton
textiles, woollen knitwear & hosiery, jute
manufactures, eagineering goods etc. Main
items of i mport ' from the Soviet Union are
oil & oil products, machinery & equipment
fertilizers, pon-ferrous metals, newsprint
etc.

Coustruction of Cheap Hotels for Low
sad Middle Class Torrists

889, SHRIMATI JAYANTI PATNAIK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state °

(a) whether Government have sent
guidelines to different States for constructing
cheap botels  for the  benefit of low and
middle class tourists;

(b) whether Central Government  have
carmarked funds in the Sixth Plan for this

purpose ;

() if so, the amount allocated to
different States in Sixth Plan for comstruc-
ting cheap hotels ; and

(d) the steps taken so far by different
States in constructing such cheap hotels
during the current Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL

AVIATION (SHRI KHURSHEED ALAM

KHAN) : (a) yes, Sir.

Broad guidelines have been circulated
to the different States for the coanstiuction
of economy hotels/Yatrikas,

(b) A token provision has been made
during the year 1984 85,

(c) Funds
State-wise.

have not been allocated

-

(d) It is a new scheme and ne concrete
proposal has becrr received from the States
as yet, '
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Tourist Centre at  Chilka in Orissa
890. SHRIMATI JAYANTI PATNAIK :

Will the Minister of TOURISM AND

CIVIL AVIATION be plcased to state :

(8) whether Government have l.propo-
sal to  establish  a full fledged  tourist
centre at Chilka in Orissa ;

(b) if so, the steps taken in the matter ;
and

(c) the details thereof ?

THE __MINISTER OF
THE 'MINISTRY OF
AND CIVIL  'AVIATION (SHRI
KHURSHEED ALAM KHAN) : (a) to (¢)
Recognising the tourism potential of Chilka
Lake in Orissa, it has been included as one
of the tourist  ceatres in the three Travel
Circuits identified by the Department in
consultation with the State Government for
the development of tourist  infrastructural
facilities through the  combined resources
of Centre/State and the private  sectors, A
proposal for  the preparation of a master
Plan  (environmental development plan)
for Chilkg is  under examination of the
Department. During 1983-84 a sum of Rs.
1.50 lakhs was sanctioned for the purchase
of boats at Chilka Lake. A Tourist Bungalow
one each at Barkul and Rambha have been
constructed by the State Government. In
addition the State Government is also
operating two motor launches for providing
cruising facilities to the tourists. Steps are
also being taken by the State  Government
to organise water-skiling courses at Chilka
Lake. The State Government is a'so organis-
ing annual boat  race to attract tourists at
Chilka since September 1932, Efforts of the
Government have also been  supplemented
in the private sector by construction of two
hotels at Barkul,

Developmeat of Brijbhumi Parikrama

STATE OF
TOURISM

891. SHRI DIGAMBAR SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any environmental develop-
mental plan on Brijbhumi Parikrama, a
national heritage centre, had been formula-
ted in view of lakhs of people visiting
Brijbhumi every year from all  parts of the
country and even from foreign lands ; and
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(b) if so0, its broad outlines and the
time it will take to execute it ? ’
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : ( a) and (b) Yes, Sir. The National
Institute of Design Ahmedabad has piepare
“an Environmental Development Plan for the
Brijbhumi Parikrama Area. The report em-
phasises that the prevision of facilities for
pilgrim tourists such as the laying out of
Padavs, provision of drinking water and toilet
facilities, planting of trees, construction of
stages for Raslila etc, may be taken up in a
manner that conforms with the cultural,
historical and archaeological heritage of
the area, The Plan proposes specific works
along the in parikrama routes,

Steps are being taken toset upa
Coordinating Committee  headed by the
State Chief Minister and  including local
M.L As Centre/State Government
representatives and prominent persons from
the private sector so  that the resources of
the Centre, State and the private sectors
are pooled andfworks taken up in a phased
manner within  the context of the NID
PLAN, It is not possible to indicate at this
stage the time it will take to complete -this
project.

Malpractices in Customs Clearance at
Warehousing Corporation Godown.
Gurgaon Road, Delhi Airport

892. SHRI DIGAMBAR SINGH :

SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) whether his  attention has been
drawn to the news-item captioned “The
nightmare in warehouse”” appeared in the
*Hindustan Times’, New Delhi on 20 June,
1984 ;

(b) if so, the steps he proposes to take
tostrecamline  the customs clearance and
root out the rampant malpractices prevalent
there, the role of touts, the connivance of
the Customs Officials and the trade and
Liuison Officers of large Industrial Houses
in securing clearance  without paying the
full duty and having easy clearance o! the
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baggage and goods by paying some nominal
duty ; and

(¢) whether he  will ensure ° frequent .
rotation of Customs  staff posted at the
CWC godown and ban entry of such
personnel who are not on dury entering the
premises and  utiliting their influence in
favour of their clients and cheating the
Exchequer for loss or revenue ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) Yes, Sir. ’

(a) A number of steps have been taken
to improve Customs clearance procedure
such as reducing the number of counters at
which a passenger was tequired to report,
opening more clearance counters,  shifting
Central Warehousing Corporation officials
to a separate enclosure for having all their
requirements completed, collection of
varius charges at one point, and continuous
direct supervision by  Senior officers like
Assistant Collector and  Deputy Collector
ctc. Apart from these, the entry of  persons’
into the baggage examination hall has also
been regulated with the result that cooges-
tion has been reduced and the possibility of
contact between the passengers and touts

and the customs officers is effectively
curtailed. No, case  has come to  notice,
whereby any laison officer of a large

industrial bouse has been
clearance without
duty.

found securing
paying duty or nominal

(¢) The rotation of  officers posted at
the Central Warchousing godown, is  done
regularily.- Steps have been taken to prevent
the entry of unauthorised persons into the
Baggagc Examination Hall.

Shortage of Small Coins snd Low Denomina-
tion Currency Notes in West Belggal

893. SHRI PIYUSH TIRKI : Will the
Minister of FINANCE be pleased to state :_

(a) Whether is is a fact that there is an
acute shortage of small coins and low
denomination notes in West  Bengal and
the chronic and  troublesome problem has
been several times brought to the attention
of the Reserve Bank of India and the Union
Government ;
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(b) if so, the reason why no action has
been taken in this matter ; and

(c) the time by which  Uaion Govern-
ment will solve the problem of shortage of
coins in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) On account
of insufficient supply of small coins and
lower denomination  notes there have been
complaints of shortages in various parts of
the couatry (including West Bengal)

(b) Supplies of currency notes and coins
to the needy areas are arranged consistent
with the available stocks. Government is,
however, scized of the problem and has
already takens everal concrete short-term
as well as long-term measures to augment the
production of coins and currency notes.

(c) As a result of the various measures
already initiated by the Government,
production of coins is going up and shortage
of small coins has been  easing gradually,
The situation is expected to improve in the
coming months in  various parts  of the
country including West Bengal.

Export of Garments

894. SHRI SATISH AGARWAL : Will
the Mir}i{!er of COMMERCE be pleased to
state :

(a) the names of 50 firms  which were
the largest exporters of Garments  of (i)
non-quota  items and (ii) 10  countries
outside bilateral agreements during 1983 ;

(b) the measures taken by  Apparel
Exports Promotion Council and Government
to promote such  exports indicating ‘with
respect to_each  bijlateral agreememt, the
country, tae total quantity and value of
exports of (i) quota items  (ii) non quota
items during 1930, 1981, 1982 and 1983 ;
and

(c) the type and category of non-quota
items which are being exported or have an
export potential for each country where
quotas are in force giving the SITC,
NIMEXE, relevant tariff classification ?

JULY 27, 1984

Written Answers 164

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT .OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (8)
Exporter-wise  statistics of  exports of
garments are not maintained.

(b) A large number of steps have been
laken by the Apparels Export Promotion
Council (AEPC) to  boost exposts. The
A.E P.C. participated \n  various overseas
international  trade fairs, sponsored sales-
cum-study teams and individual sales teams.
It also explored possibilities of cooperation
with garment industries in South Korea,
Hong Kong, Singapore and Sri Lanka and
held seminars  in various countries for
exports of Gent’s shirts.

The Government have taken following
steps to boost exports :

(i) With effect from Ist  January,
1984 rates of Cash Compensatory
Support (CCS) have been  revised
upwards for many categories of
textile items.

(i) With a view lo enable exporters
to modernise  their  production
capacity indigenous textile machi-
nery manufactures are allowed to
modernise with the help of foreign
collaboration wherever necessary.
Wide width spinning looms and
rotor spinning machines are
allowed on  concessional import
duty linked with export obligations.

. (iil) Machines necessary for garment
exporters have been  placed on
Open General Licence. Many of
these machines can be imported on -
payments of concessional duty.

1

(iv) Entitlements
for import
liberalised.

under REP licences
of inputs have been
Essential inputs are
permitted to  be imported under
the Open  General Licence for
export production.

(v) Government have been sponsoring
and funding promotional activities
such as  market studies, buyer-
scller meets, participation in
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(vi)

(vii)
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international  fairs/exhibitions in
order to  increase  and diversify
exports in terms  of products snd
areas, -

Government formulates and ope-
rates export entitlement distribution
policy in a flexible way in order
to ensure full utilisation of restraint
Jevels and increase  unit vajue
realisation.

With a view to  simplifying and
stieamlining the procedure for
inspection of garments meant for
export, simplified system of
inspection has been intioduced
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A statement listing the countries with
which India has bilateral agieements,
indicating against each the total quantities
and velue of exports of (i) quota items (ii)
non-quota items during 1981, 1982 and 1983

is attached. Similar = information for the
year 1980, however, is not-available
(c) Items of textiles which  are under

restraint are  indentified in  the bilateral
textile agreements, A  wide range of items
are left outside such restraints in each of
the countries covered by such agreements.
A country-wise list of items where export
potential exists is not majntained  because
such a list will keep on  fluctuating on the
basis of demand  pattern in the overseas
markets.
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Target of Export of Garmeats

895. SHRI SATISH AGARWAL:
Will the Minister of COMMERCE be
pleased to state :

(a) the names of top 30 firms in each
region which were the largest exporters of
garments in respect of .quantily exported
during 1983 to (i) restrained countries ;
(ii) countries OBA giving quantity and
value exported by each in 1983 ;

(b) the pames of top 50 firms which
exported the largest quantity of garments
during 1983 of (i) sensitive restricted items;
(ii) non-sensitive/non-resticted  items (iii)
item outside bilateral agreements to USA,
EEC and other restrained countries sepa-
rately giving quantity and value of such
exports by each of the 50 fitms ; and

(c) the details of targets  set for each
month of 1984 for garments exports  of
different types of items to USA, EEC and
other restrained countries, country/items
article bilateral agreement stating the
relevant  item wise  break-up, if any for
each month/each country ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANIJAN LASKAR) : (a) and (b)
Exporter-wise details of export performance
in garments are not maintained

(c) The targcts are not  fixed month-
wise or item-wise, The target fixed for the
year 1984-85 in respect of exports of garments
is Rs. 850 crores, Region-wise break-up of
the target is given below :

(in crores Rs,)
USA 285
EEC 301
Other restraint countries-
items outside bilateral

agreements 264

JULY 27, 1984

Wiisten Answers 172

GPS Concessions for the Exports of
Indisn Garments

896. SHRI SATISH AGARWAl: : Wilt
the Minister of COMMERCE be pleased to
state :

(a) the names of countries which have
granted Generalised System of Preferences
concessions for the exports of Indian
garments indicating the GSP quota/ceiling in
respect of each type of garment for the
years 1980, 1981, 1982, 1983 and 1984 and
also the specific duty concession available in
each country .

(b) the quantity of GSP quotas for
export of garments actually utilised in each
of the countries mentionetd above in each of
the years;

(c) the body monitoring the utilisation
of GSP quotss and disemination of infor-
mation to exports and how it is done; and

(d) the measures taken to increase GSP
quota utilisation ?

THE MINISTER OF 'STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (@) and
(b) According to information available, the
GSP schemes of rhe following countries
include textile garments ;

Bulgaria, Japan, Switzerland, Poland,
Norway, EEC, Austria, Canada,
Australia, Hungary,” USSR and New
Zealand,

Out of the above countries, Australia
accords preference on & sclective basis,
Canada accords GSP duty concession only
on clothing with textile component of more
than 50% by weight of silk.

Only under the GSP scheme of EEC
quotas have been 'fixed for individual
countrias  Ceilings : applicable to- India
during 1980 to 1984.in respect of garments
and India’s exports to BEC against these
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ceilings for 1980 to 1932 are indicated in
Stagpent 1. Export figures uander GSP
for 1983 have not yet been made available
by EEC. GSP Schemes -of Japan and
Australia provide for global quotas but at
the same time exports under GSP from no
beneficiary country can exceed a fixed
limit.

The following countries permit duty-free
entry of garments under GSP :

Norway, EEC and USSR.

The details regarding extent of tariff

preferences extended by other countries are
given in statement 1I. )

SRAVANA 5, 1906 (SAKA)
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(c) Various information relating to
GSP such as changes in the schemes and
exhaustion of quotas are disseminated to
trade and iadustcy through Export Pra-
motion Councils Commodity Boards etc.
Monitoring is done on the basis of available
information from the preference-giving
countries.

(d) Various export development and
promotion measures assist in the better utili-
sation of GSP quotas, Seminars and work-
shops have been organised periodically in
various parts of the country to familiarise
exporters and export promotion agencies
etc with the benefits available uader GSP
schemes.
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Statement-]

Name of the
Preference giving
countries :

+&3SP rates of duty on garments

1. Bulgaria

2. Japan

50 per cent of MFN rate.

50 per cent of MFN rate except knitted or crochetted fabrics

and articles thereof (CCCN 60.06) and women’s girl’s and
infant’s under garments (CCCN 61.04) which arc duty-free.

3. Switzerland
4, Austria

5. Hungary

6. New Zealand
' per cent.

50 per cent of the MFN rate.
35 per cent of the MFN rate,
Differential rates of duty ranging between 0 to 109,

Differential ;lttl of duty rangiog between 25 per cent to 45
However, for Babies napkins the preferential

rate is 7} per cent.

7. Australia

" 8. Poland
per cent.

9. Canada

10 percentage point less than the general rate of duty,

Differential rates of Juty ranging between 5 per cents to 10

10 per cent (relate only to clothing with textile component

of more than 509, bv weight of silk),

ITDC Package of Facilities for
Eacouragemest of Tourism in J & K

897. SHR! NAWAL KISHORE

SHARMA : Will the Minister of

TOURISM AND CIVIL AVIATION bte
pleased to state ;

(a) whether it is a fact that the Indian Tour-
ism Development Corporation has devised
a package of facitities to encourags tourism
in Jammu & Kashmir ;

(b) if so, the sailent features thereof :

-(c) the extent to which the tourism shall
be encuraged as result of these facilities ;

_ (d) whether such package. facilities are
also proposed to be devised to encourage

tourism in other parts of the couotry ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVJATION (SHRI KHURSHEED ALAM
KHAN): (@) and (b) Yes Sir. Necessary
information is given at statement-I,

(¢) The package facilities are expected
to encourage tourism specially the ‘stopover
package tours’ which are meant encourage
halts in India by long haul tourists e.g.
tourists flying from Australia to Londen or
vice versa,

(d) and (e¢) Necessary information is
given at statement-II.
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i

Statement-1

intro-

duced by ITDC to promote tourism in
Jammu & Kashmir in reply to parts (a) and
(b) of Lok Sabha Unstarred Question No.
897 for 27.7.1984,

(1) *Jammu Ashok Package.

o .

Q)

“)

(2 days/3 nights)

Touristson their way to Vaishnodevi
or Srinagar are offered to break their
journey at Jamwu. The package of
facilities includes non A/C accom-
modation for 3 days and 2 - nights
with two English brackfast at a cost
of Rs, 249/- for a couple or Rs. 149
for single occupancy. To children
below 12 are accommodated free,

‘Special Hollday Package Plan for
Students’

Under this plan, stadents in groups
of 15 or more are offercd boarding
and lodging at Hotel Jammu Ashok
at a concessional rate of Rs, 60/- per
head Free board and lodge facilities
are provide to their escort and his
spouse. This pnckage 1s available
upto September 30, 1984, A

«See India Package’
Delhi-Chandigarh Srinagar-Delhi

This tour consists of 6 days/5 nights
one night Delhi, one night Chandi-
garh, three nights Srinagar in House
Boat with Shikara ride, visit to
Mughal Gardens and a day trip to
Gulmarg. It costs Rs. 1920/
person if two persons take the tour
of Rs. 1597/ per person if three
person take the  tour, Air fare is
extra.

«India Stopover Package Tour,
Delhf-Srinagar-Delhi

In co'laboration with Air India, ITDC
has introduced this optional tour to
Srinagar.

2 nights stay on full meal plan on
twin sharing basis, half day sight
secing of Mughal Gardens and one

SRAVANA §, 1906 (SAKA)

VWrmcn Answer3 186

morniag Shikara Cruiso on the lakes.
Transfer to and fro Airport free,
This tour costs US dollers 95 per
person.  Single supplement  Us
dolfers 20, '

S(atenent.] 1

Details of package facilities introduced
by ITDC in other parts of the country in
reply to parts (d) and (c) of the Lok Sabha
Unstarred Question No. 897 for 27.7.1984,

1)

Q)

(€))

@

)

Ashok ‘.You ¢nd me’ Holiday package
This plan covers a unique holiday
offer covcring 21 destinations and
offering varied choices of stay at
attractive terms.

The Ashok Weekender

This is a new concept which has
recently been introduced permitting
late evening check in and check out t>
enable busy executives to have restful
and relaxed weekends.

These packages are available in ITDC
hotels at 7 destinations and basically
provide stay at all-inglusive rates
modified American Plan) for a couple
with 2 children under the age of 12,

The children are provided free
accommodation.
Honeymoon package at Kovalam

Ashok Beach Resourt

This package offers 7 days and 6
nights stay at Kovalam Ashok Beach
Resort for a honeymooning couple
for Rs. 5555/- which includes sight-
seeing at Trivandrum, a day at
Kanyakumari etc. in chouffour
driven car,

See India Tours

In this package as many as 16 tours are
offered in the varied itineraries
covering different parts of the

country.
'

Stoppover tour Programmes

These tours are available for halts at
4 metropolitan cities of India, A
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e

. number of optional tours are also
offered under this sheme.

(6) ‘The Ashok Young Explorers Package’

The package offer to foreign students

_visiting  India, accommodatioion

double sharing basis inclusive of

breakfast, lunch and dinoer on

afixed menu for dollars 20. per person

per day. The group should coasist

of a minimum of 15 students. Board

and lodge for group leader/escorting
teacher is provided free.

Cases of Osteatatious Expeﬁltm

898, SHRI SANAT KUMAR
MANDAL : Will the Minister of FINANCE
be pleased to refer to the reply given to
Uastarred-Question No. 3415 on 16 March,
1934 regarding cases of ostentatious expendi-
ture and state : :

(a) whether the requisite information
has since been collected if so, whether he
will lay it on the Table of the House ;

(b) whether any assessment of the
implementation of instructions issued to
" make effective use of the powers vested in
the Income-tax Officers under Section 133A
(5) of the Income-tax Act, 1961 has been
_made at any stage, if so, the achievements
thereof and if not, the reasons why this
provision exists on paper only &nd not
seriously enforced ; and

(0 the action he proposes to take
further to preveat the spending of ill-gotten
wealth by incurring lavish  espenditure on
marriage, social and other functions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI 8. M,
KRISHNA) : (8) Yes, Sir. The information
has already been  submitted to the Lok
Sabha Secretariat for being laid on the
Table of the House,

(b) and (c) Director of Inspection
(Survey) keeps a close  watch for making
effective use of the powers  vested in the

- Income-tax Officers under section 133-A (5)
of the Income-tax  Act, 1961. Recently, the
Central Board of Direct Taxes .as also

JULY 27, 1984
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re-allocated the functions of the concerned
officers with a view to cartying out surveys
under section 133-A (5), more effectively.
Survey operations and assessment functions
have also been scparated  and survey I, T,

Os. now shall deal exclusively with  survey
work,

" Hill Allowance to P and T Employees
in Himachal Pradesh

899. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
be pleased to  refer to the reply given to
Unstarred Question No. 6791 on 6th April,
1984 regarding hill compensatory allowance

to P and T employees in Himachal Pradesh
and state :

(a) whetber the questionnaire has since
been finalised and circulated by the Fourth
Pay Commission ; '

(b) if so, whether the
includes any reference to
hill allowance and the reduction of the
limit 0f11,000 meters to say 700 meters

above mean sca level, for the payment of
hill allowance ; and

questionnaire
the payment of

(c) if not, the likely date by which the
questionnaire would be finalised and
circulated ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS. M,
KRISHNA) : (8) Yes, Sir. The Question-
naire was finalised in March, 1984 and scnt
to various parties,

(b) Suggestions with regard to admissi-
bility of Hill Compensatory Allowance have
Question No. 79 of the
Questionnaire,

(c) Does not arise.

Opening of Branches of Nationalised
Banks In Rural Aress

900, PROF. NARAIN CHAND
PARASHAR: Will the Minister of FINANCE
be pleased to state ; -
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(a) whether the Réserve Bank of India
has issued any licences for  opening of the
new branches of netionalised  banks in the
fiest quacter of the  financial year 1984-85
in Himachal Pradesh ; .

(b) if so, the details thereof, Districtwise
along-with the names of the banks to whom
the branciies have been aliotted ; and

(c) if not, the reasons for  delay in.-
sanctioning branches for which the necessary

District Centre .
N Kinnaur 1. Yangthang
2, Tranda
(Nigulsarai)
Simla 3. Guna -
4, Dharogra
LahaquSpiti 5. Goondhla
Sirmur 6. Rajpur
Solan 7. Chhausha

Closure of Textile Mills in Ahmedabad
and Other Places

901, SHRI ATAL BHHARI VAJPAYEE:
SHRI GEORGE FERNANDES :

SHRI CHHETTUBHAI GAMIT :

Will the Minister of COMMERCE be

pleased to state :

(a) number of textile mills closed down
. in Ahmedabad and other places recently;

(b) the estimated aanual loss of produc-
‘tion (in-Rupees) and  number of workers
rendered without work; and

(c) the reasons of their closure and the
remedial steps taken ?

THE MINISTER OF STATE IN THE
MINISTRY -OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Ason

SRAVANA 5, 1906 (SAKA)
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surveys have been carried on by the concern-
ed banks ?

THE DEPUTY . MINISTER IN THE )

. MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) :(a) . to (c) During
the period 1.4.1984 to 18 7,1984, the
Reserve Bank of India has allotted 7 rural/
semi-urban centres in ° Himachal Pradesh
to commercial - banks for opening offices.
Districtwise, Centrewise and bankwise details
are given below :

Allottee Bank

United Commercial Bank.
Punjab National Bank.

United Commercial Bapnk.
United Commercial Bank.
State Bank of India,
State Bank of India,

- State Bank of Patiala,

~

30-6-1984, 62 cotton
country were closed.

textiles mills in the

information

(b) As per the available
the number of workers on roll on these
closed mills is about 1,09,700. " Information

on annual loss of production is
collected and will be laid
the House.

being
on the table of

(c) These 'mills are closed due to a
variety of reasons including absolescence
of plant and machinery financial difficul-
ties labour trouble etc. Government have
coastituted a Group of Officers to examine
the cases of closed cotton textile mills with
a view to explore the possibility of rehabi-
litating those mills which are capable of beirg
revived. On  the recommendations of the
group, packages of rchabilitation have been
worked out for some mills in Gujarat. The
packages include reliefs from the State and
Central Governments and financial assis-
tance by bank and financial institutions,
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Proposal to Anoownce Long-Term Export
Policy Instead of Annual Policy

902, SHRI AMARSINH RATHAWA:
Will the Minister of COMMERCE be
pleased to state :

(a) waether it is a fact that Government
are considering to  announce a long'term
exporct policy, probably for three years
instead of present annual exercise as apart
of the concerted efforts to step up exports;
and

(b) whea this proposal
implemented ?

is likely to be

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN

THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) No, Sir.

(b) Do not arise.

" Visit of Indian Industrialists to China

903. SHRI CHINTAMANI JENA
Will the Minister of COMMERCE be
pleased to state :

(#) whether it is a fact that a delegation
of industrialists from India  visited China
recently;

(b) if so, the names of the delegates;

(c) the details of the talks held; and
() 'the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

delegation
Federation of
Commerce and Indu-

(b) List of members of the
led by the president of the
Indian Chambers oi’
stry is attached.

(c) (d) The and delegation has identified the
areas of economic and commercial coopera-
tion betweea India and China and the
potential items of export interest to  the
two countries. The delegation emphasises
closer cooperation between the Federation

JULY 27, 1984
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Industry and the China Council for Promo-
tion of International Trade.
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Commerce and

Members of F]CCI Delegation to China

1.

4-

Mr. Ramkrishna Baja ,
President.

Federation of Indian
Chambers of Commerce &
Industry, .

BOMBAY 400 031

Mr. Madhukar Shankar
Patwardhan, President.
Associated Chambers of -
Cormmerce & Industiy
BOMBAY 4.00001

Mr. A M. M, Atunachalam,’

Chairman,

Leader

Tube Investment of India Ltd.

MADARAS, 600001

Mr. Pranlal Bhogilal
President,

Indian Merchants’ Chamber,
BOMBAY. 400023.

Mr. G. K Devarajulu,
Chairman,

Lakshmi Machine Works Ltd,

COIMBATORE. 641020

Mr, S S. Kaonoria, Chairman

& Mg. Director,

o

”

"

Kaporia Chemicals & Industries

Ltd.
CALCUTTA—70.0001

Mr. Kulwant Rai,
President,
Ram Krishan Kulwant Rai

”

Group Usha Rectifier Corpora-

tion India Pvt, Ltd,
NEW DELHI-110001.

Mr. Hari Shankar Singhania,

President.
J. K, Organisation,
NEW DELHI—110002,

”
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9, Mr. D H. Pai Panandlker, ’
Secretary-General,
Federation of Indian Chambers
of Commerce & Industry.
NEW DEI HI-110001.

10. Mus. Promila Madan, ”
. Jr Asstt, Secretary,
Federation of Indian Chambers
of Commerce and Industry,
NEW DELHI—110001.

OBSERVERS

11+ Mr, Ajay Bhargava, »”»
Export Manager, Bajaj Auto Ltd.
POONA—411035.

12. Mr. Padmakar B. Prabhu, »

Technical Director, Lakshmi

Machine Works Ltd,
COIMBATORE --641020

13. Mr, R. N. Jaisinha, -
Lakshmi Machine Works Ltd
COIMBATOR —461020

Loss to STC New Delhi dﬁe to Fire

904, SHRI CHINTAMANI JENA :
SHRI NIHAL SINGH :  Will the
Minister of COMMERCE be pleased to
state :

(a) the details of loss suffered due to
the devastating fire  which broke out in
STC Oftices in New Delhi ;

(b) whether any enquiry has been
conducted to know the causes of fire ; and

() if so, tfle details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR):(a) The
total damage caused in the tire, which broke
out in Chandralok Building of STC on
1-6-84, works out to Rs. 30.40 lakhs approx.
This includes the loss of partitions, panel-
ling, office equipmeat like  chairs, tables,
typewriters,  almirahs, air conditioners etc.

SRAVANA 5, 1906-(SAKA)

Written Answers 1954

STC has preferred provisional chaim  with
the Insurance Company.

(b) and (¢) The CID of Delhi  Police is
conducting an enquiry * into the causes of
the fire. Their report is awaited,

Acquisition of Frigates by Pakistan Navy

90S. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to state :

his attention has  been
drawn to a press report stating that within
this year Pakistan Navy is to  acquire two
frigates, a  destroyer and several mine-
sweepers-all fitted with latest gadgets—-from
European shipyards ; and

(a) whether

(b) the possible India’s

defence ?

impact on

'THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) Yes, Sir.

(b) Government closely observe all
developments in the neighbour-hood and
take appropriate action to meet such
developments,

Standard of Cleanliness in Various
Tourist Lodges/Hotels/Forest Lodges
“and Youth.Hostels

906. SHRI SURAJ BHAN : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

The comments of the Planning Commis-

sion about the quality of service and
standards of cleanliness in various tourist/
lodges/hotels/forest lodges and. youth
hostels ? -

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : Thz Comments of the  Planning
Commission as reproduced from the minutes
of the meeting held on 29th March 1984
are as follows : -

“‘As regards tourist lodges/hotels, forest
lodges and youth  hostels, the  quality of
service and standard of cleanliness was not



195 Written Answers

uplo the mark and greater  attention needs
to be given to this aspect. In  some. of the
lodges/youth  hostels, the conditions were
highly unsatisfactory. Member, .Planning
Commission  suggested that  Department
of Tourism  should issue guidelines and
instructions in this regard to all the State
Governments who are responsible for
operation of these tourist lodges/youth
hostels.”

It may be added that the Central Depart-
meat of Tourism has Circulated the above
Comments to all Concerned requesting
them to take necessary actions.

Export of Apparels to EEC and USA

907. SHR1 BABURAO PARANJPE:
Will the Minister of COMMERCE ‘be
pleased to state :

(a) the top five quota holding countries
for export of apparéls to the European
Bconomic Community and Uaited States of
America in 1984 and the position among
them of India ; )

(b) the maximum annual levels available
to each of these countries for cach category/
country in USA and EEC during 1980.
1981, 1982 and 1983 as against the volume
of quotas actually utilised by each in respect
of each country/category and how the quota
utilisation performance of India compares
with the top five countries in each of these

years;

why despite quota
restraints, the apparel exports of countries
like Hongkong are rising while exports of
Indian apparels are stagnatiog ; and

(c) the reasons

(d) the value of apparel exports of the
top five countries as compared with the
gobal exports of Indian apparels during
each of the years 1980, 1921, 1982 and 1983
indicaling reasons for India’s poor perfor-
mance ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and
(b) The Buropean Economic Community
and the United States of America are having
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bilateral agreements with several countrie's
regulating exports of textiles 'and clothing
from the latter, The structure of these agree-
ments as well as the coverage of products
under various catégories differ from agree-
ment to agreement. It is, therefore, not
possible to carry  out a meaningful compa-
rison of countries in terms of quotas held
by them for 1984, Further, details of utili-
sation of quotas against annual levels in
respect of other countries are not available
and therefore a  comparison .of the perfor.
mance of quota utilisation of India witk
other countries is also not possible,

(c) and (d) The apparel exports of India
are not stagnating. As compared to the
exports during 1980, the exports for 1983
represent in increase of 40%/. The exports
of India during the past four years arc as
below.

Value in Crores of Ry,

1980 435.49
1981 630.02
1982 . 633.58
1983 640.13

.'Mnlyslng of Scientific Data Gathered
in Joint Space Flight

908, SHRI MOHAMMAD ASRAR
AHMAD : Wiil the Minister of DEFENCE
be pleased to state :

(a) whether the scientific data gathered
during the reccat Indo-Soviet  joint space
flight has been analysed ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DBFENCE (SHRI K.P.
SINGH DEO) : (a) and (b) Scientific data
gathered during the Joint  Soviet-Indian
manned space flight has been received and
analysis is uaderway. After the analysis is
completed, Indian and  Soviet scientists
will mset and finalise its results.

Closing of Textlle Miils in Madhya
Pradesh

909. KUMARI PUSHPA DEVI SINGH:
Will the Minister of COMMERCE be

pleased to state :
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(a) the number of textile mills closed
down in Madhya Pradesh during 1983-84 ;

(b) ths reasons of the closure of those
textile mills ;

(c) the steps taken to revive the textile
mills -; and

(d) the number of such textile mills
reopened so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) During
the year 1983-84, two units of M/s. Hope
Textile Mills, Indore  (Units No. 1 and 2)
closed aown,

(b) The reason for closurc of the units
is labour unrest.

(c) The Government of Madhya Pradesh
has been requested to make efforts to
reopen the mills in  consultation with the
financial institutions.

(d) None,
Rejection of ‘A’ type Blankets

911. SHRI DHARAM DASS SHASTRI:
Will the Minister of SUPPLY . be pleased

to state : .

(a) whether his Ministry has during the
inspection rejected a large  quantity of ¢A’
type blankets of  several industries which
are manufacturing blankets ;

those firms
during the

(b) if so, the particulars of
whose blankets were rejected
last three years ;

‘(c) whether it is a fact that his minis-
tey is still  buying "A’ type blankets from
those firms whose blankets have been
rejected before and after inspection ; and

«(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes
Sir.
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(b) The particulars of the firms  whose
blankets have been  rejected during the
last 3 years, are given as follows :

(i) Statement — A : Rejected during
inspection,

(ii) Statement — B : Rejected by
Consignee,

(c) Yes Sir.

(d) According to the policy followed by
the Department, rejection during  pre-des-
patch inspection is not held out against the
firm for  placement of  further contracts
since the firm can  re-submit the stores
after rectification of the  defects  pointed
out by the Inspector or offer a fresh lot of
stores conforming  to the specification. In
cases where stores supplied by a firm is
rejected by the consignee after a pre-des-
patch  inspection, a joint inspection by the
representative of the inspection organisation,
and the consignee is arranged,  associating
the supplier also, If  material is accepted
finally, as it is, or under price reduction
due to  acceptable deviations, the firm is
pot disqualified for further contracts, Only
if malafides are proved, action, is taken
either to deregister the firm or ban further
dealings with-them after going through the
prescribed procedure.

Statement A

Statement showing name and address
ofthe firms whose  blankets were rejected
in predespatth inspection. ’

SI. Name of the Firm
No. M/s.

1. Raj Industries, Panipat.

2. Royal Textile, Panipat. .

3. Jagdish Prashad Babu Ram, P.nipat,
4. Rashtriya Wn. Industires, Panipat.

S. KKK Mills, Ludhiana.

6. Paliwal Textile, Panipat.

7. Aggarwal Wool & Spg. & Wving

Mills, Panipat,
8. Capital Wo. & Gen. Mills, Panipat.
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9. The Goela Engg. & Wa. Works,
Panipat.
10, The Haryana Wo. & Gen,  Mills,

Panipat.

11. Swantantra Bharat Wn_ Mills,
Panipat, '

12. Kalindi Wa, Mills, Panipat.

13. Kahan Udyog, Panipat.

14. Suraj Wa. Mills, Paaipat.

15. Iadian Wn. Mills, Panipat.

16. Siddartha Wn. Mills, Panipat,
17. Mahavir Wn. Mills,Paaipat,
18. Universal Wa. Mills, Panipat,
19. \Aryan Wha, Mills, Panipat.

20. Sahni Wa, Mills, Panipat. -
2l. Natrai Wa, Mills, Gurgaon,

Statemeat B

Particulars of Firms whose blankets
were rejected by Consigaee.
Sl. Name of the Firm

_ No, M/s

1. Swatantra BharatWoollen Mills,
Panipat,

Arviad Kumir & Co, Panipat.
Rashiriya Woollen Mills, Panipat,
Sri Girnar Woollen, Mills, Panipat..
Amba Woollea. Mills, Panipat,

w & W N
D e

&

. Saraj Woollen Mills, Panipat.

Purchase of Newly Developed Blankets
Manufactured by Shoddy Industries

912, SHRI DHARAM DASS SHASTRI:

SHRI K, LAKKAPPA : Will the

Minister of DEFENCRE be pleased to state :

(a) whether the Directorate General

of Inspection in his Ministry has  recently

recommended not to buy the newly develo-

ped blankets manufactured by shoddy in-
dustries ; -
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(b) if 80, the reasons therefor and
whether it is also a fact that R&D wing of
his Ministry has suggested to buy the néwly
developed blankets manufactured by shoddy
Industries ;

(c) if so, whether the DGI i his Mini-
stry is concerned  with the purchase of

blankets or for igspection ; and

(d) the reasons for obtaining opinion .
from DGI. ?

THE MINISTBR OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P
SINGH DEO) : (a) to (d) The Goverament
are at present purchasing ‘A’ type blankets
raade out of 1009,  wool. However , user
trials are being made in respact of blankets
manufactured by Shoddy Industries to
ascertain durability and users’ preference.
The mtter it under  consideration of the
Government.

Central Assistance to Meet Deficits
ia State Budgets

913, SHRI SUNIL MAITRA : Will the
Minister of FINANCE be pleased to state :

(a) whether a sum of Rs, 500 crores
was a sct apart in the current year's budget
to meet the deficits of State Budgets ; and

(b) if so, the amouat of su:h assistance
given to the States for meeting their deficits
State-wise during the current year ?

THE MINISTER OF FIN:ANCB (SHRI
PRANAB MUKHERIEE) : (a) No, Sir.

(b) Does not arise,

Criteria for Investnieat by Pablic Finascial
Institgtions in States

914. SHRI SUNIL MAITRA : Will
the Minister of FINANCE be pleased to
state :

(a) the details of criteria for investment
financial institutions in the
States ;. .
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() basis for formulating such criteria ;

(c) whather Government are planaing
to change the said criteria ; and ’

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PUJARY) : (a) and (b) The public
financial institutions extend  assistance to
commercially viable and  technologically
feasible projects according to nitional prio-
rities, The financial institutions do not
make state-wise  allocation of funds. The
flow of assistance to any state depends on
the level of  entrepreneurial activity in the
State. The entrepreneurial activity, in turn,
is dependent upona  number of factors
such as availability of iafrastructural facility,
adequate avaiilability of raw  matertals,
proximity to market, promotional work  of
the State Goveram:nt, etc. The  ability of
tie finaacial iastitutions to * influcace the
13zational d:cisions of  eatreprensurs s
limited by th2s= factors though, in order to
promote industrial developmznt in the indus-
trially backward areas, certain  incentives
such as  concessional finance and liberal
norms of  debt-equity ratio and promotars
coatribution, are offered by financial insti-
tutions and subsidies are granted by the
Government to projects  being.set up in
specified backward areas. The present norms
for assistance ars based oa prudent commer-
cial principles and takes into account the
optimum use of the available resources.
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(d)' Does not arise,
Bank Robberies
915. SHRI '"MOHAMMAD ASRAR
. AHMAD :
SHRI RAM SWARUP RAM:

Will the Minister of FINANCE be pleased
to state :

(a) the places in waich dacoits commit-
ted bank robberies during this year ;

(b) losses substained in those robberies ; -~
. and

. (c) the steps being taken to  safeguard
their personnel and
prevent such incidents in future ? -

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b) The
latest available information, as  reported
by banks regarding the number of bank
robberies/decoities that occurred in the coun-
try during the period 1.1,1984 to 30.6 1984
and the amount involved therein; is given
in the statement.

(c) Law and order is  primacily  the
responsibility of the State Governments,
Government has, however, advised all
public sector banks to tight security measures
in the banks, They have also been advised
recently to review the security arrangements
to ensure that they are adequate, operationally
effective and dependable,

(¢) No Sir,
Statemeat
Sl, Name of Bank/Bronch Date of Amount involved
No. occurrence (Rs. in Lakhs approx.)
1. Vyasa Bank Ltd. 2-1-8¢ Inward cleating cheques for
Connaught Place Br, Rs 1,18 lakhs (approx.)
2. Dena Bank 5-1-84 0.97 lakhs
_ Gunderdehi Br,
3. United Commercial Bank 6-1-84 1,37 lakhs
Thana Belapur Br..
4. United Commercial Bank  17-1-84 6.96 lakhs

Bankra Br. (W B)
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Sl Name of Bank/Branch Date of Amount involved
No. : ocgurrence (Rs. in Lakhs approx.)
5. New Bank of India 24-1-84 1.28 lakhs
Kot khalsa Br,
6. Uanited Bank of India 24-1-84 0.84 lakhs
Dehra Dun Br.
7. Bank of Maharashtra 24-1-84 3.50 lakhs
Nasik Br.
8. Central Bank of India 6-2-84 Rs. 125 lakhs (approx;)-+-
Connaught Circus Br. U.S. Dollars 625
New Delhi. Pounds Sterling 98
Deutche Marks 220
Australian Dollars 50
Lira 7,50,000
‘9. State Bank of India 6-2-84 0.0S lakhs
Samundran Br., Distt,
Hoshiarpur,
10 United Bank of India 8-2-84 8.00 lakhs
Hazirabagh Br.
11. Indian Overseas Bank 8-2-84 21.72 lakhs
Begum Bazar Br. Hyderabad.
12, Orienfal bank of Commerce 8-2-84 0.59 fakhs
Debathawa Br.
13. Syndicate Bank, Sonda Br. 13.2:84 0.05 lakhs . )
Ghaziabad District,
14, Central Bank of India 16-2-84 0.59 |akhs
. Kanpur Kidwai Nagar Br,
15. State Bank of India, 16-2-84 —_
Vidyanagar.
16. Bank of Baroda 23.2-84 0.62 lakhs
Park Circus Br., Calcutta,
17. Syndicate Bank 25-2-84 0.06 lakhs
Dola Br., Meerut Distt, ‘
18, Orienta! Bank of Commerce 1-3-84 4.29 lakhs
Taran Taran Br,
19. Syndicate Bank 9-3-84 2.10 lakhs
Garmukheshwar Br. ‘
20.  Barielly. Cooperative Bapk 12-.3-84 7.92 lakhs

Ltd. Rudrapur, Br,

—.
4
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Sl, Name of Bank/Branch Date of Amount involved
No. oecurrence -(Rs. in lakhs approx) )
21. Punjab and Sind Bank, 19-3-84 0.54 lakhs
Chowk Prag Das, Amritsar
22, Jammu Rural Bank 19-2-84 0.03 lakhs
) Agalpur Br,
23, Bank of Rajasthan Ltd. 23-3-84 2.90 lakhs
Hanumangarh Town Br.
24. State Bank of India 26-3-84 p—
Chhabbalkalan Br., Distt,
Amritsar.
- 25, United Bank of India, Agra 30-3-84 0.66 lakhs
Nehru Nagar Br.
26. State Bank of Bikaner and 4-4-84 0.87 lakhs -
Jaipur, Bundi Bye Pass Br. -
27. State Bank of Bikaner and 5-4-84 0.19 lakhs
Jaipur, Kharigram Br.,
Gulabpura.
28. Bank of India Badarhat 6-4-84 0,08 lakhs .
Br, 24 Parganas.
29. Manipur Rural Bank 6-4-84 0.04 lakhs
Narbal Br,
30. United Western Bank Ltd.  12-4.84 1.31 lakhs
Deolali Naka Br,, Nasik.
31. Punjab National Bank 14-4-84 0.28 lakhs
Rajaganj Br, Lakhimpur:
Kheri,
32, Punjab and Sind Bank 23-4-84 0.45 lakhs

Sant Singh Sukha Singh
School, Amritsar.

33, State Bank of Bikaner and 25-4-84 0,19 lakhs
Jaipur Kalian Br,

34, State Bank of India 28-4-84 0.32 lakhs
Ravi Shankar University Br.,
Raipur.

35. Bank of Baroda Bijiti Br.  1.5-84 0.57 lakhs
Nainital Distt.

36. State Bank of India 7-5-84 2.07 lakhs
Lapanga Br., Hazeribagh
Distt,
—
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SI.
No.

37,

38,

39.

40.

41.

43.

45,

47.

48.

49,

51,

Wiitten Ansvers

State Bank of Bikaner and  4-6-84
Jaipur. New Rohtak

Road Br.

Punjab National Bank 5-6-84
Seondba Br. Datia.

Syndicate Bank Narela Br. 7-6-84

State Bank of India Daurala 8-6-84
Br., Mecrut Distt,

The Laxmi Commercial Bagk 14-6-84
Mahiuddin Pur Br., Meerut

Distt.
Vijaya Bank, Ratlam Br, 18-6-84
State Bank of India 19-6-84

Churachand Pur Br,
(Manipur),

"Rs. 1.56 lakhs.
3.90 lakhs—4 Parcels
1.63 lakhs -

10.00 lakhs,

1.23 lakhs

1.00 lakhs

1.26 lakhs-

4.32 lmkhs
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Name of Bank/Branch Date of A mount involved
oecurrence (Rs. in Lakhs appox.)
State Bank of India Saktigarh 7-5-84 1.52 lakhs
Br., Burdwan Distt,
Bank of India Thakurgaon 9.5-84 0 04 lakhs
Br, Distt. Ranchi.
State Bank of India 10-5-84 0.09 lakhs
PallikalanBr. Lakhimpur
Kheri.
New Bank of India 15-5.84 '0 05 lakhs
Ladhuwal Uttar Br, Punjab,
The Lakshmi Commercial  16.5-84 0.52 lakhs
Bank Budbana Br. Muzzaffar
Nagar Distt.
Allahabad Bank 23-5-84 1.26 laahs
Dumka Br.
United Commercial Bank 28.-5-84 5.52 lakhs
JTri-Junction Br.. Bhilai,
. Canare Bank Amritsar Br., 30-5-84 0,14 lakhs - Cheques worth
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Sl Nome of Bank/Branch
No.

52, Union Bank of India
Sunder Nagar Br., New
Delhi,

19-6-84

53. Central Bank of India
Vivekan' and Poly Clinic
Br. Lucknow.

25-6-84

54, Allahabad Bank Chakradhar- 26-6-84
pur Br,, (Bibar).

Report of Eighth Finance Commission

916. SHRI MOHAMMAD AS(AR
AHMAD :

SHRI UTTAM RATHOD :

PROP. RUP CNAND PAL : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Eighth Finance Com-
mission submitted its report to Govern-
ment : '

(b) If so, its main recommendations :
and

() The time by which these recommen-
dations will be implemented ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHRIEE) : (a) The Eighth
Finance Commission has submitted its final
report to the President on 30th April, 1984.

(b) The report of the Eighth Finance
Commission alongwith - an  Explanatory
Memorandum on the action taken by the
Government on the recommendations of
the Commission was placed on the Table
of the House on 24th July, 1984,

() The recommendations made by the
Eighth Fingnce Commission relate to the
period from 1.4.1984 1o 31.3.1989, The
recommendations accepted by the Govern-
ment will be implemented on the lines indi-
cated in the Explanatory Memorandum.
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Amount involved
(Rs. in Lakhs appox.)

Date of
occurreace

1.51 lakhs

0.37 lakhs

0,99 lakhs

Assault on Indian Troops by -
Pakistan in Ladakh Region

917. SHRI DIGAMBAR SINGH :
SHRI K, MALLANNA :

SHRI' LAKSHMAN MALLICK :
SHRI N. E. HORO :

PROF. AJIT KUMAR MEHTA :

SHRI MOTI BHAI R, CHAUDHR] :

SHRI MANOHAR LAL SAINI :

SHRI P, RAJAGOPAL NAIDU :

SHRI NAWAL KISHORE SHARMA:

SHRI K. PRADHANI :

SHRI R -SHEED MASOOD :

SHRI RAJESH KUMAR SINGH ;

SHRI MOOL CHAND DAGA : .

SHRI CHANDRADEO PARSAD

VERMA :

SHRI JAGPAL SINGH : Will the
Minister of DEFENCE be pleased to state:

(a) whether Pakistan recently made an
assault on the Indian troops to dislodge
them in the Nubra Valley in the Ladakh
region ;

(b) if so, the cause of such sudden
provocation by Pakistan when the talks for

. the ‘No War Pact’ or ‘friendship treaty’

were on between the two Government.

(c) whether any protest bdd been
lodged . with the Pakistan Government for
this assault ; and

(d) the measures taken to prevent such
attacks in this steategic region ?

B
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 K. P.
SINGH DEO):(a) and (b Ina recent
incident some Pakistani troops attacked one
of our posts in the Nubra Valley area ia
Ladakh, The attack was unprovoked and
was repulsed by our troops.

(c) The issues arising out of the unpro-
voked attack on our post were raised with
the concerned Sector Commander by our
local Commander at a Flag meeting.

(d) Our Armed Forces are vigilant all
along the border to counter aoy threats to
the Security of the country.

Amendment of Existing Laws with
regard (o Smuggling

918, SHRI NARAYAN CHOUBEY :
Will the Minister of FINANCE be pleased
to state :

(a) whether itis a fact that existing
laws epacted by Parliament to curb and
smash the scourge of smuggling and black
money, have proved to be ineffective in
achieving this objective; and !

(b) if so, whethet Government propose
to take a fresh look into the existing laws
and make pecessary amendments to make
these more stringent and enforceable ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS. M.
KRISHNA) : (a) and (b) No, Sir. However,
all possible measures including administra-
tive, legislative and institution3l are being
taken from time to time to check circulation
and prevent further proliferation of black
money,

w

Pattern of smuggling, sector-wise and
commodity-wise in the country is kept under
constant review and preveative and intelli-
gence machinery of the Customs Department
have been geared up on the basis of such
review with respect to areas vulnerable to
smuggling aad commodities sensitive to
smuggling. Anti-smuggling measures inclu-
ding application of COFEPOSA have been
tightened in coordination with concerned
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authorities of Central and Stace Govern-
megts. ln.the context of intensification of
anti-smuggling efforts, certain provisions of

COFEPOSA Act have been amended by an

Ordipanoe on 13th July, 1934, mainly 1o
provide for longer period  of detention of
smugglers operating  in highly vulnerable

.areas. The maximum period of detention

in such cases wijl be two years instead of
one year.

Loan from 1DBI for Kolagha¢ Thermal
Power Plant Project in West Bengal

919. SHRI NARAYAN CHOUBEY :
. PROF. RUP CHAND PAL : will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that West
Bengal Government have approached the
Industrial Development Bank of India for
a loan to finance phase two of the Kolaghat
Thermal Power Plant Project;

(b) if so, the details thereof; and
(c) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) to (c) Govern-
ment of West Bengal has approached IDBI
for a loan to finance phase two of Kolaghat
Thermal Power Plant [P’roject estimated to
cost Rs. 464 crores. At the time of dis-
cussions held with the officials of the West
Bengal Governmeat, IDBI had explained
that in terms of the present policy, IDBI
could assist only reletively smaller and
viable State sectdor projects undertaken by
public limited companies and hence assis-
tance to State Electricity Boards or similar
departmental undertakings could not be
considered. ’

Export of Sugar at Highly Sub&ldlsedfnm

9:0. SHRI NARAYAN CHOUBEY:
Will the Minister of COMMERCE be
pleased to state :

(..) whether it is a fact that India is
exporting sugar at highly subsidised rates;
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(b) if so, the extent to which the sub-
sidy given during the last three yeafs;

-

(c) the extent of subsidy per kilogram
of sugar; and

(d) the compulsion on Government to
export sugar at such highly subsidised rates ?

Export of sugar

Qty (MT) Value Rs,
Year Lakhs Crores
1981-%2 1.54 49,22
1980-83 410 84 76
1983-84 g.13 210.92

(d) India being an exporting member
of the International Sugar Agreement, 1977,
was obliged to export sugar against the
annual quota allotted by the International
Sugar Organisation, Failure to fulfil the
export quota would have deprived India of
export quotas in subsequent years.

New Wages Agreement with Bank
Employees, Representatives

921, SHRI MADHAVRAO SCINDIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether a new agreement has bee®
signed with the bank employees’ representa-
tives with regard to their wages ;

(b) if so, the details of the new wage
agreement; and

(c) how far it represents an improve-
ments on the earlier wage agreement ?

FHE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (¢) The
Inodian Buanks, Association (IBA) has re-
ported that certain basic understanding has
been reached on certain issues, but a formal
agreement has not as yet been signed.
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) to (¢)
Exports of sugar during the year 1981-82
were effected at a profit, while the exports
during 1982-83 and 1983-84 were subsidised.
The relevant details for the three years
relating to quantity exported, total value and
element of profit/subsidy total exports and

per kilo are given below : -

Profit/given Profit/subsidy
Rs, Per kg.
Crores Rs.
+19.57 +1.27
—66.05 - —1.61
—76.04 —0.94
(Prov.)

Heavy loss to National Textile
Corporation of Mill take over

922, SHRI BALAKRISHNA WASNIK :
KUMARI PUSHPA DEVI SINGH:

Will the Minister of COMMERCE be
pleased to state :

(a) whether attention of Government
has been drawn to the news item under
captioa “‘Rs, 1.58 crores loss to National
Textile Corporation on mill take-over” that
appeared in the Times of India, New Delhi
on the 4th July, 1984 ;

(b) if so, the facts thereof and reaction
thereto ;

(c) whether it is a fact that performance
of the subsidiary had much improved during
1979-80 to 1983 84 as indicated therein and
it has since gone down in respect to pro-
duction, capacity utilisation, labour relation
or industrial peace and sales of products
during the last eight months or so ; and

'(d) the efforts now being made to improve
the per formance alongwith the comparative
statement of last eight months performance
with that of corresponding period of
last three calender years in the matter of
production, sale, capacity utilisation of
each unit of the subsidiary ?



215 Written Answer s

" THE  DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIPA,
SANGMA) : (a) Yes, Sir.

(b) With reference to the above news
item, it may be mentioned that-(i) of the
18 nationalised textile units under NTC
(WBABO), the Orissa Cotton Mills at
Bhagatpur, Cuttack, is a ‘pinning unit,
under the subsidiary ; (ii) the Orissa Cotton
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i, from 1974-75 to 1983-84. The mills
suffered a gross loss of Rs, 17.23 lakhs

_during the year 1983-84, before provision

of interest and depreciation and net loss of
54.63 lakhs (provisional).

(¢) The reference is presumably to the
Orissa Cotton Mills, whose performance
has been mentioned in the news item. Its
performance during 1979-80 to 1983-84 and
forth last 8 moanths in respect of production

Mill. Bhagatpur has suffered a cumulative capacity utilisation and sales, is as
net loss of Rs.2.54 crore since nationlisation, under :-
Year Production K ) Capacity Sale of Products
- ——————""Market Yarn utilisation (in terms of
(lakh/kg.) (Spinning %) value Rs. lakhs)
1979-80 7.98 79-1 155.78
1980-81 914 723 191,12 .
1981.82 11.26 70.2 2i3.21
1982-83 13.26 75.8 307.72
1983-84 10.96 64.4 270.38
Last 8 months
Oct , 83 1.11 77.44 28.67
Nov., 83 1.30 78.5 32.35
Dec., 83 0,73 52.5 33.11
Jan., 84 0.72 50.5 14,83
Feb,, 84 0.37 30.0 10.88
March, 84 0.83 52.9 17.40
April, 84 0.94 56.1 31.03
May, 84 1.03 67.4 31.00

| (estimated)

_ Performance has started improving since
Mazch, 1984 and onwards to some extent—
The labour relations in the mill are generally
cordial, A scheme for setting up Manage-
ment Committee, envisaging increased
labour participation in vital areas of mana-
gement has been introduced in this mill
on 25-6-1984, .

e

(d) The following important, streps
have been/ars being takep to' improve the
performance of the mills unoder NTC

(WBABO) Ltd :-

(i) Arrangements are being made to
make cotton available from dif-
ferént agencies ;

(i) Working caﬁital has been. reple-
nished to the extent of cash
losses reported ;

(iii) Management at the subsidary level
- is strengthened for better manage-
ment of the avafiable resources ;

(iv) Selective modernisation of plaat
and machinery is being undertaken
for fruitful gains ;
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(v) Efforts are being made for rationa-
lisation of workload and labour
force ;

(vi) Economy and control in co‘ton
-mixing cost through use of man-
made fibres, comber waste, ctc.
‘Particulars relating to the state-
mesnts of last eight months perfor-
mance with that of corresponding
p:riod of last three calendar years
regarding production, sale & capa-
city utilisationtion of each unit of
the subsidiary, are being co'lected
and will be 1laid on the table of
the House.

Development of Nuclear Weaponary
by Pakistan with China’s help

923. SHRI CHITTA BASU:
SHRI K. PRADHANI : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government are aware
that China is helping Pakistan in the deve.
lopment of nuclear weaponary; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN) : (a) and (b)
Government have seen media reports to this
effect but do not have confirmed information
in this behalf. Government, however, keep
a watch on all developments impinging on
our security and take appropriate measures
from time to time to ensure adequate defence
preparedness.

Special Bearer Bonds Lying with State
Bank of India after Closure of Scheme

924. SHRI CHITTA BASU : Will the
Minister of FINANCE be pleased to state :

(a) whether it isa fact that thousands
of special bearer-bonds, each of the value of
Rs, 10,000, are lying with the State Bank of
India even after the closure of the scheme
about two years ago;

(b) if so, the reasons iherefot; and
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(c) whether Government have ensured
that this does not hold out an open invita-
tion to fraud ?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE) : (a) and (b)
According to the information furnished by
the Rescrve Bank of India, out of a total
9,01,656 pieces of unsold special bearer
bonds left with the S.B.I., and its associate
banks on the closure of the scheme, 8,78,7195
pieces have been received back by tae RBI.
leaving a balance of 22,861 pieces which are
also in the process of repatriation. There
were inter-circle and intra-circle transfers of
the bond forms during the period of sale,
These coupled with the staff problems of
the banks delayed completion of. reconcilia-
tion of the sale figures and the unsold bond
forms,

(c) The procedure for receipt, storage
and accounting of the bonds does not leave
any room for fraud.

Assistance to India by Aid India Consortium

925, SHRI CHITTA BASU :
SHRI P. RAJAGOPAL NAIDU :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Aid India Consortium
has since finally pledged its assistance to
India for the year 1984-85; and

(b) if so, details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIEE): (a) and (b) At
the India Consortium Meeting held in Paris
on June 19 and 20, 1984, the members of
the Consortium, including the World Bank,
indicated that they would provide economic
assistance of about 4 billion for the year
1985-85 subject to necessary approvals
under their respective lsws and regulations,

Performance of Public Sector Enterprises
of Central Government

926. SHRI CHITTA BASU : Will the
Minister of FlNAN(CE be pleased to state : .

(a) whether Government have since
studied the document “performance, aims
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and financial targets of Cenlal Government
Public Enterprises, 1984-85 and 1685-86"
presented by the Bureau of Public Enter-

prises;

(b) if so, whether it indicates that the
public sector industries are in for a bad
spell;

(c) if so, the basic reasons therefar;
and "

(d) whether Government would re-orient
its policy choices in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINACE (SHRI S M,
KRISHNA) : (a) and (b) A study of the
document ‘‘Performance Aims & Financial
Targets of Central Government Public Enter-
prises 1984-85 and 1985-86" indicated that
the industries covered therein have, by and
large, projected a higher state of capacity
utilisation and improved profitability for
1984-85 & 1985-86 over the levels estimated
for 1983-84.

(c) and (d) Does not arise. .

Violations of Indian Air Space by
Pakistan Alrcrafts

927. SHRI JAGPAL SINGH : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is & fact that Pakistan
has been using civilian aircrafts belonging
to PIA and other private clubs  who fly
ontside the corridor allotted to them by
India, for_surveillance purposes ; and

(b) if so, the number of occasions
during the last two years when Pakistan’s
civil aircrafts flew over the Indian territory
in violation of air space and the action
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SBRIK. P.
SINGH DEO) : (a) and (b) There have
been some cases of violation of Indian
airspace by Pak civilian aircraft during the
last two years. These were taken up with
the Governmcnt  of  Pakistar in order to
avoid recurrence of such incidents.
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Government have no concrete evidence
regarding Pakistan having used such PIA or
any other civilian aircraft for surveillance
purposes.

Mirage-2000 from France

928. SHRI CHINTAMANI JENA : Will
the Minister of DEFENCE be pleased to
state :

(a) the latest position in-regard to getting
Mirage-2000 from France ; and

(b) the number of such air craft likely °
to te purchased and when the first batch
is likely to be delivered ?

THE MINISTER OF DEFENCE (SHR1
R, VENKATARAMAN) : (a) and (b) As per
the contract signed by Government with
the French manufacturers in 1982, 40
Mirage 2000 aircraft are to be  supplied to
the Air Force. Deliveries of these aircraft
are scheduled to commence this year.

Steps against Smugglers, Black
Marketeers and Tax Evaders

929. SHRIN. K. SHEJWALKAR :
Will the Minister of FINANCE be pleased
to state :

(a) the number of smugglers  black-
marketeers-and tax evaders nabbed during
the last one year, details thereof and action
taken thereon,

(b) the number of income tax raids
organised during the last one year and how
many cinema stars were  involved in such
raids, the charge against such defaulters/
tax evaders  and further action, if any
taken :

(c) whether his attention has been
drawn to the reports in ‘Surya’ an  English
magazine of last four mooths regarding tax
evasion ; and

-(d) if so, action, if any,
propose to take ?

Government
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THE MINISTER OF §TATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) In connection with smuggl-
ing activities during 1983, the“value of
goods seized was Rs. 89.92 crores and 2281
persons were arrested.  Provisional figures
upto May, 1984 are Rs. 42.51 crores in

value of goods seized and 831 persons
arrested. Information relating to steps taken
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by Cantral Exciss Department is not readily -

available and is being collected, Income-tax

Department have launthed 671 prosecutions
during 1983-84,

.

(b) During the financial year  1983-84,
the Income-tax Decpartment conducted 4332
searches and seized PRIMA FACIE unac-
counted assels valued at Rs 27 99 crores. Per-
sons "earched included 47 persons connected
with film industry. Appropriate action under
various Direct Taxes Acts is being taken.

(c) Yes, Sir.

.

(d) Appropriate action uader various
Direct Taxes Acts will be taken.

T iy farw & saeon § wfwai

930. *ft UATIT AAFT AR :
At geEaw o Far faew g
ag qATA F FI4U7 FA fF ¢

(F) Fa1 IO & o717 fRais 21
' 97, 1984 F cqAac’” # oofraF &rar
famm & seifeg e’ ods &
g&ifaa qura & A7 femrar Tar §
faa® fanw & e St 3o Fwar
&1 ge9@ & g farw ¥ wiataar #
7€ dmr ifad & & gag F fFopg
¥Y X AT WEiTWA FIA, FHWA
fawi §1 wram w<d, seafor agraar
AT Iz A siraw dar qifedt o
® AT & A e fawEr A
AT sqm femmar wav ¢ ;

o
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(@) afz gi, &Y 711 farm & wwF
F1 GAT& AR, ITH FIEAFW Y wfaq)
F1 T FT, 96 FA FWA T TaT A
TG H AT agA 0F 77T FiAA B
W 2w & faw 1 waw 33F 7
frare & ;

(@) afggh, A XY waw F7 aw
I31T FIQ A ;

() afx 7, aF @ qa¥ # faarg
F Fa1 ®107 § ? —~

faca domem & ga.wM (ot Fd
gart) ¢ (F) S, &

@) & (W) g Aot AT wgd
At & FAAfA & g8 awt A facfl
aq 1983-84 ¥ swfqm wrT # AT 3aw
q1g, AT § AT qfga Fq am F
q1ET &1 Me fagerr sLarw & fag o
HAINAT IAIT AT | qTE F T qRNAT
¥ arqq ¥ faar 1ar ar 1 FrerAT F
safe & Ay qrfadr-gew wr Jar
gfafeaa #37 ¥ fag gaeasi gra asa
FIH I3MT T F

Defrauding of State Bank of Indore
Bhuleshwar Branch, Bombay

931, SHRI RAM VILAS PASWAN :
SHRI M. RAM GOPAL REDDY :
Will the Minisrer of FINANCE be pleased
to state :

(a) whether attention of Government
has been drawn to the new sitem‘appeared
in the “Blitz’ of 23rd June, 1984 wherein it
has been stated that State Bank of Indore,
Bhuleshwar Branch, Bombay-a subsidiary
of the State Baak of India-has lost Rs. 12
lakbs in a deal involving export of eggs and
was defrauded byafirm K. M, S. A.

Exports ;

(b) if so, the details thereof ;
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(c) whether any inquiry has since been
conducted ; and

(d) if so, the action Government have
taken against the persons responsible to
avoid such recurrence in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Yes, Sir.
However, in terms of the  provisions of the
tatutes  governiag the public sector banks

and in  accordance with the practices and
usages customary among bankers,  prohibi-
ting disclosure of inforination relating to
or the affairs of their constituents, further
details cannot be divulged.

(¢) Yes, Sir.

(d) The bank is reported to  have filed
a civil suit against the party for the recovery
of its dues, The bank has also intimated
that suitable disciplinary, action. is being
taken against the officials involved.

Reaction of Goverament to Charter of
Demands sobmitted by Unions/
Federations of Bank
Employees

932.SHRI SUBHASH CHANDRA BOSE
ALLURI : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 5702 on 30 March,
1984 regarding demands of bank employces
and state the reaction of Government to
the charter of demands submitted by Al|
India Uniom/f-‘ederations - of bank em-
ployees ?

1HE DEPUTY MINISTER IN THE
MMNISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : The Indian Banks’
Association (IBA) has  reported that the
demands of workmen and the issues raised
by the managements of the banks are at
.various stages of discussion/negotiation,
Though certain basic understanding is report-
ed to have been reached between the
parties on  certain issues, no agrecment as
such has yet been signed by them with the
uanions.

JULY 27, 1984
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o
Investment*made by GIC, LIC and Uit
Trust of India in Loans raised by

State Governments

933, SHRI SUBHASH CHANDRA
Minister of

FINANCE be pleased to state :

(a) the investments made by the General
Insurance  Corporation, Life Insurance
Corporation and Unit Trust of India in the
loans raised by the State Governments
during  1980-81,  1981-82, 1982-83 and
1983-84 ; and

(b) the terms and
investments ?

conditions of these

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :(a) While no
invesiment was made by the Unit Trust of
India in the loans raised by the State Govern-
ments during 198081, 1-81-62, 1982-83
and 1983-84, the position regarding  such
investments by the General Insurance
Corporation of India and its  subsidiaries
and the Life Insurance Corporation of
India has been as under :—

(1) G. I. C. of India and its subsidiaries

*Year ending Amount invested

(In crores of rupees)

31st December

— ———— e e e

1980 4.05

1981 15.63

1982 11.80

1983 10.52

* Accounts are on calendar year
basis.

_ (il) Life Insurance Corporation of India
** Year ending Amount invested

e et e s e s

31st March (In crores of rupees)
1981 65.18
1982 74.37
1983 4995
1984 - 78.79

** Accounts are on financial year basis.
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(b) The rate of interest on  the above
State Governmeats  Sccurities varied from

69, to 8.759%, per anoum  with the period -

of recpaymsnt ranging from 10 to 15 years.
Income Tax Raids

934. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
FINANCE be pleased to state :

(a) the number of raids conducted by
Income Tax authorities in various  States
and Union  Territories during the period
1980-83 and upto 30th June, 1984 ;

(b) the outcome thereof ;
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(c) the details of persons and companies
from which valuables worth more than
rupees one lakh were seized ;

(d) the action taken against them.; and

(e) the details of the action taken or
proposed to be taken to curb such illegal
activities ?

- THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISBNA) : (a) to (d) The number of
searches conducted and value of prima facie
unaccounted assets seized the period 1980-81
to 1984-85 (From 1.4 1984 to 30.6.1984) is
as under :

Financial No. of searches Value of assets
Year conducted seized

Rs. in crores
1980-81 3746 19.26
1981-82 4282 30.65
1982.83 . 4291 27.96
1983.84 4342 27.99 -
1984-85
(1.4.84 to 676 3.28
30.6.1 84

Wherever necessary  orders estimating
the concealed income under  section 132(5)
of the Income Tax Act, 1961 have been
passed, Appropriate action under various
Direct Taxes Acts is being taken.

Having regard to large number of cases
it is not practicable to give details of all
the cases. However, if the Hon’ble Member
desires to have information about a  parti-
cular case/scarch the same can be furnished.

(e) All possible measures to check
circulation aad prevent further proliferation
of black money including administrative,
legislative and institutional are being taken
from time to time.

Harassment of Indian Fishing Vessels
by Coast Guards

935. SHRI SUBHASH CHANDRA
BOSE ALLURL : Will the Minister
of DEFENCE be pleased to state :

(a) whether Government have received
representations of harassmeat by Coast
Guards of Indian fishing vessels ; and

(b) the steps being taken to bring
about Dbetter relations between the Coast
Guard and Indian fishing people ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P,
SINGH DEO) : (a) and (b) No representa-_
tion directly from fishing  vessels or fisher-
men was received by the Government,
However, complaints of general nature were

teceived from some Honourable Members
of Parliament. Necessary instructions  have
in consequence been issued to Coast Guard
ships to exercise  due care to ensure that
fishing operations are not  interrupted and
no inconvenience is caused to  the Indian
deep sea fishing vessels,
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wtrwwn (R ada, fagre ) § swr
a7 frst w1 w@ETN

936. ot U7 18 w1z awi: ¥r
wrforen 50 9z T w1 Far £ fr

(%) a1 aeFrEra Arfoss §AOr F
feriw 13 w1, 1981 & Farifea wwT
o 3404 & AT ¥ Jvargy faar ar
#17 1982-83 # @z ¥ smvaraa
feqr mat o1 & sfqarer  (wad e,
fagre) & wEHT 9T FMA A sl F
®TE AT JITA FT A0 ;

(w) afx gr, @t a1 qg Y |9
fe @ faq & fawior w13 qang,
1984 a% SITH A gAT § ;

(M-Frgg N aw 3 f& acsrdAa
aforsg & Figarer 7 ¥ WX §) Wk,
1980 ®' “qigHr 7T fAq" € A7
fadr Y 9 ; Az

%) afg gi, @ T H3 ATIAEA
qT GIHTT KT 11 FTAQE FIA F1
famiz g 7

wifosa swma & st qfa fawm
# Tvw WM (st fage Jw wEEY) ¢ (F)
&7 (@) 91 Ag 1 aewrenty  Arforsg gAY
¥ 13 wrw, 1981 F1 FAIfFa v o
3404 % I H 70 AT & A7 *7
qr fF Ay 17 a9 #§ WgET ATT
S ¥ FIX A& N A I FarEdr
¢z adq ¥ 3% ®17 eaET gl
fear q1 | a& @, Argsr fem s
¥ qfemysar & srafrqaa & fay wwia-
wrelt 3917 f&y § 1 f9ad dqda, SqT
) OF €977 & [qg FFHT FUT 9T
geawa, sqa sfafas stfa erferni ) waf
qar ggT w1 * 9aw fay faRw #
wforsror 3 £ sgaeqr A7, AT ¥ § )
T qqr AWMADY F A1ArT & fAy AT
2 faq nir § agr ITY FEqA7, 1084 #
HAfma § | famfor &7 & Ay waq &)
faeqs w7 @1 &t @ARAS AINE
da1T ¢ AN Tqa 1 wfen gzl A
@Ay, #eqrIe, fgar w1 faaiw  af
& foX Fafaid srv & o€ &1 ¥
m;ntfqvfaﬁvrw’tam & oaE a
xFT )
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(m St 7t w7, 1581 * arforew
w1 A Aigargr F avqifive g W srare.
fararr <alt @t ot wrgwr Zfem s
At gfear grar ww fogr wrar g1 Tw
g # ArgEr qgT qfcqrwar o wifae

g

() wafe A€ avarga A fzar
AT QqT, AA: GG FIA  FTIATE FF
& 9% Ag IIAT )

Implementetion of Project Skylark in
T runelveli District, Tamil Nadu

937. SHRI K. T. KOSALRAM : Will the
Minister of DEFENCE le pleased to state :

(a) the stage of implementation of the
project skylark in Tirunelveli District, Tamil
Nadu which has been approved some years
back ; and

(b) whether it is a fact that the electro-
nic components required for Avadi Tank
Factory are proposed in Uttar pradesh, and
if so, the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) The land
has been acquired and most of the major
contracts concluded.

(b) The electronic components  will be
manuyfactured mainly by M/s Bharat Elec-
tronics Ltd. Technical and financial coasi-
derations will detsrmine the production of
different componsnts at different places,

District Coordination and Block Level
Consultative Committees for Loans
by Pablic Sector Banks

938. SHRI K. T KOSALRAM : Will
the Minister of FINANCE be pleased to
state

(a) whether District Coordination
Comnmittses have been constituted for ensur-
ing that the loans  sanctioned by public
sector banks reach the  weaker sections of
society ;

(b) if so, the

composition of such
committees ; and :

(c) whether block level eonsultative
Committees have been set  up for similar
purposes and if so the composition thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a)and (b) To
facilitate coordination among banks them-
selves and among the banks and the district
agencies, the ".ead Banks have to constitute
D strict Chrasuluative Committces for their
leaa districts.  The Deputy Commissioner/
District Collector/District Magistrate is the
Chairman District Consultative Committee;
the lead bank the coanvenor and the finan-
cial agencies  operating in the district and
the Government agencies are its members.
The State Governments have been  further
-advised in August, 1983 to set up a sub-
group consisting of L:ad  District Officer,
District Plamning  Officer, Lead Bank
Officer and  one ortwo representatives of
farmers Cooperatives/dairy farmers’ coope-
ratives, small industries association, associa-
tions of the cooperatives of artisans and
craftsmen etc. along with one or  two non-
officials to be nominated by the State
Government, -

(c) The State Governments were advised
in August, 1983 to set up ladvisery Commit-
tees at the block level with a view to  help
in the identification of the beneficiaries of
IRDP and also to assist the nationalised
banks in the proper implementation of
IRDP. For block level committees follow-
dng composition was suggested :—

(i) Chairman of the Block Panchayat
Samiti.

(ii) Block Developme.nt Officer.

(i1i) Branch Manager of the nationali-
sed bank which has the lead
respons:bility in the  district. If

the tead bank  has no branch. in
the block, then the manager of the
nationalised bank in the block who
is the senior-most, will be included
in the Committee.

(iv) Three non-official members to be

nominated by the State Govern-
mant. These  persons should bave
knowledge or rather  practical

experience in respect of agriculture.
rural economy, cooperation, small
scale industry or any other matter,
the special knowledge and practical
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experience of which wculd be
useful.

(v) Local M.L.A. (s)

. Non.Availability of Bandrols for Card
Boardmatch Boxes in Madurai
Division

939. SHRI K. T. KOSALRAM : Will
the Minister of FINANCE ve pleased to
state .

(a) whether the clearance of card board

match boxes without bandrols has been
permitted in  Madurai Division on the
ground of non-availability of bandrols,

while 2,00,000 bundles of red bandrols used
in card board match boxes are available in
Sattur, Koilpatti and Sivakasi Treasuries
respectively and a stock of two lakh bundles
of bandrols in Nasik Press ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) The clearance of all Varie-

ties of match boxes without affixing
Central Excisc Stamps has been allowed in
the jurisdiction of Central Excise Collec-

torate Madurai, on account of shortage of
these stamps. The information available does
not indicate the availability of 2 lakh bundles
of red Central Excise stamps with the
Sattur, Koilpatti and Sivakasi treasuries.
The Nasik Prese is reported to have no
stock of red Central Excise stamps in the
month of July.

(h) In view of (a) above, the
does not arise,

e, 1984 ¥ el & WXV qT B

940. it 9§ w77 ¥ :
it waarw fag s :
sto AY oA :
=it A% fag wFaET
st qt.&. wfeaw :
st gwa W e
it Frare fag -
st diag faet :
=it w'}a wig mf\a :
wit EeR Wi ;
+wt fawm wAAwAR 0 WY

faea w41 qg qAW AT FU KA ﬁF

question
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(%) 1 garg, 1984 w) frad aewd
& =< 9T graT HIW 47 91

(¥) 3T} qUNT  TEARS] AT AW
wr st war g, fead wewt fawmars
foy aY ol 37 aewt &1 s EAT R
faa¥ faeg el @ wraAt Sqad
I i ;AR

() TAF TEFT ¥ FJEFQ F7 fwar

AW TAAZ AT AT A7) g7 GF &
fogar a9 T fFqr ST & 7

fw saw & Tvw Wat (st gA.OR.
wew) © (F) ¥ (1) aewd-fraror wfwaE
NITF@ S FaT-a9 ¥ faa wrag
& aaer agIAr fadwag 7 faAiw
1-7-1984 %) at&} & freg wrLare
@ R TE AJAT JTC FT qqT IY
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sraffe fear | @ srdafl & qacm,
waTUSy, ¥7w A afgeArg Teal aw
feeet @ Tmg AT & 115 a&HT 9%F
wu | farg faeit qar deaw A awwd
fawriw Ffafaaw 1974 & aga aaww
feat 7gr ) 7 a&s X WY gm
gugor Wit aewq faarew wfwfqaw,
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qz; € JrgEen &3 A 9 sufer
mifas a8 ¢

Faeit a1 & e qEF < faamam
sfafaaw & agga Faw@x fro ng
a3 § wfadia ma § @R & s«faq
HIFE FAT § A W@ a@ g1 Awfy,
afy sty gzeq feat awtaw safaq)
safeaa)-favry & daq & AR =g
a1 ¥ gFA FI& YT F fzar soar

afa sxeg & it & fasy
WTNTHATEHNE /A0 AT ARY
941. W& W TN : ¥TT qfA TAY Ag
Tary # O FA f7
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@) gfz gi, AY ¥ § 9AF 94T
Fraafra g,

@ IgAea Trfra AT gt
safeal ¥ § feay suf|m frafraa §
AT A fog gart & & ANt ¥ Fray
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Tiforva saea & st Tfa fawm &
Y wat () fagi Ima /RF0 : (F)
s, gt

FuAIIT §7 = 44
qf aur faqerm wgifadnrag -2)

qeq dar fagare =17
TENT QAT AN =6
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ofy qar ez qeq Y Uiy ofw qa wer dwr A
“agifadweg fraTs qQgw fraem  fagas g
B wrEr AgiAReTed wiat
1971 — -_— —_ 1 —_ —_
1976 —_ — 1 1 —_ —_
1978 8 — — — — 3
1979 2 — - 1 — _
1980 5 — — 5 — —_
1981 3 —_ -— 3 6 3
1982 13 — 1 .9 8 —
1982 4 - 1 1 3 —
35 3 21 17 6

(1) T qdegw war wgifar-
Mg FAFar & g aIgra afgsy

#r a9 1982 ¥ fqafeaa fear war § )

** ggy yar fagas §1 wmlE,
qft fawrr & dar Fav s SCATRIAT
afawrd

*zg I AfgFfEt & F, Q@
afaerfeal £ a8 1981 & 3t 2 sfw-
FIfqi w1 af 1982 ¥ faafeaa fwar
T § 1 uw afeerd, fad o 1982 F
frafeaa PraT o971 91, 39 9T FIWE-
AAF FOrAE QO AW T IW®
Amar Tar AT fAe fRo 7-4-84 ¥ I

: fagwar far an | oF & afgwrd
fory a5 1982 ¥ fawfraq faay wav wr,
¥q 9T FAWIGAIEAs wEaE {7 &
X ¢ I feAix 16-4-83 F AT @
g1 fear mar o

Class-1V SC/ST Employees Working in
Bank of India Delhi/New Delhi

942. SHRI R. N, RAKESH : Will the
Minister of FINANCE be pleased to
state :

(a) the total number of sub-staff Class-
1V employees including sepoys  working in
Bank of India in Delhi/New Delhi ;

(b) the numBer of those  belonging to
SC/ST communitics among them ;

(c) the number of persons recruited as
sub-staff employees during the last three
years, year-wise and also those belonging

t> SC/ST communities among them ;

(d) whether it is a fact  tha: the most
of the SC/ST candidates who were called
by the Bank to fill up prescribed proforma
application for  recruitment as sub-staff,
were not called for interview/test ;

(e) if so, the number of such condi-
dates ; and
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(f) the reasons for not calling them for
interview and when they will  be called for
interview/test ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
total number of sub-staff Class-IV em-
ployees including Sepoys working in Bank of

India in  Delhi/New Delhi was 342 as on
Year Total No, of sub-staff
employees recruited
1981 32
1982 11
1983 86

(d) to (f) The bank has reported that

it called for interview all the candidates
sponsored for  the posts by the Employ-
ment Exchange.

Filling up of Backlog Reservation Quota
in Respect of Employees Working In
Baok of India, Delhi/New Delhti

943, SHRI R. N. RAKESH : Will the
‘Minister of FINANCE be pleased to state :

(a) total number of employees in each
category and  cadre of posts  working in
Bank of India in Delhi/New Delbi including
its Regional and Zonal Offices located in
Delhi/New Delhi ; .

(b) the number among them belooging
to SC/ST communities separately and
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]
31st Decomber, 1983 out of which 97 were
Scheduled Castes (including 45 sweepers)
and five were Scheduled Tribes.

(c) The number of persons recruited
as sub-staff employees during the last three
years and also those belonging to Scheduled

Caste/Scheduled Tribe (SC/ST) ccmmunity
among them was as under : —

Scheduled Scheduled

Castes Tribes

- T

20 2

5 Nil
19 3

whether quota reserved for SC/ST is com-
plete in all ca'tegon'es and cadres;

(c) if not, the reasons therefor ; and

(d) the steps taken or being taken to
fill up the back-log as  well as present
reserved quota in all categories and cadres
of posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (@) to (d) The
disteibution of  various posts in each cadre
working in Bank of India in its Delhi/New
Delhi Offices amongst general, Scheduled
Caste and Scheduled Tcibe communities as
on 31.12.83 was as under :.

Cadre Total

1, Officers 355
2. Clerical staff 923
3. Sub.staff 342,

(including 45 sweepers)

Scheduled Scheduled  Backlog
Castes Tribes ————
SC ST
14 Nil 5 24
126 1 30 21
97 5 1 9
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The backlog in Officer’s cadre has been
further reduced to 2 and 11  for Scheduled
Castes and Scheduled Tribes, respectively
as on 31.5.84. So far as clearance of back-
fogs in clerical cadre and substaff cadre is
concerned, the Banking Service recruitment
Board, New Delhi have  b:en asked by the
baok to allot sufficiqnt number of Sche-
duled Castes/Scheduled Tribes candidates.
Instructions have also bsen issued to Zonal
Offices of the bank not to fill vacancies
reserved for Scheduled Castes and Scheduled
Tribes by general canlidates without obtain-
ing prior approval of Head Office,

Constitution of SC/ST Cells and
Appointment of Liaison Officers
in Bank of India

944. SHRI R.N. RAKESH : Will the
Minister of FINANCE be pleased to state :

(a) whether the Bank of India has consti-
tuted SC/ST cells and appointed liaison
Officers in all the Regional and Zonal
Offices and the Head Office and in Delhi/
New Delhi Local Head Office w.th a view to
look aftet the promotional interests of SC/
ST employees and to ensure, implementation
of provisions of reservation in recruitments
and promotions;

(b) if so, the details thereof;

(c) if not; the reasons therefor; and

(d) the time by which the SC/ST cells
will be constituted and Liaison Officers
appointed in each Zonal and Regional Office
and in Delhi/New Delhi Office ?

THE DEPUTY  MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (b) Bank of
India has reported that a Liaison Officer of
the rank of Assistant General Manager has
been appointed at Head Office to look after
matters relating to Scheduled Castes/
Scheduled Tribes. At the Zonal Offices, the
functions of Liaison Officer have been
entrusted to the Chief Officer (Personnel)
who also controls. the Regional Offices, An
SC/ST Cell has beea established by the bank
at its Head Office and is part of the Person-
nel Department. The Cell is headed by
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a Scheduled Caste Officer of middle manage-
ment grade Scale-III. In the case of Zonel
Offices, the functions of SC/ST Cell are
being performed by the Personnel Depart-
ment at these offices. There are no separate
cells in the Regional Offices, which are being
serviced by the Zonal Offices,

Assistance to Industrial and Agricaltural
Sectors in Punjab to Restore Economy
of the State

145. SHRI CHIRANJILAL SHARMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
direct nationalised banks in Punjab to assist
more liberally in the industrial and agricul-
tural sectors to gear up the production work
so that Punjab's shattered economy is
restored; and

(b) the other steps proposed to be taken
-0 restore economy of the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Reserve
Bank of India advised all Scheduled Com-
me.cial Banks on 24th April, 1984 to ensure
that normal banking facilities including bill
facilities, are continued to be exetended to
parties in Punjab and nearby areas as also
to outstation parties who have dealings with
clients in these areas, Further, on 12th
May, 1984 Reserve Bank of India advised
these banks to consider sanctioning such
additional ad-hoc credit facilities wherever
required on merit to meet the emsrgency
situation arising out of uncleared drafts and
cheques. accumulation of goods etc, More-
over in aoy specific industrial unit is facing
any financial difficuly due to present happen-
ings in the State of Punjab, banks are expec-
ted to take them into consideration while
sanctioning necessary credit limits.

Proposal of Freight Equaelsation
Policy for Cotton

946. SHRI NIREN GHOSH : Will the
Minister of COMMERCE be pleased to

state :
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(e whether Government are considering
the proposal of freight equalisation policy
for the cotton in the ‘year of handloom’ to
promote the handlooms and to improve the
conditions of the weavers;

(b) if so, the time by which a decision
will be taken in this regard; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) to(c)
There is 5o such proposal under considera-
tion in this Ministry. However, the pro-
posal was considered earlier by the Govern-
ment and the Scheme of freight equalisation
for cotton was considered inadvisable.

Committee to Streamline the Working
of Stoek Exchange

947. SHRI S.A, DORAI SEBASTIAN:
Will the Minister of FINANCE be pleased
to state :

(a) when the high-powered Committee
was set up to steamline the working of stock
exchanges;

(b) whether any report has been sub-
mitted by the Committee and if not, the
reasons for the delay; and

(c) the number of proposals from non
resident Indians which are in the pipeline
awaiting the outcome of this Report ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): (a) and (b)
The high-powered Committee on stock ex-
changes was set up by the Government on
the 17th May, 1984. The Committee has
not so far submitted any report. The Com-
mittee is expected to submit its feport
within one year from its constitution and,
therefore, the question of delay in submis-
sion of its report does not arise.

(c) No proposals from non-resident
Indians are pending with the Government
awaiting the outcome of the report of the
Committee.
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Recommendations of Public Sector Ch iefs
about capacity utilsation and
Redaction of Inventorles

948, SHRI S.A, DORAI SEBASTIAN :
Will the Minister of FINANCE be pleased
to state : .

(a) the reccommendations made by the
two-day conference of public sector chiefs
held in New Delhi on 30-11 May, 1984,
particularly about capacity utilisation and
reduction of inventories for ensuring suffi-
cient returns on massive investment;

(b) the action proposed to be taken
thereoa and the steps being taken to estsb-
lish a link between salaries, wages and pro-
ductivity; and

(c) the steps being taken to being
about organisational excellence through a
concrete production and profit improvement
management system ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The conference of Chief
Executives of Public Enterprises beld in
May 1984 INTER-ALI/. recommended that :-

(i) Separate targets for inventory reduc-
- tion be set for each product/profit
centre of the company; inter firm
comparisons would be useful in
setting the targets.

(i) Efforts be made in 198/ 85 to
reduce by 59/ in the inventory/sales
ratio over the previous year,

(iii) Public Enterprises should make
efforts to improve the capacity
utilisation by at least 59, in 1984-
85 as compared to the level
achieved in the previous year.

(b) and (c) Various recommendations
which emanated from the Gonference have
been circulated to the different agencies of
Government and the Public Enterprises for
initiating appropriate follow-up measures.
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Sale of Centurian Tanks

949. SHRI RASHEED MASOOD :

SHRI RAJESH KUMAR
SINGH : Will the Minister of
DEFENCE be pleased to state .

(a) whether Government have final'y
decided to sell the Centurian Tanks;

(b) if so, the details thereof stating the
number of tanks already sold/ito be sold,
the reasons therefor and the measures taken
by Government that these tanks do not
land in the countries whose pojicies they do
not agree; and

(c) whether the dueslion of retro-fit-
ting of these tanks was considered for mak-
ing them useful for active service ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) to (c) After
the Centurian Tanks were phased out, 90
unserviceable and obsolete tanks were sold
in Decembzr 1977. The number of remain-.
inag vehicles now available for disposal is
173 Centurian Tanks and 15 Centurian
Armoured Recovery Vehicles.

The question of refurbishing or retrofit-
ting these tanks was coasidered but this
was not found to be cost effective. In the
event of their sale, appropriate End-USER
certificate will be obtained to ensure that
the tanks reach their intended destina-
tion.

Excise and Income Tax Raids on
Offices of Escorts Ltd, in Matropoliton
Cities

950, SHRI RASHEED MASOOD :
PROF. AJIT KUMAR MEHTA :
SHRI RAJESH KUMAR SINGH :

SHRI D.S.A. SHIVAPRAKASHAM *

Will the Minister of FINANCE be pleased
to state :

(a) whether excise and income-tax raids
were simultancously carried out at Bombay
Delhi, Calcutta and Madras offices of the
Escorts Ltd, recently and the houses of
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most of senior executives of the company
were also ralded ; and

(b) if so, the details thereof stating the
results achieved and - the .action taken by
Government in the matter ?

. THE MINISIER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) and (b) The offices, fac-
tories and residential premises of important
officers - of M/s. Escorts Ltd. at Delhi,
Faridabad, Madra3, Bombay Calcutta,
Ludhiana, Patiala, Bangalore and Hydera-
bad were scarched on 22,584 and records
seized by the Excise Department. After
detailed scrutiny of the sized documents
and investigation, necessary action under
provisions of Central Excise Law will be
taken. Some foreign currencies were also
scized from the residence of the Chairman
and one of the executives of the company
and were taken over by the Enforcement
Directorate. If any contraventions under
the Foreign Exchange Regulation Act are
revealed, appropriate action will be taken,
Income-tax Department have not conducted
any search in the office psomises of M/s,
Escourts Ltd, or the residence of its
Directors.

Alleged Link between Samugglers
Terrorists and Officials

971, SHRIMATI VIDYA CHENNU-
PATI :

SHRI N.E. HORO :

SHRI PIYUSH TIRKI :

SHRI CHHITTU BHAI GAMIT

SHRI LAKSHMAN MALLICK :

SHRI VILAS MUTTEMWAR :
Will the Minister of FINANCE be pleased
to state :

(a) the details of raids conducted. on
smugglers all over the country recently and
the results achieved out of these
operations ;

(b) whether CGovernment have found
any links between the smugglers, terrorists
and officials ;

(c) if so, the details thereof ; and
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(d) whether some persons have also
been arrested who were engaged in foreign
exchange racketeers activities ? '

THE MIN{#BR OF STATE [{IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) The number of raids/
searches conducted by the Customs autho-
rities and the value of the goods seized
during the years 1983 and 1984 (upto June)
is finished below :

Year Number of Value (Rs. in
raids/searches crores)

1983 1957¢ 12,70

1984* 9512 9.25

(upto June)
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. institutions are,

* Figures are provisional.

(b) and (c) The information is b:ing
collected aad will be laid on the Table of
the House,

(d) Yes, Sir. The number of persons
arrested under the provisions of Foreign
Exchange Regulations Act, 1973 during
the years 1983 and 1984 (upto June) was 150
and 71 respactively,

Voting Rights on Equity held by
Public Sector Fimancial Iostitations

952. SHRI SATISH AGARWAL : Will
the Minister of FINANCE be pleased to
state :

(a) Government’s polily for excercise of
voting rights on equity held by public sector
financial institutions in the private corpo-
rate sector ;

(b) conditions governing the removal
of nominee director on Boards of private
sector companiet and the * criteria
used for exercise of discretion by public
sector finnancial instructions ; and

(c) whether there is need to enact
regulating legislation to guide the exercise of
voting equity by public sector financial ins-
titutions in private companies, if not, the
reasons therefor ?
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THE DEPUTY MINISTER IN THB
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Government
have not issued any specific guidelines in
regard to exercise of voting rights on equity
held by the public sector financial institu-
tions in the private corporate sector. The
however, expected to
adopt a hecailthy, prudent and objective
approach in the matter of exercising their
voting rights. keeping in view, sound com-
mercial and economic principles and the
interests of the unit and the institations
themselves.

(d) The nominations of directors on
the Boards of assisted concerns are periodi-
cally reviewed by the financial institutions,
Change are normally effected where a
nominated director has been on the Board
of a Compaay for a sufficiently long period
of 3 or more years. Non-official rominees
appointed from an approved panel who have
attained the age of 65 years are withdrawn from
the Board of Directors, in terms of Govern-
ment guidelines relating to age limit for
nominee directors. An official nominee
\nppointed from among the senior officials
of the institutions may be withdrawn even
before expiry of 3 years depending upon
exigencies of service on consequent upon
his tranfer/retirement from service, etc.

(c) Itis not considered necessary by
the Government to enact any legislation in
the matter of exercise of voting rights by
financial institutions since the present
practice followed by the - institutions have
been found to be working satisfactorily.

Appointment of Director General of
Civil Aviation on Adhoc.Basis

953. SHRI B.D. SINGH : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it Is a fact that the post of
Director General of Civil Aviation has been
held on ad-hoc basis for more than four
years ; and

(b) if so, the reasons for not filling up
this post on regular basis ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) No, Sir. The post
fell vacant on 17.7.1980 and was filled up
by an incumbent on a regular and full-time
basis with effcct from 23.1.1984,

Shorfall in Utilisation of Funds for
Specjfic Projects

954, SHRI B. D. SINGH : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that there has
been huge shortfall in the utilisation of
funds for specific projects during the last
several years ; and

(b) the comparative shortfall in the
utilisation of funds for specific projects
during the last five years stating the reasons
therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI

KHURSHEED ALAM KHAN) : (a) and
(b) The informaticn is being collected and
will be placed on the table of Lok Sabha
in due course.

Decisions taken at the Meeting of
Tndo Napal Inter Governmental
Committee in June, 1984

955. SHR1 ANAND SINGH : Will the
Minister of COMMERCE be pleased to
state : .

(a) whether the seventh meetirg of the
Indo-Nepal Inter Governmental Committee
on trade, transit and unauthorised trade was
held in the first week of June this years ;
and ,

(b) if so, the decisions taken thereat to
promote mutual (rdde and especially to
effective by prevent illegal trade and smugg-
liog across the borders ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.
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(b) The following decisions werc taben
to promote mutual trade and to prevent
illegal trade and smuggling across the
borders :

(1) The procedure for the supply of
quota of essential commodities to
Napal has been simplified.

(2) It has been agreed, in principle,

. to levy the same rate of counter-
vailing excise duty for specific
industrial manufactures of Nepal
as applicable to units in India.

(3) Government of India has allowed
entry of Nine new Napalese manu-
factured products eligible for profe-
rential entry into India bringing
the total of this category to 47.
Out of these 47 products, 19 pro-
ducts are exempted from proforma
procedures,

va

(4) It has been decided to undertake
shortly to Joint Study of the pos-
sibilities of encouraging the growth
of production capacities of Nepal
including joint ventures and harness
them to its developmental and ex-
port efforts.

(5) Further strengthening of close co-
operation at different levels, with
a view to having regular review of
the trends in unauthorised trade,

16) Strengthing of vigilance on both
sides of the border, so as to moni-
tor and check unauthorised trade,
including trafficking in parcotic
drugs.

(7) More meaningful and regular ex-
change of information regarding
unauthorised trade on items con-
sidered sensitive by other side,
which require tc be re-defined.

(8) Exchange of information in respect
of activities of smugglers engaged
in upauthorised trade.
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Affocts of Communal Riots on Textile
Industry in Bhiwandi and Bombay

956. SHRI ANAND SINGH : Will the
Minister of COMMERCE  be pleased to
state :

(a) the extent to which the recent com-
munal riots in Bhiwandi, Bombay and
other affected areas around Maharashtra,

have adversely affected the textile industry
in the country ; and
(b) the steps taken to  restore nomal

production in the  affected textile mills in

the area ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) and (b)
The projuctioa of the textile mills  in the
aceas is reported to bz normal.

Observation made by the World Bank
oa the Size of IDA-VII

957. SHRI ANAND SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether the World Bank has expres-
sed disappoiatment at the 1nadequite size
of ths International Development Associa-
tion VII ;

(b) if so, the details of the observations
made by th: Woild Bank 1n (s cegard ;
and /

(¢c) how far the aid from the World
Baok uader the IDA scheme to  India s
likely to be affected by the shortfall in the
contributions to IDA-VII ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE) : (3) and (b)
Governmant has  ssen  eratements  of
World Baak officials expressing disappoint-
ment at the reduced size of 1DA-VII and
urging donor  countries to increase availa-
bility of concessional aid through coatribu-
tion to a supplementary fuad.

(c) The share of recipient developing
countries in the reduced  IDA-VII remains

JULY 27, 1984

Writicm Auswers 1 248

to be finalised though there are indications
that India’s share is likely to be reduced.
However, Government are taking all possi-
ble steps to  ensure an adequate share of
IDA-funds.

Decision to Atlow 100 Per Cent Export-
Oriented Units (o Import
Capltal Goods

958. SHRI ANAND SINGH: Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government  have decided
to allow 100 per cent expo:t-oriented units
to import capital goods upto two years from
the date of issue of the letter of intent in
accordance with the list of goodsto be
imported by the unit whic.a is attached with
the letter of intent ;

(b) the progress so far made in regard
to establishment of units under the 100 per
cent export-oriented schemes launched in
1980 ; and

(c) whether the scheme suffered frcm
certain handicaps in the light of the recent
liberalisation of import of capital goods, if
5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN THE
DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir

(b) Upto the end of March, 1984,
fortv nine |oo°, export oriented units were
in production, Another 31 units are likely
to commence productioh shortly.

(c) The import of capital goods by
100%, export oriented units continuss to be
under OGL, and the Scheme does not suffer
from any handicap on this account.

Wwrfrew uniiwr &%, @lage (Iere siw)
# weTwry

c89 st T ww wyY : W faw
#dY qg a1y w w7 & fw
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(F) W awER y 2w X “qriw
qreror &%, A’ 4 qrftor 67 F
BT WEI(ATT KT AT Y § ; '

(@) afz g, Y za% frat wrar s4-
g1 T FHFAT FY O qravaar 2
T 3§ a1 &% fear v § 5 &%

@) afg FIE g agf FY A€ A I
& fuwga T FAT § 7

faw sareg ¥ IgE (st FAEA
qu) : (F ¥ (1) @ WA F
IFIT FT AEATT qIATor &5, FAg
(IAT W) F TS WETEAT F AT
WA AT FIER 7t wfaqa fosr-
ad srea g & faa# frais 28 faaway,
1983 # HAATY 937 § Wi faw@a
W wfaw 2 1 T fasaal &
ST wIAE T 9V FIR(T F® 47
T fe g dw F 16 aAfgwrd/
FHATY 77, Gr@reSr mAAE Arf F
fafsry Araal # sdAEd QT T § )
aF ¥ 1 safeaal ¥ fawg ggmmias
fawrita i qEFT & § 1 §8 T
qraAT FY I FET AT YA FIUA F
I TET RN

Decision Regarding sending Defence
Team to Moscow

960. SHRI KAMAL NATH : Will the
Minister of DEFENCE be pleased to state :

(a) whether a decision has been taken

to send a top level defence team to
Moscow ;
(b) the purpose of sending such a

delegation ; and

(;:) when the team will  submiit the
report to Government ?

THB MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRI K.P.
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SINGH DBO): (a)to(c) Exchange of
delegations between India and USSR “takes
place as a part of Defenec cooperation
between the two countries, Depeading upon
the specific requirements at a  given time,
decision on sznding a defence delegation to
USSR is taken.

Presently, a  proposalfor sending a
defence tcam to USSR is  under considera-
tion. The delegation will discuss matters of
mutual interest relating to defence coopera-
tion. It is not possible to give any further
information as no final decision regarding
the delegation has been taken. .

Proposal to Declare Hyderabad as
International Alfrport

961. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal to

declare Hydrabad as international airport ;
and

(b) if so, when it will be declared ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Government do not propose
to declare Hyderabad airport as an Inter-
national Airport.

(b) Does not arise.
qrfeam™ &a7 I WA &
¥ @Ar 1 I
962. =it waqww fag ww@w : ¥|WT
T §AT 48 qA F FIT K f6

(%) =war oifewarr &Tet g o
1984 & A\ Wi &% § fradr are
@ &1 Jedua fRar war ek ag
Jedaa fea-fem eamt 9T frar mar &
aqr qegasY A7 YT ;T ;

(@ wifser dfFE gra aeh

qE % & fead @ At a aqr

e ot E T g e



251  Written Answers

(%) W & g arfewt &
safega w59 & ga fear whe &
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Nen-Financing of Self-Employment
Schemes by Notionalised Banks

964, SHRI PARTAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that all nationa-
lised banks have stopped to finance for
case under self-employment scheme during
the first quarter of current financial year ;

(b) if so, the reasons thereof ; and

(c) the revised instructions of Reserve
Bank of India for this employment-oriented
programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (3) to (c) No, Sir.
The Commercial Banks have  been advised
by the Reserve Bank of India to disburse
loans under the scheme for providing self-
employment to educated unemployed youth,
upto the targeted numbers in all sanctioned
cases.

Contraband Goods Seized from CWC
Godown at Gurgaon Road

965. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
FINANCE 'be pleased to state :

(a) whether it is a fact that the Customs
Authoritics have seized contraband, consist-
ing of video cassette recorder and “watch
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cells valued lakhs of rupees from  the
Ceantral Warehousing Corporation godown’ at
Gurgaon Road, in  the third week of June,
1984 ;

(b) whether earlier also smuggled goods
.were seized from the Central Warehousing
Corporation godown ;

(c) if so, the full details of the smuggled
goods seized from the Central Warchous-
ing Corporation godown :

(d) whether it is also a fact that there
sems “to b a  direct or indirect involve-
ment of Customs and Central Warehousing
Corporation officials in  the smuggling of
contraband ; and

(e) if so, the reaction of Government
thereto, the steps taken to check this
menace and the action taken against the
officials of Central Warehousing  Corpora-
tion and Customs for their involvement in
smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
K <ISHNA) : (a) and (b) Yes Sir,

(c) In all 24 cases of  seizure of goods
have beea mide since !,1,1984 at Central
Warehousing  Corporation  godown. The
goods consist mainly of Video Cassette
Recorders watches, T.Vs and other miscella-
neous electronic items. The total  value of
goods seized _is Rs.  41,09,156/—Out of
this, the scizures during the third  week of
June are valued at Rs. 2,92,450/.—

- (d) and (e) Evidence of involvement of
customs officials has come to light in 3 of
the cases of seizures, Asa result, one
Superinteadent and two lnspectors  posted
at Central Warehousing Corporation’s
godown have been placed under suspension.
Further investigations are in progress.
However, investigations conducted so far
have not revealed the involvement of
Central Warehousing Corporation Officials
in the smuggling of goods, The Customs
authorities at Central Warehousing Corpo-
ration godowns are alert on this point and
arc maintaining apecid watch,
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Decline in Export of Eagineering Goeds

966. SHRI AMARSINH RATHAWA :
Will the Minister of Commerce be pleased
to state :

(a) whether it is a fact  that the sxport
of engineering goods has declined Guring
the year 1933-84 and also during the
current year ;

(b) if  so, the details thereof and the
main reasons therefor ; and

(c) the steps taken to achieve the target
fixed for the year 1974-85 to increase cxport
of engineering goods during the remaining
period of the current year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRp
NIHAR RANJAN LASKAR): (a) Export
of engineering goods during the year 1983-84
and also in April 1984 have  declined in
comparison to the corresponding preceding
periods i, ¢. 1982.83 and April, 1983,

(b) Exports during  1983-84 are estima-
ted to be Rs. 1170 crores as compared to
Rs. 1250 crores  during  1982-83, Exports
during April 1934 are also reported to have
declined marginally and are provisionally
estimated to be Rs. 70 crores as  against
Rs. 75 crores during April 1983,

This decline is mainly attributable to :

(8) Poor intake of some of the pro-
ducts by USSR in 1983 ;

(b) Payment difficulties in Africa :
(c) Continued recession in West Europe;

(d) Introduction of
policies by some countries ;

counter-trade

(¢) Port strike during the last month

Of the financial year 1983-84.

(c) With a view to achieving the export
target during 1984-85, a promotional thrust
will be given in the following areas :
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() An integrated export promotion
plan to ASEAN and neighbouring
countries has been drawn up ;

(ii)) Concentrated promotional  activi-
ties ~will be undertaken in the
major markets of . West Europe,
USA, Australia and Middle-
East ;

(iii) Exploring grater avenues for pro-
ject exports by means of joint
ventures and sub-contracting with
renowned prime contractors of
West Europe, Japan and USA,

(iv) Exploring possibilities of  grater
participation by Indian firms in
internationally financed projects.

Reopening of Sick Textile Mills in
the Country

957. SHRI CHHITTUBHAI GAMIT :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the Union
Government have extended its co-operation
to the States for reopening the sick textile
mills in the country ; -

(b) if so, the
mills in Gujarat ;

number of sick textile

(c) if so, the details regarding the steps
taken by the State Government ; and

(d) whether some financial
have also been sought from the
this regard ?

assistance
Centre in

-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir,

(b) to (d) The cases of 24 sick/closed
mills in Gujarat have been referred to a
Group of Officers, which has been  consti-
tated by the Government (0 explore the
possibility of rehabilitating those mills which
are potentially viable. The Group includes
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representatives of the State Government,
financial institutions and banks. In case of
13 of these mills rehabilitation  packages
involving some concessions/reliefs from the
Central and State Governments and financial
assistance by the financial insititutions and
banks have been worked out,

Reimbursement of Cash Losses of Cotton
Corporation of India

968. SHRI B. V. DESAI: Will the
Minister af COMMERCE be pleased to
state :

(a) whether his  Ministry had decided
to reimburse cash losses of the Cotton
Corporation of India ;

(b) if so, whether the accumulated
losses amounted to Rs. 75 crores ;

. (c) the extent to which the reimburse-
ment will result in reduction of net losses :

(d) the other measures being considered
to help CCI so that they may improve
their pesition instead of losses ; -

(e) whether it isa fact that CCI has
been asked to co-ordinated with the National
Textile Corporation for the supply of cotton;
and

(f) the extent to which the
the CCI has improved ?

position of

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR):(a) The Mini-
stry has reimbursed cash  losses amounting
to Rs. 54.50 crores as loan to  the Cotton
Corporation of India repayable in annual
instalments alongwith interest,

(b) Ycs, Sir.  The cash losses upto
31-8-1983, amounted to Rs, 75.31 crores,

(c) Since the reimbursement
losses is in the form of loan  there will be
only saving in the interest payments to the
concerned banks. The annual savings on this
account will be about Rs, 1.36 crores.

of cash



257 Written Answers

(d) with a view to improving the work-
ing of the Cotton  Corporation of India
as also to reduce losses, the Cotton Cor-
poration of India is affecting sales simulta-
neous to  purchases. As a result of this,
Corporction is maintaining minimumn inven-
tory and is saving in the carriying charges.

The Share Capital of the Corporation
his also been  increased recently by Rs. 1
Crore, and a provision of a further sum of
Rs. 4.00 crores has also been made in B. E,
1984-85. The Corporation has also been
reimbursed an amount  of Rs. 28,23 crores
towards losses suffered by it on  account
of import of cotton during 1976-77 to enable
it overcome financial difficulties.

(¢) Yes, Sir,

(f) The Corporation  has improved its
position compared to the  previous  year.
The Corporation has  made a net profit of
Rs. 162 lakhs before providing for interest
on looses for nine months ending 31st May.
1984, as compared to a loss of Rs. 1383-03
lakhs in the previous year for the corres-
ponding period,

Review of Low Profitability of ITDC
and ITDC Hotels

969. SHRI B.V. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the conti-
nued low profitability of India  Tourism
Development Corporation is being reviewed
and there is a proposal  that  there is no
need to build, S5-star hotels in the Seventh

Plan ;
(b) if so, the main reasons for  the low
profitability of the ITDC hotels ;

(c) whether any enquiry has been  con-
ducted in regard to the low profits of these
hotels; and

(d) whether Government are convinced
that there will not be'any  purpose to ban
further ITDC heotels in - the country during
Seven the Five Year Plan ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (d) During the period from
1980-81 to 1982-83 the profits of ITDC have
been increasing. The decline in profit during
1983.84 is due to heavy burden of deprecia-
tion, interest, etc. on account of the commis-
sioning of three new hotels in New Delhi.

The working of the ITDC hotels is
under constant review. To ensure good
financial viability, the Corporation has
adopted various measures ¢. g aggressive
marketing, product improvement and cost
control, siringent economy  measures in
administrative expenditure, etc,

Construction of hotels including 5-star
hotels, will be taken up by ITDC during
Seventh Five Year  Plan subject to market
demands, feasibility report, availability of
funds, etc.

Textile Mills Closed in Bombay

971. SHRI GEORGE FERNANDES :
Will the Minister of COMMERCE be
pleased to state :

(a) the number of textile mills which
are still closed in Bombay ;

(b) whether the mills taken over by
Government are opesrating to full capacity ;
and

(c) the total number of workers who
are without employment consequent upon
the textile workers strike in Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) The

number of cotton textile mills closed in
Bombay is four as on 30-6-1984,

(o) No, Sir.

(c) No precise  estimate is  available

regarding the number of  workers who are

without employment.
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Representations Regarding Abelition
Redustion of Customs/Excise Datles,
Ceatral Sales Tax, etc. on Drugs

972. SHRI K, LAKKAFPA : Will the
Minister of Finance be pleased to state :

(%) whether it is a fact that customs
duties, excise duties, Central Sales Tax ete.
form a substaatial part of the cost of
medicinas which are sold in the market ;

(b) if so, the percentage approximately
they contribute to their cost ;

(c) whether representations have been
received from oiganisations engaged in
manufacture and sale of drugs to abolish
these taxes on drugs o: substantially reduce
them to make drugs cheoper ior the common
man :and

(d) if so, whether those representations
bave been considered and any decision
taken in the matter ?

THB MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS M.
KRISHNA) : (a) and (b) The incidencs of
Customs and Central Excise duties and
Central Sales Tax on the cost of madicines
varies from medic:ne to m:dic'ne. A pumnber
of duty exeptions have bzc) granted in the
case of drug iatermesdiates and pitent or
proprietory mesdicines the total General
Bxcise duty on patenl or proprietory
medicines is about ~13 per cent AD
VALOREM but the rate: of duty Vary
for diffsrent typs of drugs and medicines.
As regards Central Sales Tax, it is leviable
only where there is a sale from oge State to
another and generally the rate of tax is four
per cent, In the light of these facts, it is
uanlikcly that Customs and the Central
Bxcise dutics and Seules tax would be const)-
tuting a substaatial part of the cost of the
medicines.

(c) and (d) Patent or proprietory medi-
cines containing certain essential life saving
drugs  are fully exampted from Central
Bxoide duty. Arnassthetics, seia and vac.
cines and all bulk drugs and mediciaes not
s otherwise specified are also fully exempt
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from Excise duty. Duty relief has also
been provided in respect of a large number
of drus intermediates. Rates of CTustoms
duty on pharmaceuticals have been kept at
a level jower then that on chemicals in
general. About 130 items of life saving
drugs and medicines have been exempted
ftom Customs duty. Specified bulk drugs
imported for manufacture of such life saving
drugs are also exempted from whole of
customs duty. Rate of duty on specified
drug intermediate importee for maaufacture
of essential items of drugs or medicines
has been kept at a low rate to encourage
indigenuous manufacture of drugs and
medicines. Government have been receiv-
ing representations suggesling Bboiition or
reduction of duties on drugs and
medicines, After considering some of
thcsp representetions, duty relief has
already been granted. Keaping in view the
exemptions already grantcd to manufacturers
and importers of drugs intermediates and
Potantor Proprietory medicines, the Govern-
ment have not found it possible to accept
to request for abolition of Customs and
Central Excise duties on all drugs and
medicines.

Representations have also been received
for replacement of Sales Tax with additionat
excise duty, The report of tne Expert
Committee appointed by Government to
study the financial implications of the pro-
posal for levy of additional excise duty in
lieu of sales tax on drugs and other items

and to suggest manner In which financial

interests of the Statzs can be safeguarded
in the conference of Chief Ministers held
on 20d November, 1983. However, no deci-
sion has been taken in the matter.

Simplification in Assessmeat of Income
Tax Assessees hvh( Income of
less than Rs, 50,000/- for year

973, SHRI K. LAKKAPPA : Will the
Minister of FINANCE be please to state :

(a) whether the modes of assessment of
income of tax payers being adopted by In-
come Tax Officers were reviewed recently ;
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(b) if so, whether any simplification in
them have been devised so that Income Tax
Officers can pay more attention to big
assessees and tax evaders than on assessees
with income of loss than Rs, 50,000 per
year ; and

() if 50, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS M,
KRISHNA) : (a) Yes, Sir.

(b) and (c) With a view to speed up the
disposal of income tax assessments with the
munpower available, instructions have re-
cently been issued that salary cases with
returned income upto Rs. 50,000/- and noan-
salary cases with returned income upto Rs.
25,000/-, subject to certain exceptions, - be
completed without any checking of any
sort.

Tiger Skin Racket

974, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drawn to a news-item appeared in
the “Times of India” of 27th May, 1984
regarding million doller tiger skin racket ;

(b) if so. the facts thereof ;

(c) whether any investigation has been
conducted into this racket ; and

(d) if so, action taken, if any, thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) and (b) Government’s
attention has been drawn to under news-
item in the *Times of India” of 27th May,
1984 under the caption ¢ Million Dollar
Tigar Skin Racket”,

(c) and (d) The matter is being investi-
gated by the Directorate of Revenue Intel-
ligence.” 1t will not be i the interests of
effective, .\investiguion to ;li;close further
details at this stage,
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Loans. Advanced by Nationalised
Banks to Agriculturists

976. SHRI RASA BEHARI BEHERA :
Will the Minister of FINANCE be pleased
to state the total amount of loans advanced
by nationalised banks to agriculturists in
1983-84, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : According to pro-
visional estimates, total amount outstanding
of Public Sector Banks in respect of ‘Agri-
culture Sector stood at Rs. 5591 crores as
at the end of September, 1983, Statewise
details are available as at the end of Decem-
ber 1982 and are set -out in the attached
statement, " B
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Statewise outstanding aivaaces to Agriculture by Public Sector Banks
(as at the end of 1982)
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(Amt il.'l Rs. Lakbs)

State/Union Territory Direct Indiret
I. NORTHERN REGION 79060.81 25108.51
1. Haryana 19103.71 2535.27
2, Himancha!l Pradesh 1899.37 897.44
3. Jammu & Kashmir 857.92 306.82
4. Punjab . 36150,57 5787.56
5. Rajasthan 15929.95 4891.49
6. Chandigarh 3747 43 §583.06
J. Delhi 1371.86 2106.87
1I. NORTH-BASTERN REGION 2263.79 1233.01
1. Assam 1310.58 1011.48
2. Me.halay:‘ 221.87 10.26
3. Manipur 90.92 68.99
4. Nagaland 155.02 38.79
5. Sikkim 18.00 -
6, Tripara 425.95 103-55
7. Arunachal Pradesh 21,13 —_
8. Mizoram 20,55 —
IIIl. EASTERN REGION 4023425 17320.85
l. Bibar 16157.53 969023
2, Orissa 9352.90 211,81
West Beagal 14700.88 4652.62
4. Aajamin & Nicobar Islands 22.94 66.69
IV. CENTRAL REGION 66673,37 22978.23
1. Madhya Pradesh 20507.17 5788.12
2, Uttar Pradesh - 46166,20 17190.11
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1 2 3 4
V. WESTERN REGION 57334.03 2244676
1. Gujarat 20859.71 1089083
2. Mabharashtra 35025.72 11530.51
3. Goa, Daman & Diu 1448.60 25,42

4. Dadra & Nagar Haveli 8.00 —_
Vi. SOUTHERN REGION 149857.03 26001.80
1, Andhra Pradesh 57601.29 9919.86
2. Karnataka 3251824 6763,07
3. Kerala 18196.97 1263.96
4, Tamil Nadu 40052.53 8022,20
5. Pondicherry 1483,83 32.69

6. Lakshadweep 4.17 —
GRAND TOTAL 395423.28 11589.16

Trade Tarn-over with USA asd UK

977. SHRI BASUDEB ACHARYA:
Will the Minister of COMMERCE be plen'ed
to state the amount of trade turn-over with
U.S.A. and U.K, during the last three years,

year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : The year-wise
figures of India’s total trade turn-over
(exports-+imports) with the USA and the
UK during the last 3 years are as follows:-

TOTAL TRADE TURN--OVER

(Rs. crores)
Year Unitel States United Kingdom
1980-81 225801 1124.52
1981-82 2339.92° 1236.85*
1982-83%¢ 2320.91* 1342.74*

(Provisional)

*Do mot include export of crude oil
from india.

*sprovisional and subjest to revision.

Visit of Indian Defence Team to USSR

978. SHRI SUBHASH YADAY :
SHRI G.Y. KRISHNAN
SHRI K. MALLANNA :
SHRI ARJUN SETHI :
SHRI CHHITTUBHAI GAMIT ;

Will the Minister of DEFENCE be pleased
to state :

(a) whether attention of Government bas
been drawn to the news item appeared ip the
Hindustan Times; of July 20d, 1984 where-
in it has boea stated thata High 1level
Indian Defence Team has gone to USSR;

(b) if so, the constitution of the team;

(c) the natare of talks held with the
USSR leaders ;

(d) the object of their visit; and

(e) the outcome thereof?

THB MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIK P,
SINGH DEO) : (a) to (c) The news item
which appoeared in the Hindustan Times of
July 20d; 1984 had comse to the attention of
the Goverrment, A delegation of Hinflustan
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Acronantics Limited, a Defence Public
gector Undertakirg, led by its Chairman,
had visited USSR in the last week of June
84, The other Members of the Delegation
were Director (Corporate  Planning) and
Director (Finance), the Managing Director
(Accessories), the Managing Director (MIG)
and ' Deputy General Manager
(Technical), The visit was 1n connection
with the Fifth session of the Joint Indo-
Soviet Group for Aviation Industry which
meets twice a year, once in India and once
in USSR, to review the progress of on going
projects with Soviet collaboration,

Airsttip at Simla

979. SHRI SUBHASH YADAV : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
consideration of Government to maké a
airstrip at Simia in Himachal Pradesh;

(b) if so, ‘whether the construction
work has sinc® been started;

(c) the time by which this city will come
up on the air map; and

(d) tbe financial implications thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) and (b) The State Government
of Himachal Pradesh bad taken up the work
of levelling the site at Jabbar-Hatti for
construction of an aerodrome in 1981-82.

Approximately 309 - of the work was

completed upto March, 1983, Thereafter the
work was suspended.

OUn a request  from the State Govern-
ment, it has been decided that subject to
availability of funds and the requisite
clguupes of the Planning Commission and
Ministry of Finance, the Depariment of
Civil Aviation would undertake further
developmeut of the acrodrome. The  esti-
mytes for the remai.ning earth work art
under preparation. - I
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(c) and (d) The time schedule will be
determined after the Detailed project Report
has been finalised as also the finencial
implications. _

Permission given to M/s. Hlulmll‘n
Lever Limited for disposing of
thefr Immovable Property

980. SHRI! SURYA NARAYAN
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) whether ‘ permission has recently
been given to M/s. Hindustan Lever Limi-
ted, Bombay for disposing of their immo-
vable property situated at Ghaziabad, Etah
and Tiruchirapalli under FERA; and

(b) if so, the reasons therefor and the
details thereof ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) &nd (b)
M/s. Hindustan Lever Limited, Bombay
was given permission by the Reserve Bank
of India on 28th November, 1983, to trans-
fer their three undertakings along with
immovable properties and plants and
machinery at Ghaziabad Etah and Tiruchira-
palli engaged in the manufacture of
vanaspati, dairy products and animal/
pouitry feeds to M/s. Lipton India Ltd,, as
8 going concern effective from st October,
1983. By the proposed transfer of jhe said
undertakings by Hindustan Lever Limited.
to Lipton India Ltd, the profits that will
accrue to Unilever PLC, UK. from the
said transferred undertakings will be reduced
from 51% to 40%.

C emplaints Regarding Non-Payment
of Saactioned Amount by Branches-
of Madhubani Regional Rural Bank

98). SHRI BHOGENDRA JHA : Wfll
the Minister of FINANCE be pleased to

state

(a) whether  Madbubani Regional
Rural Bank -has initiated . steps for at least
two small-scale industries one .clustered
composite merket place for each branch and
for other productive veatures; . v
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(b) if so, details thercabout and the
steps to ensure priority for producti ve
ventures by every Regional Rural Bank in
the country;

(c) whether complaints about non-
payment of sanctioned amounts by some
bank branches of Madhubani Regional Rural
Bank, have since been disposed of; and

(d) if so, the details thereabbout?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) While
all Regional Rural Banks, including Madhu-
bani Kshe triya Gramin Bank, are expec-
ted to provide credit support to viable
veatures of the target group of borrowers
viz, small, and marginal farmers and
landless labourers and persons having
annual income of not more than Rs 6500,
there are no stipulations as to the number
and types of borrowers per branch. The
objective pursued By the Regional Rural
Banks is to extend credit support to the
people of weaker sections to under take
viable economic ventures or generation of
higher incomes. such ventures could be in
any sector of production, trade or services,
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(¢) and (d) Yes Sir. According to the
report of the Regional Rural Bank, of the
28 borrowers involved in the complaint
of chhatra Branch, 23 are reported to have
since utilised the loans. Five of the borro-
wers have not availed  of the loan. Ose
person. from Vishnupur Branch who bad a
similar complaint of nondisbursal of sanc-
tioned loans, had been resanctioned the
loan but he had not yet completed the
formalities for the availment of it

Collection of Direct Taxes I the Country

982, SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
state

(a) the year-wise assessment and actual
collection of direct taxes in the couatry for
the last 3 years ; and

(b) the annual ratio and amount of
allocation to Bihar, West Bengal and other
States year-wise out of the total collection
and allocation of direct taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS. M,
KRISHNA) (a) The requisite  information '
for the last 3 years is as under :—

N

Tax Actual collection R
T B 1981.82 1982-83 1983-84*
(Rupees in Crores)
. Income-tax (including 3445.46 3754.23 4167.00
Corporation Tax)
Interest Tax 231.67 265.47 171.15
Wealth Tax 78.12 90.37 93.76
Estate Duty 02031 20.38 21,48
Gift Tax 1.74 1.7 8.58
2.32 0.07 —_

Hotel Receipts Tax

*Figures are provisional.

(b) The requisite information is given in Statement I to 1V.
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Details of Total Collection of Income Tax aad the Amount Allocated to the States

SRL Name of the Total collection Amount Percentage
No. State of allocated of column
income-tax to the (4) to (3)
State
W) @ A) @ (%)
(Rupees in Crores)
1981.82
1. Bihar 37.46 96.97 258.86
. West Bengal 106,94 81.37 75.81
3. Other States . 1331.10 838.84 63.02
1982.83
1. Bibar 38.20 108,00 282.72
2. Wesr Bengal 106.48 91.10 85.56
3. Otner States 1425.04 932.67 65.4S
1983.84°
1. Bihar 32,87 1m.m 340,04
2. West Bengal 121.80 93.94 77.13
3. Other States 1645-64 965.93 58.70
*Figures are provisionl),
Statement-11

Details of Td.l/Collection of Estate Duty and the Amount Allocated to the States

Srl.wr Name of the

Total collection Amdunt Percentage
No. State of Estate Duty allocated of column
to States 4) to (3)
m (¢) ) ) (&)
(In Crores of Rupees)
1981.82
1. Bihar 0.23 (—)0.90 (—)491.30
2, West Bengal 1.37 1.20 87.59
3. Other States 18.71 16,20 "'86.58

k4
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1982-83

1. Bihar 0.18 0.39 216.67

2. West Bengal /.34 1.26 '94.03

3. Other States 18.86 14,33 75.98
1983.84°

1. Bihar 0.22 0.77 350.00

2. West Bengal 2,02 5.73 285.66

3. Other States 19.24, 10.06 52,29

*Figures are provisional.
[

Statement-111

Details of Total Collection of Wealth Tax on Agricultaral Property and the
Amount Allocated to the States

S.No. Name of Total Collection Amount %Asge of
State of Wealth tax on Allocated Column (4)
Agricultaral to State to (3)
Property
h _l -2—.—- o 3. N 4. 5.
(In crores of rupees)
1981.82
1. Bibar — — —
2. West Bengal c - 0.27 —_
3. Other States 0.51 0.67 131,37
1982.83
. Bihar — — —
2-  West Bengal 024 033 137.50 |
3. Other States 0.09 047 52222 . .
1983.84*
|. Bihar — - —.
2 West Bengal — 0.34 . £ (
3 Other State 0.35 151.43 -

0.53

I

RS

*Figures are provisional - . N AT
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Statement-1V
Detalls of Total Collection of Hotel Receipts Tax and the Amount Allocated te
the States
S.No. Name of Total Collection Amount % Age of
State of Hotel Receipts Allocated Column (4)
Tax to States to (3)
(In crores;f rupees)
1 2. 3 e s
198182.
1. Bihar 005 0.08 160.60
2 West Bengal - 007 —
3. Other States 227 067 2952
Hotel Receipts Tax was discontinued w_ e f. 28 2.82
Replacement of Multi Point Sales Tax by purchase of declared goods at  more than

Single Point Sales Tax

983. SHRI BHOGENDRA JHA : Will
the Migister of FINANCE  be pleased to
state whether  steps  have been taken to
replace multi-point sales tax by a  single-
poiat sales tax without reducing  share of
the States therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIS M.
KRISHNA) : Levy of tax on  the sale or
purchase of goods taking  place within a
State is a State  subject of taxation under
Batry 54 of List Il of the Seventh Schedule
of the Constitution. The State Governments
are alone competent to  take a decision in
regard to levy of multi-point or single point
sales-tax within their respeciive  territories.
However, in exercise of the powers confer-
red by Article 286 (3) of the Constitution,
Parliament has  declared certain  goods as
of special importance in inter-Stato trade or
commerce under section 14 of the Ceatral
Sales Tax Act, 1956 and has laid down
certain restrictions and conditions in regard
to levy of tax on sale or purchase  of such
goods within a State under Section 15 thereof
and beoce no tax can be levied on  sale or

one stage inside the State. The proceeds of
the local sales tax and the Central sales tax
are retained by the State concerned and,
therefore, the question of  reduction of the
share of the State does not arise.

Tr.de and Commerce Accords with Peoples’
Republic of China

984. SHRI SATYASADHAN CHAKRA-
BORTY : Will the Minister of COMMERCE
be pleased to state :

(a) whether Government  have reached
accords on matter of commerce and trade
with the Government of People’s Republic
of China ;

(b) if so, the details of such accords, if
any ; and

(c) if no accord reached so far, whether
some discussions are going on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) and (b) There is no formal
trade agroement between the Governmeant
of India and the People’s Repuablic of China.
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(c) Trade talks between the two  coun-
trics are continuing,  The last scssion was
held in Delhi in October’ 83. The next round
of official trade talks is scheduled to be
held at Beijing in August "84

Findings and Recommendations of Inter.
Ministerial Committee on Textile
Mills uader NTC.

985. SHRI K. A. RAJAN : Will the
Minister of COMMERCE be pleased to
state : .

(a) whether the Inter-Ministerial Com-
mittee appointed to look into the  working
of the textile mills under the National

Textile Corporation has completed its study
and submitted the report ;

(b) if so, the main findings and re=com-
mendations of the Committee ; and

(c) the  decision taken, if any, by
Government thereon ?
THE DEPUTY MINISTER IN THE

MINISIRY OF COMMERCE (SHRI P. A,
SANGMA) : (a) A study team comprising of
ofiicers of the Departme t of  Textile,
Burcau of Public  Enterprises, Planning
Commission, Ahmedabad Textile Industries’
Research  Association, National Textile
Corporation (Holding Company) and con-
cerned Chairmen-cum Managing Directors
of the Subsidiaries of NTC has been set up
to uandertake an indepth study of the working
of 8 nationalised NTC  mills considered
particularly weak, The study team has not
submitted its report,

(d) and (c) Do not arise.

Payment of Instalments, of DA, to
Central. Government Employees

986, SHR1 MANMOHAN TUDU :
SHRI MANOHAR LAL SAINI:
Will the Minister of FINANCE be pleased

to state :
(a) thg number of instaiments of Dear-

ness Allowances which  are due to the
Central Goverament employees as on st

July, 1984 ;
(b) out of the instalments due, the
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number of instalments Government propose
to release for payment to the employeces :

Government
and

(c) the time by.  which
propose to release these instalments ;

(d) whether there is any proposal to
transfer the amount of arrears of Dearness
Allowances to the General Provident Fund
account of the Central Government em-
ployees ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M,
KRISHNA) : (a) On the basis of the avai-
lable figures, four instalments of Dearness
Allowance have become due ror considera-
tion with effect from 1-1-1984, 1-2-1984,
1-4-1984 and 1-6-1984 respectively,

(b) and (c) Payment of each instalment
of Dearness Allowance to Central Govern-
ment employees and relief to  pensioners
costs the  exchequer approximately Rs, 70
crores and Rs.8 crores per annum respec-
tively. Therefore the question of payment
of each instaiment of Dearness Allowance
has to be  considered carefully with regard
to their impact on the economic  situation
and the budget. The question of sanction
for payment of these instalments is receiving
the attention of the Government. It is,
however; not possible to indicate  any time
limit for taking a decision in this regard.

(d) At present there is no proposal under
consideration of the Government to transfer
the amount of arrears of Dearness  Allow-
ance to the General Provident Fund sccount
of the Central Government employces,

Loans to Weaker Sections of Society
by Nationaliscd Banks

987. SHRI GIRIDHAR GOMANGO :
Will the Minister of FINANCE be pleased

to state :

(a) whether the Reserve Bank has
issued instruction to all npationalised banks
to follow the revised rules and procedures
to provide loans to the economically weaker
sections of the society;
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(b) if so, the detail of the guidelines,
instuctions, rules and procedures issued in
this regard;

(c) whether it isa f ct that some
branches of the nationalised banks are not
providing loans even below Rs. 5000/- with-
out the security and it results in delay in
releasing the loans under different schemes
and programmes of rural development; and

(d) if so, the action taken by his
Ministry to sort out the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARY) : (a) and (b) Recently
the Reserve Bank has issued a comprehensive
set of guidelines to all scheduie commer-
cial banks to be followed for advances to all
categories of borrowers in the Priority
Sectors including economically weaker sec-
tions. These comprehensive guidelines include
instructions on application for and loan
procedure, margin. security, rate of interest,
insurance ianspections and quick disposal
etc.

(c) and (d) Under these guidelines
banks have been advised that wherever
mortgage of load or third party guarantee
has not been indicated as security, banks
should not take such security,

Guidelines issued by BPE to Nalco
Regarding Employment and other M: g

988, SHRI GIRIDHAR GOMANJD :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Bureau of Public Enter-
prises has issued guidelines to NALCO,
Orissa regarding employment and other
matters of the projects;

(b) if so, when these guidelines were
issued;

(c) the details of the guidelines;

(d) whether the NALCO authority has
followed the guidelines in letter and spirit;
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(e) if so, the steps taken, committees
constituted and the progress made in this
regard so far; and

(f) if not, the reasons for delay imple-
, menting the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S, M,
KRISHNA ) : (a) Yes, Sir. The Guidelines
issued are applicable to all Central Public
Enterprises including NALCO.

(b) The guidelines were placed on the
Table of the Lok Sabha on 14, 4 1961,
These have been reviewed and revised from
time to time,

(¢) The main features of the recruit-
ment policy are as follows :

(i) Appointments to Board Level
posts in public enterprises are
made by the Government on the
basis of the recommendations of
the Public Enterprises Selection
Board,

(1)) In the case of senior level and
middle level executive cadres.
appointments are made by the
concerned public sector under-
takings on All-India basis, merit
and qualifications being the
principal criteria.

(iii) In the lower posts, recruitment
I8 made through the employment
exchanges to posts, the scale of
pay of which does not exceed
Rs. 800/— (pre-revised) and
baving the Central Govt./Indus-
trial rate of D, A or Rs, 1250/-
(where the pay scales have been
revised since 1982) for those
enterprises which are following
the Industrial rates of D. A. per
month, In the case of unskilled
workers, preference is given to
the people coming through the
local employment exchange where
the project is situated, Persons
displaced from the area aquired
for the project or those belong-
ing to SC/ST are given over-
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riding priority in the matter of
employraent,

(d) Yes, Sir.

(e) and (f) — Dose not arise in view
of (d) above,

SC — Sch;duled Castes
ST — Scheduled Tribes.

Creation of New L.1 C, Divisions in
Orissa

989. SHRI GIRIDHAR GOMANGO :

Will the Minister of FINANCE be pleased
to state :

(a) the names of the new L. I, C.
Divisions created in Orissa by his Ministry;

(b) the names of the existing Divisions
and its coverage there;

(c) the total population and the areas
to be covered by new Divisions; and

(d) the time by which these L. I. C.
Division are going to open and function
if not yet opened ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (d) The
LIC has a Divisional Office at Cuttack,
which supervises the working of all its
branch offices I cated in Orissa, covering an
area of 1,56,000 sq. Kms #nd a population
of 2,63,70,000 approximately. There 1s no
proposal at present to open any other
Divisional Office in Orissa,
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Import of Cottom Cloth by Soviet Union

991. DR, VASANT KUMAR PANDIT :
Will the Miniter of COMMERCE be
pleased to state :

.(a) whether it is a fact that the Soviet
Union has shown interest in importing

cotton cloth from India during the year
1984-85;

(b) if so, the names of the textile firms
with which the Soviet Union entered into
agreement directly and the value and quan-
tity of cloth to be exported (o Soviet
Union;

(c) whether a Soviet delegation visited
India for pegotiating the matter, and if so,
the outcome of the discussions -and parti-
culars of the persons who attended the
meeting on Indian Government side; and

(d) the precaution adopted to avoid
the problem faced in the past ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir, Normally their purchases are on
Calender year basis,

(b) In the year 1984, the Soviet Union
through their agency, Exportljon have
entered into contracts for purchase of cotton
piece-goods with the following firms :

M/s Chhaganlal Kasturchand & Co. P,
Ltd,

M/s Biony Ltd.

M/s Jiyajee Rao Cotton Mills.

M/s DCM Ltd.
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M/s Hindustan Spinning & Weaving
Mills Lid,

M/s Keshavlal Talakchand
M/s Keshavlal Talakchand & Co.
M/s Lalbhai Exports Ltd.

M/s Piramal Sons (P) Ltd,

M/s Mafatlal Fine Spinning & Manu-
facturing Co.

M/s New Shorrock Mills
M/s New
Weaving Co. Ltd.

M/s Standard Mills Co. Ltd.

M/s llac Lid.
M/s Kidarnath Kishanchand

M/s
M/s
M/s
M/s

Great Eastern Spioning &

Tata Exports Ltd.
Nowrosjee Wadia & Soas P. Ltd.
Manilal Talakchand P Ltd.

AMD Corporation

M/s Swan Mills

M/s Oberoi Exports

According to the records of the Texpro-
cil, Exportijon has booked for shipment
during January-October, 1984 a guantity of
178 million metres of cotton fabric valued
at Rs, 131 crores.

(c) and (d) The two Governments
negotiate and conclude the annual Trade
Plans. However, negotiations of business
are done between the Texprocil on the Indian

side and the Exportljon on the USSR side.

The texprocil negotiates prices of Indian
textiles on behalf of industry and trade and
they also monitor discipline. During the

negotiations, problems if any. are also dis-

cussed and sorted out before sny agrecment
on prices is finalised. Contrac!s are finally
entered into by Indian shippers on one side
and Exportljon on the other,

For the year 1984, no Soviet delegation
#isited India for Concluding business, For

JULY 21 1984
o
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the year 1985 also no Soviet dclegation has
visited India.

Raids on the Houses of Film Stars
by Customs Authorities

992. SHRI HARIHAR SOREN : Will
the Minister of FINANCE be pleased to
stete

(a) whether houses of some film stars
were raided ip recent times;

(b) if so, the name of the film stars
whose houses have been raided by Custom
officials; and

(c) the details of the documents seized?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) to (c) The information is
being collected and will be laid on the
Table of the House.

laterest paid on overdrafts from Reserve
Bask of India by State Governments

993, SHRI HARIHAR SOREN : Wil
the Minister of FINANEC be pleased to
state :

(a) the amount of overdraft by various
State Goveroments from Reserve Bank of
India in 1982-8} and 1983-84:

(b) the amount of interest paid by each
of those State Governments in the above
two years towards the overdraft by them;
and

(c) the details thereof?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) Statement }
laid on the Table of the House gives the
adjusted overdrafts of States as on 31.3.1983
and 31.3.1984,

(b) and (c) Statement 1l shows the
amount of interest paid by the State Govern-
ments towards overdraft,
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Statement |

Adjusted overdrafts
31.3.1983 and 31.3.1984

SRAVANA S, 196 (SAKA)

States as on

(Rs. Crores)

States Ason 31.3.1983 As on 31.3.1984

1. Andhra — 13.00
Pradesh
2. Assam 9.83 60. 48
3. Bihar 204 .24 112,40
4. Haryana 48.47 12.63
5. Himachal 3.30 14.70
Pradesh
6. Karnataka 4.84 37.26
7. Kerala - 45.05
8. Madhya 20,27 1543
Pradesh
9. Manipur 13.58 12.71
10, Meghalaya 0.18 2,59
11. Nagaland 14.94 33.59
12, Orissa 20,98 —
13. Punjab — 47.34
14.- Rajasthan 2.07 —
- 18. Tripura 1.13 4,57
16. Uttar 2,00 36.61
Pradesh
17. West Bengal 38.69 62.90
Total 384,92 531,29

—

Jammu & Kashmir and Sikkim do not

bank with RBIL.

Statement-J1
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Amount of intetest paid by State Govern-
ments towards overdraft (includes inte-
rest on shortfall on minimum balances
required to be maintained with Reserve

Bank of India,)

(Rs. CRORES)

STATES 1982-83 198 -84

1. Andhra Pradesh 1.26 0.01
2, Assam " 6.51 0.04
3. Bihar 6.44 11.65
4. Gujarat 4.47 0.06
5. Haryana 3.7 2,94
6. Himachal Pradesh 1.44 0.04
7. Karnataka 323 5.08
8. Kerala 6.60 5.91
9. Madhya Pradesh 5.8% 0.04
'10. Maharashtra 391 0.01
11. Manipur 2,59 0.0)
12, Meghalaya 0.36 —_
13- Nagaland 0.45 0.53
14. Orissa 0.65 347
15. Puujab 7.95 278
16. Rajasthan 15.63 0.52
17. Tamil Nadu —_ 4,84
18. Tripura 1,43 0.03
19. Uttar Pradesh 0.84 1.04
2, West Bengal  37.83 13.02
TOTAL 111.23 52,01

Jammu & Kashmir and Sikkim do net

bank with R.B.1.
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Regquest for makiag Japan as Co-Flaancers
ia the Narmada‘ Sagar Preject

994, KUMAR! PUSHPA BEVI SINGH :
Will the Miaister of FINANCE be pleased
to stats :

(a) whether State Goverameat of
Madhya Pradesh and Narmada Plaoniog
Agoncy bave Jointly requested Government
to explore-the passibility of making Japaa a
Co Financer on the Narmida Sagar Project ;

X

(b) if so, the details of the assistance
and finance sought ty Narmada Pla ning
Agency from Japan; and,

(c) the steps taken by the Centre in this
regard?

THE MINISTER OF FINANCE (SHRI

PRANAB MUKHERIJEE): (a) to (¢) Govern-

ment of Madhya Pradesh had requested
Government of India in December 1983 to
consider exploriog possibilities of obtaining
assistance from the Government of Japao
for the power generating equipment to be
installed in the Narmada Sagar Project.
Government of Madhya Pradesh have beer
informed that co-financing will be consider-
ed at the stage when the equipmeat is put
to tendes.

Steps to Increase Export of Mica

995. KUMARI PUSHPA

be pleased to state :

(a) whether steps have been taken by
the erport of

Goveroment to increase
mica;

(by if so, the total tonnes of mica
exported during the first three yecars of the

Sixth Plan;

(¢) whether mica export has been in-

creased in 1983-84; and

(d) if so the details of éxporl rnude"in

1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) Yes,

Sir.
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(b) DGCI&S estimates for processed
Mica exports for the first thiee years of
Sixth Plgn are as follows :

Year Quantity
(In Tonnes)
1980-81 15,700
1981-82 13,500
1982-83 11,100

DGCI&S estimates for fabricated mica
exports, available only upto Octobcr 1982,
are as follows :

Year ’ Quantity

(In Tonnes)
1980-81 17.800
1981-82 13,100
1982-83 6,200

(Upto October, 82)

(c) an (d) Yes, Sir. Processed mica ex-
ports hav® increased in 1983-84. Pro-
visional DGCI&S estimates for export of
processed mica in 1983-84 are 12,430 tonnes.
DGCI&S data in respect of exports of
fabricated mica during 83-84 is not yet
available.

Target of Foreign Tourist during
Sixth Plan

996, SHRI CHINTAMANI PANI-
GRAHI ; Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state N

(a) the target set for the arrival of
foreign tourist into the country during the
Sixth Plan;

(b) whether the target sot for the
arrival &f forzign tourists up to 1983-84, has
not been achieved so far; .

(¢) if so, the reasons therefor; and-
(d) the steps taken to increase the flow

of foreign tourist to achieve t) ¢ Sixth Plan
target ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM ANp CIVIL
AVIATION (¢HRI KHURSHEED ALAM
KHAN) : (a) to (c) The target set for the
arrival of foreign tourists during the Sixth
Plan was 1.7 million tourists by 1985 This
target is not likely to be achieved as the
growth rate during the first four years of
the plan period was lower than expected.
The low growth rate was due to the reces-
sionary conditions in the major tourist gene-
rating countries, disturbed conditions in the
neighbouthoed of the countiy and the
withdrawal of the landing permit sysiem
except for groups

(d) Stens taken to increase the flow of
fareign touris's to India include develop-
ment of tourism infrastructure jn the centres
of tourist attraction. beautification and
flood-lighting of monuments. development
of beach resorts, improvement and preserva-
tion of national heritage areas, development
of facilities for adventure tourism and sports
tourism hike skiing. trekking etc. and im-
provement in the quality and availability of
surface transport facilities etc. Some
further efforts taken in this direction are
hosting of international conferences and
convention, promotion of charter traffic
expansion of air transport facilities both in
terms of services and routes, and increased
promotional efforts abroad through effective
publicity and extension of institutional net
work.

Opening of Branches of Regional
Gramya Banks in States

998. SHRI MANMOHAN TUDU :
Will the Minister of FINANCE be plcased
to state ;

\a) whether his Ministry has advised
various Statc Governments to open more
number of Regional Giamya Banks in their
respective States;

(b) if so, the number of Regional
Gramya Banks functioning in each State as
on 31st March, 1984; and

(c) the number of Regional Gramya
Banks proposcd to be opened in Orissa and
other States in 19¢4-85 financial year ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The programme of
settting up of Regional Rural Banks is being
followed up by the Government and the
National Bank for Agriculture and Rural
Development (NABARD) with the State
Governments and the sponsor banks.

(b) There were 159 Regional Rural
Banks (RRBs) covering 277 districts in the
country as at the end of March 1984,
Statewise dispersal of these banks is setout
in the Statement. At present there are 162
Regional Rural Banks covering 28 districts-
one Regional Rural Bank each having been
opened in Madhya Pradesh. Karnataka
and Bihar during the current financial year
so far.

(c) The Budget Estimates for 1984-85
envisage opening of 25 Regional Rural
Banks during the current financial year,

In Ouissa, 12 of the 13 distiicts are
already served by Rcgional Rural Banks,
The remaining district of Phulbani is also
proposed to be served by extending the area
of operation of Kalahandi Anchalik Gramya
Bank.

Statement

State N; ér—Regional No. of

Rural Banks  districts

Established covered
1. Andhra Pradesh 12 16
2. Assam 5 10
3. Bihar 17 27
4. Gujarat 7 11
S. Haryana 2 5
6. Himachal Pradesh | 3
7. Jammu & Kashmir 3 10
8. Karnataka 8 13
9. Kerala 2 4
10. Madhya Pradesh 20 35
11. Manipur 1 6
12. Maharashtra 7 13
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13, Meghalaya ( 3 THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN

14. Nagaland 1 7 THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): (a) Yes,

15. Orissa 9 12 Sir,

16. Punjab 3 6 (b) The delegation was led by Shri

. K G Khosla, Chairman and Managing
17. Raiast 2
aiasthan 13 6 Director, K.C. Khosla Compressors Limited

18. Tamil Nadu i 2 and comprised of the following other
members :-

19, Tripura { 3

1. Mr. Vinod K. Anand,

20. Uttar Pradesh s @ Chief Executive,

21. West Bengal 8 15 Beco Engineering Co. Ltd.

22 Aarunachal Pradesh | 4 2. Mr. DK Aggarwal,

23. Mizoram i 3 KG Khosla Compresgors Ltd.

— 3. Mr. Vikram Kirloskar
Total 159 277 General Manager.

Visit of FICCl Deligation te
Soviet Union

999 DR, VASANT KUMAR PANDIT :
Willl the Minister of COMMERC be pl-ased
to state ;

(a) whether it is a fact that a dclegation
of the Federation of Indian Chamber of
Commerce and Industry visited Soviet Union
during the month of Mav. 1984 ;

(b) if so, the names of the leader and
other members of FICCI delegation who
visited Soviet Union ;

(c' discussion held with Soviet counter-
parts with particn ar reference 1o expot of
engineering goods to Soviet Union and the
extent to which ths visiting d=legatioa could
bring round the Sovie* counterpart in
their favour ;

(d) whether a Soviet delegation also visited
India oo reciprocal basis ; and

(e) if so, the names and details of the
Soviet delegation ? ’

The Mysore Kirloskar 1.td.

4  Mr S P.Pun)

Chairman,
I'unj Sons Pvt, 1td.

5. Mr. H S Saandhu,

Managing Director.
Chinar Export Pvt Ltd,

6 Mr. Vijav M Shah,
Director,
Perfect Machine Tools Co. P. Ltd,

7. Mr. S.N Yadav, Sr. Asstt. Secra-
tary. Federation of Indian Cham-
bers of Commerce & Industry.

(c) The primary objective of the delega-
tion was to explore the ‘possibilitics for
import of sophisticated machine tools a‘nd
transfer of technology from the Soviet Union
to India. Such imports would help in the
generation of additional rupec resources
which would be utilised in the export of
Indian goods including engineering goods.

(d) No, Sir.

(e) does not arise.
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Inferior Quality of Indian Tobacco
Exported to China

1000. DR. VASANT KUMAR PANDIT:
Will the Minister of COMMERCE be:
pleased to state :

(a) whether Government have seen news
item in the ‘Hindu’ of 2 May, 1954 caption-
ed *“China blames dealer for inferior Indian
tobacoo:

(b) if so, whether Government have
constituted any probe or an enquiry com-
mittee to investigate about export of inferior
quality of tobacco to China ;

(c) if so, the details of the findings of the
Committee ; and .

(d) the steps proposed to be taken to
prevent export of such inferior commodities
to foreign countries to avoid adverse
effects on ‘foreign trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) and (¢) An Inter-Ministerial Com-
mittee headed by the Agricultural Marketing
Advisor wrs set-up by the Ministry of Rural
Development for lookirg into alleged supply

. of poor quality of tobacco to China. The
report of the Committee is awaited.

(d) The Directorate of Marketirg and
Inspection have strengthened the quality
contro! measures through intensification of
port inspection and surprise inspections so
as to aveid recurrence of quality com-
plaints,

AT § ¢feam qaewEE & QT
XA FT FAFIW

1001, *if Ay qwaT
of} e WIS : FAT QYEH AT
e fawwas WA 9 AT R FAC
s fw .
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Complaints Regarding Noa-Cooperation
of Bazk Officials in Implementation
of Self-Employment Prozramme

1002. PROF. P. J. KURIEN : Will the
Minister of FINANCE be pleased to state :

(a) whether Government are aware
of the fact that some  bank officials  are
not fully cooperating in the implementation
of Prime Minister’s Self-employment
programme ;

(b) whether Government have received
complaiats ia this regard ; and

(c) if so, the dectails thereof and the
action taken by Goverament to  correct
these bank officials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR! JANAR-
DHANA POOJAR) :(a) to (c) The
Government were receiving complaints
regarding non-sanctioning  of cases under
this scheme and till  the end of February,
1984 hardly  one-fourth of the target for
sanction was achieved, The progress prcked
up after a meeting  takea by the Union
Finance Minister on 8 1 84 and against the
target of 2.5  lakhs 2 42 lakh cases were
sanctioned by the end  of March, 1984.
During 1933-84,  against the sanctioned
amount of Rs 401 54 crores. disbursement
of Rs. 149.57 crores was made. The
Gov:roment have also been taking nccessary
remedial action whenever any  specific
complaint was rcceived. Now  the
Bank officials are cooperating in the
implementation of the scheme for providing
self-employment to the educated unemployed
youth announced by the Pcime Minister on
15th August 1983, although  during the
initial period the progress was rather slow,

Implementation of Bhatnagar Committee
Report on Revision of Pay Scales of
Employees in Public Sector Undertakings

1003. SHRI BHEEKHABHA] : Will the

Minister of FINANCE be pleased to state :

(a) whether
Comnmittee on.

report of Bhatnagar
revision of psy-scales has
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been implemented in any
undertaking ; '

public  sector

(b) if so, names of such undertakiogs ;

(¢) if not, the difficulties  pointed out
by the uadertakings to implement the same ;
and

(d) the action being taken to remove

those difficuities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S M.

KRISHANA) : (a) s8nd (b) Proposals
reccived fiom the Cotton  Corporation of
India Ltd. and Hindustan Steelworks

Construction Limited for revision of scales
of pay of their  executives on the basis of
the Bhatoagar Commutiee Report have been
approved by the Ministty of  Finance
(Bureau of Public Enterprises).

(c) and (d) In view of (a) & (b), does

not arise.
Retention of Consignment Tax by States

1004, SHR!I CHITTA MAHATA
Will the Munister of FINANCE be  pleased
to state :

(a) whether it is a fact that  States are *
to retain S0 percent of  consignment  tax

1n the course of inter-State trade ; and
'

(b) if
thereof 7

80, the dectails and reasons

THE MINISTER OF STATB IN THE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) and (h) The Constitution
(46th  Amendment) Act, 1982 enables
Parliament to levy taxon iater-State
consignment of  goods, the proceeds of
which tax have been assigned to the States.
The matter regarding the levy of  consign-
ment tax was considered in the Conferences
of all Chief Ministers held on 2nd
November, 1983 and 28th May, 1984. It was
decided in the Conference held on 28.5.1984
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that 508y of proceeds of the proposed con-
signment tax should be retained by the col-
lecting State and the remaining 50%, should
be placed in a divisible pool, the proceeds
of which will be distributed amongst the
States as per formula applicable for distri-
bution of basic excise duties or such for-
mula as may be devised in future for this
purpose by a Finance Commission. Since
the Union Territories have their budgets
funded by the Ceatrs, this arcangement will
not applv to the Union Territories.

Revision of Industrial D,A. Formula
in Public Sector Undertakings

1005. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased to
state :

(4) the latest position about improve-
ment in rates of  Industrial D.A formula
in the Public Sector Uadertakings ; and

undertaking
instal-

(b) the names of the
which bhave released Central D A.
ments ?

THE MINISTGR OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M.
KRISHNA) : (a) The Tripartite Committee
for reviewing DA formula for Central
Public Szctor employees is still continuing
its deliberations,

(&) All public enterprises followings
Central DA pattern vide Ministry of
Finance, BP E. O M, No (74)/80-BPE(WC)
dated Sth June 1984 have been authorised
to release ihree DA instalments to their
employces (otherthan executives & super-
visors), as contained in Deptt. of Expen-
diture’s O.M No, 13017/1/84-E TI(B) dated
21.5.1984; these DA instalment are not
admissible to the following :

(1) Executives and supervisors, as they
are to be brought over to the
Industrial DA pattern wef.
1.8.1983.

(2) Employees (other than executive

and supervisors) in whose case
interim payments have been agreed
to w.e.f. 1.8.1983 on the basis that
they would switch over to Industrial

rates of DA,
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Investments/Deposits of Non-Resident
Indians

1006, SHRI .RAVINDRA VA (MA :
Will the Mimister of FINANCE be pleased
to state : ‘

(a) the total investment/deposit of
Non-resident Indians under each scheme,
e-g.. portfolio investment, bank deposits ctc.,
as oo 30th June, 1984;

(b) the totai amount of interest and
other accretioas paid on these investments/
deposits to the Non-resident Indians upto
30th June, 1984 year-wisei;

fc) whether Government are contem-
platmg any change in any of the schemes
in the light of experieace gained so far;
and

(d) if so, the nature of the same ?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : ra) A statement
is attached giving details of investments in
sharzs, debentures and bank deposits made
by non-resident Indians under the various
facilities.

(b) The interest on bank deposits is
included in the balances as given in the
statement attached. The figures of interest
and dividend paid on these investments are
not separately available.

(c) and (d) At present there is no pro-
posal to make any changes in the policy for
non-resident Indians.

S@atement

Investments allowed to be made by
non-residents of Indian nationality/
origin and overseas corporate bodies
owned to the extent of at least 60 per
cent by such persons, under the
various schemes since the investment
facilities were liberalised in April
1982, according to the information

available with Reserve Bank of
India.
Amount (Rs,
in crores)
Proposals approved

(Position as on 31.5.1984)

1. Direct investments
with repatriation rights
in shares/debentures
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()  Under 409, Scheme 108,35
(ii) .Under 74%, Scheme 25.41

11. Direct investments
oo non-repatriation
basis 2264

Actual Investments
(Position as on 313.1984)

(i) Portfolio investment
with repatriation rights
(as per statement
received from 39.82
(authorised dealers).

(ii) Portfolio investizent
on non-repatriation
basis (as per statement
received from autho-
rised dealers) 025

Bank Deposits
(Position as on 30.4.1984)

Outtstanding balances 2706 26
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Expansion of Hotel Xalinga Ashok
at Bhubaneswar

1007. SHRI NITYANANDA MISRA
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) the amount spent on the expaansion
of the Hotel Kalinga Ashok at Bhubaneswer
in Orissa;

(b) the progress made in the expan-
sion of the hotel; and

(¢! the details of the expansion pro-
gramme completed so far ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) to (c) The expansion pro-
gramme of Hotel Kalinga  Ashok,
Bhubaneswar envisages addition of 36 rooms
to the existing 35 rooms hotel with upgraded
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facilities of 4-star standard at an estimated
cost of Rs. 170 'lakhs. An expenditure of
Rs. 2°.65 lakhs has been incurred upto
June, 1984. Works upto plinth level have
been completed. Agency for turn-key con-
tract of civil, plumbing, electrical and finish-
ing works has been fixed and work upto
mezzanine floor completed,

Jewellery of 18 Carat Gold sold at the
Price of 22 Carat Gold by Jewellers

1008. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Government
has been drawn to the news item captioned
*The blinding glitter of gold’” appeared in
the ‘Indian Express’ of 14 July, 1984;

(b) if so. the steps and measures
Government have taken to check the cheat-
ing of persons by leading jeweliers who are
selling jewellery of 18 caratin the name of
and at the price of 22 carat gold; and

(c) whether Government have made
enquiries into this and if so, the details
thereof ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI S M.
KRISHNA) : (a) Yes, Sir.

(b) and (c) According to scction 30 of
the Gold (Control) Act, 1968 (45 of 1968)
every licensed dealer is required to stamp on
every piece of article or ornament made,
manufactured or prepared by him certifying
the purity of gold except in the case of small
size ornaments/articies where it s not
possible to put such a stamp., The obliga-
tion under scclion 30 of the Gold (Conuol)
Act has been brought to the notice of
licensed dealers, The Collectors of Central
Excise who are implementing the various
provisions of the Gold (Control) Act have
been asked to keep a watch on the woiking of
section 30 of the Act. However. so far no
complaints fiom customers for non-siamping
or wrong stamping of purity of gold on
ornaments have becn reported by the Gold
Control authorities.
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Housing Loans given to SC/ST by Banks
in Madhubani and Darbhanga
Districts Bitar

1010. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE be pleased to
refer 10 the reply given to Unstarred Ques:
tion No. 9894 on 4 May, 1984 regarding
rate of interest charged by Regional  Rural
Banks in Bibar and state :

(a) the number of  Scheduled Caste
peesons who have been given housing loans
at the interect rate of 4 psr cent by Regtonal
Rural and other banks ia district of Madhu-
bani and Dacrbhanga upto now aad district-
wise ¢lsewhere in Bihar ;

(b) categories of debtors  which are
charged differeatial  rates of interest and
the actual  district-wise figures of  such
debtors in Madhubani ;  Darbhanga and
other districts of Bihar ;

(c) whether  six monthly compounding
of interests takes place ‘on  every loan by
Regional Rural and other banks

whether it is proposed to
replace it by annual  compounding ia the
cases of agriculturc  labourers.  marginal
-farmers and arusans having taken loans for
self-emploved productive endavours ; and

(d, if so.

(¢) if not. reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Information
regarding Housing Loans of upto Rs. 5,000
to SC/ST  borrowers  which are included
within the Priority  Sectors is  available
Statewise. The Reserve Bank of India have
reported that as at the end of December
1982, the public  sector banks had outstan-
ding priority sector housing loans of Rs. 2
fakhs involving 384 accounts of SC/ST borro*
wers in the State of Bibar*

(b) Persons having an annual family
income of not more than Rs. 2,000 in rural
areas and Rs. 3,000 in other areas and not
owning in excess of 1 acre of irrigated and

2.5 acres of unirrigated land are eligible to
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take loans for economic activities under
the scheme of Differential Rate of Interest.
(Thae landboldiog criteria  does not apply
to SC/ST borrowers). ’

Data on  Differential Rate of Intesest
advances of public sectot banks is available
Statewise. As at the end of December 1982,
the public sector banks had in Bihar.
outstanding advances of Rs. 22.94 crores
invol-ving 3,28 lakh borrowal accounts, °*
under the DRI Scheme,

(c) to (¢) In terms of the directions of
the Reserve Bank on  the interest rates,
banks have been asked to compound intesest
a, quarterly or longer rests’. However, in
respect of agricultural  loans, —Banks have
been advised to insist on payment of loan/
instatment not to compound the current
dues and to ensure  that total interest
debited to an  account does not exceed the
principal amount in respect of advances to
small and marginal farmers. Since these
guidelines seek to relate recovery of dues to
generation of income, there is no  proposal
under consideration to effect any change
in them.

Request for starting IA Flight to Coanect
Mangalore and Trivandrum Cochin

1711, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether there is a request  for star-
ting lndian  Airlines  flight connecting
Mangalore to Trivandrum and Cochin ; and

(b) if so, the details of the request and
the action taken thereon ?

THE MINISTER OF STATE OF THB
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir. The Chief Minister of
Kerala has made a request that Mangalore/
Cochin/Trivandrum  may be connected by
an air service.

(b) The request has  been carefully
examined. Indian  Airlines have not found
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it feasible to operate this air service on
account of  inadequate traffic potential to
sustain it,

Proposal to Link Kovalam and Goa
Tourist Centres by Air

1012. SHRI A. NEELALOHITHA-
DA AN NADAR : Will the Minister of
TOURISM  AND CIVIL AVIATION be
pleased to state :

(a) whether there is any propossl to
comnect the two famous tourist ceatres-
Kovalam and Goa through Indian Airlines
flights ; and
and the

(b) if so, the details  thereof

action taken thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM  AND CIVIL
AVIATIPN (SHRI KHURSHEI'D ALAM
KHAN) : (a) No, Sir.

(b) Does not arise.

Revamping Intelligence Wing of Income
Tax Department

1013. D. S. A. SIVAPRAKASHAM :
Will the Mianister of FINANCE te pleased
to state : .

(a) whether there is  any proposal to
revamp the intelligence wing of the Income
Tax Department ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M,
KRISHNA) : (a) and (b) There is a proposal
to strengthen the intelligence  wing of the
Income-tax  Department, A Directorate of
Inspection (Intelligence) has been set up.
A proposal for sirengthening the Directorate
of Inspection (Intelligence) is under  consi-
deration. The Intelligence Wings have been
provided with additional vehicles. It is also
proposed to provide a wireless communica-
tioa system to the intelligence wing. The
Department  also proposes to develop,

- through the new!ly set  up Directorate of
Inspection  (latelligence), its own effective
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intelligence organisation. It is proposed to
devise ways and means for carrying out
detailed and early investigations in search
and seizure cases. The Commissioners of
Income-tax have been directed to make full
use of the Intelligence units to plan and co-
ordinate search operations in their charges.

Purchase of Blankets for ITDC Hotels

1914 SHRI D. S. A, SIVAPRAKA-
SHAM : Will ihe Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the India Tourism Dev#lop-
ment Corporation have framed rules regard-

ing puchase of blankets required for 1.
T. D. C. Hotels ;

(b) if so, the details thercof ;

(¢) whether during the last thiee years,
action has been taken to  purchase blankets
in violation of or giving exceptions to the
rules ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) ; (a) and (b) Purchases of various
items including blankets for 1TDC hotels
are made under the ITDC's Purchase and
Stores  procedure. Under the procedure
tenders/quotations are invited from leading
manufacturers/suppliers and  selection s
made keeping in view the quality and com-
petitiveness of the rates,

(c) and (d) During the last three years,
only one case came to notice where 50 sub-
standard blankets were allegedly purchased
in an ITDC hotel. The casc was investigated
by the CBI who had recommonded depart-
menta! action against the defaulting officials.

Bonus Dispute for 1982-83 for MITCO

Workers of Bibar
1015 SHRI A K. ROY: Will the
Minister of COMMERCE be pleased to
state : .
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(a) whether it is a fact that the bonus
dispute for the year 1982-83 for MITCO
workers of Bibar is still pending before the
Labour Department of Bihar ;

. (b) if so. the details of the dispute and
the stand taken by the Management ;

(c) the steps taken by  the MITCO for
the early solution ; and ’

(d) whether Government would  advise
arbitration by the Labour  Ministry in this
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Yes, Sir. The bonus for 1982-83  had been
paid to the workers by MITCO at the rate
of 9.5% but a section of workers disputed
this and demanded bonus at the rate of 209,
The higher payment asked for was not in
accordance with the provisions of Payment
of Bonus Act. The issue has been taken up
by the superintendent of Labour, Govern-
ment of Bihar, Giridih, where it is still
under consideration.

(c) MITCO is in  constant touch with
the Superintendent of Labour, Government
of Bihar and has also furnished such infor-
mation as required by  them from time to
time to enable them to take quick decision,

(d) Since the  bonus dispute is pending
with the Government of Bihar, it may not
be advisable at this  stage to refer it to
arbitration,

Instalments of D, A, Releascd to Central
Government Employvees from
1980 to 1984

1016. SHRI ASHFAQ HUSAIN : Will
the Minisier of FINANCE be pleased to

statc :
(a) the numiber of instalments of D. A,

fell due to Central Government  Employees
from 1st January, 1980 to 30th June, 1984 ;

(b) the number of instalments telearfed
to the Central Government Employees during
this period ; and
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(c) the consumer price  index as on 1
January, 1980 and also on 30 June, 1984 7'

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : (a) and (b) During the period

“from 1st January, 1980 to 30th June, 1984

payment of twenty six instalments of
Dearness Allowance to Central Government
consideration

were sanc-

and twenty three instalments

tioned,

(¢) The monthly Consumer Price Index
figures for the month of June. 1984, have
not yet become available, However, the
12-monthly  average of Consumer Price
Index as on Ist January. 1980 was 349.75,

Opening of Raw Material Baoks at
Different Handloom Centres in UP

1017. SHRT ASHFAQ HUSSAIN : Will
the Minister of COMMERCE be pleased
to state whether in view  of hike in prices
of cotton yarn particularly in course count,
Goverament  propose direct the National
Handloom Developmeat Corporation to
open immediately  the raw material banks
at different  Aandloom Centres in U. P,
particularly at Gorakhpur where the problem
is acute ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP. A.
SANGMA) : Since the National Handloom
Development  Corporation is a  nacent
organisation and will  take some time to

open yarn depots at differeut pockets of
handloom concentration, Government of
U. P. have  directed the U, P, Handloom

Corporation to open immediately about 25
varn depots in differeat handloom centres
in U. P, including Gorakhpur.

Board of National Handloom Develop-
ment Corporation

1018. SHRI ASHFAQ HUSSAIN : Will
the Minister of COMMERCE be pleased
to state the names of the 'members of the
Board, Managing  Director, Chairman and
the Chief Executive of the  National Hand-
loom Development Corporation ?
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THB DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P, A,
SANGMA) : Following are th:  Directors
on the Board of the National Hindloom
Development Corporation :

I- Shri S, K. Misra, Chairman &
Development Commis-  Director
sioner for Handlooms, (Part time)
Ministry of Commerce,

2. Shri H. P. Bhattacharya.
Managing Director,
National Textile Corpora-
tion New Delhi.

3. ghri S. Krishnamurthy.
Director (Finance) Ministry
of Commerce.

4. Sh. V. G, Putanik, Mg.
Director, All India Federation
of Co-op. Spinning Mills
Federation, Bombay. -

5. Shri C. V. Radhakrishnan,
Indian Cotton Mills )ederation,
Bombay.

6. Shri A, p, Bhatikar,
Central Silk Board,
Bangalore.

7. Shri S. Ramaraj, (Non-
Official) Chinnalapatti.
Madurai Distt,

8. Shri Gopinath Sandhra (Non-
Official) Vidyanagar Education
Society. Hubli (A.P))

9. Shri I. G. Gupta, Director
of Handloom & Textiles,
Assam,

10. Shri Ravi Mathur.
Director of Handloom &
Textiles, U, P. Kanpur,

11, Shri Vinay Jha,
Director of Handloom
Textiles, Madras.
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12. Managing Ditector. — Vacant

The Managing Director who would be
the Chief Executive of the Corporation has
not yet been appointed by the Government.

Study Teams-sent to Foreign Fairs by
Apparels Export Promotion Councll

1019. SHRI ASHFAQ HUSSAIN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the Apparels Export Pro-
motion Council sends sales or study teems
abroad for foreign fairs participation; and

(b) if so, a list of suc) evcats during
the part three years giving dates, countries,
personnel of the delegition and expenses
incurred separately for each event ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND iN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) :(a) Accor-
ding to information available, the Apparels
Export Promotion Council (AEPC) has not
sponsored sales or study teams for the pur-
pose of participation in overseas trade
fairs/exhibitions, However, A E.P.C. orga-
nises participations of exporters in inter-
national fairs/exhibitions.

(b) Dose not arise,

fgt & dFwrdt Jmat F AW ¥ fag
QAT ¥RTEAN & €T H AW WO

1020. st wmATTmw wfear : @0
fo=wr &) g aara ) war & 5 -
(%) et &Y FFFr0 AT A WA

% fag qQaraT & qrerw ¥ w0 F any
THW & w1 w17 §; W

(%) €9 gy A IA% HArAw grer
w7 gaw wrd fed aq § o 97 (-
ut w1 qET 7 5y A feqfa *

¥qT STEATE &Y AT ?
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SR UIUG B T Y —
IUT) : (F) 8T (@) qEI G A0y
fee o a32al & aggoor #, afen ¥ar
wat atel (dr va e @) ¥ afen
AT 7 wAT ¥ fax1 985 7 fgedy g
WG I T GT & WAy F w7 F an
TR T qi3 amas 3ar F3 fag §

Recovery of Income.Tax Arrears

1021, SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE be
pleased to lay a statement showing :

(8) the State-wise break up of the
amount of Income Tax arrears;

(b) whether Government purpose to
appoint special officer squads to give a
fillip to tax arrear recovery measures; and

(c) if so, when and the details in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S.M,
KRISHNA) : (a) Information relating to
Income Tax arrears is not maintained State-
wise, Such Information is available only
according to the charges of Commissioners
of Income Tax. The detailed figures of
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arrears are compiled at the end of esch
quarter Information is now available
upto the quarter endirg 31.]2.1983. The
requisite information in respect of tax-in
arrears and ‘‘demand cigated but not fallen
due’” as on that date is given in attached
statement,

(b) and (c) Yes, Sir. It has been
decided that :—

(i) . The Commissioner of Income-tax
(Recovery) will identify cases
involving demand of Rs. 10,000/-
and below with respect to which
recovery certificates were issued
upto 31.3.1979 and where no
recovery was made duripg the
last 5 years.

(i) Such cases will be processed for
write-off. This will iavolve the
convening of monthly meetings
by the concerned Iaspecting
Assistant Commissigners with_
the Income-tax officers and Tax
Recovery Officers. Commis-
sioners of Income tax (Recovery)
will liaise with the local Commis-
sioners and convene these
meetings,

(iii)  The arrear demands in the above
cases will be written off within
the existing procedures and
instructions,

Statement

Referred to in Part (a) of the reply to Lok Sabha unstarred
Question No. 1021 for 27.7,84

(IN CRORES OF RUPEES)

7ax in arears

As on 31, 12. 83
Demand created

S. No, Name of Charge
° but not fallen due
1. 2, 3. 4,

o 1. Agra 4,32 1.53
2, Allahabad 11.19 2,01
3 Amritsar 8.23 1.57
4. Andhra Pradesh 16.45 7.60 .
s, Visakhapatnam 415 1.14
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' 2 3 4
6, Shillong 8.88 193
7. Baroda 518 2.28
8. Patna 8.90 349
9. Ranchi 7.93 2.10
10. Bombay (City) 207.46 87.08
1L Bombay (Central) 38.%9 24.10
12, Calcutta (Central) 38,05 21.74
13. Delhi 137,00 35.83
14, Delhi (Central) 20.58 21.45
18, Gujarat 18.04 2288
16, Gujarat (Central) 3.27 982
17. Surat 8.70 3,32
18, Harayana 2.75 2.21
19. Julundur 4.02 2.02
20, Jaipur 1.12 13.97
21. Jodhpur .67 1,68
22. Kanpur 9.46 402
23, Kanpur (Central) 9.47 8.19
24. Karnataka —] 11,04 8.27
28. Karnataka—1II 18.63 13.06
26. Karpataka (Central) 11.59 1098
27. Karpataka (Jnv) 0.15 0.03
28. Cochin 9.53 7.713
29. Trivandrum 7.86 1.68
30, Lucknow 14,53 1.74
31, Ludhiana (Cenral) 3.97 437
32, Ludhiana (lov) 1.21 0,39
. 33. Bhopal 20.98 2.50
4. Jabalpur 11.00 1.32 L J
1. Madras (Central) 692 11.79
36. Meerut 6.08 238
v Nagpur 842 - 9.13
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1 2 3 4
38. Nasik 3,1“3 0.95
39, Orissa 3.58 2.16
40. Patiala 492 362
41, Pune 11.21 7.63
42- Kolhapur 1.66 1.38
43, Rajkot 6.12 3.89
44, Tamil Nadu 74.34 36.57
45, West Bengal 190.89 81.63

Tota! o207 Casa7

afraa dw s ¢ fear, foedt # g
e wrar § ywa
1022. s QW T THY :

st dto %o Ffear: AT
faw @9 7% 9dF B FI FOF

) wrr ag w e faedlt & g
@ &% gfags 9% s ¥fean 1 gy
AT TR ¥ A A FAAT Q) ATR T
Az fA¥ @ ;

(er) afe g, a1 #@1 FTHITH G

1 fregar w< foar § s afz =& av
IqF | FAT

(@ 78 SF K &5 THfqAV A
gragfa ) %3 ¥ fac qIHC A 4T
Fzq I8 § ;

(@) ¥ @7 qFT DA s e-
frdi ¥ 1S &% afawrfeal & A g
qr qar 5@ AR ¥ wr e R ?

- fawwen & R (o
‘qumd) : () frma I AT e q

gaa frar g fF e sipal ¥ 19.6.84
#1 guFr feeelt Y gAY AT wWrAr F
TA ATAT 1,5] AVA WY T 5T FF

qz o off fogd fadet  gzy &7 W @
wrfas g1

(@) ¥F grr gfem & us fowrad
gx Far & vf ot s 3= gfaq Afu-
I wrEr & oft iy ¥ 1 gfew may @
qiT T W § Afew oy av frat A0
frreard &Y gawT A fasy €

(M FFTAIER T F A
F#1 1 &1 ¥ gear Al A A9
s & e Fg & SR gE & X ag A
qarg 41 v § fr 3 grar eqaearel A
qfyer &< aife ag gafwa fEar s
a% fr ¥ sgaeqiy qates, s AT
TAqHT §

() dsAmHa@amE® foet-
g d% 7t fee afwsrd T RIS ¥
qaEn ¥t & queqar 1 qee T |
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wwew ¥ 2 w9y AT 100 g &
oS wTAT AT
1023. st TWET® Ot :

o @t s se - EAT
farw st ag waTd W7 FT E

(F) %1 GIFTXEHT A 2\ d 2
TIq #¥X 100 TAC qFq & ATAT A &
aEw AR ww9w § grafea, garerd §
g&Tfwe fearet & s feamqr mam ¢

@) afz gh, A 7 AT ANV & g7
& fau sla.e7 a1 e g oo

IR T Y BT
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wrdard ¥ § aqy TW wveew ¥ fead
WY &Y firzgare fegr mar & A

(%) afz wE wraarg agf o 7€ ¢,
o 3a% war sRw § 7

faw swerm § goEa (s SMEA
qurdt: (%) ¥ () FEW AN A
(&, &, and) # usdl R §Y U
& ®Y gIFEIA ¥ 2 T /I 100 TQ
geq At & AreY AL AT T I F
graey ¥ faemd s W@ §1 AT
1983-84 3\ w1 faelly ag & wqw
NAADAY & 2w 23 fwg 7w AW
¥ @R & f5 ¥ edl/@e T @A
T FAT aeAww A w1 gaa feg

(1) @ AR § GER A AT A% WU Ty § Ay frm e @ —
- 3| A aTHE) [ qEATat s At fawe feg
& gear &t deart % gear g wfeaay w1
w1 qe q wear
1983-84
2/-®qq 72 390 8
100/-%9Q 651 1,02,401 185
1.4.1984 &
30.6.1984 a%
2/-wq 16 29 —
100/-%9¢ 210 2,654 44

**(arefa ford && g ST oA s o i)

fircoe e fied 7% &t sufwrat  sefy
q9qIg ¥ wrarEt ¥ off AAE fag AR
feeht & oft wom g & fazg #1 nf
afw & 2w qg swe gar § fr omelr
3 N ¥ qpwr ¥ go i amfes
W wifew & 1 x@ graeq ¥ g @R

E, 374-94%mE O, 9P, d6% &
sft 3w g w7 AT A sgwr gy
mar g grew W, d61w gfew &
agary afw &1 af § ) dww @
s afcorat oot sefter o oy
W
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Future Programme for Artificial
Rains in the Country

1025. SHRI SUBHASH YADAY :

SHRI RAM VILAS PASWAN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any success has since been
achieved by Government in regard to the
artificial rains in the country ;

(b) number of times and the place
experiments made during the last 3 year;
and

(c) future programmes chalked out in
regard thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Whereas the experiments
conducted by Indian Institute of Tropical
Meteorology, Pune during the years 1973,
74, 76. 79 and 82 showed an increase in
rainfall on an average by about 269, the
experiments conducted during 1980, 8] and
83 have shown an average decrease by about
10%,. Thecloud sccding operations carried
out by Tamil Nadu Government in 1983
indicated some increase in rainfall The
evidence available does not lead to a conclu-
sive inference that success has been
achieved.

(b) Three experiments have been con-
ducted during the monsoon seasons of 1981,
82 and 8% in Sirur and Baramati regions of
Maharashtra by the Indian Institute of
Tropical Meteorology. Tamil Nadu Govern-
ment had also conducted cloud seeding
operations in 1983 during the summer mon-
soon season around Madras city.

(c) Further programmes have not be:n
formulated.

12,00 hrs.
PROF, K. K. TEWARY (Buxar): We

have boen debating in this House the ques-
tion of electoral reforms, and we have given

**Not recorded M
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notioes under different rules, A section of
the Janata Party has come out with serious
charges. ** against their own President,
Shri Chandra Shekbar, So, it is a very
serious matter.

(Interruprio )
MR. SPEAKER : It is not my subject.

PROF. K. K. TEWARY : Some Janata
Party people themselves... ...

(Interruptions)**

MR. SPEAKER : I have not allowed it.

(Interruptionsy**

Heaw wgew : A qw ga fA,
g W RIS REWE 9T a5t A
gf & AT At ¢ A frar § oY g
&t agi feera & avar & -

st & & faardy : fagr @

AeaW 7T : § IFAT 3w A A7

(Interruptions)**

ey wARW : faar awg graw &
AT AATALFQA & 1 I am not
doing anything. TIRIA fwEHT 93
A1 o agw g & A< Iq q¥ fRe o qgw
2 gt 3, AT grog Ay, AfwT w1
qrEt &1 FwLT gATR TEF A 1

(SoaeT)

seaw wgaa: K @ A, ¥ faw
¥g grarsw< wRer # feewg FT AT

(Interruptions)**
MR, SPEAKER : Not allowed.

(Interruptions)**
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‘MR, SPEAKER :
any member to speak,

I have pot allowed

(Interruptions)**

oW wpvEw : fyw aIg ¥ w1 A
FARGIEHF TN Q&)

(vawww)

| www ApEm AR ¥ o R’ 8
tafag s fe &0t 7 s@ & o=
W E

a1 £ ¥ w1 wiaET At d ) &4
aF! @ Fg § A F[R W owEgAr g
fe amad ot wwa fagr g, A IEEr
foyee w7 frar @ 1| e fRend 0
gaA 9gy W1 fewwwmm fear 0 A w
&9 fear § e Iaa fara feagma a
& 7 9gw 1 frdt €T &1 w@Ar v
qT, AT T AR VT FT AT TAT 1 I
A g AT A ) qF @R wa wHey
g 7 atrawr ag a-faarr @ T AW
FrasT A fafadg gearga @ #{T
@Y T I I AT HRAT N, IEH
warfa® feaswa #7ar &4 | qa & I
%1 q1g wiAar g, o fawar few amw
¢ o\ Wi T & ey aravmaar § 7

(zaaam™)

' wit Tiw garT fag (fROIMR) :
qrgay, § J9% gIqw ¥ FWER
wIAT FAT ARATE 5 &7l & g
T FFAAT AAIGT AT @I & CUU(emA
o) A AAFAT F1 AWA )

aeqy APET : 17 frawt 2 T

sit sew fagr aogay (A€ fre=) :
AU TEF I QEAwAC WwA § )

JULY 27,

**Not recorded
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A & A Fgw 7 YAl Amw
fear &

aeaw wpiEw ; w7 wrfar wdww X
g | qg WA &1 A Aq &

- (v

vy Ty - & 3G, wg wiin
FTUTIL

% AT @6 ¢ LHIT A 1T
faarer 1 8

st TraTe qredt - & W AAgAY
¥ aR ¥ @ wgATATAT

uvaw REYET : 3iF §, N a1 )
sifaT s &1 & ammwz 1)
Y AT Fa fear

ot g gwT s () ¢
AT 7 0F AT fgar qr fe A
T & St AW gar § IF At ¥ fees-
T FUCA | TG AFAIT g1 ¢

. WSO ARG ¢ q9 A @I} | GA
#Y feqoua o< feemwa @ wr g T8
AT FT qgqAT AT 139 § 1
Wty ad g A awar

oo (suwwE) "t

AW "N FF AT W qWH
AW arg afi &1 ¥ A w1 amEr A
®T g¥%ar | ¥7 vz faar w‘\t ¥R ag
war erl

ot fiRdw agigT (Mg : gEA
wifan azua faar g, et ® WA
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ACAHT ¥ AT 7Zr R 1 IAEY @AY
fazrg & gyt - '

. wwm wgad A %g fear .| w@
1% A7 am wz4Y @ @Y wfgg

Y g agE™ @EraqR) : & g
€qIT UF TFWT A F A7 fgw@ET
AZATE | I Fg7 § AT, d7 AR
w2 ueee ggét fam e agw g 9w ¥
&ag nifast, v fafagwa, =@
¥eT, B q15T & IR F I W@
FrATaw & ggi agw g€ AR "€ &}
97T 9% £ 99 a9 & foafay & & &
9 oF ®rEA At e sew wr oagl
arg

AeqE "W AE A QA FT wALT

gragr g

st gAtm  wuAw e S fRer
sa%q 13 & 5 5@ 93T ¥ FasAr fag-
frargrar §, ¥ & faard s a0 &
g Afwdmr &Y va #1 Wedt g 3w
#fayar, ofe fgaz greg ¥ gamEr
faqr, weaq & faare fegr AT sa &
ggafa & faar fpar, ag & 9T Ak

eaY gT srruary | 1 think,  Sir, you
are contributing to this. Excuse me
This kind of working cf Whips......

(Interruptionsy This is a very serious

matter.

wegw w@QYET : § @V FE W AW
#¥ 7z Fa1 & & sq g7 9% fm*_t
#ifog 1 &Y sa § wgr 5 fevwa w3

wifag |

sit adfte g : F g@Er § A9
¥ fr 97T 59 I ¥ 59% AIST &1, ¥}
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o feafi, seran § &

ar ¥ fa¥ew &7 @ g Inall

gerious discussions in the House this
happens, I am not worried about that.
But many more congress (I) Members had
made several points, All of them have not

been covered. I am not worried about
that '

Aeae wgte.. QY ag Fg W E
f& arg feesa st

=t gt swaAw ;A gz fHar
sq3a $W § fF 3w ¥ sasd fap-
faaz grar &

.o (w)-o.

ot 7w faww gr@Em (FSigR) ¢
a8 AT, WA HIUH ok fAdga § fE
agi Tifqariiz F1 &0 A6 NHAT F97

FATR, 39 F wada o Aifew } 99 0
Tyrg fetwswa t@is 3 ¥ Fif

Afea agt IJ &
aeaw Agiaa : faar gar &1

st Tiw fasra qraamE ¥ W S
Aifeq agY 37 § T o TS W@
afisrar g f& grew ¥ gEw Bre
grar g1

wera wERw : qa Afed & i
Qwy § a7 Afwa s afew frar
R |

ot T faw@ qr@Em oS A
ggfen fx A AT & § Afew @
FHAT §, Y% TIAAAT AT FT A gq4U
farfadrsr wvaw

- wREW HAT W WA
FAIAT AR § A & ag FFav fv aw
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Wt 3a # agafaa § e D st
T & 8 fqfeqy < & 771 2

ot T famm  qmewEw : TN
wrwa ¢

~

IJeam wERY - ag ot A 1 fewE

ﬂ%%tmm{aaﬁan

SHRI RAM VILAS PASWAN: You
have to give the reasons why you have dis-
allowed ,

MR. SPEAKER : There is nothing that |

should explain why 1 have disallowed.

SHRI RAJESH KUMAR SINGH : It is
not procedure. It is a convention.

) - ST

ft T fem@ cwdA . A
FgEO I sg e, TAIATF &
faard & waar ot & FEaw * w5 §,
A FIAT IAFT r,r,_wvisr Frgr Afxg
.-'(m"a) ..

MR. SPEAKER : No, I am not going to
allow it,

(Interruptions)*®

MR. SPEAKER : 19 & 37 ¥ 17,
AT ag F17 AF% § 1 This is not my job,
1 bave no! allowed him, ’

SHRI SUNIL MAITRA (Calcutta North

East) : I have given three notices of privilege
motion: One is.....
MR. SPEAKER : I have rejected them,

SHRJ] SUNIL MAITRA : But listen to
me,

MR SPEAKER ; o1 #1§ YT @i

®gar WF @ qH A gawr ey,
gt £1§ A W9 Fran, a1 §F e
feqea FT 5 |
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I am not going to explain anythiag to
you,

SHRI SUNIL MAITRA But listen
to me.

N

MR SPEAKER : Why should I ? fgg
ama & fau g
SHRI SUNIL MAITRA : You listened

to him, you listened to some other
Member but you are not listening to me.

MR, SPEAKER : 1 have over-ruled him,
#1T I ATTRT A NAT ® FIZAT

SHRI SUNIL MAITRA : 8th Finance
Commission,.,...**

MR. SPEAKER : 1§ ®raar i’é’l &
Not allowed.

(Interruptionsy**

TSR TFAY ; CEATAHT WWA AgY
grar & g 2 At X Dfwa, & W
qar

st gate way - #3193 frar g

seaw a1y : e ogt a7 FA Y
| EEITL L

co(uewa)
MR. SPEARER .

qizH} § | You are the

PAC. Why are you behaviég like that?
Why should you do it ? Nothing is going
on record.

CICEE PO Citi]

Chairman of

(Jaterruptions)

SHRI SUNIL MAITRA : Will you allow
a discussion on this ? - -

MR. SPEAKER : I can allow a discussion
if youcome to me and convince me that it
is a valid subject. 1 am always willing to
listen to you.

SHRI SUNIL MAITRA ; Do you not
think that codification by the 8th Finance
Commission is not an important subject ?
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MR SPEAKER : You come to me. It'is
my discretion. If 1 find it all right, I will
do it. If you want something else, you can
come,

SHRI SUNIL MAITRA : Remember
this will create regionalism, provincialism, -
parochialism in this country. (/nterru ption:),

MR. SPEAKER : Mr, Chitta Basu is
already raising this point tcday. He has
already given notice and he is raising it in
the House today,

WY QA FAET wen (9390 ¢
asqy A1, 7927 AT AW fgaEma §AH
AU g F avq H
ag aarA 14 91 6 g fegq gz
& Yuega, o fasy Mg 7 famr fesz
TUAT AT )

MR. SPEAKER : I have alcady taken
that up. g 73T, FAT 7 |

.ao(mm) vee

it QI @AET e & o¢F
fan &z f s w& @ adi €

seaer wgred ; &7 w7ar faar g
..(mm).o.

st v @k afawr (wEEada) .
neTe o1, ATT FFaT T F eqer
- (EUAR!

MR SPEAKER : What is Janata Party?
Ihis has nothing to do with that.

st gAm FWIT A : AT TG,
J cqTIiE A% ATER g1 WA &G
ag § % fa® 1 ong Fgy § ag aAar

3, ady feFrd g sm@r g
PROF. K.K TEWARY : Ceitain remarks

were passed by Shri ,Satish

when...... (Intcrruptions),
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MR. SPEAKER : That is not my job.

S YA HIAFT M © seqe
g%, To AT #Y 28 TFH1T TAFT

- Fr efeT &1 F1E Afawie Af 2 ag

sfaa agr g,
a...'

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS SPORTS AND WORKS
ADN HOUSING (SHR! BUTA SINGH) ;
Mr. Speaker, Sir, I want to make a submission
that Shri K K. Tewary is keen to make a
personal  explapation on certain things
which were said by name about him hy
Shri Satish Agarwal.

qg 89T ®T ATATT T @I

MR. SPEAKER : I do pot think he said
anything about him.

SHRI BUTA SINGH : He said,Ser,

MR, SPEAKER : Look here, I will tell
you what happened,

T A& #3T § | I qE Far @1
f& gari g Y €A@Y, ek T
ATYT Y A AT w®EX )

So there was nothing against you. If
there was anythipg, it was against the
Information and Broadcasting ~Ministry, So,
personally it was nothing against you, Why
should you bother ?

& feare fasaar dar g1 Hnae
g e —&TT AW F faars 1€ qm@
FEa E A

T will expunge that.

PROF. K.K. TEWARY : ‘The Member
is interested in unruly conduct and you
listen to him’, that is what he said.

MR, SPEAKER : I can go through the
1ecord, I can see it, | was hearing it.
AT AT & f@gATE wgAw A &

# faaga fomis oz adl ard qar)
He.did not say anything aginst you,

Did you say anything against him ? Or, if
you have said anything, You withdraw it,
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SHRI SATISH AGARWAL : No. not
at all, Sir, Absolutely not,

MR. SPEAKER : He, says absolutely
not, And 1 am perfectly sure the words were
against the loformation and Broadcasting
Ministry, That is the view point. Some
people may say that it is perfectly all right,
while others can have the right to say that
no, they are partial, We have been lLiearing
this time and again in this House and it
will go on as long as democracy stands in
this House. So simple it is. So, why should
you worry about it ? Let them say it, They
are doing thzir job On the other side, they
can say. No, we are doing it all right.' If
there was anything wrong, they will come
and clarifly on the Floor of the House,

st freart . smA () ¢

e o, M v wifar-gzam fear
;, W ¥ TR RAT Y g A war

g

Foaw wgtaw ; qfaq czwa faar
s Mg e fem g

1 have got hundred Calling Attention
Motions with me and, | have to decide.

At frewrt o\ avw : gw A fasga
# qgar g1 frar 4

JeqW WERG : FAT JT A ggAT
599 QIfI §, N ¥ w41 ST FFAT F—
FEyar ot ¥ g fAwaanar gan

sl ew fagrd wwAR ;- W A
A@Y 531 § TIE17 FT  Ffady, &
fa=zar &1 #q1 wOaT ¥ 0

DR, KRUPASINDHU BHOI (Sambal-
pur) : Sic, you are the  cus odian of the
House and we are always quarrelling. It is
not good also. For that reason, I am s
Doctor, and at the same time...... (Interrup-
tions).

seaw AP AT AT § AT gy
T AIATETA, T3 T Y8

JULY 27, 1984

Paper: Laid 328
~ oft vvw gae fag A frw Ww &
e § 7

DR. KRUPASINDHU BHOI :
a doctor I want to say...

Sir, as

SHRI RAJESH KUMAR
How many patients has he cured ?

SINGH :

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : How many
patients came to you ? How many refused
to come to you ? '

MR. SPEAKER : What is the problem ?
What is the poiot of order ?

DR KRUPASINDHU BHOI : Itis a
subrission, \

MR. SPEAKER : What is the submis-
sion ?

DR . KRUPASINDI{U BHOI :When Shri
Govind Natain was the Governor of Karna-
taka, he dismissed the Government of Shri
Devraj Urs without testing the strength in
the Assembly...(I7terruptions) In Jammu and
Kashmir also the same thing has happend.
Why are they so much worked up ? Sir, as
a doctor 1 would advise you to requisition
a Psychiatrist in the Official Goallery asa
must to examine the grey matter of the
Opposition,

12-24 hrs.
PAPERS LAID ON THE TABLE

Anoual Report of Chief Commissioner of
Railway Safety on the working of Commis-
sion of Railway Safety for 1982-83 and State-

ment for delay in lying the Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI]I BUTA SINGH):
Sir, on behalf of Shri Khursheed Alam
Khban, I beg to lay on the Table.

(1) A copy of the Annual Report
(Hindi and English versions) of the
Chief Commissioner of Railways

n
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Safety on the working of the Com-
mission of Railway Safety for the
year 1982-83,

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying in the paper mentioned
at (1) above. [Placed in Library,
Sec No, LT. 8454/84],

Reviews on the working of and Annual
Reports of India Tea Restaurants Ltd.
Bombay for 1982-83 and of Indian
Dismond [nstitute, Surat for 1982-83
and two Statement for not laying these

papers in time, '

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE AND IN
THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR): I beg to lay
on the Table—

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956.

(i) Review by the Government on
the working of the India Tea and
Restaurants Limited Bombay, for
the year 1982-83,

(i) Annual Report of the India Tea
Restaurant Limited, Bombay, for
the year 1982.83 along with
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

() A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(1) above. [Placed in Library. See
No, £455/84].

(3) (i) A copy of the Annual Report
(Hindi and English verson's) of
the Indian Diamond  Institute,
Surat for the year 1982-83 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and
English versoms) by the Govern-
ment on the working of the

Indian Diamond Institute, Surat
for the year 1982-83.

(4) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(3) above. [Placed in Library, See
No. 8456/84].

Post Office Time Deposit (Amendment)

Rules, 1984 and Notifications under

Delhi Sales Tax Act, 1975, Customs

Act, 1962 and Centrsl Excise Rules,
1944 etc, >tc,

THE DEPUTY MINISTER IN THE
MINISTRY. OF FINANCE (SHRI JANAR-
DHANA POOJARY) : I bag to lay on the
Table—

(1) A copy of the Post Office Time
Deposit (Amendment) Rules, 1984
Hindi and English versions) publish-
ed in Notifications No, G S.R,
502(BE) in Gazette of India dated
the 9th July, 1984 under section 15
of the Government Saving Banks
Act, 1873. [Placed in Library. See
No. LT 8457/84],

(2) A copy of the Delhi Sales Tax (First
Amendment) Rules, 1984 (Hindi and
English  versions) published in
Notification No. F. 4(29)/84-Fin.
(G)in Delhi Gazette dated the
18th-May, 1984 under section 72
of the Delhi Sales Tax Act, 1975.
[Placed in Library, See No.
LT 8458/84].

(3) A copy of the following Notifica-
tions (Hindi and English versions)
under section 159 of the Customs
Act, 1952 :—

(i) G.S.R. 323(E) published in
Gazette of India dated the 23rd
" May, 1984 together with an
explanatory memorandum
making certain amendment to
Notification No. 13 Customs
dated the 9th February, 1981 so
as to include certain additional
items for customs duty ex-
emption,
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(ii) G.S.R. 34¥E)

published in
Gazette of India dated the 11th
May, 1984 together with an
explanatory memorandum
making certain amendment (o
Notification No. 228/83-Customs
dated the 16th Agust, 1983 so as
to include Pentaerythritol from
the purview of the notifi¢ation
80 as to ecnhance the basic
customs duty on Pentaerythritol
to 100 percent ad-valorem.

(iii) G.S.R, 381(E) to 383(E) published

in Gazette of .India dated the
17th May, 1984 together with an
explanatory memotrandum re-
garding partial exemption to
Alrounds from customs duty.

(iv) G.S.R. 384(E) and 385(E) publish-

ed in Gazette of India dated the
19th May, 1984 together with an
explanatory memorandum re-
garding exemption to the
materials, components and sub-
assemblies imported for the
_manufacture of certain specified
equipment under the Special
TV Expansion Plan from basic
customs duty in excess 25 per
cent ad-valorem and whole of

the auxiliary and additional
duties. .
(v) G.S. R. 389 (E) and 390 (E)

(vil) GS.R.

published in Gazetlie of India
dated the 22nd May, 1984
together with an cxplanatory
memorandum  regarding  ex-
emption to the specially de-
signed cars for disabled persons
from basic customs duty in
excess of 50 per ceat ad valorem
and the whole of the auxiliary
and additional duties of customs
leviable thereon.

401 (E) published in
Gazette of India dated the 26th
May, 1984 together with an
explanatory memorandum
making certain  amendment
to Notification No  179-
Customs dated the 4th Septem-
ber, 1980 so as to enable the
Chief Mechanical Engineer or
the Chief Electrical Engineer to
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issue certificates of customs duty
exemption, .

G.S.R. 411(E) published ia
Gazette of India dated the 28th
May, 1984 together with ap
explanatory memorandum  ex-
tending the wvalidity of Notifica-
tion No. 232-Customs dated the
5th December, 1979 upto 2ist
May, 1985,

G.S.R 418 (E) published in
Gazette of India dated the 29th
May, 1984 1ogether with an
explanatory memorandum ex-
tending the validity of Notifica-’
tion No 213/83-Customs dated
the 23rd July, 1983 upto 3ist
May, 193S.

G.S.R. 41 (E) published in
Gazette of India dated the 31st
May, 1984 together with an
explanatorv memorandum mak-
ing certain amendment to Noti-
fication No. 117/82-Customs
dated the 19th April, 1982 so as
to exempt Coal Tar Pitch from
customs duty in excess of 15
per cent ad valorem upto 31st
May, 1985,

GS.R. 422E) and 423 (E)
published in Gazette of India
dated fhe 31st May, 1984 together
with an explanatory memo-
tandum regarding exemption to
‘grape Guards® used for packing
of grapes from the whole of the
basic, auxiliary and additional

duties of customs leviable
thereon,
G.S. R. 431(E) published in

Gazette of India dated 1he 5th
June, 1984 together with apn
explanatory memorandum make
ing certain amendment to Noti-
fication No. 164-Customs dated -
the 31st August. 1978 to incor-
porate reference to import and
Export Policy for 1984-85,

G.S. R. 443E) publisbed in
Gazette of India dated the 12th
June, 1984 together with an
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(xvi) G.S.R, 459(E)
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explanatory memorandum mak-
ing certain amendment to Noti-
fication No. 32-Customs dated
the Ist March, 1983 s0 asto
add an cxplanation (o ensure
that the benefit of 70 per ceat
basic duty in applicable to Linear
Alky] Banzene.

(xiii) G. § R. 444(E) published in

Gazette of India dated the 12th
June, 1984 together with an ex-
planatory memorandum regarding
exemption to jumbo rolls of
graphic art films and jumbo rolls
of photographic colour paper of
width exceeding one metre from
basic customs duty in excess of
60 per cent'ad valorem,

and 447(E)
published in Gazette of India
dated the 14th June,1984 together
with an explanatory memo-
randum regarding cxemption to
Polymer plate processing equip-
ments, when imported for use
in pewspaper industry from the
basic customs duty in excess of
40 per cent ad valorem and
auxiliary duty of customs ia

excess of 25 per cent ad
valorem.
(xv) GS.R. 456(E) published in

Gazette of India dated the 16th
Jupe 1984 together with an expla-
patory memorandum making cer-
tain amendment to Notification
No. 302-Customs dated the 2nd
August 197650 as to delete the
sword carrying imported goods’
mentioned in the notification.

published in
Gazette of India dated 19th June
1934 together with an explana-
tory memorandum rescinding
Notification No 311;83-Customs
dated the 22nd November, 1983
16/65-Customs dpted the 13th
"and February, 1984.

(xvil) G.S.R. 471(E) published in Gazette

of India dated the 28th June,
1984 together with an explana-
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tory memorandum extending the
Validity of Notification No. 166:
Customs dated the 19th August,
1980 upto 30th June, 1985,

G.SR. 478(E) published in
Gazette of India dated the 29th
June, 1984 together with an
explanatory memorandum exten-
ding the validity of Notificaticn
No. 2-Customs dated the Ist

January, 1979 upto the 30th
June, 198S. ‘
G.SR. 479E) published in

Gazette of India dated the™ 29th
June, 1984 -together with an
explanatory memorandum ex-
tending the validity of Notifica-
tion No, 179-Customs dated the
220d August, 1979 upto the 30th
June, 1985.

(xx) G.S.R. 747 pyblished in Gazette

of India dated the 14th July,
1984 together with an explana-
tory memorandum  making
certain amendment to Notifica-
tion No. 132-Customs dated the
2nd July, 1980 so as to add
three more products of Nepalese
origin to the list of items
which qualify for preferential
entry into India in terms of the
Indo-Nepal Treaty of Trade,
1978,

(xxi) G.S.R.499(E) published in Gazette

“(xxii)

of India dated the 7th July, 1984
together with an explanatory
memorandum regarding exemp-
tion to cable insulating, impreg-
‘nating and filling compounds
from basic customs duty in

excess of 40 per cent ad
valorem.
G.S.R. 503(E) published in

Gazette of India dated the 10th
July, 1984 together with an
explanatory memorandum res-
cinding Notification No, 270/83-
Customs  dated
September, 1 983.

the 23rd |
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(xxtii) G S R 508 (E) published in Gazette
of India dated the 11th July, 1984
together with an explanatory memo-
randum regarding cxemption to
fodder and hay, when exported
out of India in resonable quantities
along with live animals for their
‘consumption during the course of
voyage from the whole of the duty
of customs levable thereon.

(xxiv) G.S.R. 513(E) published in Gazette
of India dated the 13th July, 1984
together with an explanatory memo-
randum making certain amend-
ment to Notification No. 74/84-
Customs dated the 9th March,
1984 so as to modify the list of
wireless apparatus and components
entitled to the concession.

(xxv) G.S.R, 523 (E) published in
Gazette of India dated the 20th.
July, 1984 together with an expla-
patory wemorandum regarding
supersession of Notification Nos.
88-Costoms dated the 26th august,
1967 and 52-Customs dated the 27th
March, 1968. .

(xavi) G.S.R. 524(E) published in Gazette
of India dated the 20th July, 1984
together an explapatory memoran-
dum specifying goods with respect
to which special measures shall be
taken for the purpose of checking
illegal import, circulation, disposal
and facilitating the detection men-
tioned in the schedule to the
potification. [Placed in Library,
See No, LT-8459/84].

(4) A copy each of the following Notifi-
cations (Hindi and English versions)
issued under the Central Excise Rules
1944 ;-

() G.S R. 482(E) published in Gazette
of India dated the 30th June, 1984

together with an explanatory memc-

randum making certain amendment
to Notification No. 96/81-CE dated
* the Ist April, 1981 so as to extend
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the duration of the partial exemp-
tion from excise duty in respect
of the Electric Motors of § KW
and above till the 30th September
1984, )

(ii) G.S.R. 483(E) publishedin Gazette
of India dated the Ist July, 1984
together with an  explanatory
memorandum regarding examption
to Transformers of rating above
300 KVA from as much of the
duty of excise as is in excess of
24 per cent ad valorem leviable
thereon,

(iii) G.S R. 507(E) published in Gazette
of India dated the 11th July, 1984
together with an explantory memo-
randum potifving the date as the
appointed day for the purpose of
clause (b) of section 51 of the
Finance Act, 1984, [Placed in
Library. See No, 8460/84]

(5) A copy cach of the Annual Reports
(Hindi and English ' versions) of the
State Bank of India and is seven
subsidiary banks VIZ State Bank of
Bikaner and Jaipur, State Bank of
Hyderabad, State Bank of Indore,
State Bank of Mysore, State Bank of
. Patiala State Bank of Saurashtra and
State Bank of Travancore for the year
ended the 31st December, 1983 along
with Accounts and the Auditor's Re.
port thereon. [Placed in Library, See
No. LT1-8461/84],

(6) A copy of the *Review (Hindi and
English versions) by the Government
on the working of the Deposit Insu-
rance and Credit Guaranttee Coipo-
ration, Bambay for the year ended the
3ist December, 1983. [Placed in
Library. See No, LT-8462/84],

*The Aonual Report was laid on the

Table on 16th April, 1984,
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1226 hrs.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIA-

MENTARY AFFAIRS, SPORTS AND °

WORKS AND HOUSING (SHRI BUTA
SINGH) : With your permission, Sir, I rise
to anncunce that Government Business in
this House during the week commencing
30th July, 1984, will consist of :.

4 1, Coasideration and passing of :

(a) The Employees’ State Insurance
(Amendment) Bill, 1984, as passed
by Rajya Sabha.

(b) The Indian Veterinary Council Bill. |

1984, as passed by Rajya Sabha.

(¢) The Industrial Reconstruction Bank
of Indra Bill, 1984,

(d) The Bengal Immunity Company
L.imited (Acquisition and Transfei
of Undertakings) Bill, 1984.

2. Discussion and voting on the
Demands for Grants fer the State of
Punjab for 1984 8S.

3. Discossion and Voting on the Dema-
nds for Grants for the Union
Territory of Pondicherry for 1984-85.

4. Discussion on the Resolution seeking
disapproval of the Hooghly Docking
and Engineering Company Limited
(Acquisition and Transfer of Under-
takings) Ordinance, 1984 and conside-
ration and passing. of the Hooghly
Docking and Engineering Company
Limited (Acquisition and Transfzr of
Undertakings) Bill, 1984,

5. Consideration and Passing of :

(a) The Indian Post Office (Amend-
ment) Bill. 1982,

(b) The Banking laws (Amendient)
Bill, 1984,
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(€) The Delegaled Legislation. Piovi.
sions (Amendment) Bill, 1984, as
passed by Kajya Sabba,

6. Discussion and voting on the Supple-
mentary Demands for Grants
(General) for 1984-85,

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : What about the discussion on
Jammu and Kashmir ?

MR. SPEAKER : We are doing it on
Monday:

SHRI INDRAJIT GUPTA (Basirhat) :
The statement does not mention it.

MR. SPEAKER : We have decided it.
We are doing it on Monday.

SHRI BUTA SINGH : I am checking
+ p with the hon, Home Minister...

SHRI ATAL BIHARI VAJPAYEE : It
should be on:Monday.

MR. SPEAKER : It is on Monday.

SHRI SATYASADHAN CHAKRA-
BORTY (Caicutta South) : You have said it
is oo Monday. But Shri Buta Singh is
saying “if”’. What is this ¢if’ ?

MR, SPEAKER:Th: BAC Report
came before we decided it. When the BAC
took place, it was not decided. I decided it
on.Saturday, We have included it, Don’t
worry. When I say certain things, I mean
them,

SHR1 SATYASADHAN CHAKRA-
BORTY : When you say so, it is all right.

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : Sir, I would like
the following items to be included in the
agenda for next week,

1. Revision of electoral rolls in Assam,

After consulting opposition parties, the
Electon Commission suggested in January
that 1971 etcctoral rolles shoudd be the basis
for revision of electoral rolls in Assam.
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.

To avoid repetition of the tragedy in
_..Assam, it is essential to find a solution to
the forcigners issue.

12.28 brs,

[MR. DEPUTY-SPEAKER in the Chair)

Insistence on the 1979 rolls would not
only keep the foreigners issue alive, but
would deprive the legitimate voters attain-
ing 21 years of age after the 1979 elections
their right of franchise.

Representatives of AASU and AAGS
have met the Prime Minister on 24th July
1984 and submitted a memorandum regard-
ing the solution of the problem of foreigners
and the inhuman police atrocities let loose
in Assam.

The Centre bas acknowledged the fact
of illegal immigration after 1971 by passing
the illegal Immigration Act, To facilitate
smooth election in Assam and seek co-
operation from all quarters, the suggestion
made by the Election Commission should
be accepted without delay.

1. therefore, request the Government to
introduce the enecessary amendment to the
Representation of the People Act in the next
week

2. Price Rise
The annual rate of price riseis not
showing any sign of decline, On the con-

trary, the wholesale price index is much
more than in the same pzriod last year and
the consumer price index has reached a new
peak.

Prices of all the essential commodities
are jumping up every week, I would
therefore. request a discussion on the price
rise to be included next week,

SHRI CHITTA BASU (Barasat) : Sir, I
wish that the following two items may
kindly be included in the next week’s
business.

The Government of India have finally
declined to participate in the Haldia Petro-
Chemical Complex. In a communication

o
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addressed to the Chief Secretary, Government
of West Bengal, dated the 6th July, 1984, the
Government of India, Department of Petro-
leum, it is stated, ‘on & review of the posi-
tion we come to the conclusion that it would
not be possible for the Government of India
to participate in this Project in the near
future” The communication further points
out: “One factor, so far as we are concerned,
has heen resources constraint.”

In March this year, the Energy Minister
told the Parliament that the project would
be built under the Seventh Plan. In April
this year the Minister told the news reporters
in Calcutta that ‘it was certain that the
project would be implemented during the next
five years. Earlier, the Prime Minister took
keen interest in the project and saw that it
was speeded up. On the advice of the
Centre, the State Government submitted a
modified project report.

Despite all these, the Centre's decision is
unfortunate, The Centre’s argument of re-
sources constraints, is patently untenable in
the fact of the Centre’s decision to partici-
pate in the Rs. 1,200 crores Petro-Chemical
Combplex "Project in Maharashtra and in
Assam, '

In view of all these facts, it is necessary
that Government should come out with a
statement clarifying the Government’s policy
regarding the location as well as financial
participation in the Petro-Chemical project
in the country,

The Centre has accepted the recommen-
dations of the Eighth Finance Commission
only for four years from 1985 instcad of five
years from 1984 This decision of the
Government is in direct contravention of
Article 270 of the Constitution and is clearly
intended to deny the States their legitimate

share of the nation’s resources,

This decision has cost the States about
Rs, 2000 crores which ought to have been
transferred to the States during the current
year.

The reasons adduced by the Government
that transfer in the mid-year will disrupt the
economy is altogether untepable, On
the contrary the non-transference will
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_contribute to the disruption of the States’

economy resulting in serious. social tensions

off eI W (graE) : Sar-
sa§ 91, FIGT 30-7-84, WRAT ¥ TIH
I X gearg § N A7 F1 FidavE
%y freafafga faea 1 ) afafag
FIT T FT FI—

W 9T ¥ FroFw g G AT I9-
TMAF O FN 1057 & WA F
A1t a1 A a3 frewa 1 w1 FE AN
«A ATZY AIIHT §@ GHEAT KT AT
FET qT AT | 91 &, U &, et o
gFTAZIT & ar@ a1 fadare) & afy s
¥ qrg WA Af § A agw R
IEY G AEA A ATAX AT YT FET
s T g G& drfad

Aifax WM A gaAT w7 THAD
7 @ 7 ? agfeafa ag & f&
Fr gueEar AAgA F 07w & 0E § AR
TaFT FAR AWIF 42 FT @ A W
o sarare &1 gar qAr fear g sk ¥
@Ay &Y g0T a9 I FT ATA HTH-
T FC I & | IO q¥ JWAR 9%
A9 T T |00 T FY IFWA F 110
Ty 2 & W R wE-HE 100
TqY ) JA T FAT 120 7 HR
130 T aF a1 WAE @A
Al F gF% 4% At} § W I § g
¥ 3% Wy fas srdt @0

FIRIT FY §F ATTHEAT KT AT g
g 33 fawraar =ifge o

oft gt T W (AAAF) ¢
ITIEAL WEIGT, ATH Jeaqrg F1 A6 TAT
# 13 g9 ¥ faug ¥ fao fre faem
¥R g S

|- IUIW ¥ fFrAl &1 24 W

frafwa festsy €1 919 1 39 99T
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- 4-5 52 ¥ wfar wfafza faqsl
g & Jr & ag N wW qag
FH @ A e T * | wfg-
faaar &Y st 3T fear o forw
¥ 9 & wad F1 fooas & &
FIOT AAFT T 49 § FUT
W &, =S B ¥ | AT WL
F faaedy Ft frafaa qfa «r
3T4TYT €40 AW T 4L |

2- ITTWIW F' g AMfguz  forar
q% #1 FeqT go aul ¥ fag
FTESER AT Frg F ¥
gr{ ¥FT FT 39 a9 F  qherr #

. a1g @t are & Afas faamdf za
g wawa go § foad
Iaea gy € 4 3| wiawa odar
afeorm dR #€ awt & fAdax
frar adrer afcora areafas faar
# aeff a1 A1 AGATE FT A
AFT T @I § | THFI §EU 7
&0 foedsi &1 qrasi w fowAr
2 F oA T JuAr gfeai &
vaqifa & afsr w71 )
sufgara gearsl § sFgF) &Y
HIWET FT SEAE §F A Fhaa
T 3T & gawRw & foar
s ufrard gar Sfgg FEr

a1

Wo wfwa gwrr Agar (FAYT) ¢

& o9 9009 FIARAT FT FAE S F

gt & gara & & agAfa =gar
i

I- fawelt 1 fas sonet & vy

TG aw W § W frewdr  gcarg

sFsm A Eiag 3w g fr

e & FOT drawgFar q dfus

IqrEd g4 9 IEET  SfEa
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faareor gfeargas fear ar axar §
ot F§ ¥ JTF £17 9T IAE
1 aret Zrfa o 9T SrrETAT @
A AN g JwEr g foed
qeng faael ¥ sqaeqr & gar
TETE & FTU ATQ IAT W@
HAFIT X CT AT AU qAA
fe oF awfeas sgaeqr &0
fraio feqr 1y O X &9a-
F & faq Iq@uar 7y

2- GIER & AW & @it & qud §
faad six dgq @Y &1 fa2e¥
wqA 9T g AT H v WY &
FAT-FAN § ¢ AP H 45 T
afy fex, qifsqdr # wieg =
FrTeE § qTIg WY AYT AiAr
# ary At v wfa e g

380 & BF &1 ATy IJSIFT NIEMET
fear Irar § 1 sTarA A7 ArEFTN AfW-
s faast &9 a7 T y=a F 9w
FATFHT 3T qgt ¥ FHF @A
qifrz A XX § At faqr «rgq® #v
gwAT XFwug MO Faa fad T §
NN F ¥ AX A5 wuT F agQA
wra  ZY 3 1 OF A §IFIT XY AN
ANfagl 71 aag ¥ 3% 49 F fagy @)
@R ¥ g9 -WAT qgAr § AR IAq
= &€ &1 gqufgs weara & 0
frgar ozar § 1 ATHIT F eMIA T ATAT
wrfge fF aasIga WU I3 & qamar
Fat sra Y @ aFar g

& gTFR ¥ A Hrar g oww
# fair. 39F amra AR frata aT aqr
Farg &t St sfer & frg q@wa
F gy gF Uiy Afa ok faad
€ €iNi § geFra faw @® A IW-
FIEA F1 AT 9T QY & |
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o wwrare fag (2fare) 0 & am@
qoarg &1 srdaryr & fasafafea g
afeafas sum wgar § 1 wwr
JaTY Acqry W wdadr ¥ ooqEew
afenfaa 0 w1 ww FA— -

1- 2w &Y y1a: g0 WA fawi a%
feaTat &1 ®OIT Tqd aFar 92r
¢ frast o &fegal & & it
% 3 A A7 wE A fear &
faad fEqal Y wgas  qtwrEY
T AAAT KTAT 9T @1 § 1 o
TR ¥ 7309 ¥ fw srmst
garg 1 ®17 g&t g gieafaa
X ¢¥ fauy qr a7t FOF qqr
= frg@l N awrar safe
FT T ATATH FIA KT FE
Ll

2- A dadtn |/ e A fgan-
AT AT H@AT & Fye) X FAT
40 g gheaa qfearz g% &4
Tz &AW aF Faq fawmr F gI-
I Y AIIT FIZ FT T §99 aH
Tz FT FIAT AAU FE G|
afg 7gH I AT FIFE UG
qre FAT 7E) ¢, fagd @@y A g9
HAE g IfeFA &1 AIMT
qUT g AYAT | gEfag Ay
709 § fr g7% dafeqw o
TIT K LT NEK IAH § T2y
SITYT HUA FT F°T WL |

&t g Amaw afem (SSN) ¢
AAATG IJICTF AZII, AT AAIE Y
wrd gt ¥ sfenfaa w77 37 Freafafen

faqw wega wT @ g |

. amex AT fasqw qawifar
gran & st wifge  fara o e &
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FRAR T3 #7701 K qrafFEa #39
*1 wearg afeq g€ &1 WNaw A frex
JHATE & THTAR GFAT @ qUT  q7F-
®TA 9T JITHTEE FIHAT FT A w
frar war | ag gx 37 @ g wafs
agi 9T gfaw & gean et gafeqa ¥y
| weAT #1 gfam iy § R o st
ug, fg 1€ F1oe FEaG Ad
7€ | ATF G FATAT 97 T
axsrfar a1 sarfaa FA1 3F TG § )
@ 9FR # qfa # q@a gqr @R
Torfas @vdo A ST ag '
IMAT ALY | FAT TAFTA AT FATAR
9Fi 1 TEEeAET FY gI@T & A

g 1

st wATm AT (feam) : sarsaE
wEET, AT I qeATg ¥ FrAATE A
1 fog fawg a=f ¥ fag AT F1F |

1. g 2w ¥ gfewdl, fafeadl o)
anfeanfaal o e 98 W |
ATH A1 Fe 5y 0¥ § 1 WS
% zg mifwg af F1 g Sad
Aff g AT 1 3@ AT WA &Y
T HYT TAFT T F AT HAA
¥ AT A7 |

2. gfe sHwfal f @@ @ @
fﬂ"ﬂ'@, gAA_IL, Yo THo Aro
a® ST a1 gred W¥ ¥ ITAL
¢\ gfeg sfww & faE ar
w% & 1 gfre FHwifeal 1 gad
Y gNTRAT agq I § | gafay

Faafal #1 g g

garea & fog agg §1 AY C 158
Iq AT g A |

SHRI ATAL BIHARI VAJPAYEE (New

Delhi) : 1 want the following ) item to be in-
cluded in the List of Business for next

week -
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Some time back Government had given
an assurance that legisalative measures will
be taken to make reservation for the blind
in services. The assurance has not been
implemented as yet. The blind are agitated
at the delay and have resorted to dharna
and courting arrest. Yesterday 173 volun-
teers of the National Blind Youth Associa-
tion including 10 women were arrested in
Delhi.

I demand that the Government should
introduce the Bill Providing for reservation
for the blind in sevices next week.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : Matters
relating to some national issues and issues
of special sections of our people have been
mentioned by the hon. Members. 1 shall
definitely place these before the Business
Advisory Committee.

Sir, You have also supported certain
matters raised by the hon. Members. We
would try to find time for the discussion on
the various issues mentioned by the hon.
Members during the course of discussion
next week. It may be in one form or the
other.

12.44 hrs,

[MR. SPEAKER in the Chair].

The Business Advisory Committee will
find some time. I will request the hon.
Speaker to takc into consideration the points
mentioned by the hon. Members.

off stew fagrdt aaE : AA-A
& gFaq § gFR # faw qmr §, T7-
FT ATHI T FrEaraT 2 G §
Afsd @ Iq ATEAET FT IeowT fFAT
AT@IRN

SHRI RATANSINH RAJDA (Bombay

South) : Sir, we want to have a debate
on the riots in Bhiwandi.

Seqq WEAY : AwE § A, OF-
oF FE AT
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SHRI INDRAJIT GUPTA : 1 think, you
also support the cause of blind people.

woqw AT TR wT W &
(39ANT)

SHRI BUTA SINGH: I Will discuss with
the hon. Minister and then the matter may
be decided.

" ot wrarw fag (gFAR) : W< A
yxMmamEar @

ol 7 T o gfoAl # §aw
¥ oft oy feeswa ST & fag, s
o, geAiae g AL

aeum WP I ST R L

We will take it up, We have decided

already.

Wt Faw fag : Asgw  wPEw, 83
TR & AT KT ATASQT ISAT 41 A
agT gt § ) feaml &1 e g
fas <gr § 1 o7 &7 9T wET Wt w1-
Ty |

weuw AQEq . AN FL IFT TF
NAFIqeEsr W1 A s w=t
saarg § 5 faad) &0 adf g

1246 hrs
ELECTION TO COMMITTEES

() Coffze Board

-THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE AND IN .

THE DEPARTMENT OF SUPPLY (SHRI
NIHAR RANJAN LASKAR) : [ beg to.
move ¢

“That in pursuance of sub-section (2)
(b) Section 4 of the Coffee Act,
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1942, the members of this House
-do proceed-to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Coffee
Board, subject to the other
provisions of the said Act." )

MR, SPEAKER : The question is :

“That in pursuance of sub-section (2) '
(b) of Section 4 of the Coffee Act,
1942, the members  of this House
do proceed to elcct, in such manner
as thé Speaker may direct, two
members from among themselves
to serve as members of the Coffee
Board, subject to the other
provisions of the said Act.” )

The motion was adopted.

(ii) Rubber Board

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : I beg to move :

“That in pursuance of sub-section (3) (e)
of Section 4 of the Rubber Act,
1947, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as member of the Rubber
Board, subject to the other provi-
sions of the said Act.”

MR. SPEAKER : The question is :

“That in pursuance of sub-section (3) (e)
of Section 4 of the Rubber Act,
1947, the members of this House
do proceed to elect, in such manner
as the 3Speaker may direct, two
members from among themselves to
serve ‘as members of the Rubber
Board, subject to the other provi-
sions of the said Act.”

The motion was adopted.
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12,47 hrs,

ESTATE DUTY (AMENDMENT)
BILL-CONTD,

MR. SPEAKER : Now, we take up the
-Estate Duty (Amendment)  Bill. 1 will put
the Bill 10 the vote of the House. The

question before the House is .. ®& WI{
TE AT AT, FNIW F AATT #°0)

o FAN AW (AT : AT TIH-
%z srsfgua fF ag T 9o AT
agq & AT A} [ T Fa@m av

sreqy WPy ;e ar wg fXAm
MR. SPEAKER : The question is ;
“That the Bill be passed.

The motion was adopted.

SHRI INDRAJIT GUPTA (Basirhat) :
Sir, we would request you kindly 1o look
into one thing in this debate. I was told by
one hon, Member that some mention was

made of the names of some of the big land

owners and landlords and it was ordered to
be expunged from the proceedings.

MR. SPEAKER : Look here. I will see.
But I don’t think we can allow anything
which can go against anybody  personally
here.

SHRI INDRAJIT GUPTA : Please look
into it It is not an allegation. It is simply
stating that these are some of the land
owners,

MR, SPEAKER : They can write it to
the Ministry and they can refer it to the
State Ministry.

SHRI INDRAJIT GUPTA : Why shouid
it be expunged ? :

White Papers on Punj, 350
Agitation (Dis.)

12.49 bre,

DISCUSSION RE : WHITE PAPER ON
PUNJAB AGITATION-CONTD. /

MR. SPEAKER : Now, we take up
further consideration on the motion moved
by Shri P,V. Narasimha Rao,

SHRI RAJIV GANDHI (Amethi) : Mr.
Speaker, Sir, for two  days we have besn
discussing the White Papér on the Punjab
Agitation, I had hoped that this would lead
to a very high level discussion well above
party-politics. On this type of issue, we need
to look at the real protlem that has led to
such a situation and crisis. Unfortunately,
our colleagues from the Opposition have
restricted  themselves to a very low leval
and tried to get political gain out of it.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Is this very high level 7 It is
not high level,

it Trofte wiet : w7 T Q19 TEA
ar & e, T o

(=TT

AR AT A FTF @ & weddy
€ |

Thank you very much,

ft s fagrd s : sream S,
fex ag wgr Jroar fr faQedy a9 amy
Fx TE IS )

SHRI RAJIV GANDHI: The Sikh
involvement in India since our Independence
has been beyond their numbers. Their

contribution to our development has been
very substantial. They have raised Punjab
from a very Pathetic State in 1947 just

after the riots to a prosperous and one of
our leading States. This has happened
because they are  hard-working and they
have initiative. But this could not have
happened without the  correct policies of
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the Congress Government at  that time, It
oould not have happened without the infra-
structural help and other facilities provided
by the Congress during these years.

There has been no  dearth of Sikhs in
our public life, in our administration, in
our foreiga service, in our judiciary, in any
sphere of our national activity. They have
beeu able to rise because of the Congress
policies whereby every group, whether it is
religious .or caste or linguistic or regional,
is given full opportunity to rise to  the
highest level. There has been no stepmotherly
treatment towards the Sikhs.

Similarly, the othe:r party that is invol- -

ved, the Army, must come in for some
praise. The restraint they have shown and
the valour they have shown must be put
on record.

The decision that had to be taken
towards the end of May, whether the army
should be sent in or should not be sent in,
must have been one of the hardest decisions
any Government had to take since our
Independence. It is only a strong Govern-
ment that was able to take such a decision.
If there had been a weak Government, then
thes= things would still be carried on.

We have  scen what happens  under
conditions of confusion ard chaos as we
saw between 1977 and 1980. One of the

major rcasons that these negotiations with
the Akalis Dal had not come to a positive
co clusion is the confused  atiitued of the
Opposition towards the Akali Dal demands

1 sce some of them smiling  but I have
got the newspaper cutting which I can quote.

SHRI CHANDRAJIT YADAV (Azam-
garh) : The Cabinet. the Prime Minister, had
started it first.

SHRI RAJIV GANDH] : There was no
confasion there The Government’s stand on
the demands has been very clear right from
the begioning. There has been no question
of accepting any demand that can affect the
integrity of our cauntry, Therecan be no
question of modifying our basic  standards
just because one small political party which
represents. may be 209/ of the people in one
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State, puts up a demand, no matter what
support they get from the Opposition,

What you have to  analyse is the stand
that the Akali Dal was taking. If we look at
their final demand on Article 25, one thing
is very apparent right from the  beginning.
They always put their demands forward
first and after  that. they consider what
their demands actually were.  One example
is Article 25 The demand was put forward.
I think, on the  26th of January this year.
The then Minister of Home  Affairs Mr.
S=thi agreed to all their demands and said
“We are willing to amend the Article. But
please let us know what you want to
amend

It was almost one month after
forward their demand. for amendment of
Article 25 that  they set upa  Committee
which wss then gding to decide what was to
be done with Article 25, They put up the
demand without knowing what they wanted.

they put

All the other demands were the same.

They put the demand thst they want
a transmittr in the Golden Temple, W hen
they were told that *This is not  possible.
But we will allow ycu transmission™, then,
they did not know how long they wanted
the transmissicn for.,

On the Gurudwara Act, the Government
kept on asking them  “‘Please give us a list
of your historical Gurudwaras Please give
us a draft of what you contider the Guru-
dwara Act.” But that hss not come forward.

When demands are put  forward, there
must be specific concrete  dimands. Then
they can be discussed  positively. But, all
their demands have been so necbulous  and
vecillating that it has been very difficult to
pin them down 10 a specific issue,

Even on a very crucial issue like water,
it is pot a question of whether Haryana is
getting water or Rajasthan is gciling water
but the question they should bave put
forward was that Punjab is so many MAF
short of water. They could have  said **4.2
is not enough. We want 5.2, We want 6.5,
We want so much.” But, they did not know
that. In fact, they had  forgotten the fact
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that in many areas of Punjab, there is water-
logging taking place beeause of excess water.

Their demands were of  this sort, You
can analyse each of them.

Their major demand  which, many of
our Members from the Opposition have
said was dropped, was the Anandpur Saheb
resolution. I do not know what discussions
took place betw:cn the Opposition and the
Akali Dal. But I do not think that demand
was ever dropped.

In fact, this is something which the hon.
Minister of Home Affalrs can clarify.

Has not Sant Longowalji asked very
Specifically in his letters about the Anandpur
Saheb resolution ? Has he not said that the
Anpandpur Saheb resolution demand is there
and has been there right from the begining
to the end ?

Has he not demanded that the terms of
reference of Sarkaria Commission be
modified so that the Anandpur Saheb
resolution in its full form  be put in front
of the Sarkaria Commission ?

Is this what the Opposition want ? |
think this position should be made abso-
lutely clear by the Opposition. Do they want
the Aoaodpur Saheb resolution, as drafted,
as printed, in this  White Paper accepted
by the Governraent ? What is their stand ?

SHRI ATAL BIHARI VAJPAYEE :
There are three versions.

SHRI RAJIV GANDHI : You can tell
me which version you are for. 1 would
‘like to know which version of  Anandpur
Saheb resolu‘ion you support.

SHRI 'ATAL BIHARI VA!PYEE :
My party has rejected all the three versions.

(Interruptions)

Akali Dal wanted that
resolution to be  referred to the Sarkaria
Commission Tae  Government has not
accepted. They did not ask for the accept-
ance of the resolution. Only a  reference
to the Sarkaria Commission.

So what ?

SRAVANA 5, 1906 (SAKA)
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SHRI RAJIV GANDHI : Do you want
Government to accept the division of the
country ? :

THE MINISTER OF PARLIAMENTRY
AFFAIRS, SPORTS AND WORKS AND
HOUSING (SHRI BUTA SINGH) : There
were threc versions, one put forward by
Talwandi, one put forward by Longpwal
and one put forward by Bhindranwale.
I would Jike to know from Shri  Atal
Bihari Vajpayee which one he supports.

SHRI ATAL BIHRI VAJPAYEE :
That you have to find out from the Akali
Dal, I am not here to speak on behalf of
the Akali Dal.

SHRI BUTA SINGH : The BJP must
know it.

SHRI RAJIV  GANDHI : I might be

\mistaken, but I do believe that Shri Vajpayee

two days ago, on this very floor said that
there was nothing left  to discuss with the
Akali Dal; while sitting with the Opposition,
all the issues had  been sorted out and it
was only for the Government to accept...

SHRI ATAL BIHARI VAJPAYEE : 1
did not say that,

AN HON. MEMBER : You have said
SO many times.

SHRI RAJIV  GANDHI : My only

‘submission is that this point, the Anandpur

Sahib Resolution, was never dropped by
the Akali Dal. In the two-day debate here,
many Members from the Opposition have
said that they had come to an agreement
with the Akalis to an acceptable position,
The question I am asking is very specific :
if the Akali Dal had not dropped that
demand, had the Opposition accepted that
demand ? That  question is not. being
answered...

(Interruptions)
SHRIMATI GEETA  MUKHERIJEE
(Panskura) : What about the 30th  June
propocal ? That was  what every one was

referring to.

(hrerrupllonsj '
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SHRI SAMAR MUKHERIJEE (Howrah):
I am clarifying the position. Thz Oy .osition
parties...

SHRI RAJIV GANDHI : U think, they
can answer in their  subsequent speeches :
their subseguent speakers can  answer
the questions that I am raising.

SHRI SAMAR MUKHERIJEE : The
Opposition Parties. ..

MR. SPEAKER : He is not yieldiog.

SHRI SAMAR MUKHERJEE : He has
directed a question. I am  clarifying. The
Opposition have made it clear...

MR. SPEAKER : Your Member who
will be speaking after Mr. Rajiv Gandhi
can clarify.

SHRI SAMAR MUKHERIJEE : Our
M:smber has aiready spoken. We have
accepted only the question of autonomy of
Punjab, not a separate  Statehood for the
Sikhs. We have made that absolutely clear.
We supported the question of autonomy of
Puugjab, for Punjabis...(/nterruptios),

SHRI INDRAJIT GUPTA : Asa
matter of fact, these four or five Doints on

which the Opposition  had siid that they
had agreed...
SHRI ANAND GOPAL MUKHO-

PADHYAY) (Asansol) : It would be proper
for them to reply after Mr,  Rajiv Gandhi
had completed his speech.

'SHRI INDRAJIT GUPTA : lam
speaking just one  sentence. The four or
five points 6n which  the Opposition had
said that they had worked out a  basis of
agreement were the same which the Prime
Minister repeated in her broadcast one year
later. In her 2nd June broadcast, three days
before the Army entered the temple, the
Prime Minister repcated those same points
which th®  Opposition had worked out on
the 30th June, 1983. about one year earlier,
That has nothing to do with the Anandpur
Sahib Resolution,

SHRI RAJIV GANDHI : My question
still reamins unansweccd.  The Opposition
said that there was  no difference between
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what the Government said and what the
Akails  wanted. My submission * is that
there was a difference, The Government
was not going to  accept the Auandpur
Sahib Resolution, When the Opposition
says that everything has  been resolved and
only the Government is . dragging its feet,
the Goverameat does not want to come to
a settlement, | am asking them what they
mean by that becauss Sant  Longowal has
very clearly said in bis correspondence with
the Home Minister '

SHRI INDRAJIT GUPTA : Which
the Prime Minister has not published in the
White Paper. Why don’t you publish that ?

SHRI RAJIV  GANDHI : I did not

publish the  Whiter Paper. You ask the
Government.
This point was brgnght out by the

Prime  Minister when she spoke on the
floor of the House, when she said that Mr.
Longowal has very clearly stated in his
letter that his demand right from the
beginning has been  the full Apandpur
Sahib Resolution. Now, when you said-1
think you have not understood my questicn,
that is why I am reiterating it-that every-
thing has  been solved and it  is only the
Government that has obeen  dragging its
feet, did you solve the Anandpur  Sahib
resolution ? If you had solved that, why
is Mr. Longgowal saying that it is still
pending ? That means that you have agreed
to aecept it...(/ntsrrupsions) ... | am  very
sorry. | understood this fiom many speakers.

SHR]J NARAYAN CHOUBEY (Midna-

pore) : Thisis not a college debating-
society.
¢ SHRI RAJIV GANDHI:1 have

understood very clearly from quite a number
of speakers, from a  cross-sectisn  of all
the Parties that are sitting  here, that they
have resolved  everything and that if only
the Governmeut  had agreed, cverything
could be solved. The question is simple
Have  they resolved the Anandpur Sahib
resolution ? That is. all. They are saying
‘Yes'. They are  acknowledging that they
have resolved it. Longowalji says in his
letter to the Government that it stands, He
waats that it be accepted...
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AN HON. MEMBER : Whete is the
letter ?

SHRI RAJIV GANDHL That you don’t
ask me...(Interruptlon;),.. Ask the Home
Minister. -

I think one of our Members just a few
minutes ago from the Opposition said that
they have come to all these agreements with
the Akalis but they ware never for —~changing
the character of Punjab and  they were
never for allowing a Sikh  State, I would
like to read the Apandpur Sahib resolution
Part I, Political Goal. It is on page 82 of
the White Paper :

“The political goal  of the Panth,
without  doubt, is  enshrined in the
commandments of the Tenth Lord, in
the passages of the Sikh history and in

the verv heart of the Khalsa Panth, the .

ultimate cbjective of which is the pre-
eminence of the Khalsa ”

Is this what you are standing for ?...

SOME HON. MEMBERS : No, no.
(Inteiruptions)

SHRI RAJIV GANDHI: T am  sorry-

there is one more paragraph,

“The fundamental  policy of the
Shiromani Akali Dal_..”

(the Shiromani Akali Dal)...

«_..is to seek the rcalization of
tuis  birthright of the Khalsa through
creation of congenial  environment and
a political set up.”

Now, what does this mean ? I want to
ask you...(Interruptions)... You are the
ones who bave szid  that you have sorted
it out with him. You arc the one’s who have
said it on the tioor o{‘ the House....

SHRI INDRAJIT GUPTA : No, we
have never said.

SHRI RAJIV GANDHI : May be you
are not the one who said it on the floor of
the House but...
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SHRI CHANDRAJIT YADAV : We
did not accept it. We had said that we had
rejected it; we did not accept the Anandpur
Sahib resolution.

SHRI RAJIV  GANDHI : If you had
rejected it, then on what basis were you
bringing the Akalis to the Government ?
Because the Akali Dal has not rejected it.
then on what basis you are saying that the
Akalis have agreed ?... '

SHRI INDRAJIT GUPTA : We are
bringing them for the same reason as the
Government went on having so many secret
meetings with them For the same reason.

Why were you having all these  secret
meetings with them ?
SHRI RAJIV GANDHI : 1 have not

yielded. May | request the Opposition not
to feel guilty. ..

(Interruptions),

SHRI KRISHNA CHANDRA HALDER
(Durgapur) : We are not feeling guilty.

SHRI RAJIV GANDHI : 1 would like
to clarify just one point. I do believe that
the Question Hour is  over. This is not a
question and answer session we are having.
I am putting the questions which the
Opposiiion can  answer i1n their speeches
when they get up and speak. The CPI can
do it, But 1 have noticed and I think most
of the people have noted that, except for
one ot two seaior leaders of the Opposition,
the others have decided pot to speak. They
had their No. 25 and  No. 35 speak on an
important  issue like :his. What is the
matter ? Is the Opposition not clear ? The
Akali position on the demands has been
vacillating.

SHRI NARAYAN CHOUBEY : Sir,
what is his number ? (Interruptions),

SHRI ATAL BIHARI VAJPAYEE ;
He is also Number 2.

SHRI RAJIV  GANDHI: The Akali
demands have been vascillating  right from
the first day, Their main demand has been
right from the  beginning the  Anandput
Shahib Resolution, At  no stage has  this
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demand been dropped and there is no way
that the Congress party anJ the Governmeat
could accept this demand, no matter what
the Opposition has been 1rying to say here
on the Floor of the House, The SGPC
whicb is totally run by ihe Akali Da! shures
the major responsibility of what hus taken
place in the Golden temple. How is it that
arms and ammunition  were stored in the
teowple ? How is it criminals were there in
the temple ? How is it  that dead  bodies
were found outside the temple every few
days ? What was happening inside the
Golden temple ?

SHRI SATYASADHAN CHAKRA-
BORTY (Caicutta South) : Ask the Home
Miaister,

SHRI RAJIV GANDHI : The Home
Minister is only answerable to that after
6th and 1 can guarantee that that has not
happend after 6th. Before 6th. ..

SHRI SATYASADHAN CHAKRA-
BORTY : There was no Home Minister.

SHR1 RAJIV  GANHI : Before 6th
the temple was under the control of SGPC
whom you were talking to, whom the
members of the Opposition went to  meet,
( Intesr 'prions) Who was talking to them ?
Who'went to the Golden temple ? Who came

back and told us that there is nothing
there. Therec are no arms, There is no
ammunition there,

This was

O W AL Q@ 2
very recenity in April or May, 1 fosget.
(Interruptions) | believe threc members
of the Janata party did visit that
shrine and I beliecve  they came back and
said...(Interruptions) 1 read the newspaper
aod I can only say what  has appeared in
the newspapers, | have got a few cuttings
from the newspapers. I will read  out what
has appeared in the newspapers.

They came back and sald that there is
nothing happening in the temple, Is this
not the same party which sent two people
to Pakistan ? Did they also pot come back
and tell us that  everything is fine ? They
have got these F-16s. So that they can be
put in children’s playgrounds and the
children can go and slide down their wings !
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Is this not the same Janata party which
betrween  1977-1979 demolished every
intelligence service in this.country 7 Is this
not the same  Janata party whose leader
featured in one of Hersh’s books ? Is this
not the same Janata party that is supporting
secussjonist elements  in one of our' other
northern States ?

SHRI HARIKESH BAHADUR :
you know about Monyhan's book also ?

Do

SHRI RAJIV  GANDHI : I ask you
what exactly is the stand of the Janata party
on this issuc ? I can give a . quotation here.
This is from the Economic Times the 3Uth
June, 1984,

“Some top purty leaders including
former Prime Minister, Shri Morarji
Desai, Karnataka Chief Minisier, Mr.
Hegde and Shri  Ravindra Varma had
welcomed the use of troops in Amritsar
while party Chief, Shri Chandrashekhar
and Mr, Fernandes and others had
either openly attacked government’s
action or had reservation about it.”

Answering question in the another
newspaper of the same day Mr, Fernandes
and Mr Dandavate said : (Statesman of
30th June, 1924).

“That the Janata party .. .......

and then in quotes *'did not have a clue
to the happecnings in
Punjab.”

1 am quoting this, which is in ioverted
comas, So, if this is what the Janata Party
knows about Punjab, then what are you
telling us on  the floor of the House ? Is
this not the confusion that you .niised with
the Akali Dal ?Isit not your support
that made the Akalis  think  that
they will make the Government buckle down
and get something like the Apandpur Sahib
Resolution from- the Government ? Why
was the Akali Dal standing so fitm if they
did not have your support behind them ?

(Interruptions)

AN HON. MEMBER : Why
hitting back ? (/nterruptions).

are you
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SHRIMATI PRAMILA DANDAVATE
{(Bombay North Central) : No action was
taken,

* SHRI RAJIV GANDHI : So,1 submit
that by saying that the Opposition had
convinced the Akali Dalto come toa
conclusion on their negotiations and by the
Akali Dal saying that they were standing
on the Anandpur  Sahib Resoiution, the
Opposition was willing  to sell the nat.on
for short-term political gains. In this
country, we stand on communal harmony-
If anyone builds his leadership on commun-
alism, it goes to breaking the very roots of
our country

AN HON. MEMBER : That is right.

SHRI RAJIV GANDHI : How many
of our friends from this part of the House
took a communal stand in  Punjab ? How
many of them fell prey to the actions of
the extremists and terrorists ? (Inter:uptions),
Sir, I have not yielded the floor. Otherwise
it will take the whole afternoon if you go
on like this (Iater:uptions). Sir, two more
things have taken  place, There have been
some demonstrations in London. Who was
involved in these demonstrations ? A certain
Sikh leader was  there, yes. But who was
walking with him ? I would like the Home
Minister to confirm whether  Amin-Ullah
Khan of the J&K Liberation Front was not

there right with him in  front of the
procession,
(Interruptions)
Sir. here, on the  back of the  White

Paper, there is a  photograph. If you look
carefully-it is at the last page-at the bottom,
there is one banner, The front baoper isa
Sikh banner extolling a particular gentleman
and at the bottom,  on the left side, the
photograph is not very clear, but you can
read it. It says “Pakistan Youth Convention”

Now. who is involved in these demonstra-
tions ? When the demonstrations took place
recently in Jammu and Kashmir, who was
there with the handful of* the Sikhs who
were in the demonstration ? Was it not the
Jaminat-e-Islami or Jamiat-e-Tuleba ? Were
they not  there with the Sikhs ?* Who is

. instigating this ?

We had a hijacking. What happened
during hijacking ? There were rumours that
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certain two  Ministers from the previous
Government were present  at the airport,
very senior Ministers from that Government,
They were at the Airport from 20°clock to
4 30 Neither did they receive anybody nor
did they see anybody off. They were not
going anywhere and they did not arrive from
anywhere. But they were there, One wonders
why they spent 2-1/2 hours at the Airport,
Is it not true thata certain journalist was
going to catch the flight and he cancelled
it at the last minute ? The reason that came
on the PTI trickers was that somebody had
told him that something was going to go
wrong with the plane. Is it not true that
another journalist who was to  travel with
this person and who is known to be very
close to the ex-Chief Minister did not even
arrive at the airport to catch the flight,

Then, when this aircraft came over
Lahore, Parminder Singh, who was the main
hijacker asked Lahore control tower for per-
mission to land. Lahore said : “No, you
cannot land, go away.” He asked again ;
again he was told to go away. Then, be
said, ] am Parminder Singh HARFAN-
MOULA, giveme permission to land.”
Lahore still said, ““No”’. He then repcated
four times HARFANMOULA. Then ulti-

mately he said : ‘Tell them......”” wbo is
“them’” ? He said: ““Tell them, it is
HARFANMOULA™”. And Lahore said:

«Stand by’’. Then, he came back a few
minutes later and gave him the permission
to land. I wonder, where these ‘SIKH’
people had learnt their Urdu, because they
were speaking ‘Urdu’ whether it was on
this side of the border or the other side of
the border.

Then, there is anothes question *I would
like to pose to the Home Minister, I heard
that while the  Pakistan intelligence  was
interrogating the hijackers, one of the ques-
tions that was put to them was, <Why did
you not train the other six people  better®,
There were nine people ; three were a  little
professional, the others were very  very
DHEELA. They were being asked, <“Why
did you not train  these people  better 7
This was overheard by one of our Imndian
Airlines people. So, I have been  told.
This should be confirmed,

What was the hijackers’ demand ? The
minute they landed, they had very big
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demands. They wanted Harminder Singh
Sandhu released, they wanted 22 other terro-
rists who had surrendered from Harminder
Sahib released, they wanted twenty-five
crores of ruppees, but a few hours  Jater all
these demands had been forgotten. Their
only demand a few hours later was: “We
want our suit-cases from the hold”. Then,
after eighteen
hours or 80 of sitting on the ground ; with-
out any pegotiations on progress, without
any talks going in, they suddenly announ-
ced in the plan that the Government of
India were terrible, they were very bad, but
the hijackers were very gcod and they were
going to release them and they released all
the passangers., Is this not something
extermely fishy ?

SHRI INDRAJIT GUPTA : The US
consu} was also there,

SHRI RAJIV GANDHI : These are the
questions that need to be answered.

Much has been made during these last
few days of Congress involvement with cer-
tain extremisis and Akali , Jeaders, It has
been clarified on the floor of this House by
one of our Members that the accusation was
totaily falsc. It is false. I myself clarified.
when my statement was  dragged in. My
statements are there ; I have collected them
for a little over a year now. Almost every
statement says that strong action is required
in the Temple to get these extremists  out.
At one point, I have gone beyond that and
1 have said ; 1 will quote here : (Patriot of
25th Feb, 1984).

“*...Alao when he talked about the
Punjab situation saying that his views
differed very much from those of the
Central Government, he called for much
tougther action in the State.”

My Position on this has been very clear
right from day one, | would like to  ask
you, how many of you have made your
position clear ? Except for one person in the
Opposition, the leader of one Party, who
has had a consistent and strong stand, not
one person here has taken a stand that has
been either consistent or strong.

SHRI SATYASADHAN CHACURA-
BORTY (Calcutta South) : We demanded
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the arrest of Bhindranwale, We had asked
for stern action, You had asked Govern-
ment to take stern action against Bhindran-
wale.

SHRI RAJIV GANDBHI : Dadaji is so
heavily loaded with the overdraft by -West
Bengal. So, we should not take his state-
ment seriously, He has problem  thinking
along proper lines.

SHRI SATYASADHAN CHAKRA-
nothing to do  with
this.

SHRI RAJIV GANDHI 1 : Sir, there arc
a.few more siatements from the Opposition,
which 1 would like to point out, just to
show the way their minds are functioning,
Hindustan Times, 24 6.84. ‘In a letter to
Shri Cbandrasekhar, the three party leaders,
former CM, Shri Banarasi Das, Shri
Ravindra Verma and Shri Raj Narain stated
that their statement—**army action in Pun-
jab is unfortunate” — ¢id not take into
consideration the gravity of the situation.
This is one  political party. The Japata
President. Shri Chandra Sekhar has des-
cribed the calling of the army into Purjab
unfortunate and demanded its immediatc
withrawal. On the one hand they say that
they do not have a clue as to what is going
on. 1just read that. On the other hand

they are saying “withdraw it, it is unfortu-
nate, etc.”
SHRIMATI PRAMILA DANDA-

VATE (Bombay North Central) : It is indeed
unfortunate.

SHRI RAJIV  GANDHI : *“‘In Mr.
Chandrasekhar’s view, the  Akalis had no
hand in the present communal and otker
acts of violence. If the Akalis were not con-
demning such acts of violence, it was because
theirt demands have not been  conceded.”
(Hindustan Times, 29th June, 1984).

SHRI SATISH AGARWAL
1t is all out of context,

(Jaipur) :

SHRI RAJIV GANDHI : You can
it into context.

put
You have pleniy of time.

On ptoviding shelter to criminals in
inside the Gurudwaras, Mr. Chandrasekhar
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said —¢'It  does not sound to. be correct.”
(Hindustan Times, 29th June, 1984,,

PRAMILA DANDA-
It is out of con-

SHRIMATI
VATE : It is not proper.
text.

AN HON. MEMBER : What is the con-
text ? )

MR. SPEAKER : Please let him conti-

nue,

SHRI RAJIV GANDHI : Mr. Chandra-
sekhar said, ‘“the oxtremists slogan of
Khalistan was  being raised by the two
groups’’—not one— *‘of the Akali Dal in
order to outdo each other and thus win over
the sympathies of the Sikh masses.”” (Indian
Express, 27th April, 1981). Is this not what
the Government is saying ?

SHRI SATISH AGARWAL : What is
wrong ?

SHRI RAJIV GANDHI : You are saying *

that by raising that slogan,you bring them
\poth into some  agreement or so. This is
what is wrong.  You are forgetting  what

you are saying.

SHRIMATI  PRAMILA DANDA-
VATE : They are encouraged by the
Government.

MR. SPEAKER : Mrs, Dandavate, it is
very wrong just to sit there and say things,

SHRI RAJIV GANDHI : One of your
feaders has made a very strong  statement
regarding army going in. Mr. Desai  said
that the army must go in. *Temple no longer
remain terples, once crimipals are  inside
army action must be taken.” (Indian Ex-
press of 7th June, 1984),

RATANSINH RAJDA : Shri
supported the

SHRI
Morarjibhai has consistently
army action.

SHRI RAJIV GANDHI : It is totally
vascillating. Thisis what I am saying,
Because of your confusion, you have con-
fused even the poor Akali Dal, This is my
point. You have not only confused them
but you have led them down the garden
path. It is & very, very serious accusation
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that I am making, that you, By your poli-
ticking, in your trying for short term gains,
have contributed to this situation.

(Interruptions)

What we must realize  to-day is : what
were the weaknesses that led to this  situa-
tion ?  One of the weaknesses has been
the Administration ; and I am glad that the
Governmeat has taken a stand on  having
509, from outside ; or whatever the number,
is, and this is bound to help.

. How did this come about ? Who were
the Chief Ministers that propagated  this ?
What is still very pertinent is : which are
the other States where  this is going on
today, where could we get into  similar
trouble ? Is it not going on in Bengal ?

SHRI SATYASADHAN CHAKRA-
BORTY : No. (Interrupticns) This is an
allegation. These are general changes. He
should elucidate, \

SHRI RAJIV  GANDHI : This has
happeped because party cadres were inducted
into the Administration in Punjab by the
Akali Dal ; and in Bengal, similar things
are happening. (Inlerrnptions).

SHRI SATYASADHAN CHAKRA- -
BORTY : He will have to prove it. He has
to prove it. (/nterruptions) These are
wild, baseless charges. He must withdraw
Itisa charg'e against the State
Governments. Heis out of context.
According to rules.......

MR, SPEAKER : This is his opinion.
It is an expression of opinion, You can
also express your opinion,

(Interruptions)
SHRI SATYASADHAN CHAKRA-
BOTRY : On a point of order, Sir, Itis
an allegation......

. (Interruptions)
MR. SPEAKER : I can take care of it.

SATYASADHAN CHAKRA-
'l'hh is a

SHRI
BOTRY : On a point of order.
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discussion on Punjab. We are  discussing

the Punjab problem.
This is an allegation.’ .

MR. SPEAKER : What is your point of
order ? .

SHRI SATYASADHAN CHAKRA-
BORTY : My pointis that Mr. Rajiv
Gandhi cannot bring in allegations against
a State Government, - He cannot do it,

MR. SPEAKER : It is his thinking.
There is no question.. ...
SHRI SATYASADHAN CHAKRA-

BORTY : It is a serions charge, It is an
allegation.

(Interruptions)

SHRI ATAL BIHARI
He has made an allegation.

VAJPAYEE :

MR. SPEAKER :Itis his way of
thinking.

SHRI ATAL BIHARI VAJPAYEE :

A definite allegation is being made  against

the State Government,

SHRI INDRAIJIT GUPTA : How do
you say, Sir, that it is not an allegation ?

MR. SPEAKER : What I have seen on
the floor of this House is that so many
things are said against a certain Government;
and the Opposition members might remem-
ber that they have levelled so many  things
against this Government hcre,

You can have youf say when you have
the floor.

SHRI SATYASADHAN CHAKRA-
BORTY : For your information, and for
the information of the hon. Member and
the House should know it: the West
Bengal Government is not doing it.

(Interrnptions)

MR. SPEAKER : Mr. Tewsr/y. you are
unnecessarily becoming emotional, 1 have
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seen it here so many times, ' You can con-
tradict it in your own speech.

SHR1 SATYASADHAN CHAKRA-
BORTY : Will you kindly allow me to sub-

MR, SPEAKER : You have already done
it.

SHR1I SATYASADHAN CHAKRA-
BORTY : For his information, West Bengal
has not been  recruiting anyone to the
administration. 40,000 posts are lying
vacant, There is no reciuiiment in the
administration of West Bengul. So, why is
he making this allegation ? This i1s the only
State where recruitment has not been done...
(Interruptions) So, why is he speaking about
West Bengal ?

(Interruprion+)

SHRI RAJIV GANDHI : I only brought
West Bengal into the picture because it is
a Border State because 1 wanted to tell you
about the border areas which are  sensitive
arcas Thatis whyl mentioned West
Bengal. West Bengal is @ border area and
it is a sensitive area with the refugees coming
in from there  So, anything that  happens
in Bengal isina way connected with
Punjab, is connecied with Kashmir,

(Interruptions)

SHRI SATYASADHAN CHARKA-
BORTY : it is a dangerous statement,

MR. SPEAKER : This is very
1 am going to name you, Professor.

unfair.

SHRI SATYASADHAN CHAKRA-
BORTY : Why is he brin‘gina in  West
Bengal ?

MR. SPEAKER : Because West Bengal
is not out of India ; It is part and parcel
of India. How can you dissect it ? No,
no You can contradict what he says, later.
Why should you be 8o jittery about it ? I do
not agree with this type of thing.

(Interruption.)

THE PRIME MINISTER (SHRIMATI
INDRA GANDHI) : I am sorry, | am not

.



369 White Paper on Punj.

on this point at all, I came here only
because my name was mentioned by the
hon. Member, Shri Indraiit Gupta. He has
made this statement two or three times in
the house in spite of the fact that I have
clarified 11, He had said that 1 accepted
what the opposition said one  year later.
If you look at the Press you will  find that
1 have been saying those things day-in-and-
day-out, in every public meeting. at every
Press meeting, that this is as far as | am able
to go. | have not said it officially.to the
Akali Dal and I am not now saying it offi-
cially 10 them, because I want something in
exchange for it : what I wanted in exchange,
I have already mentioned in my speech. So,
I am not going into the situation within the
Golden Temple.

SHRI ATAL BIHARI VAJPAYEE:
But there was some advance in your broad-
cast, to the nation,

SHRIMATI INDRA GANDHI : There
was no advance - Those were exactly the
things that T had been  saying all  along.
This is what [ was prepared to do. Now,
I have told it to them very clearly and 1
have also told, it to the public. And again
and again this is mentioned ‘that I waited
for one year. Thatis why [ thought I
would come here. 1did not want to get
involved in the debate otherwise, I have a

lot of pcople waiting. So., 1am leaving
now.
SHRI1 KRISHNA CHANDRA

HALDER : West Bengal Government is not
under Central Rule So, how can he crifi-
cise and discuss about the West Bengal
Government.

MR. SPEAKER : It is part and parcel

of India. This a demccracy.
(Interruptions )
SHRI KRISHNA CHANDRA

HALDER : Nobody should attack West
Bengal Government from this forum,

(Interruptions)
MR, SPEAKER : There is one thing
more T want to say. Please sit down |
You talk irelevant

have heard about you.
all the time. .
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SHRI KRISHNA CHANDRA
HALDER ! No, I do not talk irrelevant,

MR, SPEAKER : A mao must have the
courage to say certain  things, but much
more courage is needed to listen to certzin
things. .

(Interruptions)

MR. SPEAKER : There is no question
of allegation. It is just a simple thing,

st oraw fag(dt Fdd . GmE w
A1 fear oo, g waTrw A 20 A
TR QM AY HIY WA F IeY-
FIONT &1 ara faar qr v gmar @y
TN 91 (AT )

AeqE AHIW: K 477 AggA %
aa 3% 3. Afea #F wega A8 fear

...(mm)....

weaeT AgTa ; g€ qw, fgrgeana
&1 fzeat @ | §g wadAwe a7 fwfe-
qrEw AW @ F1f gET qg Isar
5 _,

1 do not mind. That is what democracy
is for. Let us describe it let us ciiticise
each other. Does not matter ?

4 {1 AR QF0 'agjf E

gizw wgddz v {wfzargs T %
I will never do it. ~.

SHRI INDRAJIT GUPTA : My humble
request is, ihat when we are discussing the
serious question of Punjab, these incursions
into Bengal should be avoided by my young
friend.

It is not the State Government of West
Bengal which is being discussed here,

( Interruption )

SHRI RAJIV GANDHI : I would like
to clarify. While the Opposition is consi-
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dering Punjab in its isolated state, the issue
is much wider than just Punjab, It is an
issue of India,

(rwam)

ASTA REIAT : TR AT qqA AT
wgT FT AT G )

SHRI SATYASADHAN CHAKRA-
BORTY : In thst case do you aliow us to
discus; the recruitment of lumpen elements
in U.P. and the other States whsre Con-
gross (1) is in power ?

(Iaterrup tions)

MR. SPEAKER : =1q 97 ®1§ el
oo wEr ar gw o raw A
g

Ican only say one thing : that
communalism is the greatest virus in this
country. Anyone who thinks in terms of
a communalism, he is nut perfectly save, [

may tell you. fa} &1 TeY 297 qAY TX
@ g

“We can all get together to discuss  this
problem and do something positively and
collectively, Thatis what the nation
demands.

SHRI! INDRAJIT GUPTA : The only
exception is in  Maharashira  Legislative

Council, Please tell them that.
MR, SPEAKER : I can tell them, any-'
where, from the top of Qutub Minar that

communalism is the worst enemy of  this

country.

SHRI INDRAJIT GUPTA : Let us now
talk of Maharashtra instead of Bengal,

SHRI.RAJIV GANDHI : The point is
that the forces that have raised circle
heads had their sceds sown between 1977
and 1930. That is the major problem and
that is what has hurt them most. The
secds that were sown then in  Assam, the
seeds that were sown then in Punjab, had to
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be controlled now. That is the problem,
And it is this communal, ‘regional, linguistic
caste politics carried on by the Opposition
which is going to ruin this couniry. It
is only..,

(Interrupriom)

SHRI KATANSINH RAJDA : I do not
intervene generally. But I cannot aliow this
allegation to go unchallcoged. He says
that the seeds were sown during the Janata
regime. These are all bascless statements,

(Interruptions )

We tackled that problem very efficiently.
They could not open their mouths because
Mr.  Morarji Desai  became the - Prime
Miuister,

SHRI RAJIV GANDHI : It is this type
of politics that is raising these ugly heads in

our country, It is these that we must
finish.

AN HON. MEMBER : How are you
having coalition in Kerala ?

SHRI RAJIV GANDHI : If tbere are

mistakes on our side, we must correct them
also.

SHRI A. K. BALAN (Otta palam):

You will dismiss the Kerala Government
now ?
SHRI RAJIV GANDHI: Now he is

talking about Kerala Government,
SHRI A. K. BALAN ;... -
(Interruptions)*

MR. SPEAKER : Please do not record
whatever he says. , Do not record anything

without permission, That is a standing
order.
SHRI RAJIV GANDHI : The factors

must be removed from our politics, on all
sides,

MR, SPEAKER : Let us make it now.

*Not recorded

“
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SHRI1 RAJIV GANDHI : There can be
regional demands, there can be group
demands. They must' be raised, they must
be voiced. And in 8 democracy they can
sometimss go beyond what we actually
started of asking But that is where leader-
ship comes, That is where you must
control your people. You must see that
your demands do not transgress on the
liberty of others; on the freedom of others
That is wherc you have not  been able to
control the Akali Dal. This is where it has
gone out of your hands. This is where-it
"has gone out on the Akali Dal's  hands,
(Interruptions) And because of yeur allowing
this to happen and in fact you being a
party to his because you kept talking to
them and saying Jg W g’f J1qT, qg W

€Y S1aar | that the Akali Dal's demands

became so, (Interruptions) For the first time
in our country since independence we have
seen a movement which is based on religion,
terrorism and secessionism. And it has
come about because of your support to the
Akali Dal. ([nterruptions) We have (o
understand what we haveto do. It is no
use exchanging charges across the floor of
this House remember  that  this sort of
thing is going to dis.ntegrate the country...

AN HON-MEMBER : What have you
-done in Jammu & Kashmir ?

SHRI1 RAJIV GANDHI: Jammu &
Kashmir we will  discuss tomorrow or the
day after, You will know exactly what we
have donc and what you have done, and
that is what will embarrass you,

This is the first {ime in 37 -years that
organised violcnce has cscalated and beeome
terrorism. And it is time we put our heads
togather and try to finish this It is no use
the oppusition trying to get political mileage
out of it just because we are a few months
from clections We have to sit together,
think together and come to  some positive
conclusions as to how to finish these things
and how to hold the country together. The
Congress today is the only party which

cuts across all these barriers. (I«terruprions).

SHRI SATYASADHAN CHAKRA-
BORTY : Which combines ali these forces,
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SHRI RAJIV  GANDHI! : 1 knew my
CPM friends would get up on this because
they also feel that they do stand  for such
issucs, But there is a ‘major difference. The
difference is whereas the . Congress blends
every region, every religion. every language
into onec body, the Communists try to brain-
nwash them all into one alignment.

SHRI SATYASADHAN CHAKRA-
BORTY : ] agrec. We want to unite all the
oppressed people irrespective of caste and
religion to fight against exploitation.

SHRI RAJIV GANDHI If I can
digress from  the subject for one second,
how do you say that you have people of
all religions in the Communist  Party and
then are still Communists ?  (Interruptions)
How can you have people of different
religions within your Party then? This is
the whole point. The point is that the Con-
gress is the only party which cuts across
all these barriers  and holds .everybody
together. Fifty per cent or more of the peo-
ple who are sitting in opposition are those
who could not Swallow these p»licies and
left the Congress What the opposition
must realise is that they are h=re to oppose
the Congress and to oppose the Government
if they so wish. they are not here to oppose
India which is what they are  doing here
today,

SHRI ATAL BIHARI VAJPAYEE : We
are opposing Indira not India. and Indira
is not India.

MR. SPEAKER : Shri
Bahadur.

Harikesh

AN HON'BLE MEMBER : Are we not
adjourning for lunch, Sir,

MR SPEAKER : After his explaration,
We will adjourn for lunch, We are not
going to conclude the debate, we will start
it after sIx.

SHRI CHANDRAIJIT YADAV : I have
to catch the train at-.3,30, Sir, s

SHRI BUTA SINGH : So, -Sir, he can
start at 3, O’clock and finish by 3.30.

MR. SPEAKER : We  shall assemble

at 2,45,
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Wt waw fagrdt aowdat ;s g
WAL aafY o war AT FA ?

g W (W Qe W aiEg
ww) : ¥ wg faur § 5 w9 g@ gamr
X, & qwTE 3 S dETE

W WERY : HTTRF AT THA,

TAZ T AAGT

. st aYto do AfAz TN ;. FW WY
A ¢, ITFT FTq AL Q| AT &

. W AT AW : FH HAT FfAT )

asqd W4T : S FAT AW FQA
4B

13,53 hrs,

PERSUNAL EXPLANATION BY
MEMBER

MR. SPEAKER : Now personal expla-

nation by Shri Hirnikesh Bahadur,

SHR!I HARIKEsSH BAHADUR
(Gorakhpur) Sir, I risc on a
personal  cxplanation. When the Prme
Ministzr was intervening during the debate
on th: White Paser on  Puajab, she said,
[ am chrazerned with th:  demund t!xa!
wis not d:scassed, whch is the Anandpur
Sihib Rasolution, Tae Opposition Parties
were not able to convince me that the Akali
Dal had givan up ths Resolution eatirely”.
1 immediately renirked, **Way should they
do it T’ because | feel that Opposition is
not the spokesman of Akalis or the Govern-
ment. Therefore, it ig not the responsibility
of Oppesition to convince the Prime
Minisier  about the plan’s and designs of
Akali Dal. Bat, Sir, the Prime Minister
said about my remark, <“Now he is saying
‘Why should they give it up. Please see the
sigaificance of that** °* »  Sic it appears
that Prims Minister - said something which
1did not speak. I have aever supported
the Anandpur Sahib Resolution, nor do 1
intend to support it.
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MR. SPEAKER : Now lunch break till
245 p. m.

13.54 hrs,

The L.k Sabha then adjouryed for Iunclx.
till forry five msutes past Fourteen
. of the Clock

— —

The Lok Sabha re-assembled afier Lunch
at fifty minutes past Fouricen of
the Clock

(MR. DEPUTY-SPEAKER in the Chair) .

DISCUSSION RE : WHITE PAPER
ON PUNJAB AGITATION -Contd.

MR. DEPUTY-SPERKER ' Now we
80 upto 3.30. Then we  have the Private
Members business today, This  dcbate will
be carried over to Monday.

SHRI DHARAM BIR SINHA (Barh) :
What about Kashmir ?

Mr. DEPUTY SPEAKER : If you are
prepared to sit  after 6 O’clock after
Private  Members’ business is over, | am
prepared to sit and continue the Debate.

THE MIN.STER OF HOME AFFAIRS
(SHRI P. V. NARASIMHA RAO): Iam
Prepared to sit after six, Sir, .

Mr. DEPUTY-SPEAKER :  The
Minister is prepared to sit aflter six, I think
you are going to reply also. '

SHRI P. V. NARASIMHA RAO : Yes,
Sir,

MR. DEPUTY-SPEAKER : O. K. then,
the debate will continue n_fter 8iX.

SHRI DHARAM BIR SINHA : After
six someboby may raise the question of
quorem and there may not be any quorem.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
In the alternative we can carry it on
Monday and finish it in the carly hours,
'!hen we can take up Jammu and Kashmir.

MR. DEPUTY-SPEAKER : It isa
good suggestion. We can take up Kashmir
"debate by 2°OClock, Or let us complete the
dabate and the Minister’s. reply shall be
. only on Mondsy.

SHRI DHARAM BIR SINHA :1Io
that case will it not be  that we will speak
toaa empty Housc and the Minister’s
ceply will be to the full House ? Let the
debate continue on  Monday for 90 or 80
minutes.

MR. DE?UTY-SPEAKER We will
even go up to 4 'O clock and then have
the Private Members business at 4’0OClock

and this debate can continue after six.
Bvery Hon. Member shall not take more
than ten to twelve minutes.  Anyhow this

is the bonus time.  Time allotted for it is
already over. Now, Shri Chandrajit Yadav.

CHANDRAIJIT YADAV
(Azamgarh) : Sir, I  think everybody will
agree that the situation in  Punjab even
after the . rmy action is serious, It is not
a normal situation and the latest  proof of
it is the breach  in the Bhakra Canal, I
think there are certain clements which are
out to destroy certain values in this country,
They are on the path of violence and they
believe in the politics of murder and Kill-
ings. I am sure the entire House would like
to strongly condema this  kind of politics
and this kind of elements which indulge in
aati-national activities. Everyone also would
like that the  Government must take firm
and strong action against such elements so
that it is not only that the people should
live in peace and security, but our  certain
important centres of  development should
also not he endangered as their intention
seems to be.

SHRI

Sir, I think that today the  Minister
should have cectain factors in mind  while
he is going to deal with the Punjab situation,
and if these factors are taken into account
and if we only go on as if we  are going to
create the image of a very brave person or
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the image of a  very strong action and if
we do not take other factres into considera-
tion, we will be committing a major mistake.
I thiok that one thing which we should take
into account is this-I will come to the other
things later on. Whatever has happened
tolay, please take note of this that after
out Acrmy had gone into the Golden Temple
.and taken action ~ there, almost the entire
Sikh community feels emotionally hurt and
they are sad and unhappy today. This factor
must be taken into account If you talk of
the healing touch and  other  things, this
factor should not  be overlooked whatever
may be the reasons.

SHRI BUTA SINGH : Let one thing
be understood that the feeling of the Sikhs
today is because of some damage to the
Akal Takht. But on the issue of extremists,
let there be no  misunderstanding in this
House that every one feels relieved and the
Sikhs especially feel relieved.

SHRI CHANDRAIJIT YADAV :1
think the Minister is ina great hurry,
Other-wise I was  going to  say the same
thing. They are unhappy not because
and his gang has been
liquidated, They are unhappy not
because of that, but they are unhappy about
what you have just said. But this is a fact
that today this has made them unhappy and
even those people who had given their best
service to the nation-and I will name Air
Marhal Arjun Singh and Gen. Arora, people
like them have also expressed openly their
unhappiness. Nobody in the country can
challenge their patriotism Therefore, let us
take this factor into account, '

Another thing which I  would like the
Home Minister to take into account is
that this is a border State and Sikhs—men,
women and children, sikh soldiers, and
officers-had been giving their best whenever
the country was attacked on  that Worder,
and now if the entire community feels
unhappy and sad, something urgently has
got to be done to see that their sadness and
unhappiness is removed. It is no occasion
for any kind of provocation or any kind of
humiliation or any kind of discrimination,
and I would like the Home Miaister to take
note of this that outside Punjab Sikhs feel
that there is discrimination  against them.
1 am sorry to say  that this White Paper
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conceals more than it reveals, 1t does not
talk of what happened in  Panipat where
five Gurudwaras, which 1 bave seen myself,
were burnt to ashes, where Guru Granth
Sahib and everything was burnt, and after
that the Akali Dal's attitude became much
harder.

In her speech  day before  yesterday,
the Prime Minister distorted the fact, The
first was that Akalis’ demand before the
Tripartite meeting was that  Bhindranwale
should be relcased. Perhaps the Prime
Minister forgot that the Tripartite meeting
for the first time took place in  January
1983. And when was Bhindranwale released,
or when was he discharged ? It was in 1981,
When Bhindranwale staited many thiogs
in this country and particularly in Punjab,
were they not alerted ? The Punjab Govern-
ment should have been  alerted when the
unfortunate incident of 13.4.1978 took place
in Amristar between Akalis and Niraokaris
whers 18  persons were killed After that,
the Administration was sleeping over it,
Then. later on, on 24.4,1980 when Nirankari
Baba Gurucharan Singh was assassinated in
Delhi right uaoder the nose of the Central
Government and three men of Bbindranwale

were named in  FIR, the Lt. Goveror’s

letter which Mr, Vajpayee quoted day before
yesterday said that ‘the Punjab Government
is doing nothing’ and hs said that even
that car was going round and the car had
gone immediately underground when hc
wrote that letter,

15 00 brs,

Nothing was done. There was no
cooperation from - the Punjab Government.
The whole administratioan since then i ¢ 1980
was totally psralysed. In May-June 1981
Bhindranwale organised so many processions
at District and Taluka levels, openly going
and preaching  hetred against Hindus and
asking them to kill Hindus, Now the
tapes containing his specches ate being
‘given. When * he was openly making
speeches, what was the Goveinment  doing
then ? Did Government  stop him or did
Government arrcst him  when he was openly
doing  all these things ? On 991981 a
stalwart freedom fighter Late Jagat Narain
was killed. Warrant, for the first time
against Bhindranwale was issued, He was
in Chandukalan (Haryana). It was announced
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ali the
was issued

oo radio. It was published in
newspapers, That Warrant
against him. Is it the way to deal with a
criminal who was held responsible for
killing one of the stalwarts and the frcedom
fighters ? From Chandukalan, Bhindranwale
crossed three bridges, reaches Punjab, He
announced that he would go and surrender
at Mehta chowk. Nothing was dqpe.

On 29.9. 198} he was allowed t. go to
a big public meeting at Mehia Chowk. Then

be was arrested  there. You know what

happened then ?

N

1 would like- to know from the Home
Minister about this Bhindranwale was arres‘ed
on 29.9.1981, He was discharged on 15.10.
1981. Who dischargd him ? Was it not a
political derision here by this Goveroment ?
The Chief Minister was told *‘you should not
proceed against Bhindranwale, as there will
be problems”  Withina monith he was
discharged. You say you did not help to
build him. You say it was the Opposition
who asked for his release ? That demoralised
the entire police force and administration in
Punjab whatever was  left there And that
encouraged the Akalis—that the Central
Government is  surrendering It is the
Central Government which is behaving like
that What should we do? You wanted
Akali Dal to fight out Bhindranwale. They
told us they were not going to fight against
both Bhindranwale as well as Govt. of India,

Chandigarh issuc-how many years are
you going to take to decide that ? They
have deputed Supreme Court Judge to decide
about water, Why do you not come forward
and say, well these are the things which we
accept! ? This government accepted religious
demands very conveniently. In a Tripartite
meeting 1 myself said, itis a dangerous
thing, a- dangerous precedent which you are
establishing in this countiy if you are going
ta concede transmitter in the. Goldcn
Tample. Then the demand will be raised for
Hindu temples. Chrisian churches, Muslim
mosques. But you accepted on your own
and the Prime Minister chooses a Gurudwara
and goes there and announces in that
Gurudwara. Ycu had a competition 10 win
over the Sikh masses-who is more populer-
Akalj or the Congress (1) 7
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I am sorry, Shri Rajiv  Gandhi is not
here. He was preaching us a lesson. He
says “a strong Government” Is this the sign
of a strong Government ?

Amrik Singh and Thara Singh, main
culprits of Dalkhalsa were arrested in July
1982. They were not prosecuted. There are
so many cases of murder against them.
They were not tried, They were not prosecu-
ted but were discharged. Is it a sign of a
strong Government 7 All  these  were
political decisions.

Now they held Dal Khalsa responsible.
What is written in this White  Paper about
Dal Khalsa ? You see page 38. It is about
the Dal Khalsa at page 38 :

“The Dal Khaisa was originally estab-
lished in India on April 13, 1978
with the avowed object of demand-
ing thc creation of an independent
sovereign Sikh State.”’

1978. And this is a
strong Government which allowed this
organisation to function openly ; it is an
organisation  established with the avowed
object of creating our independent sovereign
Sikh state which was allowad to function in
this country till lat May, 1982.

It was created in

WG WA 3 (HTAT) ¢ 1978
% ggra feg wY oY ?arr H ergw A &
Fqaq E

SHRI CHANDRAJIT YADAV : Please
listen. Then, 1959 was your HUKUMAT,
1981 was your HUKUMAT. Then, this
White Paper says...

SHRI BUTA SINGH : It isa very
pertinent clarification. As  you know, now
you say it is » dangerous organisation. Who
was the Chief Minister, who was the Prime
Minister at  that time ?° This is what Mr.
Rajivji has said. We were reaping the seeds
sown by you. -

SHRI CHANDRAJIT YADAV: 1
known, Mr. Bula Singhji what you mean.
You mean the Janata Government. It is all
right that the Janata government should have
been held responsible for this. But, what
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you were doing from January, 1980 when
you came to power when then the activities
of this organisation really started very
active ? They started killing and doing
everything, And they established 4 branches
in UK., in Canada, in West Germany and in
U.S.A. Now, Mr, Home Minister, I would
like to know from you. You were the
Foreign Minister till recently. This unlawful
organisation and anti-national organisation
has its establishments in 4 countries, Did
you talk to these Governments how they
had allowed their branches to function there?

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO): I had
answered these  things many times, you
know it. Well, I repeat it,

SHR1 CHANDRAIJIT YADAV : That is
what I want you to say now, here.'Because of
certion personal relationship, certain courtesy,
we do not want to rress them. Tell that

* here in the House. Let the people know.

Now, the White Paper says that this Dal
Khalsa organisation was  responsible for
hijacking an Indian  Airlines aicrcraft to
Lahore on 29th September, 1981, It was not
then the Janata Government, After that
also you were sleeping over the matter ;
allowed them to function. And when things
came really to that level, to that point, them

.on lst May, 1982, the Government acted
for the first time. I charge this Government
for the criminal negligence on the issues of
national seccurity and @ sovereignty of this
country. I charge this Government that this
government because of its political interests,
has been taking advantage of everything
and now itis  being told to us that it is
our national duty to take care of national
issues and we should rise above Party lines,

Sir, what has happened in Jammu &
Kashmir ? From the first day, Dr. Farooq
Abdullah’s Paity was elected, the Congress-I
started creating trouble in the House. It was
since first day because they could not accept
the defeat with grace and that is what is
happennig today. Today, the democracy is in
danger because of the Congress-1 destablsation
policy of the Congress-1. The total western
border from Punjab to Kashmir has been
destabilised only to gain political power by
the Congress-1. I charge Congress-1. Now,
they want to bring down Bengal government,
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Shri Rajiv Gandhi brought the question of
Bengal. 1 wanted to say at that time : “Now,
you have said against Punjab, you have
said against Jammu and ' Kashmir ; you are
saying against Bengal. Why did you forget
Andhra and Karnatakua which are two more
non-Congress-l governments.

SHRI SATISH AGARWAL (Jaipur) :
Later on,

'SHRI ATAL ~ BIHARI VAJPAYEE
(New Delbi) : Ooe at a time. )

SHRI CHANDRAJIT YADAY : There-
fore, this is a dangerous thing. Mr. Home
Minister, will you tell me now that is this
pot the first time in India, the Army in any
part of the country is staying for almost
now two months ?

What the Prime Minister says gives an
impression that tillthe Akal Takht is re-
buiit and because she wants to give piotec-
tion to a Baba who is doing not a Kar Seva
but a Sarkar Seva there, thcy want the
army to be there. They say, the police has
failed and the police cannét give protection
to the people there. The Prime Minister
says, the police is there but there are
difficulties with the  police and, therefore,
they have to have army there,  For almost
two months the army is there.

Is it not a fact that the army is holding
darbars in Puajab and the taluk fevel people
come there  saying, “My land has been
occupied by somebody ; I am being threaten-
ed by somebody’ and the army goes there
keeping aside the whole civilian administra-
tion ? The army is ruling Punjab today. It
is a dangerous sign. This shows that they
are advaacing towards a kind of military
rule because they are getting weakened.

A very sepior journalist, Mr, G S.
Chawla wrole three articles-in the ILLUS-
TRATED WEEKLY, not now, much earlier
giving entire details as to how this Govern-
ment, really speaking, was  succumbing 10

the extremist forces and the violent forces...

SHRI P.V. NARASIMHA RAO : Sir,
1 have been asked to reply on Monday. So.
1 would not like this particular  allegation
to go unchallenged, Here and now, on the
spot, I deny that the army is doing anrthing
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except for  what it was sent there to do.
I.here is po  question of the army doing
civilian role and work connected with that.

SHRI CHANDRAJNT YADAYV : These -
facts were brought to  light long back in
October, 1951 in the thiee  articles by him
But the Government was  sleeping at tbat
time, it was alleged. It is not that the State
Government alone is responsible for the
present state of affairs But the Congress-I
leadership at the Centre, if not more, is
equally responsible for the present situation.

I will ask one or two more questions.
Mr. Rajiv Gandhi says that the collection of
arms in the gurudwaras was not condemned
by Opposition leaders. They never took us
1n confidence during tripartite meetings, onc
after another. They never told us that thete
were 80 many dargerous arms, heavy machine
guns, rocket launchers and anti-tank
missiles. That raises two  questions If the
Akali extremists  were responsible  for
collecting these modern, sophisticated,
daogerous arms in a religious  place which
normally no party, no organisation, shou!d
do-we condemn that-how then did these arms
reach the Golden Temple 7 What was the
BSF doing 7 What was the military doing ?
What was the Central Intelligence doing ?
How did rocket launchers reach there ? How
did heavy machine guns reach there ? How
did anti-tank missiles reach there ? Who is
responsible for this ? If this Government is
working like that, God forbid, the security
and the safety of this country is not in safe
hands. If this is the attitude, if  this is the
state of affairs of this Government, God
help us,

SHRI] BUTA SINGH : Ask your friend,
Mr. G.S. Tohra, who was the custodian of
the Gurudwara.

SHR1 CHANDRAIJIT YADAV : Heis
also responsible for that,

SHRI1 INDRAJIT GUPTA : He is an
arch criminal.

SHRI CHANDRAJIT YADAV: We
have serious differences  with them We
condemn Akali  Dal's violence. We usked
them to issue s Hukamnama so that no
Sikh, according to Sikh  tenets, should
indulge in violence. They did not do it. They
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agreed and then backed out. We disapprove
of it and condethn it. The SGPC also failed
to perform its duty. They should bave seen
to it that these kind of modern sophisticated
arms were pot collected inside the Gurdwara.
If you mean that the SGPC’s head was in
collusion with them, whose responsibility
was it ? Do you want to get away with it ?
This is  the primary responsibility of the
Government which they failed tc perform.

15.15 hrs,
[MR. SPEAKER in the Chair]

Today many poor people, even laymen
in the villages, ask the question as tc what
the Government is doing ? Why did the
army reach there ?

These are the  question®To which you

have 1o reply.
']
Shri Rajiv Gandhi said today that we,
- the Opposition parties, are encouraging anti-
social, anti-national and communal elements
and that we are supporting communal forces.
If it is an honest  statement and he is the
General Secretary of the ruliug party let him
ask his mother, the Priine  Minister, that
tomorrow she must ask the Muslim League
to go out of Kerala  Government, if he is
sincere to fight the commupal  forces. Will
they do it ? They will never do it,

Only the other day in Bombay the Chief
Mipister was going on beforc everybody
seeking the support of Shiv Sena and
persuading them to help the Congress-1
Candidate. They got their help. For one thing,
they joined hands with Shiv Sena, Therefore,
it does not lie in the mouth of the ruling
party, the Congress.1, to teach lessons and
sermons to the Opp?sition to fight-against
Communalism,

1 would suggest that if the Minister of
Home Affairs really wants that there should
be normalcy, and there  should be healing
touch to our Sikh brothers and sisters,
then the first demand I will make is that the
Army should be withdrawn from the Golden
Temple premises.

JFROF. N.G, RANGA : Who would do
it?
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SHRI CHANDRAIJIT YADAV : Let
the Police, the BSF and others, whosoever
it is. The normal civil adminstration cannot
be replaced by the army. Kar Seva shouid
bs entrusted to SGPC,

AN HON. MEMBER : Why ?

SHRI CHANDRAJIT YADAYV : The
SGPC should take up the responsibility of
ye-building the Akal Takht as quickly as
possible and should not keep it as a ruined
monument. That will not solve the problem.

The Akali Dal should withdraw its
movemen; "and help in creating normal
situation and immediately they should stop’
their programme for sending Shahidi Jatha.
In the present context, what happened does
not help. ’

I also hope that the Head Priest of ths

-Golden temple issue Hukum Nama. They -

have just issued Hukum Nama on certain
issues-that  killing and violent activities
must be stopped. It is not according to the
Sikh tenets. They must issue Hukum Nama.

The hon,  Minister of Home Affairs
must understand that tney have to find a
political solution for this problem. Military
is no solution. Chief Mainister was removed
earlier. Civil administraiion has  been kept
aside, These are not  solutions, they must
find a political solution. For this, the main
responsibility  is that of the ruling party
which must  take the initiative and create
conditions for findipg agreed solutions of
such problems like the Chandigarh, territory
and water issues. They  should get priority
and immediate, urgent solutions should be
found.

With these words, 1 Conclude,

SHRI DHARAM BIR SINHA (Barh) :
Mr. Speaker, 1 do not have the  arrogance
of belief that suggests that my thoughtrs are
the only truth about Punjab. But | would
like to refer to the speech made by the hon.
Member from Amethi, the General Secretary
of the ruling party who, during the course
of his speech, laboured for 15 minutes to
explain his point that the entire  Opposition
had suggested acceptance of the Anandpur
Saheb resolution,
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On behalf of every one...We have met
itogether in many  conclaves and in many
meetings...1 would like to say here that
no Opposition party, whether it is BJP  or
Lok Dal, or CP1 or CPM, or Congress (S)
or DSP, has ever supported Anandpur Saheb
resolution, Not only that, when we dis-
cussed with the Akali icadership and when
the Akali leaders suggested that we should
suggest to the Government that thé A: and-
pur Sahib Resolution should be referred to
the Sarkaria Commission by the Govern-
ment, we said, ‘No’, we cannot make the
recommendation  or suggestion to the
Goverament to refer this Resolution to the
Sarkaria Commission '’ The uanderstanding
then was, among soms of the
spokesman, government negotiators, that the
Akali leaders themeselves would refer  this
matter to the Sarkaria Commission or that
any citizen could raise this matter before the
Sarkaria Commission, So, 1 wouid like to
reject any suggestion which has been made
before this House that any of the Opposi-
tion Parties, at any time, had anything to do
with, or supported, the Anandpur Sahib
Resolution.

As I said in the begining, I do not have
the arrogance of belief that my belief is the
only truth, But there is one truth, at least
common between the White Paper and me
and on which we agree, that is, the Punjab
crisis has not been solved. 1 would add
further to say that we have hardly begun to
comprehend what has happened and why it
has happened,

Even after the decbate of the last  three
or four days, most of us  have not really
begun to  understand what has  really
happened and why it has happened. I would
refer only to hon, Members like Prof, Ranga
and Shri Brahmananda Reddy, the vetcrans
of the freedom struggle, I am only son of
a freedom fighter. But I know, this was the
culture given to me, that Gandhiji made
strenuous efforts to wield all our people—I
will not go into the semantics of communi-
ties or nationalities; I would use the word
‘people’...

AN HON. MEMBER : Pandit Jawahar-
lal Nehru also,

SHRI DHARAM BIR SINHA :Not
only Pandit Jawaharlal Nehru but  Sardar
Patel also.

JULY 27, 1984

government _ perception, the

Agitation (Dis.) 388

As | was saying, strenuous efforts were
made to wield all our people into a force to
fight for our freedom. It is this  willing
cooperation which C'andhiji got that made
us into a  nation and forged wus into a
tremendous force that fought the mightiest
empire on the earth. It is this willing co-
operation of all our people which ensures
our nationhood, and the unity of the Re-
public,

But this willing cooperation cf all our
people has come under attack in  Punjab.
The use of force to keep, sustain and main-
tain the Republic is an impossibility; it can-
not be done’ And since this be true, the
policy and its implemen-
tation must respond to this fact and nced of
willing cooperation. Ourt perception which
is based on this belief, therefore, differs
from that of the ruling Party. This difference
is fundamental. I must mark our difference
clearly, without any ambiguity, The Govern-
ment and the Prime Minister consider that

“our Republic can be sustained by force, by
the strength of arms;  But we, myself, my

Party, my colleagues on the Opposition,
believe that the Republic can be  endured,
sustained and preserved only by the willing
cooperation of all our people, That is why,
I look at the use of the Army as use of
coercive power of the State. For the first
time the coercive power of the State has
been used, ’

1 would not like to dwell on the many
points which Shri Vajpayee Prof. Madhu
Dandavate and Shri Chandrajit Yadav have
made. 1 would like to say that T adopt
their speaches. But therc is enough evidence,
in the negotiations which have been carried
on in the tripartite talks, in direct negotia-
tions, in the seccet negotiations, rhat at
least there were thiee occasions  when the
Akalis and the Government had nearly
come to a settlement ana cach time, [ am
sorry to say, it was the Government which
backed out. That is why in the national
interest, and in the int‘en;st-of value-oriented
public policy, I demand setting up of a high-
level Commission presided over by a
Supreme Court Judge it may include a top
administrator, a top policeman, a top socio-
logist and a top historian, but a  high-level
Commission which shoald be presided over
by a Supreme Court Judge, that should hold
a detailed inquiry and fix the responsiblity.
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1 am particularly keen on setting up of this
Tribunal so that the nation may also know. ..

AN HON. MEMBER : As also  the
Opposition. .

SHR} DHARAM BIR SINHA : Yes—
Opposition alsp....so that the nition may
know whether the much maligned Akali Dal
and the SGPC ieadership were cither helpless
watchers or whether they hada  hand in
building up of the killer’s cult, ..

PROF. N, G, RANGA : You doubt it ?

SHRI DHARAM BIR SINHA : Yes. I
doubt it.  Such a Commission will make a
major contribution not oniy in removing the
mask that covers some important public
men. Prof Ranga, with greay respect, 1
would urge on you that you also know
whom the mask covers.

It will also establish how dangerous it is
to mix religion with politics. More impor-
tantly, it should also te!l the country that

narrow ambitions of politicians should not:

make them lean on ruthless adventurers who
parade around as holy men but who are
indeed undesirable. Political parties only
confer respectability on them, And later
when tacy break away from their patroans
they assume Frankinstein proportions, This
_is what has really happened in Punjab.

1 would also like to draw the pertinent-

lessons from Punjab. No. 1—that all funda-
mentalism—be it Hindu, Sikh ¢r Mauslim
is dangerous for the country and unless, as
a nation, we decide that pot only fundameta-
lism of minorities is bad but that such trend
in the majority community is equally
dangerous, our nation’s future will always
be at stake. The second moral of the Punjab
situation is that unless violence is firmly
nipped at the beginning, it becomes more
hazardous to deal with it later on, And
when a government fails to discharge this
primary reponsibility, in a democratic
society, in a parliamentary form of govern-
ment, it should be handed parliamentary
punishment not applause.

Thirdly, thereis a moral for the Akali
Dal -also who headed a massive agitation

but, I must say, with a chicken heart, |f _
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you want to lead a Gandhian morcha, then
you must have his vision and his courage
too. The Akali leadership lacked the
courage to stand up to the increasing menace
of terrorism, which outraged and angerel all
of us. It equally lacked a vision to broaden
their platform to include all Punjabis when

‘they were articulating the demands that

represented interests of both the Hindus and
the Sikhs in their State, Due to lack of
political sagacity on this count, they got
crushed between the low cunning approach
of the Government and the killers, cult that
spared none. For the moment it seams that
the ruling Party has achieved its narrow

_political objectives: elimination of the orga-

nised Akali influence that gives them a false
telicf that they have obtained electoral
benefits in the State; dilution of the BJP
influence on the Punjabi Hindus and on a
wider scale creation of a majority commu-
nity backlash which they think will help
them in the forth-coming election.

In pursuit of this ruthless policy, the
ruling party has now resorted to double talk,
and double act. It talks of the healing
touch but continues to do everything to
injure the suspectibilities of the Sikh com-
munity, Discovering encuraging and adver-
tising of Santa Singh has becn found expe-

* dient, You go through his bio-data, the

story of his alliances with Congress(l) high
ups, the lawless methods pursued by his
Nihang followers and you see** in his earlier
phases....

MR. SPEAKER : Mr, Sinha, you cannot
go on like this speaking against anybody
when he is not present in the House, Please
do not do it, Itis an established conven-
tion,

' SHRI DHARAM BIR SINHA : I have
not said appthing against him.

MR. SPEAKER : You may say anything
outside. but not here.

SHRI DHARAM BIR SINHA : The
braz-n, strident propaganda on the Radio
and TV is not attaking the Akalis now-they
do not occupy any central position pre-
sently. It does not have to attack Bhindren-
wale any more. The same Sant Kirpal Siggh

“Expunged as ordered by the Chair.
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Head priest of Akal Takhat whom the
television and the radio lauded on Tth/
8th June because of bis coriect and sane tatk
to the Sikhs is now being projected as a
petty employee of the S.G P.C. Talking of
him in derogatory terms. thinking of modi-
fying the S.G.P.C. Act, reducing the physical
size of Harmindar Sahib campus are all
leading to one directioa - alienation of the
Sikh masses. Ja the third phase of its
policy, the government and § say this with
deep concern, is selecting a very dangerous
path that may cause sever strains on national
unity.

The Sikhs are a valiant community and
they have proud record of patriotism and
valour. jt would be unrealistic to under-
estimate taeir anguish. Again, I say with
deep concern that the policies being now
pursued are increasingly turning that anguish
into alienation. Nations are made and
unomade in the minds of men. People want
respect. They cannot be brow-beaten,
bribed or cajoled. What must be realised
is that a proud people may, perversely,
prefer suicide to even a suspicion of any
form of dictation and domination.

Therefore, specifically speaking, 1 suggest
that the imposed and farcical ‘Kar Secva’
should be stopped. Wec should ask respon-
sible and emineat Sikhs to take up this
noble cause aand the S.G.P.C. Of course,
that iavolves withdrawal of the army from
the Golden Temple. I do not want the army
to misuaderstand this The army has done
its assigaed job. Its prolonged stay on poli-
cing ‘duties neither helps the morale of armed
forces mor it sustaias the high respect that
our people have for this institution.

In conclusion, I would say that the
longer the army stays in the Temple, more
difficult will be for the government to extri-
cate itself. And this brings me to the ulti-
mate point, How long do we really wish
to kecp the army in charge of affairs in the
State ? Som: of the recent dec'sions of the
government are ominous of un-wise trends.
General Dayal had been appointed adviser
to the Punjab Governor ducing the military
operation, He has been replaced by General
Shankar - the Corps Commander. 1 have
nothing to say against General Shankar who,
I am told, has a commendable career record.
But what I am objecting to is the policy that
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inducts the army officers in civilian admiais-
tcation. Army had been called to assist the
civil authority, At least now, we should
begin phasing out the army’s presence and
restoration of civil authority, Let there be
no mistake by the treasury beuches. They
may be seeing some short term gains in this
new and un-familiac scheme of things.
Fascism sometimes enters the blood stream
before it comes to the surface.

But the end result can be more danger-
ous for those who ace dreaming of
continued rule, Please, for the sake of the
country and its unity. let us not make our
people believe that civil administration is not
an adequate tool for managing the affairs
of the nation.

I do not, deliberately, wish to speak at
iength, but would only say that for ihe sake
of army also, please begin the process of
withdrawal speedily.

Much can be said about the diabbolical
ordinances that seek to undermine our entire
philosophy of jurisprudence.

I say with concern thatl sce a design
emerging at this fag ead of the present Parlia-
ment, that is change of concepts of jurispru-
dence, denigration of civil administration,
induction of army even on the least provo-
cation and slandering of the minorities, What
a terrible heritage to lecave at a time when
some leading members of the treasury
benches are already talking of a Presidentill
system. Shri Vasant Sathe is there,

What is being dreamt of is not the
American model, not even the French one,
let there be no mistake about, it is the
Marcos of phillipines, who 1s the hero of tlte
treasury benches and they want to emulate
him,

TF AFAIT ayeq © 51 9gIcT Wl
AT FY frearg &3 7

Heuy AEET ; WFATT W 7 WA
T T FOX ?

Qe AT e ;. (& &4 AT
qw w7



393 Whire Paper on Punj,

weas Agaq : HTHT AT HIT F A7,
LR ok & ol

ot sew fagrdt aoddy . o @)
g T Ofad

eaw wEg - R QY Fg W g )

TF AAAIY @36 ; qT W KA AH
FO 7

Heqe WA ; AT AH F7T |

SHRI CHITTA—BASU (Barasat) : Mr.
Speaker, Sir, ] would only reiterate what I
have said on several earlier occasions, The
Pupjab problem, as you know. has thrown
up some basic and fundamental issues
before the nation namely, the question of
national unity and integration, the question
of threat against it and the question of
increasing strength of the scparatist and
divisive forces in the country,

We have to recognise this fact, and that
too without any ambiguity, that the Punjab
problem is basically a political problem
and its solution can be hrought about
only as a political soluttoa and not without
national perspective.

While | will deal with other forces in
this respect subsequently, I would first take
up something that has been said against
some of the parties who took a certain
position in the matter of Akali movement
in Punjab. It has been said by Shri Gandhi
that the opposition parties did not say
anything about the Akali Party’s adherence
to the Anandpur Sahib resolution. It is on
record what almost all the opposition
parties in this house have said it. As far
as [ am concerned and my party is concern-
ed, I have madeit very clear that the
Anandpur Sahib resolution, whatever dif-
ferent versions might be given to it, contains
the seeds of separatism and we are not
going to accept it, we would oppose it.
EBven the question of Anandpur Sahib reso-
lution was not raised by the Akali Party
during the three tripartite discussions. We
could convience, as participants of those
discussions, the Akali party to remain
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confined to the main subject, and that the
Centre and State relations should' be dealt

" with by the Sarkaria Commission. Almost

all the political parties in this country bave
got their own views regarding the Centre-
State relations, .

There is nothing wrong when I say that
the Centre-State relations should be revalued
and re-structured. Is it unpatriotic ? Is it
divisive ? Is it something dangerous for the

‘country? Anandpur Sahib resolution was not

being pressed by the Akali Party during the
Tripartite Conference. This is a wrong and
distorted fact. Conmsequently, on 3Jth Jupe
1983, a formula was evolved by the Opposi-
tion Meet to which the Akali Party was a
party. What was the formula ? Jt was_ in
fact, helpful to the Government in finding a
solution by suggesting that the water dispute
be referred to a Tribunal; Chandigarh be
bhanded over to Punjab and Haryana bs
compensated with territory and finance ;
and a Tribunal be appointed to go into the
claims and counter-claims regarding territo-
rial disputes between Haryana and Punjab.
The question of Anandpur Sahib Resolution
was not there at all. If Mr, Gandhi feels
that they are very honest, may I ask one
question ? When the Anandpur Sahib
Resolution has not been condemned by Mr.
Longowal inspite of the continued adherence
of Mr, Longowal to the Anandpur Sahib
Resolution, why did they consider it necessary
and desirable to hold secret talks with them?
Can they answer it ? If we are accused of
supporting the Akali Party because they
had some inclination to wards Anandpu
Sahib Resolution, we will be damend.
we will be condemned and we may
be calied unpatriotic. But what is the
attitude of Mr. Gandhi who himself took
part in some secret discussions with the
Aka i Party, knowing fully well that they
have not given up the qu:stion of Anandpur
Sahib Resolution ?

Then be raised the border State issue.
Because it is a border State, West Bengal is
said to be verymuch connected with Punjab
situation Well, West Bengal is said to be
linked with Punjab because it is a border’
Siate. Is not Gujrat a border State ? Then,
why did he not mention Rajksthan which is
also a border State ? I have been informed
that many of the arms found their way to
the Golden Temple across the Rajasthan
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order, He mentioned Kashmir for provi-
ing training camps. What about Uttar
'radesh where a number of training centres
rere organised ? What about Delhi ? There-
ore, Sir, these things have to be taken only
n the question that they are unnecessarily
oliticising the issue in order to have some
lectoral mileage. So far as Chandigarh is
oncerned, we have the privilege of
stening to Mr, Chavan. He said that
ight in the scventies he had to disclose
se decision of the Government to hand
ver Chadigarh to Punjab and this was dis-
losed to the Chief Ministers of the two
tates, They had to accept it, of course
sluctantly. There is no other way except to
and over Chandigarh 1o Punjab. Now
hat was the reason ? As suggested by the
)pposition Pariies, why cannot they give
‘handigarh to Punjab and bring about a
rolitical solution ?

Sir, Madam Prime Minister says that
a¢ has been, all the way, contemplating as
» the coptents of the Second June 1984
roadcast for a compromise formula, If it
as her contemplation, if I am to believe
er and 1 ought to, then what is the esser-
al difference beiween the proposal of the
pposition made ou 30th June 1983 and her
roadcast on 2nd June 1984 ? Why did she
ot make it public ?

I have got no time to explain how I
iy that it was the responsibility of the
overnment of India. They scuttled the

egoniations for a political solution to the -

-oblem in Punjab; and that too, for partisan
terests, they. all along followed a policy of
‘ift and procrastination, '

1s it not a fact that on November 2, 1982

1 agreement was hkely to be arrived at bet-
sen the Akali Dal and the Government as a
sult of intervention by the former Foreign
inister Mr Swaran Singh ? There is no
ention about it here. On 3rd November
82, the Home Minister made a statement,
order to scuttle, for partisan interests,
¢ agreement likely to have been finalized
tween Government and the Akali Dal.
e they not responeible for scuttling it ?
is no good simply saying .that the Akali
\l is the villain of the piece and that the
gotiations were souttled because of it,

SHRI P V NARASIMHA RAO : I have
ready answered this. ’
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SHRI CHITTA BASU : So, it is no use
painting them as the "villain of the piece,
and as being responsible for the failure of
the talks, We in the Oppositions have also
observed that certain fzatures had developed
in the Punjab situation, The Akali Dal
failed to dissociate themselves convincingly
and conclusively from the extremists, and
they could not firmly condem the policy of
terror indulged in by Bhindranwale, They
could not resist the transformation of the
Temple ioto an aresenal and as a sanctuary
for the criminals. They could not politi-
cally combat the sinister concept that Sikhs
were a sep:rate nation. They could not also
understand the dangcrous implications of the
Anandpur Sahib resolution. They could
not fight politically the slogant Khalsa is in
chains, and isnot free. They could pot fight
it politically. They could not also realize
the danger inherent in the policy of revising
Article 25 of the Constitution, or in burning
that Article.

On the other hand, can the Goveroment
absolve itself of all responsibilities ? Govern-
ment cannot escape the responsibility
for crcating- such a predicament. Can
Goverment deny that the mode and manner
of the arrest of Bhindranwale and his follo-
wers, and his subsequent unconditional
release as a pre-condition for the beginning
of the Akali-Centre talks had enhanced the
prestige of Bhindranwale, and turped him
into a legendary figure ? Is it nota fact that
delay and procrastination have created a
condition, where in Akalis could not asscrt
their position ?

A call has now bheen given that every-
body should unite for the unity and integrity
of the nation, ‘and that we should fight
against commuual forces, But what is your
party practising in this regard ?

I will begin with Tripura. Is the alliance
with the TUCS there all right? 1s the
alliance with MNF in Mizoram all right ?
Is the alliance with Muslim League in
Kerala all right ? This' being so, how can
ybu ui that we are not for the unity and
integrity of the nation ? You create divi-
sive forces which are against national integra-

‘tion,
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THE MINISTER OF HOME AFFAIRS
(SHRI P. V. NARASIMHA RAO) : He just
said that .Bhindranwale got unconditional
release from the government, Is that your
case ? Is that your case ?

SHRI CHITTA BASU : Yes,
P

SHRI P. V., NARASIMHA RAO: OK,

ot T fewe avET (RTOfYR) ¢
&9 24 qrde| F 951 fFar av, @ &
F1T ¥ #2711 oF ot 3% faars ar<z

wrﬂaﬁwﬁh

ot qYe Wo ALy TW: AW &3
gy, ¥ |IAT FAAT ATZAT AT 1 AF A
AT agy 4r |

Aoy ARG : A FAAT WA@Y A,
Jrqq | FEferwa g T FpAwT
&1 77971, ATAY AT AAT | AT §3 ATEA |

SHRI EDUARDO FALEIRO (Mormu-
8a0) : Mr. Speaker, Sir, 1 want to darw the
attention of this House and through at of
the country to some ofthe fundamental as-
pects which arise from the Punjab tragic
events, ‘As Mr. Rajiv Gandhi pointed out in
his speech, never before, since independece,
for the last more than 30 years, has any part
of this country been torn apart in such a
manaer 2nd such ghastly incidents have taken
place in which people-men, women and
icldren had been killed, murdered and
butchered only because they professed a
different religion. In any case, it was never
as ghastly as in Punjab and even people
professing the same religion because they
would not agree with the extremists’ point of
view they would be killed murdered and butch-
ered, The fundamental aspect which I would
very respectfully feel should be focussed is that
the attention of " the nation must be drawn
to this that, we are witnessing today an up-

- surge of religious fundamentalism, of religious
revivalism; and this cuts across all the
religious groups in this country.

Bhindranwalec might have been a Sikh.
bnt there are Bhindranwales among the
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Hindus, the Muslims and the Christians; the
Bhindranwale syndrome is the most danger-

. ous protent for the unity and iotegrity of

the country. Today, all, sort-of religious
fundamentalism are on the upsurge and it is
the strongest factor that can lead to the
disintegration and destruction of this
country,

MR. SPEAKER :The incidents in Punjab
were not communal in character. People
tried to do something commanal; but the ties
between Hindus and Sikhs are so that their
blood, flush, muscles and bones cannot be
separated This was not a question of
communal frenzy; it was a question of trying
to do that and I think in that way they tried
their utmost; and the people stopd firm like
a rock.

(Interruptions)
SHRI SATYASADHAN CHAKRA-
BORTY : You have rightly contradicted

“what Mr, Rajiv Gandhi has said. 1 am very

happy.
..(W)...
st TiAm AT fag : SR 9 T
g ST QT AT T |

o uw famr@ qEEE ;. qEA S
T §, qgT BT FAT R |

aor wiv: W oE A w4,
A § Fifew aga &1, Afew ferg K
“fag foew w1 ow fgear &, ga &1 W,
AT AT FAW FT A |

...(sm)'...

. ot oo gae fag (fedvemar) ¢
B W A9y §gma &, AfFa ey
e AE &

AV WRTT : ITHT FGX K AreqT

-~ g (vEEE)
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SHRI EDUARDO FALIRO (Mormugao)
1 have been appreciating in this House the
way, you, Mr. Speaker, have stood again
and again for communal amity, for breaking
these divisive tendencies creatad by religions.
The fact however is that the silent majority
of religious groups, be they Hindus, be they
Muslims, be Shikhs uas you have pointed
out, be they Christians, or other religious
groups, 1his silent majority is totally, unequi-
vocally for the unity of this country, is
against religious fanatism, is against religious
revivalism; and yet the majority is silent, and
yet the majority is complacent, and yet the
majority does not stand up, does not bother
with or does not appear to have understood
the gravest implications that what the small
tiny fringe, the so-called militants does shakes
the wvery structure and integrity of this
coumry.

Now, I find that you bave been busy with
your bell; you have been ringiag it very often
even before 1 started my speech, and ! would
like to point that the time has come......

(Interruptions)

MR. SPEAKER : 1 will get my finger
massaged.

SHRI EDUARDO FALEIRO : I would
like to point that the time has come 1o put
an end to sermoniging, about communal
amity, and do something positive; all of us,
along with the Opposition parties, siace they
also represent a section of the country though
it may be small.

SHkl SATYASADHAN CHAKRA-
BORTY : I want to correct him, We repre-
sent the majority of the people.

SHRI EDUARDO FALEIRO : Not in
West Bengal.

MR. SPEAKER : For that we have got
the barometer here in any way.

SHRI EDUARDO FASEIRO : It is the
responsibility of everyone to do something
about this and the first thing that is neces-
sary for the Governmeat along with the
consensus of the opposition parties is to
bring a ban on commun'al parties,

As early as in the ‘forties, to be precise
on April 3, 1948, a unanimous resolution
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was adopted by our Coanstituent Assembly
for rooting out the cancer of communalism
from the India’s political body. And the
resolution which one may recall here which
was unanimously adopted by the Constituens
Assembly read thus :

“Where as it is essential for the
proper functioning of democracy and the
growth of the national unity and solida-
rity that communalism should be elimi-
nated from Indian life......"

Mr. SPEAKER : Let us do it now.

SHRI EDUARDO FALEIRO : “...this
Assembly is of the opinion...”” You please
take the lead. That is what I am saying,
““...this Assembly is of the opinion that no
communal organisation which by its constitu-
tion or by the exercise of discretionary power
vested in any of its officers or organisation
admits or excludes from its membership
persons on grounds of religion, race and
caste, or than those essential for the bona fide
religious. cultural, social and educational
needs of the community, and that...all steps
legislative and administrative. necessary to
prevent such aclivities should be taken.”

Now, these steps have not been taken up
to the present. It is interesting to recall
what Pandit Nehru, who to my mind has
been the architect of the unity of this country,
because he has been the chief proponent of
the secular terets of the nation and scientific
temper which goes with secularism, had to

say while speaking on that Resolution. H
said : ’

“In the past conditions were different.
But when a counrty is functioning indepen-
dently, there is no alternative execept to follow
this policy. The only alcernative is civil
conflict, We have seen as a matter of fact
how far communalism in politics has fed us.
All of us remember the grave dangers
throngh which we have passed and the terri-
ble consequences we have seen. In any event,
now there is no other aliernative; and we
must have it clearly in our mind of the
country that the alliance of religion and poli-
tics in the shape of communalism i1s a most
dangerous alliance, and it yields/most abnor-
mal kinds of illegitimate breed. ...The combi-
nation of politics and religion, resulting in
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communal politics is a most dangerous combi-
‘nation and must be put an end to. It is harm
ful to the majority but probably it is even
more harmful to any majority that seeks to
have some advantage from it. I think even
the past history of India will thow that "

MR SPEAKER : How much time more
will you take ?

SHRI EDUARDO FALEIRO: I will
take some time more,

MR. SPEAKER : Then we will take up
private member’s business,

16.00 hrs

COMMITTEE ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS

Séventy-Sevuth Report

SHRI S A. DORAI SEBASTIAN: I beg
10 move : '

“That this House do agree with
the Seventy-seventh Report of the Com-
mittee on Private Members’ Bills and
Resolutions presented to the Hovse on
the 25th July 1984.”

MR. SPEAKER : The question is :

“That this House do-agree with the
Seventy-seventh Report of the Committce
on Private Members’ Bills and Resolu-
tions presented to the House on the 25th
July, 1984."

The Motion was adopted.

PROVISION OF ADEQUATE SAFETY
MEASURES FOR LABOURERS
ON CONSTRUCTION SITES BILL*

SHRI BHEEKHABHAI (Banswata): I
beg to move for leave to introduce a Bill to
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provide for adequate safety measures to

. labourers on construction sites.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for adequate safety
measures to labourers on construction
sites.”

The motion was adopted.

SHR1 BHEEKHABHAI : Sir, 1 intro-
duce the Bill.

16.01 hes,

CONSTITUTION (AMENDMENT) BILL*

(Amendment of Seveath Schedule)

SHRI CHITTA BASU (Barasat) : I beg
to move for leave to iniroduce a Bill further
to amend the Constitution of India.

MR SPEAKER : The question is :

“fhat leave be ;ranied to introduce
a Bill further to amend the Constitution
of India.”

The motion was adopted.

SHRI CHITTA BASU : Sir, I introduce
the Bill, '

CONSTITUTION (AMENDMENT) BILL*

(Amendment of articles 123 and 213)
) (
SHRI CHITTA BASU (Barasat) : I beg
to move for leave to introduce a Bill further
to amend the Constitution of India.

MR.J SPEAKER : The question is :

*Publihed in Gazetté' of India Extra Ordinary, Part 11, Section 2 dated 27.7.84; ":
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*That leave be granted to introduce
a Bill further to amend the Constitution
of India.”

The Motion was adopted,

SHRI CHITTA BASU : Sir, I introduce
the Bill.

BANNING OF COMMUNAL PARTIES
IN INDIA BILL®

SHRI GsSS. NIHALSINGHWALA
(Sangrur) : I beg to move for leave to intro-
duce a Bill to provide for banning all com-
munal parties functioning all over India,

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for banning all commu-
nal parties functioning all over India.”

The Motion was adopted.

SHRI G.S. NIHALSINGHWALA : Sir,
1 introduce the Bill.

16.03 brs,

RESERVATION OF VACANCIES IN
POSTS AND SERVICES (FOR
SCHEDULED CASTES AND SCHE-

DULED TRIBES) BILL—(Contd.)

MR, SPEAKER : Now we take up
further consideration of the motion moved
by Shri Surjan Bhan on 23 March, 1984,
1 may mention that the time alreedy taken
on this is 7 hours and 13 minutes as against
the allotted time of 7 hours. On the last
occasion, the mover was replying. He had
already taken 27 minutes. He may take
another 10 minutes to finish his reply. I
hope, the House will agree to this.

*Published in Gazette of India Extra
Ordinary Part II, Section 2 dated
27.7.1984.
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16,04 brs,
[SHRI R.S. SPARROW in the Chair)

a®r g9 § & fag A fgama AN
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fear, 37 w1 fos & arg # wear Afew
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gwiqfa AgIga, 9@l ©F q@ FT
wiAeY faas & iz @ g ATET
g5 1 12 97 ® AWAS IFATHT Fifaw
# Mfzr gf | 3ud @R w2 § qew
4t 9y 1 9§ Wfer X 1 %9 feewy
gt Sw AT A # FifeEwd  <an
gont & 1 Al 9@ Wiew &1 A g
9T IART OF A1§eA & 4 97 FI AT
<@t § | 3@ AI0E FY qreEw 9w 13 ¥
g faar gar & —

(For SC & ST) Bill 406

“In the matter of reservations, ™
Reservation means all types of reserva-
tions,

e particularly in educational
institutions and public services, the
question of building in. an economic
criteterion should be examined.”

gfamma & zFmfas wefa
T 7E wg 7€ § 1 SR AgYrE wRIW
@R Wggee Zigem & fegdwa #Y A
FG T ¢ T Afas wEEfd B
Iy A A% Afge A& far g e
FITT T gEAT g GEAT FT AT
g fv ¥d49 wrgg faT @AW § fodud
FTEAFATE? R I q1@ TN
g ar agi @ @ fear sga 3w
AT TANIAT Fifga €Y Nfer & e
9T § 3R IEFT ¢ ATTH W Y

gurafa Ay, g o TonE F @R
I § AT W@ FErm@ A f
qarT ¥ F@ a1t § arfes g ow
gl A qfg A gt & F& AQY ATHF B
fac oF a9 TEAT <7 1 3@ 9% 9fq wgar
e gqraazar sta@sg @ &
O 1% w1eq ar @ g faewa A
& ara#Y qrfady feagma Fae ¥ §1

& Fed € % feadua &1 gwellie #@

& fad w7 a7, aFT FEar ¢ o
g9 A feodu &1 § W F Q § qF
TA@AIAARNFZT R A, T A5 I
wE

g & wgm fe g fafreex
|TgY 59 ad &1 99w & fF @ wrd
AreEy YIE 9T &Y g7 AE o7 | AT
A & sy At fF 39w W\
gut, s agays @t w€ ? e oWg
gradr AaqT F fodad § @w &7
a7 @ § 7 TERT AT JA@ K |
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gurefa w@izq, qg @ wwE g N fF
Frqg et gAAI Y AW TFR
g s wwEr §

grafa agew, v faw Y JE@
wiqet 7oF Maaag d fe v faw
FafA Y aadlze & @y wEgww F
g dwT ¥ g qEr AT -
T ¥ | WA ¥ gwn-ywn feadeEd
# qE AAT TOF ¥ T T FIA G GBI
1 &fsw oo & fafaet o &rw
w5Td ¥ TERWT I & f& fadw
¥ TRMA A wfgg 0 19722 fezdt
AT § AT 1977 # IAHT GIHAE FW@
FroaaFIT1 6 A qF IW T
N o |y Aaf faar @ s @r
w1 fe g @& aw gfear & fafaed
ATH T AHKIE & AT § @Arfaq
feqr 1 sg¥ qx T wwrfaa  gr g ?
A @ g & gredema adi &
we

a agw Az @Y 9 § fw g
oy A Anag 5 arafes-
U4, T T NA US Iqg g W WY
aw Al g AEa g qgd g P
wAfed gor foqr sqea, @rs wedl
# w1 Mo faelt g, w1 FFOgET T
@ | 98 FA § @fag aEi & 59
AP I ¥ AR ¥ A @
zant%zqirh'sﬁtgnmgu

gt ¥¥¢ &1 daen § “Ra< dw A
feadwa w1 s’ doe ¥ wfader #
foordwm §, afwa dora § § o gfeamom
w1 g, 3R fradma @ WA af &
NMezgdara H To gw §1
Tai¥z are g fear & g §, s
quA ¥ ST §, i w12 wr e

JULY 27, 1984,
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¢, afew gieawnr sgard s ga
Y

At e ¥ gy & fag A g
faar # oF qas w9 WY @) Ot AW
A% qATT F oA A g W@r ¥ W
AT IAgH FT AELEE  wIEE AT
wEIcE Zieq & fag ataz fad frg
77 § Ty foreliz ¥ §), 9 gaymm &
g, AT IT 9 FT AYIET  FRE AR
WETeT gresw WY A 3 A 3w 15
fer #Y 7 @ s 500 =g FwiAr
1Y A FATr AT qF TG A0, A
e aw a% A gl aw A% wU-
#2wma g g 1 & @ fafaeeT & wgm
e o 37 @rel ¥ oW ot @ q@T E
faa® fradms 51 elilEng 7 @
& fag fedr @ afqwrY &Y oF arfawr
as & wf & | 7 afqmdte FY A FA”
B ffye ) wivg saet 'las@ § 7
TR 1 FIAAT ww & W

gaafa wgiew, w1 ag aifaaridte
N i 1 fd af & Tar
F1A qre fear ar a% | FH T A Y
& gardl widEE F A Q0 WU 246
AT face arqT uF, wrgew  ATAC 7,
IRt AgA agAde Jgw i@y &
faq 177 ®r AT 1 g6 AW@ X
I AT & AT ¢ AvaT 4 fawe @<
AFezs a¥ ¥ we afe@w wiga
X7 gy § | 1 2 afady ggw &
xar g wAr W § ST, &
Jmw, aforgr | T W A & AgAT
Wwﬁqmé{a%amﬁmué{u
#® w1 aAT Fwar § A FT WY Ay w7

awar ‘e (aefeemdt ¥ §I @ W

€T F Al W
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gwafa agea, fodwa & faas
AT W@ ¥ AR AGEE FIE
W YA ZT¢eq ATAAEAGE QST

FT Q| TEHTHT AT AW F -

TAAL, (A AT 9% I AZFT IFIA K
fr fiodua aw § 1 fRadoa &1 @Ay
firqr | & Are A XA SgAT E, ¥ TW
F A FT @& A amw ¥ faqw
FAFT W §? d@fqar 3w @
FrfemaTan

frorgma o afadsr & &, afwa
@fa sar.ay ¥ a8 § &y faw &
g arg 1 vz & gk § 7 ST wATHIA

ag Fg TE fAwr av:

«There shall be reservations except in
senior class 1 services.”

fifrac WA # fodws -
faq 78 gar, wite quregfe ATEd,
g AT W F1 LI FEA
wry 7g) faar &Y Non S/C S/T FTg-<it
AT g A B T @ fEoEw
gR WEA &N | Al AYYEE FIEH E118
WEAFE Z1Fo0 ATTIATEANH W
fgar far w1 <@ § wafs AITET FIEEH
s FIFEE IS ATQATEAH  F
qrgar Ag @ W @) W, AW
famiae §, foadgs At gUAide § F
fog &t &7 FATER, forg FAIT X 3
famfear § | 8% QIA-GTY GATS FEEA
AT & areaar ffag aife
HATIH TFIAAT FL q% | T Fg AQT
3 fis FIE & aINTL AT g AT A
&7 | Scheduled Caste is not a cast, it is
combination of castes.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): It is a collec-
tion of castes, :
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SHRI SURAJ BHAN : Anyway, collec-
tion of castes, but it is not a caste, I agree
with you.

g F1E & Kaq F Qg A AFAAT
#aY 4% & a1 @ § 7 34% g feeR-
frdeT waY frar ar g @ ? aftwe #
I OF JIEHT AWTC FrAr § av FweT
wg & 5 IEFT g T 7B W}
sofg 3% q¥ R A8 w9 frw Wy
T T I9 AW WY g9 A F 3] FY
ara § s g dge afcac® gy
AT Y I 3F B gH | AN IF AA-
fro & frrdmr MY A O AT F qa
A 1 R Aew A AR W
fadua $l qog T ¢ ) o qardee
§HT a1 A AW XV T WAA YT, TAHT
AT ARTAT AE T FHA 1

The Government should not betray the
Poona Pact.

WIGFE FIEZY AR GIAeT QNged
& arq Qar 7q Fifog | wgRET T
§ 919 . 3. FFATH A gumian Frar
a1 S qew A ooEwA g 4T
1. ARETHT T AR grATM FY WX T
T dw fwar a1 ) ga o |7 T A
fe A€ Feaew wrer saf s ae
T A IEK TS F BT AE
w1 AT, S¥ s Adwgw A
T @ dgaw FreEE sk REIw
FTESE &7 $YET A & AT A | W
QAU TE A, AT T R |
FieE N A g IaeTg Afea T
AIFE W Y AT ATFAT 1 FrE AW-
Ifqz § sam-aw afedw ¥ axass
wWre-Z ¥ 9.68 e wafw 15 e
g wifge 41
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e ae @w fafrey @ o
Afgu—fagwr e § fs ag et
et F3- 0 W@ W afadw §
dreacs wreay § 3.83 sfoww aur d-
greew ¥ 1.57 sfawa &1 ¥w Z gfa-
o & Vggee wreew § 6 51 A9 N
7ex gresw & 132 wfowa @ @R
Fenar fede afq@w, & €. ©w. aar
T AfE CIHEA FIfE F1 A I
Tw R

# ey s AT ¥ AU aw AR
FWWARM 1 Ag @ o TWW F a0
et ¢ el dfemsa o & fag
1§ Ngaex wieew a1 NTYET ZIEE
*T Fre A faear, ¥few Nfew o2
gee ¥, 9gr ¥ gAR e giga fao-
Sfe FW § AR ag TR FrEIeEE
2. 7@ ¥ anfees w7 § & g¥ deaee
TR A e T faw @ &)
famige FITWRWT & AW w7 @

C g fF ¥ g ad faw @ &1 saT
qMA ¥ o AT @1 F@AT AGA @),
frg spifafedwa &1 Jsa & ? wr
#T9 I & AT HY QAT WgA &Y, 99
F AP IFATARRIPATIT & U
FYIGAT NFA & ) ATHT AT FET ¥
Ay Fixe vega Hfag fe 2w ¥
wyamdE raaw # qrgr Ao &
fis® Nages Frecw oK Aggee oo
FAW A F O TR W WY @
fre @ §, T oYY F W
F1eT § Hfea gud araqa A sy ar
¢ fr Nzgre sreew Al grgsw & @
fas A} & | Is there any cordination bet-
ween them ? U% TIF #g1 JaT g &
et A fAad A g@0 I faow
W< grel & oy raet deee dfcd

%' §, ST d@r 4814& fam¥ wwra.
S Wt wifae §

JULY 27, 1984
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fag awr agt ey ¥4 St g
fafreex ¥, s sgr a1 fF s7 @A
#1 ®1f wed AE 8§, qﬁrwﬁ:« amré
DN I TR ATFT O W@ &'
afz 3% fgara & 3w & Har a1 A1
W faw &1 73 o g 7 qEr | A€
W T WY R X Y @ FT A
wg ¥ fog dax ¢, BE Y dgw fafa-
& a7 fmd) faamr &1 st ag wEA
& fag da1T § fr ga% faw # dguew
wreed oK deger grsw & wdl qd
2 2 8¢ o fafaee< ar i fafreecwg 2
f& gt ®rer qur § 1 & wgar A T,
dwaar ¥ 3 ag wer A ¢, g
¥ ard gagwna fvy Wt g S fw
T J= R, Tiaq wgAT 9T @ry

st wrie fag (2feare) @ avwawr

F1 g o aga g ¢ gufy @ &y
iz A s wifgd, dfeq dez #

© g g, ag i T ax arAr arfgo

ot granTw  dS N A oF TEE
& Y fx owiiggfea s & @ v
o9 @1 § FafAn ST AT A A ae
WA 1 faab eaam # w5 FEa
' had T wgar g, foad wgr mar d
fF qwitegfen srdd €1 1€ v
2 sfoeas qeasga # 29.12.80 B WY
%% BT 41, IFH AN F FroFT WA
wiear dgar g, frawr §fer f1—

JOB RESERVATION IN AIR INDIA
STRUCK DOWN

“The Bombay High Court has.
struck down the Directions issued by
the President of India in 1975 providing
for the reservation of jobs in Air Jodia.
for Scheduled Castes Illd Scheduled
1‘ribe|

Allowlng the costs of Rs. 300J/- each:
Trom Air India and the Unioa’ of Iadis :on.
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a writ petition filed by one Mr. B.R, Ago
and others, Justice A.N. Modi said :

“The directions were outside the
purview.of Section 34 of Air Corpora-
tions Act of 1953 and therefore Ultra
Vires.*®

A age @ E e wA
& 8% -sravaFar g g ownagka
TEwn g e g ) AfFT gl w2
wgal ¢ fx uasiiwgfer T amea Y F1€
1w & A

a7 & gitw F1Z FT FIT FTAT F1gAT
§ @R 9g Ja&T W SEAT § —ITFATS
fag tw azd® ad9 ®z #iw dATT
reported in A.I.R, 1972 S C. 1429.
3a%1 fa® uF d<E< 09 FT FAMAT
qIAT g -
¢We agree with the High Court
that the executive instructions issued
by the State Government are void as
they amount to alteration of the rules

prescribed under Section 241 of the
Goveroment of India Act.”

#¥ g fafree ares wA § fe
W fea sazan § wiwr § wufs
g Y Fgar @ F g md §, AR
1 g g &, gAw N N I
AFAT § | B & g @ S 19 Fgd §
WOR F AT@ Ag g ?

MR. CHAIRMAN : Points are adequately
made. You have to take into consideration
the time factor. 1 have given you ten

minutes, in fact twelve minutes, Please
wind up.

ot gToAW : 7 FATT MY F1eeq
R grew WA wr owwar g @
faffer s iR QA L g8 v %
#1 ara &7 § e WA dwegeaar

%g ¥ fr ¥ grga ¥ o T O oOF a7
T, X &5 AFM ) AAT IR &
TF T F1 FaTa AT g3V

MR. CHAIRMAN : I admire. You have
made all the points.

SHRI SURAJ BHAN : I have yét to
make the points,
]

SHRI P.K. KODIYAN (Adoor) : The
Minister has denied many of ths argumsnts,
He has, therefore, to made his points.

MR, CHAIRMAN : All right,

Wt gwm : @ fafeer A owg
fear fs wilegfea Fegma & agy-
g FfaEAT [ Agger wrEq AR

grgeq @, arfaardedy a%E st fegee
FRIT AT TT390 §, 7g DAV faqa %
@ aFy 1 qZ ITRT EAIT }, WA Iq
#1 feagqe w7ar § 1 wfawT & w11 gea
g v ar A fay W
g AT o ar R arf mF ¥ A€ wgwae
O g & afadzd #AA AT oww
TAT ? Ag HAD 1968 ¥ AT o1 g
1971 R arfgadz F g F a ag
w2 e & 7€ 97 | TET WIT wAAAT
Fr exd fargm N of | IfFET AAF
TEATE IFW Ade v fa¥ w¥ 1 W
ot am A € Y & ag awrd
FAAMAT F 7 TG T THAT

1 {EWT & a9 FAA IRAT
w3 W | ag s 9 foar gat @
f&T oTT wr IvAE FT GRS € wfwwT

¥ 1 wfwAe, qfaaded; 98 (K oW
fafret & afs'w qu ¥ fewies fear §
fir qez a1 Tfgg 1 Afew off =
A 4 &
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g fafrer ¥ wgr fe dwr faw
sanifgragiy 1 fqwar g & a1
w51 3 ari e & fqo & W@
g f& 7w few swsifar adf & a9
amazy #ifay fe gEr dwa & sy wTRHL-
gar @ ¥ A, wifs @ WA &
aiz fra # gxwa et § €8 qar A8,
afea arawy &Y @R adl | wied aaa
wfar 5 @ dwa & aw faw ¥
Fray | & oot fam aifew & §am)
T e F wfgw QL 5 gewr A
IAHY qET w1 A9 gEdm fagra X @ 4
afe & araat Arw qrgg A3 F A A
L aw A g A A sram A A
wna, AfeT a9 ow wrhigfer faw &
arQy, & woar faw amgg A & fag d912
g1 Frew ag ¢ e & & degee s
& TIZ59 &1 AT AIGANE

ag WA o A faw &1 qavA AW g
Fg1 f growm Ot & faw & wfar g
YT IEFT gaTer i ag fear fe& &
s 20 # g @ 6 s w1E arE
3F 01 § qEa agt sw@r g ar 15 fza

g &1 A 58 ¥ Fav gufr

fagfea s@r @, g8 & M o ®w7ar
g A xS oft s gfawde &
1gd & 1 89 W W F @iw NS A
# rerar A1 K ag €7 gAAT AT
g

Clause 20 says :

“If an appointing authority makes
an appointment in contravention of the
provisions of this Act, he shall be
punishable with fine which -may extend
to Rs. 500 or simple mpmonment for
15 days or beth.

. Provided’ that sbecial. 'biovisions'
shall be prescribed by appropriate antho-
rity when the appointing authority is

JULY 27, 1984
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other than government, public ’ corpora-
tion, autonomous body etc.’’

AR FHAT & FAT ® 1 A, AT-
TR Al ar ooz Quigeiz &
§ A qwne 9 Qe ¥ Al Ty
3 ¢, I aftw fear s ag
ST IFA 9T A

T 7 e gwA vagwew g
fod § fr q&it & 9 foar ol e
1 il af @ A F ogy
©g IF1 g fF oF ¥7 @1 aar difawg,
R fear Y arfaaf & ? e

qE FAT AL R

awrefa wgiza, ¥ fasga afwx &
wF SO A% qHAY  I™AT g
g | 9T gErESAr £ afay

ag furdse swe o} frgyes gresw
# Frew § OF aE qU afeare ey

LIS R CRR CIE AR U Ll A
ag 41w ¥ 49 § 1 a9l ¥ e faear-
@, frarr N suge, & ¥, T

. fagrs &l arf, seedt @ff § faedr

FIT & Ry &Y QuwArt F qz¥  FTET
gfeaT enfaardt &4

Y AW FA FAW & AFHT,
TR AR gaEdvg w9l X 436 W
#1 feT aar 2 el fawelt 1 ww =y
JuAr F ¢ glawral & arg waw w4
#agar g

gfeam anfrar s e i W,
T, T oA Ay oww § qgar § A
e ¥ qEd A AR W ¥ FAE
# qi-ara ®T yq Fzar ¥ ar ¥gaa
g #7ar § @ @A qE AU
MI,':FWF oY qraT §, A€
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93 9T ST AT IX WIFT IgHT AT
qgrar g 1

i aw AT B, a7 ZAL Wl H
ATHIM HIX WG T (@A AT OF &
gagA ¥ 43, & W graw § @w
A ATqT A ATX WA ¥ g
wigar g f& sav 7@ grzr AAEg

&7

T T qEIIAT FY AT H @A

‘guaz fddma dfawa # s e
ITHT 4g AT § AR AU A Y AR
TAT Y1 AT FT FPIW F FE AN
TR i smfeafeai & fga &1 @@
F@ § FA-F 9 1A F w73 §, A9
ZATU §9 FT sFAQA & | a8 Wrer ar
fas §, w19 WA FFA AT AT W
ghaa arfearfaal & @ sod @y
gazd A &1 g3 ST ¥R seE
trgraw @ fav e feama &3O
A FTT FY A €@ &

& ardicdzd 9T W % FgAr g
g1 3m AT & el R fr w
faw 1 ofeas adifaa & fa¥ a5 o<
fgqr sy Ag agi & & AL, @ I
# q€@ TGl 8, AfHT T 1 A faw
F) 93 A FET TG §, T ITH W
gl @ g

7% X qifeal & sgr f& @@ (s
faq &Y &7 & @, §@FT 3 wEF av
uF 19 U | AU FEATE oA 15
fer &1 wwr § e Taiz grard
&Y a7 oF feq &1 WY |9 @ wrw ar
qg AYFQ & wraT @ar 1 gafay g
Wt frgacs wige A fasges qizg &1
FHGIT GEIIFT AT ST @@y &
gt T18AT

SRAVANA 5, 1906 (SAKA) (For SC & ST) Bill A18

& aqg qfte Fwar g B e faw
F1 fgaraq ﬁfag, €85 gF ¥ dre Aifad
AT T F1AT F1 T Oy

AT |

MR. CHAIRMAN : Now, I will put
Amendment No 3 moved by Shri Mool
Chand Daga to the vote of the House.

Amendment No. 3 was put and negatived,
MR. CHAIRMAN : The question is :

“That the Bill to provide for ade-
quate representation of Scheduled Casts
and Scheduled Tribes in posts and
Services under the Government of India,
be taken into Consideration”

The Lok Sabha divided,

Division No, I 1643 hrs,

AYES
Agrawal, Shri Satish
Barman, Shri Palas )
Chakraborty, Shri Satyasadhan
Dhandapani, Shri C.T.
Hasda Shri Matilal
Jagpal Singh, Shri
Kban, Shri Ghayoor Ali
Kodiyan, Shri P.K.
Mandal, Shrt Sanat Kumar

Mehta, Prof. Ajit Kumar

Mu-dha,_SJ:ri ‘Nathu Ram
Mukhberjee, Shri Samar
Nadar Shri A. Neelalohithadasan'

Pathak, Shri- Ananda
Patil, Shri J.'S,

Rajesh Kumar Singh, Shri

Rasheed Mssood, Shri
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Roypradhan, Shri Amar
Sinha, Shri Nirmal

Soz, Prof, Saifuddin

Suraj Bhan, Shri

Vajpayee, Shri Atal Bihari
Verma, Shri R,L. P,

Yadav, Shri R.P;
NOES .

Abhmed, Stri Kamaluddin
Ajit Pratap Singh, Shri
Ankineedu, Shri M.
Ansari, Shri Z, R.

Anwar Aﬁmad. Shr:
Bairwa, Shri Banwari Lal
Bhagat, Shri H. K. L,
Bhagwan Dev, Acharya
Bhoi, Dr. Krupasindu
Bhole, Shri R. R,

Brar, Shrimati Gu;brinder Kaur
Buta Singh, Shri
Chenaupati, Shrimati Vidya
Dalbir Singh, Shri

Dass, Shri A. C.

Dennis, Shri N,

Dev, Shri Saatosh Mohan
Dogra, bs'bri G. L.

Gogoi, Shri Tarun
Gomango, Shri Giridhar
Jaffer Shari'el, Shri C, K.
Jain, Shri Virdhi Chander

Jena, Shri Chintamani

.
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Jha, Shri Kamal Nath
Kamala Kumari, Kumari
Kidwai, Shrimati Mohsina

Kosalram, Shti K.T,
Krishna, Shri S.M.

v

Krishna Pratap Singh, Shri
Krishnan, Shri G.Y.

Mishra, Shri Rim Nagina '
Mishra, Shri Nityananda
Pandey, Shri Krishna Chandra
Panika, Shri Ram Pyare
Phulwariya, Shri Virda Ram
Poojari, Shri Janardhana
Ranga, Prof. N. G,

Rao, Shrimati B. Radhabai Ananda
Rathod, Shri Uttam

Reddy, Shri G, Narsimha
Reddy, Shri K. Brahmananda
Keddy, Shri M, Ram Gopal
Roat, Shri Jai Narian

Sathe, Shri Vasant

Satya Deo Singh, Prof,
Sebastian, Shri S, A. Dorai
Sethi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri Kali Charan
Sharma, Sbri Nawal Kishore
Shastri, Shri Hari Krishna
Singaravadivel, Shri S.

Siogh, Shri C, P, N.
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Singh, Kumari Pushpa Devi

Singh Deo, Shri K, P.
Sinha, Shrimati Ramdulari
Soren, Shri Harihar
Subburaman, S'hri A. G,
Sunder Singh, Shri
Swami, Shri K. A,

s Tewary, Prof. K. K.
Thomas, Shri Skariah )
Tudu, Shri Manmohan
Venkntgsubbaiah. Shri P. \
Verma, Shrimati Usha
Yadav, Shri Ram Sin?h
Yazdani, Dr. Golam
Zainul Basher, Shri

MR. CHAIRMAN : Subject to correction
the result® of the Division is as follows :

Ayes 24

Noes 68

The motior. was negutived.

*The following Members also recorded
their votes :

AYES : Sarvashree Gangwar, Shri Harish
Kumar, Rajda, Shri Ratan Singh Kabuli,
Shri Abdul Rasheed and Paswan, Shri Ram
Vilas.

NOES : Sarvashree Ranjit Singh, Soheng
Tayeng and Bishnu Prasad

Anti-Population 422
Expl. Bill

16,44 hrs,

ANTI-POPULATION EXPLOSION BILL

Shri P, RAJAGOPAL NAIDU: I beg to
move :

““That the Bill to provide for mea-
sures (0 restrict the growth of population
in the country, be taken into considera-
tion.”

No amendment has been moved to this
Bill and, therefore, I think that the whole
House is in agreement with this Bill and 1 am
hopeful of its being passed unanimously.

The other day Shrimati Mohsina Kidwai,
in reply to a question has said that there is
an increase of 259/ of the population every
decade in our country. The reasons she quoted
are that the death-rate has lessened and birth-
rate has gone up with the result that there is
increase in population. She also said that
people of this country have no concern at
all for the growth of population, But, ] differ
from that. But I differ from that. When we
got freedom, the population was only about
30 crores, According to the 1981 census, it
was about 68 crores. Now it is crossing 70
crores. It is estimated that, by 2,000, it
would be about one billv’o\n. It, is because of
this population growth, the misery is increas-
ing in our country. It is not that our Govern-
ment has nct done anything for the improve
ment of the people. You can take some of
these facts into consideration. For example,
in 1950-51 the total irrigated area was
2,08,53,000 hcctares whereas in 1976-77 it
was 3,47,99 000 hectares. It has increased
two fold, In the yield also there has been
increase: with regard to rice, in 1950-51 it
was 6.7 quintals and in 1978-79 it increased
to 13.4 quinals; in regard to wheat, it was
6.6 quintals in 1950-51 and it increased to
15.7 quintals in 1978-79; in jowar it increased
from 3.5 quintals to 7.2 quintals in 197§-79;
in maize it increased from 5.3 quintals to
10.8 guintals, That means, even the yicld has
increased to a greate extent, The area under
principal crops also has increased In 1970-71
it was 1,01,78,200 hectares and in 1980-81 it
was 1,49,48,000 hectares, With all this increase,
we are not able to feed our population to
our satisfaction. Even now 50 per cent of the
population are under the poverty line; they
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are under-fed. Everywhere we can see malnu-
rition and spread of diseases among children
and women and the weaker sections of the
poople. When we started creches in Rayala-
seema, we could sece wnat n the villages,
even in the lower middle class, because of
malnutrition, so many pecople are suffering,
In Tirupati where we took up the ICDS
project, we cauld see malnutrition not only
in the slum arcas but also in the other
arecas. The people are not dying natural that
death; they are dying because they are not
having food: that is slow death. Therefore,
what | say is that the misery is increasing.

The other nations have controlled their
population. in U S. A. the growth is only
0.9. per cent; in USSR it is only one; in
Japan 1.3 per ceat; in India it is 2.5 per ceat.
In U, S A. the population is only 20 ac 22
crores and even if it increases by 0.9 per cent
it will not be more, But here it is 70 crores
and if the 2.5 per cent increase is taken into
consideration, then it will become fantastic.
Therefore, we cannot allow this increase jn
our country. Many scientists who deal with
population say that, if this increase is allowed
to be coatinued, then India will no! be able
to bear the burden of increased population.

Therefore. we must find a way to arrest
this. Of course, our Goverament is doing
its beat 10 acrest the grota of population by
family welfare measures. That is family
planning, But tnat is not enough. Family
planning is voluntary in our country and,
therefore. it is not possible for us to arrest
the growth of population and it is said that
the propaganda regarding family planniog
has not gone to the grassroot. It may be.

" But what is the solution ? Are we going to

allow the population to grow like this ?
Certainly we should not. Therefore, we
must bring forward a Bill and pass it,
whencin we should restrict the growth of
population.

When 1 was introducing this Bill, Mr.
Banatwallah said that it is a draconian Bill,
it consists force and that, therctore, it should
pnot be introduced. J differ from him. Al
ways we must protect our country. Protec-
ting our country does not mean merely that
we have to protect it from outside forces or
to protect them from internal disturbances.
we have also to protect them from poyerty,
from malnutrition, from disease, from want
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etc. That we have to do. Then there must
be some restriction. Our population was
only 30 crores when we attained freedom.
If it remained at that figure, then [ can very
well say that we ace betier than developed
counjrics bccause we have increased the
irrigation potontial, we have increased
the yield and we have increased the
cropped arca. Therefor, therefore there
will be no difficulty with regard to supply
of food, We are self-reliant to day. But
when we got (reedom, we used to  import
foodgrains worth Rs. 3000 crores. Now we
are not doing it, That means that we have
increased food production. But what I say
is : suppose it is distributed among the 30
crores of people, then we would have got
much food fer capita, Our people are
receiving 1800 calories whereas cven in other
small developed countries they are receiving
more then 3000 calories. Suppose our popu-
lation was only 30 crores, then we would
have received 3000 calories at least.

Here it is said that in 1956 we used
to have 70 gms of pulses per capita but
in 1982 because of the increase in population
we are getting only 39 gms. Thcrefore, it
has decreased. In milk, in 1960 we used (o
have 48 kg of milk per anunm whereas in
1932 we are having only 40 kg. Unemploy-
ment has increased. In 1977 it was only 18 7
million and in 1980 it was 20 million. Like
that unemployment also has increased,
Housing shortage is 21'3 million units.
Therefore, 1 want all the members here to
consider where we are going, Our course
is very dangerous and 1 appeal to all the
Members to support this Bill,

. 7

Here in this Bill [ wanted to introduce
certain disincentives. I Wanted to restrict
the number of children per family to two.
1f anybody produces more then two children,
then he should not be given promotion or
appointment or loan or land or any such
benefit, '

At first it may seen very harsh, but with-
out introducing incentives like . these, it will
not be possible for us to restrict the
population growth, China also once
thought that unrestricted growth of
population would help the country, But now
they have realised the danger. They have
pow imposed the restriction to ounly one
child per family. But I am liberal in this
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respect. I want that the restriction should
be upto two children. Therefore,” I woul :
tequest the hon, Members from both the
sides to support this Bill and see that it is
passed without much ditficulty, 1 would
again request the hon, Members to agree
to this Bill being passed by the House wnh
out giving any dissent,
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AT FIET #)Y fow FT & &Y F@HR A
X safsqal & fag o T a7 sw-
qx &Y s73eqT F3H1 qIfgw |

PROF, N,G. RANGA (Guatur) : Mr,
1 am sure, the whole
House would be in favour of the principies
underlying the scheme of the Bill of Sri
Rajagopal Naidu that there should be
legislative and executive measures taken by
the government with the cooperation of all
parties in Parliment here and also in the
legislature at the State level to control popu-
lation increa'e, It is a pational policy,
national objective, but, unfortunately, poli-
tics comes in the way and then political
parties go wsgainst, whichever government
tries to take effective steps in the direction in
which this Bill if Sri Naidu suggests, also
any other coercive direction : and that is
how Mr. Panika has alrendy warned the
House about the bitter experience that the
congress Government has had. not so long
ago when they tried to go a little faster than
carlier, and than faster than what the general
run of people were then prepared to accept,

Therefore, I would likc to make a
suggestion that whether we are able to acceps
this Will hear and now or not it is high time
for the government as well as for all political
parties to have.to develop a consensus
among themselves and develop a dode of
honour so that they would all go to the
people unitedly, so far as this particular
problem is concerned.

Very soon we are going to face our
election, Parliament is going to be re-cons-
tituted once again with the cooperation of
the masses and with their support, Now,
when we go to the people, lct us be sincere
enough to go and tell them thut we are in
favour of administrtive, steps to be taken, in
favour of the disincentives what all practical
disincentives can possibly be thought of
unitedly by all of us, minimum or maximum;
that we are all in favour of imposing these
disincentives, and whichever party comes
back again to power, party or parties, what-

" ever it is, all of us will be willing to support

a Bill which would be framed and introduced
into the next Parliament with the support of
that consensus that would reached ; and in
order to reach that consensus also we
should be willing to put a time limit before
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ourselves so that we would not go on dilly.’

dalilying as ‘usual, It is no good playing
with time, :

- No lessa man than Mr. Mao Tsetung,
being the very first President of the Revolu-
tiopary Government of China thought that
he would be able 10 produce so much food,
so much cloth, so much other type of
wealth and production all over his great
China with all their huge population that
there would not be any danger at all of
over-population, whatever may be the growth
of population. But even he himself came
to realise, 15-20 years after his regime, that
population control would be necesssary and
was necessary, and himself as well as his
successors have scen reason to impose very
strong disincentives in order to persuade
their people 1o follow family control. Now
if that had been the fate or the experience
of such a dictatorehip as China, and it was
a very strong dictatorship, what would be
the fate of any Government here in this
country ?

-

17.21 hrs,

[SHRI CHINTAMANI PANIGRAHI
in the Chair]

If we do not ry and achieve a consensus
first of all as all of us take an oath, as we do
in the House, then so far as this particular
question is concerned, of controlling the
population growth, we are not going to make
a partissn issue and we should not try to
take any party advaatage of one party
implementing the conscasus decisions and
‘the other party as Opposition trying to take
advantage of the discontent and disaffection
that would arise as a result of that imple-
mhentation we cannot achieve population
control. So it is high tim¢ that we taie
some decision with regard to this particular
matter. It is a matter of honour, in fact
it ought to be treated as a mauer of honour
on the part of every political party, I-was
surprised in seeing that one of our Mem-
bers taking objection to the very introduc-
tion of this Bill because of these compulsory
disincentives which are suggested in this Bill.
True, there are some people who arc wedded
to some religion who would like no restric-
tion on the number of people. Even the
Roman Catholics in America and England and
in other countries have seen reason to agree

-~
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to have some disincentives. They originally
did not agree but later they aiso fclt that
this would be heneficial. Unforiunately
today as a result of a peculiar political situa-
tion that we are having a competitive atmos-
phere has arisen, or is arising or growing, as
between different conmmunities and castes
to have more and more people. They being
to consider their strength being dependant
upon the total numbers of their populations
and that is a very dangerous trend. This
disease has now affected almost every com-
munity, In the educated section of people
we are trying to implement family planning
by their own voluntary actions or those who
are in Government service and various other
services also where their standard of living
is high, standard of education and aware-
ness of their social responsibility is very
high and therefore they are voluntarily
resticting the population. With regard to the
other people, on the other hand the tendency
is towards -multiplication, This question
of reservations which we have just now
discussed, that Bill in regard to reservations
for Scheduled Castes and Scheduled
Tribes, such people also are suffering from
this disease. Our Muslim friends are
suffering wherever they are in a minority,
Others are also suffering from this disease.
A part from it there are some people also
among the manority community who are also
suffering from this disease. They are think-
ing of a competition between one community
and another, one cadre of people and amo-
ther. Because of this we have to fight sedul-
ously and spiritedly and sincerely against
this disease, against the spread of this sccial
cancerous atmosphere in favour of produc-
ing more and more children, increasing their
respective populations and then trymng to
gain some advantage in the country, and
so on

Therefore, on toth the fronts we have got
to fight and we can do it. In a democratic
socicty as we have today po Government is
capable of passing a Bill like this and then
implementing it sincerely and whole hearte-
dly because of the fear of the opposition
playing ducks and drakes with the people’s
feelings and prejudices. Whatever Govern-
ment comes into power, unless and until that
Government is supported by the national
consensus that is reached by all the political
together and agreeing to
support such a Bill and then supporting that
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Government in implementing such a policy,
the problem is not going to be solved,
Therefore, | am making an appeal to the
whole Parliament, just as Mr. Naidu has
done carlier, to be united at least on this
most importaot basic thing. The other
basic things which people at one time used
to say are clothing, housing more consumer
industries, more producers industries. All
these are necessary. But all these put toge-
ther would not be eaough Unless and until
we learn and go the way of controlling the
population in a sensible and conmstructive
manner, things will not improve, So, let
us agree on this. If it is not possible for
all our parties bere and now (o talk abqut
it openly, let thcm first of all be true to
themselves and to lheir conscience that when
they go to the people and come back in
whatever strength,. they are going to make
themselves responsible for passijng a Bill like
this and supporting the Government in a
siocere and w!:ole-hearted manoer,

N7 (AW WA qWi (HITIAT)
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QA 39 IF F7 fag gEEe ®
AT & qrar =ifgg v o a% gw
WTEw AT Ao 2@ afeary  fAEwa
& AwfaT A F7T @A FT@ AT QR
g, AU AN aF Ia¥ gwaar Agy sy
21 & qugar g v aq ax i #) frar
&A qracel ¥ Agf wrav SeMm,  aw
a% qftarr fagraa  adf & q¥ar &k
sager ¥ afg ®Y vwar agdt o
A1 gaT I F Fdx ggar, IH7 A}
AMT IHTT F AT qAEATT § | ATATH
wWEN YA F W@y ¥ fag aral
AFMAT KT ATAVIATAT & | gATR 2| &
Ffaainw 757 goww & fasr §, wifs
I agfva W97 adf faa qrar &
qga & A1 ) a1 ¥z Worw Faear
talraga & Mgz 90 g A A
a1y § 1 &9 feafa & gard 3w & afearc
fadror & fag oY sarw ge §, e S
AFNA e gt w7 g, @ wq-
faa 7€) g

&9 &y § fF amg-wag Qard a1
fawr § “ga @, gark Q"1 NN A
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Ay JIFEF AR IATC TC | W7 KT
aqst § qfeare fadaa g sraar ?
arg wANFT F ogm X, gAry A A
T = @ §- A R a2 B, q@U A
& & gm Al w1 sw Afa
gray A § | afg sawear-gfg #1
WA #Y gzrar §, av qfeqrr famad
#Y 1A ®T AT T | AAFT I,
oY qfasT, ¥ 7@ fawa 9T oF =61
wo frar T A & wg1r & w@
fad &1 fadw &@r g 1 ag | JART
g ? @AY gIEI woeE faw B W92
71 W1fgw ar T35 9 WHIT &7 fagas

arar arfge, faay of@r fagtaa &

e

g1 feaf gz & 5 &€ <0 w8 §
fe gmrar w9 wgar & fs T foay a=x
der 70 | gieaw s fmrf o0 F ¢
A w33 & FF aeqrg a9 wWr R AR
Y 271 ¢, qE G FY A ]

g ag war@ s wrfge fF &
amfecr 2w F1 guEArs] 1 g | A
qF |l g9 O, AR A F IqAW FY
AAY & fag dmeadf &1 feed & 12
=g fFplr ¥ 16 7 § AR
wifear #3¥ & 1 swx ag feafq It
TET, ar 747 gk AW ¥ qfeare faaree
g gdar ?

st qfearz faqiad &% @@ gu g, -

3AF W FIAT §, WAFT WA
agl 9T FAX FAF IATC AR § | FIT
3% Aiwet &1 faar 7 a1 IJTF Aq-
girar qfkar faaisa &1 a9z § a8
gEaT g T gy @ ey wifge, fraw
T=% ufy av dar g1 § IR gE@T ue
F EAT FUE W TEE FAT W06 1
afpT ag 7§ & a1 ? €A1 ®9AT I

SRAVANA S, 1906 (SAKA)

Expl. Bill 438

9T &K G T, FOTT gy dd o .
ad fFar wrar § 99 an@ ¥ &l
AgIET F@W H/IIR AT F FAT
AT Za ¥feg aieg & Fav qan fean
faqr wrar § 1 srowe MfedeT R w4
11 fr@re F3a s F) AFAN FI
F FAIT &IAT AT gIA FL @ & 1 ¥V
g% FT G 47 1€ A1 H\ fRAr @
FrFg araderEqf  ?

gH WA 3@, gEIR Agt AgAT
oF save @ fagre # agi faw qawc
femr fear war f&  z@dr  FgweaY
A af) zaM 80 AT F I3 AR E
@ a=x &1 faq & wr@ O 7 g€ 41,
JAF! IFT FT ITR! AGART AAEA FT
frad | =@ aig ¥ TWH qg qNATA)
¥R AGFHFT WA 94 @1 ¢ | gHifag
ag qfart fagram awa & o as adf
AMTE A qg qq qF AL JTCAT o«
a® #1799 aF gL fkae & fag @
SHT &1 sqaeqr AE FT & Jraeir
913 a8 ol 94, 99ga a1 99 K1 AN
AT @, FAFT F gfez ¥ qIw w
AT & 9T ATHT qF & ary weafady
famiz & #71 swagR AFH AT FIAA
# gfee & ga¥ g9 oF guEAT W
AR T A I1FE g AfREAR
frars g1 qroar sear ag w6 @
grar 1 g safaq £y ag @rgar g e
ag usgty fager § AT 3o /W F@
% fag, agaw fgaa, Tgam gaw =t
WIFAT § FTH FIATEAT | 99 771 agfaq
fawra zaFr d&a AT wifgg | W
FIHT qIHT 417 A | 917 ar Ao
=T 99 @ &, NH &7 fr wedee ame
T Y A1 97 W § 1 oAy s
¢ ag a3 qAF AN ¥ sfore 4 gu

&, 9% grTlET ¥ AT WEW Far
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qg wrew § fv fafwsr farsdi e
M wig & gfoom sfzarfaa) s
Tt & A F I1g A A9 g
o wre Az afcfenfa & s ag @
arTfas § 1 wWifs &7 T i aR
wfq® T oy FA AT A AV wraAr
g€ 1a & sA AT AN F qw [y AT
g A 2 )

‘Mg 98 FEA awEr sy fr
NANF R FA AT ¥ afqs
e Isar §a1 FIX Y 200 T9AT,
Y41 a7 giwar qa1 FE@ AT 5 @ AR
Iq AfaF FT& Q@ | g 731 qatar
&YX 3% fau FE@AT T IIM 2}]AT
qEAT, AN 38 IIZ & H FIFT 7740

I AR ZF AE F q1d A@ Aq oA

ge safey faar gawi & Afedwa &,
fa A7 WA dar &« fag afa
frdYsa 30T | AF6T T9 aT@ B sqAEqT
¥fF aror A § safa gar weErA
W Y W § 1 wIeI w37 frww
# FTIAIH FT @ qgANT FT A faw-
A § o faa® FTCW ST gq
SEmE & Wg X & gu g fawwr
faedrz 13 & arar §, 998 T A
€ 1 afsr ga% fag s &t ww ¥
qedr | g W faa mAdig a3ew Ay
§ 7g Y sonifer W Ad ¢ e aw
THI & qragTa W Ik A § Afew
#fux & afgs oragrm 9% £@ AR
quta ¥ g 94, aifq ar @ & Ay
€W FT & gl f av 9% O gw  w@H
T § 799 § A fEr frawa &
woarq g a5y §

st afg wox 7 (arga<) ; qwafy

wgea, ag ¢ & qrgAwA wwaAtoe faw

oY geA & gEqa gaAT § SEw AN wraAr
tIasr @Y & gwda s g Afe

JULY 27, 1984

Expl. Bill 440

faqas & ot emdwr § sawr & fadw
$WE ! '

AT g7wre 3 qfear fAagisq &
FTFN 71 qINfzar ST qAFT 9
FIEHT FT qFT F1 dFe7 fHa1 &1 qW
gy & i a swmaex ¥ qu F gwomar
F1 GUWT FATHT, ATH gaal A qfeaqq
T 3% faam) §Y FAMT 9 FOwH
I AN IFEAT AT § | ANF 3g

SAFT ga=rar gf 41, wafy gAar qw .

FY T HAT FY ATHCAT FT AG@ T
% faq, wr@ gru feg ar ggal w
Iq aug i araa fasr, wg

30 faawag, 1983 1 qaE # favw

FRIAE & qarAgA st gfzor ey
FY AFT S ATHEIT FT TEEHTT foam)
gAY arafza &0 § F14 g fear ok
AT TA1T TT( | I T FT 49T qg
g f& gl wafa 1979-80 &t gaar
¥ 1982-83 ¥ .zt & af afar
faatas & sada 1979-80 § 55 wiw
safealt & afears fadtam & e w1
AgAM@I | F&f® 1982-83 F 109.4
arg gwafaal 7 afeax fraras &1«
T F1E aUFT JTAT T Tq CEAFA $T
ARA qATAT | 93 FEHH 97 § Afgarr
TG T FEAFT JQT ¢, AT I @
FTIH FY aga & i faw @ &)

g &% agA g1 feyr gam ax
¢, afw agi &1 Afgad @ sEw™ w0
qgez &Y § AR Arawdw @y Q-
faaz & sqtma W@ & rar oW
T9g 9% w14 ¥ uF fga #1 f quay
dar 7 Y & AN ag FTH A=Y AE
¥ HT & 1 X AW KA FQ

FiimggEa A s @ ERF @

2w # gT TgAd Foq GreT ¥ s ok
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FT sqaeqr #1 A, I Ig FIAF
SHIRT AT G FAT § | & A AITA
fadr &Y qF FT @ § qgi @7 g aoA
&, nfcar aer faga § i doma sTA
FIUILE | &30 o3 facga @ & 3
QAT qAT @ FIAPT F1 THA F
avy § 1 I ¥ gETAT N1 & TFA
?, g ww g arve Sufeda gar g o

% qurga afafaal £ Aifer & aT-
aT gufeaa gar g | s GOl § 720
IedIg 91 1 A WA q f garq  q=TAd
afafs & qa9 9T sqaear F IMA,
qamgd |fafa & daw 9T @ I
mEwd 3w G ¥ afgar g A@dd
# fag ol ga g a7 uEa afe-
faal & 9=, 9w, FrAOT GHAF @A
uffer FT A FIAFA FT A AT
AFA &) 13 FTAFA W AGT I
¥ fau afg g afes &af F@AT T8 @
W @ FEFH FT AT IgET A0FY )
St g ot www g, I WA AT
s Afge 1 47 fFel 7 O 37 fawg
¥ fE gwg T IzEAT § | AT AW A
2 & afgar Agadt #Y awwar fFaer g,
ag 9¥ gafeciing 1 §, I€ oW 9
s gE yw fead @1 &, foa®
o8 qficormw ama a= Jfge |

dar X w  fax 3 qawmar v

wrgaE ¥ o 5§ qF AT 09 § fanr
¥ § AT I aF A AL v
g X gfie § ag Wt uF Iswr FdFT
| tededt # W 5w ge & mi-faQ-
o & 39 F §, dfwT sgde ¥ A
oot qar & o g vy
f s wifgr alt faw FO6 w9
TOTHT FT ATAAT AR )

SRAVAN? 5, 1906 (f \KA)
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WG A g ag ™I § W
i aga et &, wigdrd Wi = §
afkar & gt s Ay & R afar
fratstar fear sz, @fag oftas <ar
513, a9 foT oar g9 faw # s W@T
g 99 T #) gE F@ A |1 FqA-
TFAT § 1 AT A T § fF SAF o
g fear s, Ak SMwA < S
9 T Ry, § gHAwar § a8 adwr
Arafi g 1@ & @ gwR A
feafa & f& oa W F1E Aq1 Frgww
arar g AT IqF ATA4 grav & ar A
IAHT AT AX § 1 X G A FErE<
g & Ay N FEWW oAy ¥ wgd
AT ET | AT AY AT FT FATA
AT, g agF AT gAT HW fRary
A IgFY gaT foar ) @ acg § afEar
fAdisr &1 FrIwT W A e e-
TY M AR § 1 wWiag gard fifaw
ag @1 =ifgr f& wad g9 fy
FroT & oY %7 <@ WY, IAN qf@r
fAIaa 92 AT qF FA T ATAVEHAT
gremwey X oF gwa 2w §
gaR agi dwa afafaar &0 gf §,
3ITH T@ FrAw F fay e s0F
A A garga wfafa s=e1 F19 FX I
F fawra & fay ama s & w8 Tfw
g g QAN W@ wET gGfa a9
fawrg & fo¥ fegr @ @A gFRY
sregrga fAdere | Y gwiR g w0 o
MoF I EIW & AT & oarqr &Y
sra’ g% ggt agEl ¥ fo¥ Ol ged
fawra & w1 & fay afaw § afaw
afrzea f2d wTq arfs sa+ NwRT
fadr

g I aF @ famr A s waw
Iy § AT frey qIqiw ast ¥ A
famra gar §, 9w ¥@T gu W o
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fawara § e 3a% gzdl R ofcada &%
W5 ad wAv qEA g | W X 9T
A rgdgasm & fay fewee
g N JE@ g ogwrd qrdf @k
fagst s qifear § I8 wrawata
@ e & fa¥ o amAr wfgga
= Tad £1€ ¥ Ffearg A § 5 s
€ FTATH FT A ATAIFT |

# %5 dama afafadt & Afew

& a7 | AR gl Ngew gwraa afaf
¢, foa qame sfafa g, == wfew
qTgewE SA1ET § | 9% e qafa g«

forx dnit § 6 A gaema wrd 399 A

Fa5 AE AT | FATY Tareeq  HAW
wfgar 1 ¥ gArg § 5 9@ @@
gfeas £ 50 FEFH &1 F797 ET
g, 3% famal & ag WA §27 A AT
feauga A TwEd g sm A i
THAT AET § 1 gA qga aa fgedr Anan
§ g@r ak # @rfigw IaAesw FUT A
FrawEFar ¢ | I wifa F T F@
FfX s a1 @HT A8 I
F1 &1 #13 gfeasr fasret s foa &
3aF agdiar 9w & guErAfwarn, gav
qqT 97 Wi ¥ @ FEAFA FT AqAQAT
W g, A9ge Y@ wwEAe A TTwar
fF @17 T T ATAF |

fager feai & Slgea «Y 99@a
afafa & 7ar, agi w&m 3qfeafs Tg
¥, 97 IUNEM A A YAAAA X | IAN
fewrr & gg at@ A8 doay @ AR A
za¥ fog @ agl ¥ 97 ag Fgr
a1 fs q 9ATAAT FT AT §@  FT A%
g, Ia#r qU fear J1q, o d¥geT FEH
ary foad awew &, ¥ Ja W W
gEX N T ¥, XdAT G AY 9Ty W
wgewea 979 &, ¥ g% fag sarar §a<
aff gr ok 9% femm & ad W hE

JULY 27, 1984

Expl. Bill 44

A & AT qrgEwa §, A ATYEw FreEH

&, wege greee @ i ¥ ofeare

faarea & wrdwal & et & qfa 53
WA a gAR A wigemsa Wi §,
IFA T FIETA AT A qTAIAT 0 TH
IA% fammT &1 qgwar Tfgn

T WKl & gy & a9 ¥ 72 fAdAwa
FIAT AT § 5 5w F1w Fow-
arfes gd% § AT agwEar Ty &
fagraisr sga@ gu O g & 9T
¢ ok we favare § f& gw s SEww
®1 AT IIT | TAR 7T IT X A HWX
% T e arf & 1 1951 § agr 77
2T gfq gATX 27 41, A 1981 ¥ geHT
12.5 wfa goe @@ o€ ¢ &\ s« gwrOr
w&g o wfa gWIT &1 1 %@ W@ ¥
AR 0T I qavm &W & g gl
a% I8 gL &T qaw &, 1951 § IZ 42
sfq gz 4 #7 1981 ¥ 77 wEw<
33 afs gar g wEE A IwgArw
#eq za®r 2] Sfa FIARX FIX €T
£ d&q F1 9T F@ & fao @ gw
qat@ I, A gH ga¥ ahAar fadadr )
T Haer FEHR F afew @ A gk
faw q& axg & sifow w7 =ifge
fagax & a1 fasre wFz f&d 03 §,
37y & ggaa agl § 1 wafaw & fagas
&1 faiig FTaT §

€97 FZHF X A9AT WIWW  FAICq
FA@ATE

sl qHo TAMA™ W (FAATATAR):
gagfa 7gi%g, a9 Jg9 & oF AT
F@IE:

7St agar g1 war Sqi-sAT gq7 F) )
FY-FY naddz T@ qrq B FfAT FI
T ¢ & yrarEy |1 gTAr A AT oF
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FALQT T@T A1, 347 wAdHe ¢@H
HA Nt 91 @Y § AT A Fgar @
ST g & g FgOr Agan g fw
waddz  ar gz aifasr @AY Fifgg
‘BT 74N qUE A0 §T QW | §AL AT
& war at & gawmar g 6 2w w1 wewo
A wWifF 2w F aqrard AFF § A
Agt agAT § 1 TBY J@ FTIAET gH A
9, @ FFAr qHF ITAsq 4@, g
AT F FAT qATY Fieq, A oF FIEH
F F09 uF 0 Auia faadr Afex
AF AR 437 & FTIU OF HQHT &
feeq arar wwy aAT S A o o
F qATE AAF ¥ JIHIT qiE A1, A
ATGT THE FHA ATAT § AT a9 TS

o Gar FIAT §, AEW WY @A

afexT Wt gamr & & E@Ir A aqAr
i AN FAAX & AT AT F9S
FIHA T & ;T @ AT | gAR A
Y FgAqA THEW At &, v gaR
qGT & AN A g Al FqT S
T F I A AR AR ¥ A F A
aga & T § ok g9 AvW A qra
FAL 77 &1 ArwgAr 1€ & AfFA
TqY W [ AT AT W . AfF
#ial wr rmar A4 &1 gAr F s
g APFT a7 wradraq fea 7 faq gy
FW AT g AN wimw AW E, A
 IqX FEA. TIEATFTIE grar g &<
AT gAT & ag AT Y, A g/Y A
FTarer F FUT QT &7 IgT @I
g1 g W que-qIET H g ¥,
Y SATET W Ay i fAwdr § ¥few
fer ot I8 gurd qw @UE § AR
ATATE) FAITT A § 9 TaQ AT FIA
2\ 2w T gaaw geEar o AT ad &
g 70 g § < gATU W AT qw
2 afeT & Rar awwar g o\ e
o fr Aqw go 340 A/EQ 1 gL AW

SRAVANA 5, 1906 (SAKA)

Expl. Bill 446

1 %qT 70 /@ I<¥ 39 W F qar @

W@ &1 AT I U FOT  AUANG-9R1E
" T Frardr gL AT agar ar¥ agy
gt ararst & F=+1 ¥ faq gw F1 ga AW

“HY G qIAT, 9FTE &7 FTAAH FF @

AT, GEIFT FT {AATH F7 g qFaT,
93 qTAT T TAAH HY T GHAT |
WA FAesw f@ ¥ A @y
ST E

AT F g@w Ay ¥ agT qed @
qraT frar ar @r g A ¥ A HY
e & I AN T A gu § 1 Afwa
IR qgi IR A ¢ AR g VN A
FAQI-FAT FT & FIW AATITAT 4
I AT qrard g qwg A @A
WA g f ax arer @ fF srgar
¥ gAY qraT a7 AW | AT ®
TFT ¥ gra.grq garT agfaad ot Fw
gt S

gwrafa ofr a9 ar T F @A A
g1 o at A § B qig & a9 feg
FTE AT & fag awr FEFaE ¥
IR Y| JTAT QT GIG A AT G | T
¥ et adt a1 @ F AR §3
T @ AR O Y § 0 AfFT A
9 ¥ 919 wgi faadt § waits Aeaww

T[T ) NgAWA IS F @ W ]

A qiegw W A W 1 TR AIEH
fafreet oo o AT ¥ W degwe
FAE ARG RN

AT AT F @IX ¥ AN FT gAY
T3 JFET ag g ¢ f® gER waww
Fey @t @ &1 fgama AR s
Faie g W@ § Faarkz ¥ SwAw
gat g RE 1 ome I 9 "W AW
o fgmaa A § $fase A gt
& AR )
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#3 FEiT o fgmrea s_w & ar
fF 9Ig WIE 9T FFE & FTATT AN
gu &, 7l ¥ 9w w2 @ § 1 W o
fag ¥ &1 fx fgmraw 2w ¥ e fafa.
& §, Fgr fr afe S & s &
o TR Ay fgmEa Rw A qa-
AT | g I dR qgr qW I
¥T FTIX

Faa NS §: gW g el AN
AT ¥ R § 1 IG- 7T g e
TF IS F 949 #, qgry-famy ¥ &9
¥ ®F 10 FATT Y 15 AT T &1 §
T ATGHT T F7 qq7 FE qY IAFT
7 g9t g AR Taqdz W @ Fifaw
gri fF 37 o swiEr @d T GF
afag & anwar g 6 sl & guar-
AT FE FIW K AN §F HEEAT

F[7fgq |

ag %3 JTaT ¢ 5 qEanm WA
wifgar w3 § 1 £ § § 5 Y AR
AP FT AT F=VT W, W FT qL@w
F=ST ®T, TE AR ) FUT F faar
t fe vt a=@ FY qEAF AL
g Jfgw 1 a7 A ag wwrAr A R

& qgmam wrear wifgat &3 ag

AT 947 AXfF HET SIT F | AT
L AAANA 6 § MO §Q@ AT
1§ qaawT Q@1 agf § v @A
Fifaai w@at &1 | tafaw ag sgar e
agl & f5 qgewm Frea mfead @
§ | qEEAE A A FIAIMR AT F

gAM &1 FH QK IAMF T G

£

agarg f& & o ggait &
AN T FIw ITIT A AR qAIG fF
F4T FIH 3T i § |

JULY 27, 1984
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18.00 hrs.

ot e Teiw wrEsd (A o
WAWS  JTEA, WH AA o
%l ¢ ¥ arqwA &1 qgr aF  AIEAF
g WL Ag az fa|@ v «9d ==
Y a1 9T qga 99T @Y FW@ §, 9
"EAd W@ ¢ aH axwfa) & gfaar
A A IEE FT A ITF I==T &7
aFQ adl frad) | gafao ¥ g9 Faw
ANF T X & | ZHFT AT FE AW
&1 axar § & a1 F1 w7 fvar I
¥fwq waar gaar ST A g @
# gard wart afasac ats & @S
213 aT @ T fRam w1 feear
I § &1 T &7 fowar st
¥ 3 afzlt ¥ g faafadr sar ar
T 8 e w1 g et qd ard
g1 F8 I AT 4YA qEE A qgT
foer &7 -8 @1gd T GgIT QL E )
TFT ATAY FT FGAT T AT )
M W fram draar & fs 9w 9am
Tk qEfEai it @t W FHFAF
IFF [IZ T R W AT F
ITAT FTH QT § 1 TEARIT qrgar §
& A warT a=% @ A AW 97 ww
X § AL 9gAAT FT g% | a@ fa«-
faar |aT @1 W@r ¢ | ag waST aq aqq
gFar g s A9 fFam F1 gwrT fGagy
f SaF! SaFT AgAa & HArfas war-
qaT faRrr | gRA A9 giaardt g &1
gl agAT 1+ AW FT A FWA FTRA
far, Su% qaifas gw %@ ag @%
WahHfdAmsaRdsgw® 1 9
Far ghardr < § aediet 21 a€
AFFRT U ¥ GHIAAIT ATGT QT
agy g &G ¥ §, NFT F § Awrey
arfsgr & §, awmifar & § v sy
wea ¥ § 1 gay Aaw @ qmwfasw &7

/
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faar, afea fegel £1 a8 AgAq &1
qr qarawr g} frarg qada feqm,
gfeara fram YT a7 S 71 A=GE
Fifer & qraag 1T wqy # wfeAre
g &1 zafae ¥ @ =gy € f6 9w
T=T JA4TA EIFT IART qEIITAT F@ |
g9 IAFT QF g qFd § | ITA AEWE
Fgqr o1 TE g A gAsr qfewwn
FgY AT E § 1 A1 PR @i qEFR
F AAA AT FUTHT IFAT AT T |

WA wraE 3w o @wrafa wgiag,
feaml T a9gA &1 a9 &7 § G@A
¥ A9 F9RY A€ # 3G | sAFT feafq
T

W wgw T was 9 A
feafa ? wg sirg vy FwiT 37 feafa
qT @Y ANed A5 A1 wE?

AR WA A FT JEA AN,
qre X ofwar & ST F@T E A
ZAT SF-FATHT AT FT W & |

&t oA T ST FHA AT
&% qg1 AT gaAr §, Ao faar o
FZT @ & 1 g AGY GIF AV FT A®@
gt & | 9 gwW AzgE FT 73 &, 99 7
wE |

| & 5d FT @ ar fr gt ag T3
FARTW TGA! &7, E | A WA

A

F1gaT § 5 Ia% A a=H G I SAHT

ggr@ar < | w19 feaw =Tgar § tw

IFF ATH g W AN AAT | 9
fan g% Ifas qrat &1 TE@qT T
ga forg faq feam w1 geaie w7 & fF
IUTT IWF! AZAT F garfa®  qaAraSy
fadar T srafoga sAfedts & qm
7l agd, 39 faq wv g7 1T FY w

SRAVANA 5, 1906 (SAKA)
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¥ ar gy § 1 At &Y et 9
9% AT A AZ AAAT A A AT
g awdt 3 1 & Ydteqma ¥ faars ag
g afeT & gfaardt A & ay ¥ sgan
g am gfmd @t w aew
FI& 9 A M GAIA FT JAFT AT
¥ 9AT AT FI &, SRY qAH |

 gHIS &7 AT T T g, forw g3
WA W | I fggeam & @y
93-far® a7 At &, A€ fggea

WY et A &) fegm A arardy

g feaT dgmasw o ot far & s
FIA ATAT AAGI § 1 IAHT ATAT qEEATT
219N @@ F & fAg Ao I
AT IF TFHAM AT GIAT | AL
AT A1 fF Aty F gArEl F oA
¥ &7 fear o QY @ A€ & aFar
™ qeF ¥ quTaEt s T | qoANewe-
T RAR S} g . F N 3o gar
Ia&Y wiwg & @ w1 qEAT O o
IAY ATIFT qIF AAT A1fgQ 1 AT AYAT
qoqw a9 AfAT | 19, TAT AAZ FT
facga faama agf 2 @ § fows fag
ag weafg® § 1 39F AN W AT ¥Y
wEfwegw awardl 1 FH FUAT
AT ¥ qZ AFAT gH A ATAT AGS
¥ @ gow ¥ weafaw feen & avfga
RIAT 17 ST § | .8 AW F §F q0@
F1 % § fF qaamT amg @ A
F uraw ¥ sfeams ad @, g T9a
qE@ ¢ 1l oF wiAEd qvE A =
AR gerAfwar €1 q #1 AR w@e
# arfseam & Wt ag Fifom 9 g o
HIH FT TF g2 qF @ AT | FEATH
T A FIR §, ¢ TWY T A @v
7gr ¢ wfew wgt wF 1 e &1 ogq19
& a1 TEH & qudF ranr foaean ﬁ;
fiaa sarer g afiead ek e Ty
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SATET T AN qE EATHFY H 92 F1T | €F
TR ¥ A qEIEgAT R, SEFT & I FEAT
g § ) I aF fggeqa & qEa-
AL FT AFAF , ITH AR TBGH
¥ §IY AT AGFFT AT § 1 59
wew &1 wifqal ¥ Yar ewrT G101 A9
AR sigmguiafiv @l
gl & | 9 agfaaa =x Aew W g, ITH
qeraar 31 R fgg, faw, qaawE
N gmrdal # I AT O g
g ¢ JdfF a9ge &1 7f gefweww
fear g & A awmar g fe wamw
@ qwy & $€ THraE qJqar § | eAw
N E FAETT AAgT &1 AT W
wifeqy &1 faafaar g, sa% oy §
¥ qar 37 v g ) fggea & wew-
LT a1 T wiE $1 H W fgeaw
T @A € | TS /AT AEAA q A
X qewi # §r go A i w4, Aveai
Y g g 2 Te A aA-wAT K 9T
st # ogU W F fag waAm A
FEEIST F grard HAF I N
3T ArEl A1 Afern-gnAfas s
g8t A 41 dg  SEIH A G A FY
T FE
zua § ag Ty mar § fr s
waaHTA AL wifgat FLaFAT @ 1 AfFT
TR g gl RaT I FAT A E
T FA@ FO | JIT JAT & GEAA
¢fF R &2 awy @, AfeT garfas
g e fE gm & 9T A w71 w4
fF 7T Y ) AFAT | oG AF gEAH
& ar ¥ agr w37 147 &, qeATH F foar
‘2 5 afe ;1§ T anfear &3 at WA
FAG WAL FT AT Y, g4 F Y
CEF g1 AR a1 W€ AT F AL
@57 | g9 fqar quag @g a° f&
WRiwHod g Ty ¥ aw
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%3 qFAT g 16 97 A7 favgiv gae0

BITIT IZIAT A, €S O FFAFLIAA

far graT ar w8 7agd F v E@ardy
¥wg & fear g, Afeq fgqeia &

R AR § 0F AFH AT 59 4T
X FIgY § f& g aF AT F @iq

wid W T "RA w7 3faz

AT gAY fgegeam § sm @I ¢

ifqT &, qATA JIHT I8,
& sgar g 5 gar qeF § qrhiw
FI FrEr T8LT § AT 7 7EX H7 qA-

- @A & fag afaw gaFwa faaat afge

g9 a9 o9 9% fag feem £ fgeardal
a1 gAY frew &) fafqagsoa sig 13
& 3a w1 @ s@ QM R few-
A A I591 # arAre § et o
faear qarar gr, aaw feew &
AFT auArEr gt arfd aqfraa &
BT aF AX HIF ITH qqT A¥ fF
st # few gz aF OF @A gar-
fag @11 At oF wE Al A=A &
g feer amtew & fag feaqr s
AR garfaa § | Iaxr quafor ¥ fag
WY gg a& § arfs ag war foraerd
A A FFAA 9% | Ig -
Faq g =X FY fa=a =Jrfga

zafag 3 qarfer N e fgeg-
@A f aed fafaarcdna g, I
arty T=r AT wifge fe& asx fa=r
fagalr #1/F QU AV & &%

wgi % A TX AIgAfEF AT
gAY frew & gardal & @ S TE,
g W fagmma ggw g 1 @ fggmm &
s g ad ¥ T g f5 alvww
FEATIIAT AT ¥¥ foey €1 a@@ JIw
zavkar ghM, sAqar WA FAWG FR

fergear ®Y qosft TaTadl &  qanfaw
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Fraafes @ At Fwa gAr fwar
QAT | AT A1 6 T qAAT s
Fearer AAT & #1430 A wAT ) qAAY
AT § qaq<r gy af, AR FF o AqT
FTAT FSAT Hd G0 AZT GHAT QY FAF
A ATy § | 3z uF grEFRfaEd N9
g, = WO aml F wgAdT T@AT

g |

qgr swewrs § Jralqew fafaees aw
QAT AFAT &1 A JTHIT F3aT g
f& & 37 qra &1 FHEHAT
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AT Q9T 3@ faq w1 gw W s
ary Adt § awar, frdl ot ww # am
g’ Y aFar ) A faqw w1 9 R 9
faadt dg7a &1 3. & arvmy 9% fag
w7 AT g 1 F O W F-uF
TS FY 98 ¥ gz guas a1 ¥ g
FEATEATT F gAR ANEA T A FANAA $7
FTIT T | TF ATE BT TAT §—

¢‘If a person is already an official,
he shall pay one-fifth of his salary as
fine for every extra child per month.”

R o TfmET & A" Fg J@
2 f5 ag 9=91 w1 A@ § @ sfdg
qTAAT WA g 40 ) qfg A7 Avw A §
T IgHT G AFT FAA AT R
fF a7 =91 AF1 AL § O a; g
T 7@ FAA F1 ASY qg MEq 4
anfaz gaTe Ffaeqwa a1 3t 5 fad.
N fF ager AT Fr | 19K

@ 1€ 1 F3 7 F ag AW a7 AL
¥, WY @y @ ag“( war &

Mr. CHAIRMAN : You are going deep
into the matter.

At ARAT IO : JTAT G AT
A FIE A FA—

“y person having more than two
children shall not be allotted any land or
‘granted any loan...... "

fergeara #1 sAge § § 40 $UT
Ay qQN T @I IAAY @y g afk
AT I FZI A HT A mﬂ'afréfm
FEy, 39 71 w1 garede Tg guir, aw
fir gaTdr qaddie & DA T §, ard
R @ Ngw F agd, g7 IAH
TR Y@ ¥ e A Iigy § A
fa= q% FAT 15 @@ AW F a4y
T Y FAT AN T KEWT AT 49T
2, s gdrar o wmfee § 1 STaET RE
W HTEr Taw § ) e @ OKTR

SRAVANA 5, 1906 (SAKA)
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it a3 AT & AfwA qéam g, dar
a1y 57 @ & aeagt faar gar §—
T AART WA KT oqIEr fawEr
N qNIA w1 g A 2, fwar
agfl & Su&r JmA Fg faar <A
person having more than two children
...” shall be deprived of all these facilities.
qg Fgi T AT FET A9 JAN IR
& 7 & NT @R Fgar T &
FRAYE '

A person having more than two
children......”

TAFT FT aY 971 TE § fF w1 A
21 ¥ @) FrAad faen €Al &
e WA § fawar SEar =igar §
afew gasr sra frarfad@ | ax@1T T
w1 a1 mifefem 48 (5) 1 aFL FIA
#1193 fA& a7 qIX 7 wGY HFT FY
gapd § 1 saw1 faemr aifgy | gud
9gd qI9T AN AFL T @ U, qfgwra
¥ fagr g fF A w7 SlEw @I FEr
g Frfge, \3 F137 1A =rfge
S qE AT ATAAT T AN ATA AT FEY
g 1Y | AV FT AT waT FT
FITENAT AT § ¢

An idle man’s brain is a devil’s work-
shop.

ar gara I fae F71 A< faer
JAFT

A person having more than two
children shall not be given any employ-
ment in Government or any quasi-govern-
ment organisation or local body or any
private institution.”

7g AFQ Tt ¥ fa¥ & qfea oy
o g &, AAY YW A Qv
Ia&T Fqr grrr ? WA AERw A Wt W
fawr ®Y 3|7 AN, AT FAT FTAT § 1
dqr Hrgv Ay § 2 I A 70 FAT
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Frard §, I/F 1A AT AW FW TS
frqd § 7 %Y & QAT ¥ FT Ky TGS
FW | AFA FE INT E IR
20 To WEAT XAT 9IAT | T FA7T RAT |
a¥ Ta Fo fag §

| IS S g4I (2) “If a person

who is not an official F)$ qAZT 3, éﬁ[-
BT AIAFT 8- ...bhas morec than two
children, he shall pay to the Government
Rs. 20/- per month as fine for every extra
child if that personm is having any property”

8% qig gzfacw § ag M W
2 wmr TN AN ITHATAE 7 oW
HATZH ag FATAT § A WA FT ATHT
afeag ¥ a1 g ¥ wEAw JAAIG F
WA FT F @ war § IJgF #1E Gyt
g ¢, @ SE¥ AT W@ §A ? AT
Wt 1 famelt & ag s Al @ A
g? A person having property has more than

two children, IgFT 20 To AT 9T,

AT A g ar IWET 10 Go T
qET | & A AT ? e F 7% A}

fear /1 GFQr, FITH FT AT AGY &
ST qFAT

MR, CHAIRMAN : He should bave
consulted you in all these things.

s} gEET T ATRHT AY J9 H
Tiw 781 a%q | fafa= 1z sgar g &
fag® qia@ sargr M9df g ag ofedfae
2, ¥fwa faad aw g £ afl, @ w0
FX 7 g7 QI NS A AR FAAT A

&9 qw@ ¥ 9FN WV @V frw
THIT YA AT FT | CF FAF §°°°

“A person having more than two
children®’ '
gg $ & @M 0 W ggw A
AW A AT A9 ATH I AN T
fagr @1 z@¥ 1T AT AT |

JULY 27, 1984
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N e ¥ FrOr N W Feer
fawrx fear @ 1 off stew fagrdr o &Y
gy ¥ @ ATEr FEA WY § AR
ek fa¥ @ s €A ¥ gafad
A9y wrdAT @, AAT S o wrAr &3O
fr o ew faw wraifow § & %
AT TH 9T FFF FT A48T w/YFT fRqr

2

st g fag (feealx) : awiafa o,
tw faw & garfeas ST @igw ¥ wgd
g Y 3 & awmar g & faw
FY 1T FsSt AFY §, AfEw wvx wser
gregRaamr R fe ag &7 @ @Far

g

ot wfger g &1 F1f I@T
gt 81 & oiw & vgar g, Fgi N sy
dfaet cnifanr &1 e q@mr gom &,
AfFa ot @ agi A § T T W
faeal ¥ faad @ adf & 1 agr ¥ wfasy
rmﬁr7 FTHIT AZE |

a1gT §HY g7, AR 91 uF fumerR
ATAT AYT ATH KT KT AT A1.T. QT
q1 | Fg1 1 6 7 aF Ay AYED
g aw AWM SrFar agy 7 A AL
Qg &31 @1 AX I fueAg S F
IgFr A9 T Fgr & & g sifaw
+® A1 fF gaF1 NFO faa q17

AT wgAr ag § f faaw o anas-
Y §, ag FIFA & I9g FE 1 Tg
FIT § TO TG 1, ®WAT@ ¥ T )
ANt A $7 agFAr AfEY, @ oFW F
fag fmad feafe @At aifgo ) v &
ofsas dedm qv @i & aEA qn
T & 1 gEEY W @ wr glawr Ag
2 5T AT X GHEAT FTEAFETE |
zad fagy &M Y guaar =ifed as
STHT &7 JAGT § |
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ai farediy §1 ¥ W oF TX
#1 ux farie qtar a1 | @ &3 "greET
are & fHare 9dr @ 39X faar a1 5
fanlz & ¥ @ JraT & 1 WF T A
fandz Q1A Bz &1 1 ¥ AY QAR
Frgfagi &Y gagmee faake @A 378
ggar a1 g, Hawmar g & wad
I HTIET )

“Every work you do is done for
your own benefit, is dope for your own
salvation God has not fallen into ditch,
you have to pull him out you are pull
him out by building a hospital or some-
thing of that sort, He orders you to
work not in order to help him but help
your-self. You think that even an ant
will .die without your help. Strike the
word ‘help’ from your mind.’’

“You worship when you give a
morsel of food to a dog; you workship
the dog as a God, because He is all and
is in all,”

‘S Vivekanand’

Tred ¥ -1 g @A § f gwiR
2y & frgdr qQdr § T 9 fee atg
 fasay fear® &1 «@r ag @mW-
fafeew qed are Sy §7 g9 CA A
#Y 7g7-gg7 ¥ @@ aglad fadr g
&1 g = ey arfed fe gn swd aw
& famad a1’ AR SraEd F1 IEA7
T IWF) A ¥ F7 & |

AT oY AT AN §, IR FA fE
FIEHIA F ATAT GETATT €Y 7O o
agi faordt &1 & o oF FrEAw §
% gz g ST °r | 989 UF uHE @
8 |A FAIN G Zrar 91, TAF ATX qF
oFT # 40 7T FATH 427 AT § (| IE
gz it corfar &t aww w@w T
1fgd, FfF R GTH YT T4 A,
ar sa*Y IdT gz g )

JULY 27, 1984
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1951 ¥ @ m W H wfge
. # Jw AggE A N 1 T
€9 qE qU =79 g faar qar, cafag
adrwT ag § fw BRw &Y srardy 40 FO%
FII@WFTT0FAT A 0E T ) 9419 AR
¥ &Y A qrw TETq A A AT
feret § 1 =efifog ¥ Srmfeal & fiwere
g & AR #E A § HEanE @
TRAWNEIgT @@ sTan A @
#1 AR g A et A, omsy @@ &
fan Q& faadt § famad fafe &
FH FIA T AHIE FT FAT IoAT

 =ifga

wgt a% wfaelt cfanr &1 aegs
&, wgrewT Ty A Fanar g R fag awg
HAIX HTT FY FIAT FWT AMEY | T
ferarr & :—

““The conquest of lust is the highest
endeavour of a man or woman'’s existence,
Wihout overcoming lust man cannot hope
to rule over self, And without rule over
self, there can be no swaraj or Ram
Rajya Rule of all without rule of one-
self would prove to be as deceptive and
disappointing as a painted toy-mango,
charming to” look at outwardly, but
hollow and empty from within.*

gH A & N FX qg ) A
FAT Fifgd | AgrRaAT AT F#1 wFrAAT
Waa A G FIadar % s@ Y
qEW AF ATX AT T AF W@ X | A
Fga armt ® @W F fag A a@
faad & sl gm & aT AR weE
g fFm ¢ e f1f afefmn
Tt 4 A fpgem o a@ ¥ fare
AgeAT AT AT 1
18.29 hrs,

[MR, SPEAKER in the chair]

AT € WA AT F Y AW ¥
€ FIAET ALY T | gW AN HY AN
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A FT 3F  FLAT AUfeT | W AT A
adar &3 fe g A ow srefaal w
fasiz far a7z @ AR G enfar
FqR A GEATCY ¢ AT A ATA GEF
W & fAg g1 FW A, @
IY FATU FZ FT 3 FAT AT |

g7 wedl & wra & gq fa=w § waqr
1 YT F@ATE

DISCUSSION RE : ' WHITE PAPER ON
PUNJAB AGITATION—Contd.

18.30 brs.

[MR, SPEAKER in the Chair)

MR. SPEAKER : Now we resume dis-
cussion on the White Paper,

SHRI EDUARDO FALEIRO (Mormu-
ga0) : I was submitting that in view of the
upsurge of the religious fundamentalism in all
religious groups and communities in this
country, if we want to prevent the resurgence
and recurrence of the type of tragedy we
have witnessed in the Punjab, we* must get
down from sermons on secularism and put
a ban on communal organisations. For this
it is‘ necessary that the Government and
Opposition Parties should reach a national
consensus on—(1) ban on communal parties
and (2) in view of the role of the SGPC and
the politicisation of the SGPC in the Punjab
agitation, it is necessary to prevent people
holding political sffiliations from occupying
office bearer positions in any religious insti-
tution, x

Sir, whenever this sort of situation arises
any developing country, all the imperialist
force are back to their. game of destsbilisa-
tion to regain cdontrol of the globe, and there-
fore, it is not at all surprising that in the
case of Punjab also, foreign forces and
external clements have been at work by
actively supporting and encouraging and
working bchind the secessionist elemenits.
The visible part of thé¢ foreign band is
Pakistan. Presicent Zia of Pakistan, while

professing peace and friendship with India,"

JULY 27, 1984
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has actively been supporting the secessionist:
movement in the Punjab. Look at the state-
ment of Pakistan’s Defence Minister, Mr.
Talmur at Lahor just thirty miles away
from Amritsar. He was talking about’ the
massare of thousands of Muslims and Sikhs "
He bhas stated, for instance in NAWA-E-
WAQT: on 27th June 1984 that—<‘What has.
happened now in the Indian Punjab is more
than what happened in the Jalianwala Bagh
massacre, By praying in the Golden Temple,
Mrs. Gandhi cannot wash away the blood
stains of these killings on her clothes. 1 have
sympathy with the Sikhs at a personal level,
We should always raise our voice wherever
there is tyranny. Thousands of Sikhs and
Muslims are being massacred.”

Then, the Foreign Minister of Pakistan,
Mr. Yaqub observed that troops must be
withdrawn from Amritsar, A Minister of
Pakistan Govenment, a Government of the
troops and by the troops, is asking for with-
drawal of troops from Amritsar,

We must be alarmed in view of the
various remarks made by President Zia. Jn
an interview with the Illustrated Weekly of
India, he was talking about peace and
friendship with India, It was admittedly
ioformed that Pakistan is gomg to make a
nucléar bomb. We must strengthen our
relations with Pakistan, no doubt. But we
must be alert to see that we- do not fall a
prey to the public relations campaign of
President Zia. who while professing friend-
ship with India, is at the same time
encouraging the divisive forces in the country
3ir, I would like tp say that there are many
other forces behind Pakistan. Today we
heatd a statement on how the West German
Government has refused to release Parminder
Singh, a well know criminal, ‘involved in
many crimes.

All | want to say is that the external
forces will nct succeed if the people in this
country remain together, Therefore, the
need of the hour is for unity, for reiterating
secularism, not ¢nly through words but also
through deeds, secularism which is the
corner-stone of unity of this nation. United
we nust stand.

——t
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18.36 hrs.

DISCUSSION RE : WHITE PAPER ON
PUNJAB AGITATION-Contd.

@edia w14, &9 aqr fawiw s
srare |t (st qzv fag) ¢ ®sqw S,
faga-<1-dA TS § IATT ®T TG AHIL
afcfeafaqi ¥ H1< 56 qzq & ==t g1
W igaa & fag ag #1 €T &,
IAFY GIAT TET §I ATT I A AQ
dr agar faarar mifzay &0 A § 1 AT
gafmaw @ @gq # gare faud qq
¥ i w1 qF g1 Sgr@ @ fw A
1 A FAEAOY ST F FIC AT
H7T | wFAA F¢ faewerd, amfaal &
grq fag a<z & faed Q.zrf-AT g
¥ @ ®1 oTAge W@, 9 IER
awifaal &1 $g a1, W FFT AT
FHT 47 | AFTiAAT F AT AWT,HAT {H
¥, IART ATTET ALE, ATT A ATAH
¥ gz oY, aY o GIFIT &7 FYL | I
AGFAE GEr o, a W AT HT
97 | 3adr Afqal, gaw T &
HAT ATAT TG QY HY GIHTHT FEIT
W T § 8 q2 ar g 5 T awm
Zg% & g9 99 faaex 3@ 939 ¥ H
Hiars s, fq@y dora & @A
¥ 7w awg &1 fRar g @ R & Ew
wZAT FT A FT Frgar & fag gwar,
FAIA, IEIT AT, IeqIg IFHIT A
FT AM fawrd, g @ am w1 § &
ag F1H ) AFTE T F gF, A F
agr, faad T g fawimrdr &, & S
#qg g, AAE $T ¥, A ITHT A
F10 a1 gAIR faQel &« & Jar g4
A FFUIMAFTFE

 whgw TfF @ T R ¥
ar A faac FT W@ §, @Mu g® ow
aYfas ge, fawdt wd & afqardt am

-
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aFTe 2w w qfaadr g, 2w &)
UHAT FETAT KT AfIET A, IT A
¥ FUT & quwAr § A6 §® F1 A1(gU
F41fF 9 IIE ¥ A9 ¥ TEATH ATMT,
g A ¥ g9 § fedz ofgar, &
aaFmTgfF AWM FE fga & @, 7 dora
Ffgadg st 7 fagdfga A&
zafae & sad o o faarg ared ey
War, g 7% A e ¥ AR #
@A

qa& g AW QX I ¥ TH@ /39
F gTer ag #g1- 97 W@ § fF aq fasw
AT &, gt fawe g 0 & qgy @
faw %t afomar sed @A @ fr
fare feg *1 wgr mar & & oF
eftaiz # qar i, foat oF aqzr &
g1 FIHT AT fagm 4 F aFT 1)
T frdt ¥ Ad aga fasel & gww
@ foqr guenr fawet adl §, fawelt
aqq & A7 q¥ar g ) fawm & 9 F
g7 gorr a=ar, fave 3w & @ @sar @,
T ad amga ¥ fawe 96T F9 ¢,
IgHT wATE §, IqHI Stgq fawer ¥ §
ar agf §, safac TaFT weAtw  TEwT
H7ZTST W dad gqfae A8 QT qHA
& fr ag fawelt w7 & qar gar &
Fraelt o Qar @ni §, oF dar T B,
foad srgae fefanr g aewifes
wrEAr & fag g o s Af & e
A% 3T qrzarg St 7 fawed AR &
afvqraa fFar, o og@ 0 & A &
Ig it aqr v Tifgg

TEATAF WA & aX B & avor o
Wt At aefte g, ag ArgEwT feer
tfagm & adf gw, wifs fewal &
AT T Y [IZT - AT FT QF qIF § )
fawer oF feares At g fave &
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wiw T & R ) foww oF w¥e Q@
T At wg ww A Feglda g
N g1 ow famg & foendf o us
fareTr wEW < ATX FT U A fweg
_%ﬁtmnrzumﬁi g TF Y-

W 57T GXAIT FEAT TRAT GO, J§

|TY AT TS o o

few wd &1 gg wag #, =9 gfAar
#,d g AW X947, AT TE AT
¥ N wrow & wAEAn | asifa &
AT § g0 AT W AT AT HT N7
g feqe ams W T FEIAW
#arfew o F1 NguET qewfa §
Y AT T K AR W, T AW
v §, At wed wma 3, TAE wiew
RTIATE (AT §, 50 9% X 9 Qrga
o W FGQ § A ATTE K WA TAwAqT
TR § 1+ 3T afegot AT w fawy
quaT Fepfa & faoop waam, aran
AT N FA FE AW F AT ATH Y,
IAH gTgT ¥ FA AT W@ QA A
T& T°F GgT A & 9% 3T I WGRS
Sgr QT R 1 3% IR R g ¥ AR
# faer §—

qaqN § AR BEAY IfF Fraq qAN

€ Y% AAE- AT FAqA W AU TvE
qg et qgi 9T famw At 45 £ &
WH) ¥IAAT AgAr g fF oag ¥},
wenl § ) g€ quaw anfeat §, wig
A EATR ATHA WG ATATT FY

qaqT J ATFAY BeaT afAaTaT way
F A7 ¥ AAY T qAT FEIAY

& 3 fawalt & qoaT ATRAT § A ATH
wgd § I% fegg ot §, fomr ol §— ag

JULY 27, 1984

Agitation (Dis,)—Contd. 468

oY &y wgr & g T 9 AT N FEy
&, Wagl sz g

TAT T T & FAd F5ay
IAET FY A 4FT A9T: A7 Fagy |

g 9w Nfey & aT ¥« F,
AT U & T F, WA g &
&1 & Far, FagT &1 g7 # o3, A
wfagn ¥ aew saitfer Iw amw 37 O
T & & F ¥y

ot & i wfawsr sea anfy qe
FIATAT |

ag ata et smret A A4 w0 ¢,
arfz gew qTmIeT & qg @@ &
7 @ez afs qa-gm & ar @ o
#faqa ¥ ge as W A wgaw &
w0 ¥ qa1 gk

AT AT qTAY 5 w% wgr § ?
AT ATE, HANTT KT AT @Y AT
rAm e g ¢ f5 faa@i § &
fergal # &% &, 34T wepfa © w% g,
qrag ara A0 g F A qar ¥
qgT @ SART AT 3T G I A0
qMFAT E, ATAT OF AE AT JAET
fex ar 53 &

TE ATT% T N wgr e Ant
Fzrar § 1 IFA fagw wnt wamr
JAST N AR § “ag T & 9@ W
SqTRAT T Tq JIgT AT & AT ArgAr £
39 ¥ ag faear g wHgn & qOARRAT &7
arw oy ar §wa faar Tan, “a” s@3
agr & faqvoar  get gw & gf @
vg” s fegr mar ) e g & Cam”
Famy I @3 fomy mr A A
T # & AAE A7 ot AFIIA & AT,
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wdifarg & A, @ T I fraT, @ aE

“F1g TE| weL qAr | A9 frE) avg A .

W3 oo A1 @A gegfa &
fom o cq 7' § guifra § A7 0F
AT AT TAM FT OFA § | 7AH
gw 3z 7% % wana § ar faear & ar
fermwedr § az feage ae@q a@

2

il #5 am ¥ gwA caArg TR
Weg #[ 3Y1&4T UF-QF WeZ & AR® T
®, 4T TT JY grgE A A I9F Aq07
# w1 faar & ag saem@T TATE

AT TE IE TE A TE g A4,
FTH AT THI &7 F1 HT 7 WA

Fga wiw gme fad gfg wraer faay

| 9% ATE TEA[E AAF W A AGRIS
E @i sragaay, 91 AR F w
# w7t gz gmx 1§ goar g Far feat

- qUEAT AT AT &1 ATH JWIET § - 79,
WA FOT & AT KT AW JART§ |
T AW@ T AR M [E-TE-TFE A7
S HFITW AET F ITR F AT e &
gn & sfaq gq

A @ A 3T &1 fwsy fame
fag 27 &, 92 wss W1 faswws &
Far &, sg&r afiormr o @A arfge ?
gaer qfomer § qay gy T AGIAT
A qoy wafax & ®@WOFE, |
qaqar g —

a1 faw gar ¥qq §ard
St T & W faw ey

SRAVANA 5, 1906 (f \KA)

Agitation (D@.) —Contd. 470

qIY AR Y I qTE
fage =zt & |

ST TE F T T TEW AR
wwfogd

ATY AT Ay T ATE,
fase st arg

Y HIH A& F FFET AT GTEHT

HIX AA X AT FQE, I A S AT

¥ de grar §, saFT AT qEd ad
grar 2 T ag wewar fear § 1 zafog
faw &1 adgaw = sz & e &
gEA T A0AT F, [T F gEA ¥ WA,
YT AT FT JAH FT | @ SqTRAT
FIW T TE 90 H 37 qi Wif 1% AW
Hragagr g I fag Fa ¥
@I GRI NI ¥ FEr

W@ T AT T Az iAo

fag #1 91 qgar stqwr IFEE @,
S FAFHIT FT T JAT FT A TAWT
I3 f6T T R, Z8FT AITAT TFAT
T gm gy, e Ia% a & ag
gOT & a%ar § 1 aaNa ¥ A, wwg
FgRATqETAT R 1 -

3T Q1T JAT 7 AR iAW
M g qqg FR J1a0r

% fisdt |1 g et & fag
Tz T @ fear oma | 7% &1 few
AT MY FT T F AW A §F AE
Taqr &, dQ AW QAT § 1 ITET
sgar e W A& ar g Iqer fqw
TE W ATHT FT GET FIAT AT 0

. =9 qesf ¥ gw ag 9 IqA17 TG

% § ygae §, Hr &, @t ¥ QR
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AT ¥ 419, R AHIT F q1q, IT ATEAY

¥ W ATT HY AN JAJT TTFTAAT

wgaar @ & faad zag &, sww g
gifa g& § gwt afex wiw &), SAd
¥ us g a1 § f oF At ag § wife
Te wgraw &t &1 &g gon ¢ s faw
g & N [z F @ AT

& amd amA or <t @ fe
forw fad ®Yx & geafRT qrge & afe.
w41 ¥ qqw fFar, 39 fza aqr gar
AR agi g A A g1 w1 ag fraw
¢ fegag. faasr g sy qar s
%, I a9 QO & g AT [x 49 A
AN & AIFTIT TG F /AT FI A0S
T FH ATAH §1 KNG TE I T 2\
N §@T w@T 91 &F € € d9 g
A FY ST IA® ATHA 9T JSTAT AT
AR XY qE AT 2T A wTH IA
AW T W IIIW AW q, gAY IgT
I qE Tx 49 qET A FT AWIH FT
&, @YAFT ITY weg a1 wrar § | 39
we Y AT AT } fF ag g AAE
7 AT w1 w1 A1 faw wra & fag
AT ard g & Mg gq g @
&1 ¢ fr A0 dvwrEeE awr el
A grags ¥ oW ag
fe gn faaa ot a9 g Y o9 F Aqr
FEAA §, AFTAT qET F afET F9E
& drae, fadafo 23 &) qadiwgfer
FamA, gw F ¥ A N Yar @ qr
dT AT Fw dYagw &7, 0F AT QA
g, gw oy gifamT agw & F{=T
Al ax 4 | g7 A A 3 ATTT A
agf aft @Y f6 gm 5 wgTOw ot w7
T59 g7 a1 39 gF ¥ i« & we
oF Y ara A &7 Qg AR W
aiftfewasa §. gTFr a7 aF-fy=aar <qr

JULY 217, 1984

Agttation (Dis)—Contd, 472

¢ & faw fm B @ w3q fear, wa
fea 7% 44 arga ot & AN gEw Frear,
IFIT AT N ggA fawswar §, ag
AN TF 9T & FI17 famss argT e
9T v frar st & afs oY @ e,
IqFT 95 ®T IAH A AT AT JFT
wr &% fwg & @tx ¥ sqw Fea,
g A d g ST A q@HT g g
IgH A arzT & gosar A A
T &, a1 g ff gAT /e g | 39
Te Agras St A #g7 3 fw ararae
=9 qfewar & #ar § Wl A9 A @
Far Tifge | g agr 7% favarg @
f& o1f Wt & FAT7 &Y, a1 I fafg
& faq % 99 agT ¥ TN qE  HFT,
qrdar £T& gEA A A AN gw
sfrgw a137 Fex & fo 47 o) w1 ggH
AT Y, & 1 gEF ATAT § 1 INTE
#T g8 79§ g7 faa &1 v g4
@ ¥ T 1 39 kT J& w1 A gxw
AqTaT, a8 TFA Kq f XY agd 4% fwar
TR FIA & I Iy1a1, IFHT ¥ Ao+
TATS T | T FEA (Ha &1 A a1 g
A g% ag 7 F@ I avaAr i qY
AARA FT FET QM AW W N
A A N gEA AN, IAW A
qAET | IFR YT ST FTW Q) FFar
g qeanT @ o wrofT g awar
ar &t qeAt § & fedt w10 @) @wan
31 39% sl & W A FwAT §,
®AZ FT AT AT qwaAT §, ATARA FT A
AT GHAT §, WIAT w1 A AT gFAT &,
frelt== &1 ) o7 @war §, Ay wew
g A% & famal avl w1 wex v
WIQAT, IR [T T FEA HTAT ATQAT,
IFFY Y& AT &1 A WM@AT 9 TQT |

. gg W sfawis & aa g 6 I fam

TE AY W T qrewr o w1 FHA 4T,
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fagid ot gfa=T aga #1 FIE@I
# oy fEdix =t gefarar aqga «
aaq afa= graY & FAFTAN, IAFT P
ATAT | EHIX YE Aq Fgw F Fraer
@ arforai § ¥ are@ & A AT AT
Tr-ufafoar § 398 #fes § @ g4
IO R Pz AY ART FT FT I AAT—

g I geaf=e g |

F WAS IO AT 1)

aT At M ag  I]W fF gTmiay
agy wfea & fag a1 § 1 g gwaaTET
A X gN Wy agafag W &
anst fEar | 3@ F3q ag A 91, @
fau &% 9% *gr fr 9w fea @1 g-
am, foe fea fe w9 o a9, &

QA ar IFA N Woreer F Az w@ar g,
IR y9v gra ¥ famse qEer faan
fe ag gFwaraT 1A )

g 1Y grafaT amar
qq WD T A4 1)

7% og gaafae gige ¥ wfag
sy ot fF agi ¢ gfc & wfE, efc
FTHGT FW GF W8T AF 1 T 09
& wfww &7

faux fawt avdy a7
qEFY U FATY AX 1|
EE A AT FA F ITEeT A
i ag wSTATET § | ATT qF AT ¥
qaad § |
T O A R 9T 7Y |
S $ IARAN

SRAVANA S, 1906 (SAKA) Agitation (Dis.)—Contd. [}

TR ARl § aeR W
AT T gHdr §, IaWr FE¥E P
w1 FE T AH @ A §

g FAq1 A9 ®F #fq AH Avar )

T & afa S aw ¥ £ g€
war &1 & g@¥ wut g qnd §, qEQ
T TEF TG Y awdT

WAT G A T A |

A TAT AT § | AGA A=W qH
a8 ot f5 w7 g@A adw  Ar7 @
99 gHA AT {7 @ 9 I ag F;
SINICEC IR UC G i
gER W asar § | 9g R dam A,
Te QIO & gOW & AE AW A
fea1, gar a5 agf

wafs ol ga¥d g A gf @,
Ia¥ qra-faa gz qmrare sad Nfaar
w0 qge arda ® iy gfaar
Famard ¥ o 5 ¢ R NfFgi
It @, 6 52 Mfaat wwd @
wIaE IT MAE] F TAAEE T g W
& AT Q. arXmg A g g fear O
wE Tz W AT @R @, {9 A aea &R
& fae goafc AT a1, §3 & whe
FW & fag amT 41, I8 W ST Q@
AT W@ A, W FTREH 1 FWidg
3¢ argsaY faarg )

.. B A fow far aqAT gy awEw
gew fear ga% g fAx gwwar s
wife ov faq & fag oz g 7ar 91
¥ faa e gwwr s 99 foT O

g St § fee gEe R A 6@
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39 fa ¥ famrm T & i A T @Y
Te 9Y A 37 A A¥—

& AT, foreg wamar ¥ar

oy wE gH TR § wew W,
a1a A GO AT qg ATIRT JWAT F |
s 77 gufeer § fF ama® o
x| gy & W AT A, WIH A A
2 gwar ¢ 1 ag faeht ' g @, A
fae #1 araw §, ag faet & wafer @,
g foei 31 TAwma § | 9 5@ q1@ F
3® aR qearE ¥ fF T ER 99 ATmas
qeqa ¥ faal & faad ol & gw @
35y & 7 fag afgam A, @ qFo e
o WMo ¥ qxtfamifeat 7, 7 fadwfor
aFT g A AT A IE W q9A
AT ® TR FA 4, TGY AT & LY,
aga aTr AT Hwe foiv AR g
¥ adware o a1, fedt ¥ oft g
i 1 T qoa #Y Gwal A g
F S ®1 gumAr A0y 5 Pu o
w7 g1 A gy 9 ¥ A 0w aga q&b
et g€ df, Tr AT W ot fwar war
a1, 75 9T F @ w7 =t few
T 91 IGY Aq gW % a%q §
RTSAT AIAZ AT JHEI FAT G a1 g
ft a1 ¥ W A qqAr v gL 7 fAav

AR ge FAA K AT, @ KT A
deard} % avs W g famwr @
frdzrd  dawm &t Ay € geAr
F ar #Ei1us g faawlor swrer
za o gaX fadwfn w5 o Swws
FAE | wrawy gz v 5 & foadwfa
Fwre zw ¥ afen AT F ATAT
wt g 1 fadafo sl @ 1920 §

et gAT 47 | IF IR @1 FiEIYWT

JULY 27, 1984

Agitation (Dis )}—Contd, 476

T T, T O 0T mmmil
e § graor fag Savara ot &7
frarm & & &3 @1 § foasr I a9
geara & faet g€ 3 1 w1t @ framw
¥ Taar a9 qyay fear mar § s faal
&1 Y GUAT AT 4, WFIE I XY
AN WEAT @ IT qqF) T FEHEL®
@ wT faqr war fed g9 aw@ & A
A W Aar ¢, FaAd arar ¥z
fog @, fra® g} ®@T W W@
& Areez @ fag ot AT ara fag
ot I¥ aT-aF AaT §, SAw A A ag
sgrmfeyslradqmugrara.
o« frare # qr 9% aga g5 faar
I /AT I QA qm@ A A
# ag ag 4 fx fadafor stwret qa &
T U ArSAdEE A 1920 & g, AT
oF Tn ¥z faar @ | #3 qoA fooet
FFqC & o wgr a1, fFd Fsg Ag
fear fe farQafor st o A sroeY
Ffrarr gz @, @ fodr faonft o=
¥ Aar A g w60 F7 qe1 fF qEifEg
A g1 g1, ag %1 fema oy §, &
For AT ¥ TS TE FF W EF—

Tq qargq e war a19d oA arE’
¥ grevraey AT §, afx agw & oY oA
WIFATL ) Iq I N T O
FrevaeE 22 qArE 1921 § aiF feg
e, SaH E —

“eEUT q A di Are e
&7, qeF  gwar oo, fawr,
few 2w wfgr zn s=re ®,
qury € Arfas § arxfow g=fa
o "

Iq AW AT K G 4 Y
47, IgH Iq@ AT & T AFET 9 ¥
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FrwIdr 4 | &S gifed # IAFT
qgaamE ¢ X fedt ¥ sw A @
AW ZHF QI A AT A AT A Hgr
fr g wg & 3@ fgre ag, 99 =
F grrelt qeEAd ¥ AW AT Qi ¥
fag, Fa FY srgvear & fag gatfrr w
e g A A AW ¥ gerd
g ¥ fael srgmy ) dfEr 5w
quEra AFM) &9 A IF IR W IAA
<&, frasr Ieda Tty AT A fEar
2 A IT FE Q¥ AGAFET FT q&A
fear &« A7 1978 ®T FFRYL A TEATT
2, SEdHE At ) A v cwEaAr
FaR F 1€ aa &, 7w AfE F @
Bead fear @, T eI w & a & faar
IR AIW W TFAUF FE a1TE,
FIwdk gfd ME forard & 9w
$B g § 1 @ 9 favw T AAr
I TAE | I AR AT AA G |
AT Ay & g 9 qY gEw
Seqt war, I dfeq A7 WA wrerAT
S g T AT FT iz F A I
4 SR A g @ Al ff qw-A A
& fag, qwafea & fag, aw & sfa fassr
& fog, 3 @ 0 A 1 WU AT
@ FY aia § OF adaAm awrer g9 A
WY ATSTHA FT 2, IT G & fawiAfa
T ’

wF AR fast AR g7 g@ qEErd
&gz &[] agar g 1967
a% 9w g9 SWX 430 |, AT A9 TE
qua € & uw o qifeas & 1947 ¥ )
g qgT wfaw FY wree arufag
T 98 TS AN W O W gav §,
R arefag A ¥ ITWT Ow N T
gl AT | IR FE W@ A AT, A
gt | 7T weeR arafag o & arr &

SRAVANA 5, 1906 (SAKA) Agttatian (Dis,)—Contd. - 478
1

arg, & §aad A A GEAT§ AW ¥
AR SRqEIT At AT qREA qAFWA
§ sarar aifes agl, & aman fs s
g eT F Fwwr fear arar fy gaTEds
I ¥ ave Hadwg A w1 T
3T § A A FA TEa@IT AG FW )
W< 94g safeq qaar Qifew 1947
AFT A%TfAEl T AQAY qTg qAAH R
AGEHS AT, Fif6 IT I8 a7 a0
a Bfad s JqT 9 feew
e fag st 4, @R gwefag,
arfaz wrEarar, awex Yarufag, feay
¥ 3% @ qifag &1 #0 FH qET AT
AT Y 99 qfgw 1 qow g 9
¥ gAWT AT fHT AR T W gQ

ARG | 9 I I AN F A §

Fgn fr aga @ N a@ 5 sad
g @ g gl I sFrfaAi &
ot aga a¥1 diexfaa A, ag @@ g
AT AT F FATT AFTAT A F A
Far g, sAk @ wrae & w1 yAr Y
frgsr z@ gesqfe ¥ aegs @ A,
AW & Frandt A wifew @ & &
frdlt o% &1 AT AL AT ANgAT | &g

-

3@ 3o, A fadlt a0 & Favror W

- arr §x, It 9 fasl, arerd fet

oY T 1973 § IFT 1977 &% TH AN
wfag & A9 ¥ I9XT ¥ W EIW A,
Iq% I TE A WA W g
4 YT 3w st MY T Frwr o ST oS
fergeara & fawal & fammr & Y& e
AT 9gy & 5 e fggeaw &1
g agt § IEr Avwr fawrg =@
et ¥ 9% A ory fear fe g
FEZIUT FT AT A, QA Q0
AT T TS | WA X A
waelt forelt g}, & g § frwe
gaot of faelt g & A oeqww
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&, & a1 F3ar § fF g sAa o fae
FT g awifaal § gar s Y, 46
AT AT 712 g1 fag qwar

ag a1 giwfeT S@ gwd & @,
g TigA g1 fa% oF aafsw & aa
gl & | IWF NS Fra-F1°9 & wizaar
A7 urafaat off 91 gawr G} enw
gqr ot ? S9 gag qifwarde A g off
T2 F I agg W gE N 1 I g@ v
ara § fr Bral 3 sar ag

gATX 987 T | &7 & FAT TF
AIFA-IT A AT, A AGHAT IS
AET gidT ], A SAFT AqAy 1§ giar 3,
AfFT 9g IET F 9 AT FF @1 JAET
g AT qTET F1 7 A7 AWt IFFT
feeger ga@T @ w3 3 § | gia-
HA AFIAT & 93 IZ ATHIA IA FE
¥ 98 a9 | FFTAT &A, §T WA FY
g 41, ST &gqaan Jarfaal ¥ gaffat
g, 39% aru sfagw @@ @ ag
srwiw a9 o7 faRfwai & awdl F w39
9T ST 3 F HIL BY U A, IT U]
F U, g9 T F FAY, TA@ FEILIY
fgaguemaasrg fF aga @ ¥y
weF g AfFT q1T ¥ T997 3AFT Ta}E
7t T AT fF g2 & % artT 9% a7
I AaST d fawwwo FEIT 1 FFET
ag Fgr iar g fF wredifaszg «iw 9,
AqrEE AT A, 98 N9q 1T & AT
@& @ g fF a qrmdfasew o+
g, 9 Aigee Aty 4, @ gk fag
OF qrEET T@T AT 9T | HIX WAL
F qgFM ¥ fag Afez I gu I
qt o1q wagde 1 & arfag &3 gwar
g fr st g #fslz wgw & 7%
FALFT AT WE? g9y uga fr &
adqE@ 9gy AT qFET gSRmT Fr

JULY 27, 1984

Agitat;on (Dis )—Contd. 430

AE AT, § AT9FT NSr 41§ F
AT AT AT | drT § off w1
fag ot 7eq 5+t 7, ssifaai a7 ggaq
o1, agF & IAFT araqdr S i< faan
AqT I3 gT 9, A0 areffaly o1 | 9w
aFd IAF!I AYT AT 47 7 qEAT TiX
gH ag I|@a w1 faar ar 5 @df &1
T SIS TEGAT FI GHITRT T | AT
Seg fag aga<r 7 194X & 19 qu-
Tweq gafqe e f& gardd @@ &
gafeq fFar g 298 Neraraw
I7 af HOFr oF feq 7 Fra; gaEr
=rgar g | fawfor s @« o, s
FAT FEITIT FT F3IAT AT, I JFIH
fag sd &1 &1 dxg ¥ o= fagw
I F AT 9w fFar qr, S A
gATR 939 Qo7 arar gifag S & 4%
g MFT 98 g+ F 9T a7 9ga}
gaar Tvgar g fad adt aww &0
HTTRT 9d7 FANT | Ag 29 faFraz 79
F AT RN

«Mr Prakash Singh Badal will go
to Amritsar after a couple of days to -
discuss with the three supreme Sikh
priests the current crisis in the Akali
Dal.”

Akali Dal is only one portion of the
misled and self-stvled leaders of the Sikhs,

“A grave stuation’ is said to have
resulted from the joint resignation letter
submitted to the three top religious
heads by the SGPC chief. Mr. Gur-
charan Singh Tohra, and the Akali Dal
chief, Mr. Jagdev Singh Talwandi.”

FIATAT 1, FATT FET F1 4017
sreqarT gF W fog S@w FT gerEl q@©
s fafaz 79T A1gF 9
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“Mr. Sadhu Singh Bhaura. head
priest of the Akal Takht, Mr, Kirpal
Singh, head granthi of the Golden
Templec and Mr, Gurdial Singh Ajnoa,
head priest of Keshgarh Sahib (Anand-
pur Sahib), have asked the Chief Minis-
ter to reach the Akali Tukht for discus-
sion with them,

M-. Parkash Singh confirmed here
today that he had feceived a telegram
to this effect. ‘I will go there soon’,
be said,”

i gesare fag swArgr, faaa
T @ wE, agy ¥ & U
ot B qv, I§ ey A s
o THo drger FT FIg AFT G
ghrar &1 9w fear | st sawETRRAl
FAEE A, 9% qra qaw A | qH
g@ T @ 1 g g fr vmer
FHTIT AT | TG 3T F gHIX agd WS
wfag og ¥ fagm, agg a8 wHfawe,
Fmrey St faasr @y §, SAwT AT 4,
yufag IEF | AFE  TAFI AW
TAEAAT AT § 1 SN Iq FEA Qi
fag argarA #1 91 €S Fg, g GAY
FYaa g

“Mr. Amar Singh Jusandh, an
authority on Sikhism, has urged the
three priests to maintain the glorious
traditions of the Sikh Panth and not to
fntervene in the minor rifts in the party:’

@ 3@ wig w1 & f& e fa
fag igaw #t 3g wgr sty fw
9g TAR TE GIgT FY g q5HL gA
g% &, SAadr afafafyar fra azg
# @ g1 ¢F fagrer adf & e,
4% fafreet & dawa & fag gaw
wrad fFar war qar @ Afaedfer
qrEf F1 qur A fafagz w1 Fgr qMar
feucediwrd | fow ag & fagfe
e fafqeeT 7 oY dfqqz § oga

fag auT ) A5 £ fgeng 7 1 ?
w¥ f& IgN. AT & FE AU fH
FrgR feams a3 difae avle a7 §
AN qEl & @ Iew feeww @0
Tz €1 @ 419 9 faquww st
¥ fafaze g€ #< Iger adrar ag gan
fe gq asa o1 wFt @ gar ¥ qu,
frastgaaag @t &5 & orgEl &
1% 9% §U 9, AFIET T FT T WeE A
9 & fag ok s fMfe & g
RN G F W ¥ fog fraaw &
aifas deaqr &1 fagae fear war, s
a@t Araar fEr yFsm AT ) W@
TE qrEAFT

agi 9T AT WAFIT gIeql 7 @
@ F1 @ 5 g TFEd # A9
&1 a<rg o, ¥ agi o @9 Q@ wFAT
qARAE A T MEFAREHF
sT fadweil e NawEw FAS &
THFA Y T IT WG AFTA & AT
feeat & dar gar a1 g @t www
1 & wrag AR qifgal N T F
& ST A & | AFTAT T F AR
feedl '® o @M wa 9r, FEA
qASS J 7, AU IET FHET AT 47,
fomm faxvz @ fadr 9, ¥ g@adw
@ & Tq 9, T AT qreax  arafayg
e 9ar ) fam ani swifaat & fere
gl far 4 37 F1 qwaR PavedE@™ &
a1y a1 | favetiErar ant gFfaal f
72 ®T T 97 | foq7 A F7 ag "W
fr Rredarar gak fag s F3 T@T a1,
FyFae T 9T & A AGFT A
FET | AT TN qar dAr wTifeg
fe ag IT*1 sFEE A of yeARTT
gaq Atw fafrey, segac ada 3a<
A T e i g v @ TH-
3T 9 wETel &7 A AR 3@ gdAT BT

" F%.99 3 gAT FF 132 Fx@d & e
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# gfewax A & qrad o, w1H
deqr & FHEY g4 F A, I FATD
W FEAMAT 471, TS (NTe&T oY AR
fas ow drax mre ara fag g9 &
AT 1 AT wg g f& i df w1 -
LW &) 74T | 39 7% gfF Fwifaal
N aFT @ AR IAAT fag  frow-
X IW AFIAAN # GO FT GHIAN
FC@T131978 & Tadifa & -
AN I A | WY TgX I A Ad
JTAQAC qr 1 ANTIW AT [RT aqrAw
w7 fag oF oxlEz & a0

¥ 37% WA ofgedz 4, fagsy
qarat & wzaf vgy § AN FWEFQ
g, I8 At AT-WE 9, ¥ T A
TEY ¥gq qUAT &, T IAF  AraX I
g arar reww fag ¥ gwufesrd
e qrar WigT fag g T 3@
FTE, WP T 4 IA¥ A\ FFT
Iy st fag agi & 95 §T AT G,
gafag ag U Hregarar adf 3, IEHT
HEATAAT T &1 AT @FAT 3, AMFA
frvegiaraT ST AE FE T AFAT |
fred ¥ 9 2T &, 98 3@ A% AT40
AgTfag Fqrw § A 7 F AA0E §
T qed AT § | ITHT  HAAT U
favgtiaren 1 X Ak § AT FR fasw
oy f g% wai o) A & af A ag
AreT IFA AF A ¥ I T
o faqr ate sasT amm PregEmEr
& 0 faar | @ @ sErEET S
WA F G I aqF FI famamw
| 9, wie & I9T AT W@ 9| gafAg
IF AR TAT A ot ¥ AG @ A<
¥ oz & A & wfag &g
x4 EAF TET W 9 G AN A FFI-
faat & 79 QW@ frar . feais 13
AT 1978 F o fagwrfeal 1 aram

JULY 27, 1984

Agitation (Dis.) — Contd, 484

AT SHAE H § W 91, I9 Ay
fasgciarar a1 Sraafag ST,
Qa1 A wFrfaal & wERig F aw
IFART AR qZ 9B gz Q| fAve-
I X IETA Al AT ge 1)
adiar ag gt e dreT e aEe
FIFAT AT w7 T 73T AT 17,18 N
TR A | IgE qEwr gar ? wiw
qara & FeTfaal &) wIwiT @ AR
faterdt amr oF Iga T awTEY AY
s ¥ Ja67 feed ¥ | @Y
AT HGG H THUA FAT | qgH A
AGTRIQAT ey 7 faveTiE A ST
fe gt MY A v FT qEA JW
frar, fR g gz T 1 @Y w1 QT fw
qIU IG% FIT T IO 5T fadsr-
fat & fawre a1 s ofew faar
IR g fag Igd F fawrs w@=
faar fs ag A1) &, TEd gaaT A gAY
F10 ¥ 319 faee) a1 1 TR ¥ TAFT
THua ge gt 31 & qeAr Sgar g fw
#1 A {fecy i FqAr A1 IAWN
faast arga aeq} & ? ag Frwaiay &1
fefaa , sz fraly &t 7 awA @
ar 1 war siAdr gfeT widr & qe
qr fF fawrfal & fawrs. sqr ¥w<
STy, ag & o9 ST F goAT AN
g ! wAE ardd @ ww aifEd

Iq% qz Far gar fr freecany
¥ gx1w fag aca ¥ faes Jg7 g€
fargr, sy & oA AT F197 FA &
fax f& sger faisrfaal & gl Mg
a § w1 e afew & § ) wife
At ¥ wrge v &W FT AR qY
wgiz ¥ fay i & qer ScEng gaT @Y
wraT §, zAf? R GAM F g@AA
7% A s gew fag arga A az-
feendt f& ag FYGIM Y qEC AN
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fear mar, faad a8 aga @@ ffew
fasr | fF aqar o Y e @R gg
41 i sTaifeey faqr qarq waddte
# f& iaF agi g7aT6 A IvAlg AL
Fq gg dg F gna # T Af FT
qFY, IGF! FATE AT fE@r war | ag
w1 gawr §few faw mar) & fae
IFA M qAT fRar awIeT grAI
faars sk asret qrdff & faars 99
T W A I X A0 9 | FAIA IANY
E guda AG @r | faveEd W
A aqrEr W oasTr ol & aarAr
AEATE AN YIS fF gE ¥ AFT
gifae as, 7@ @ as T faei-
e #Y fodt A o femr @ a1 @Y
qref & fawar

Tg% 412 741 gar, o fadsifay a1
qrg @ I9F 1T &S Fqq oA f4y-
I E AT A, wWfF a7 ATHAT HIY

AN § gafag & 39 Qi & sanar

TS ®g1 AG Argar, vad fysiaw
AT AT ST ATAT A AT G B
oy FEare & g= fear o FaeciamEr
AFI AT AIAN F FG F A
g | IEH A1Z IARY FETAT oA § B
IAFY 9 g ¥ farcwre fear @ o=
freeaTe & 9 K A9g & 91 147 A
I a1 ITRAT 91 S FveTia
fgr & fed forad Sgrz fear 7 @
ek W g, WX d8 g § N wwmw
fag a1gw, @z grae fag «imare,
Tea fag agw aX a@R R
fag a<mar | g7 FAIgy £\ QT Ae-
w7 vuwm figrd & fa 5=t SE
fear 1 R fow fea Preamar far
ga1 99 fe7 gawr fedla fead frar 7
RAIG I ¥ o WA fFak sy ?
sfraaY g it F d/9T & AT afew

Agitation (Dis.)— Contd, 486

FER A fag g, vHEE a,
oY, §r @ gawr fedgre 537 & A g
AT T ¥ AqE AN T ¥ A AY
AN TG § @ AN F A7 FT g@Am
31 gAqr e &Y fgar oY wmgy
¥ a1z & fdt &Y 7Y fgar ar

ysuq WIET, I AI1T JE WWi
qA@T | FYFESE! HT qA¥AT AT AT |
FATT RO R, Y AR TH G
gvare gt fag qT agi #53 ¥, ey
gark wr gadr T T A 2 9% fw 4g
aafsa g7 § TR €AAT IAWH T FAO
fE Sr&T AT FT I AR | TG FIAY
I@ FgA Fwrfag @ W@ ¥ geAr
ARATE Ao M F AW ¥ e
AT AFTSAT a9 FT qg K O ) A X
% f& ar smuwr sreqr mifETEEd
it At cz g ? w1 AW Ha
AW EF A F AW FT Q@ P 1 @A
qra A4Y A8 A1 FIAT §F ? qT AN-
T agAr fag g oFwa § wer a9
FT ag fwstr® q@R qeEne fag
foeei & fRETE AGIAIT S9AT HIT T
F ATy AAed gy et

yETn 69

WA & fead & g@@T § o
e & T A A &wew A AN A
T a1a AT 7Y § % g@ adErT Qo
de & g wgry frewa &y ar
o AT FWFFT § @@ qqAwE Y
BIgAT ATEAT |

AR awrey Aar fast X sew
fafreex d @ I F & o feeat
a1 | WA § fe I w s
7@ 4 ? 3% AT 14 FFGALH 0T G,
16 Iwga #) Fegr F § 1 ag N-wdrwa
TEr 4t 5 arad grg gard qrasa gy
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& T8 aFd ww aw Fretare 6 fogrd
¥ AR A FW 1 ¥ N qwT, w
N7 ZTIT # FSF a1 FT & 99 A7 |
¥z frwe #1 g€ @Y, 97 3 garr a1 AR
qg $EFT AN AQ AgT  ITEA A IJT0Y

fedtr feqrar ) s ag fer 1A

TR X AT ¥ ? zafaq g ww
AXAS YW 3@ g9 I s7¢ o aw
e fefle vt & @ T & e
W o7 @ @ awwrd & wvsaw ¥ g
& AT M ag FarT & o s Frega®
) wiuq 9@ F7 av Fiag qF F Far
* gwda Frfaw qr )

w7 w1 faqwfor &t g9 ¥ /YT
woTf, TNIWT  AWTEAT AT IATT FHIY
A sI XA A & F AW FEA
qyar § fe gaR andt, gurR wrewas dar

fadtet g & Xw A AT A AT W §

fs amad swrfal ) ag U@ A WA,
og A A MAY, I IF WA qIA F
SqAT § qFAT 1, I FAAAT Y THAT
A ararar 1 fge faac F
ag qarar aigar f& awrfaal & gan-
o fre ag ¥ O @zdr @ Ak
TR @ AR A TR I qg A
Fg1 5 aneFr oARww I @WEETR
NEAMTAT G, ATTHAT FTRE ?
% qIE AT q19 ATT HI3 &7 q1q 63
W& % ath §¢ # T 1 a7 #F,
WA AT ST AT AT Q@
g & e aF feer A @ wgr w4
A fedt & gar aff, 7 &6 qaad §
a_mar

IAHT @AY IEAT ALY W FT gE
ar g 24 o’ ¥ “age Awi” 24 7
1 “qg AR FYQ fadwr § S g,
fex I wA aTAwT 24 TE W

JULY 27, 1984

Agitation (Dis,)—Contd. 488

AT “AgT AW w1 weary fware
FRATT ¥ | 27 AAA ¥ IFF dar

foar fo go @ gz FT e Q@ § )

X AT g § 5 IF Ay w
0t @ fFar e agt o @m e,

FU 1 qwE feqn, @z qaeng

R THiT A @1 ag Yx fam

ot § 1 % faw Fgar 9 § 1 WK

FATAT FS AT L1 ¥ faw e A R

gt faa® T AT v F g7 AT

Targraarag e faw Al o7 &

ag FB A G AN §, THAAR G 99
g afadifmms g a5 g0

UF AFAIT Q& T WOHT
qaTE .

ot gz1 fag . 2g T WA oar
TAIFT ATga AA |

7z AFT AF! FNAT @I 1 24 X A
Y 7z TIFY, 24 AEFT AGC TR, fH
qfaaite & sEfEr, fGC 4 AW d W
T Tay, $ 25 wE WY oA FQ
§ f& fafes feaamifafera gadie s
aX St & wgr nar fy fasdt & faw
aQ, FT @y AN, F-afea Fad
wq Q| AT ALY, IJAE0 AT AN 41,
IAFT T4 NS & grg, N 2w 7 grfa-
FF § W w FAO FA A g
Ia% @ig ¥ ?

- 39% q1% i‘ar. AF, & AN, IG5
qIT 26 FTAL T CF BT q1 ITEIN
g

gR W aga gw g a1 oA ¥
axy Jx fF IPT & TgT ¥ Q@A
frar s ofoare &1 agwe A, U
FO IR A qdwet @ <@, s % g
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FHTE & dFAT gk afirare & @Al-
wfex § watwe ¥, fao gudw fag,

XY 39 wirwgr feaar s W ? -

ofraie @Y gant ¥w ¥ faq aga akka
T ara §, gfar @y 1 @ Y, IR
fard 2w & s9-sY & & agf, foar
T ENFT Far @ E, AT AWM Y
qT FY AZ F qET § aFeT ag’ g
qOF AR A q@ qaF Afwg
I J9rT F | Y ATHT @A AfT
T IFA wgr fr qge, AQ agi
agl qad § 1 Afem IAA A aofe-
feely awx @ f& g1 Fmie w1 wwaw
@Y ¢ ¥ SN AN A1 771 Feqaal-
firge aff frar sk goTt &g g e
Wi g@wam w1 fe 3w fagr
qrEt ¥ ue YT Avarawr g1 fEar
A @R FY qwrAr g s¥ 99
faaret @réf & Rewards ® qI6 Y ag
e w3 fRar wg i g ofmare g
Ia7 N, TA IF! FUT FQA, A T
ANAA TF F QEA ATAT FF @A, @
Far g faagfdt qﬁfaq argT aga
firew W 7 #, mfear v UF FT
ggqarA #3 fE F9 A qr @ §?
s dar 4 fem 9mar, @ qqr G§,
ufagre & FW-wETE war | gE ar
qg AT Ag) Ao g, o wgfaw # gf
q T Te-ag Il Sl # aga
FNT T FR AFE T AR Y
T

aader & s'& ¥ foer av fr ag
ufrare &Y q@ N & Al &, ag o few
griargfar w7 § 1 ow cfrare gE
gur, a1 IEET IgiER frar e de
fag ot &, g% eaa fean Xer fag |,
IqF qrq W Ay q. v wfax fag,

SRAVANA §, 1906 (SAKA)

Agiiation (Dis,) —Contd. 490

IAE WA AN AW ¥ A fag
IR A% 9T @& gU ¥ Fwesha fag
aiq faal ¥ cfogre &) sngfan azqn &
A Ageaqel AfwFT ar A, s gfaar
# & Afafas qx st arg 1.

Q% AT aE 9 AR |

st wer Fog : forw @n & SR
cfwrare &1 1 & fear, ofiare &
oft fame, 39T a9g ¥ MAF dwrfagy
Y, A T 79 § qI-F A § AN 4
EAT g 9, IAHY qkwrAT gk )

T 79 #Y 9g wAgfa W@ 3 fe
T F1E W JYET AP ATHY qTAT, IGH
IR ATAT AFEE I FA FT wfww
FT | TZT T FTHAAST RES ATH TATAEH
AT | I9% JWA IFA I JEQ@TT TE&_@,
¥ Y guw! 93 W G gwar—ard oy
o a1 9 A& awar | IFH qA T AV
#t afasr § wiv 1€ B g oo
THIAIT Y §, gArd ggr@ar A | 9
At F q¥ I g 1 g q@ifrar
T 9T @ § fwray & fag g s

ol X w¥g wg, faegiw eifgal ax

Mfwagr &ré’, S aTqIE § TER qTEHT
& T, AT IH AW H A F GTHA g9
AN3FT &a goag fag Anvara vz § fe
g gt FERIR FT qIATIAT DT #
AU 99 W Fadwd dweT #
faw | ¥ q@ A a7 § | 7g 9 fa=)
e § ? & Af awar gy few
s ¥ gera wig ) 3R ¥ e
Mfaefag 0 & ar A & av |

T @ IR &1 T fRA A,
freY sufir or fedy F=ITwa o7 AW



- 491 White Paper on Punj.

AR Y qa W § AW qeATO ¥

FAI AT R

AT I T §Y 779 FEET,
<fq swmw fag waY wfowmen

ot g% ¥ WgE 9 1 o9
fral = oft, fret e, feat @
& AW A § 9 FT FOAQ VAT
¢ 3g afral w1 #8 @ "
2 7 ol fagqrdy ordf &1 %7 @ awar
2?70 AR A TE AWE | ST A
oy ¥ frwar, s gz Aifae fag ot &
aaa § a2 gar, s g w9 &
faq gaifrai 3 ¥, 9 g & TATFIT
¥ fag 7@ & fg.dae @ ¥

fom faq o= graT 7T 91, I9 fa
TF TGO WS EHST AT 4T A TG
xzy wifwamn @ gar @, foad @R
A GOY | AZT IX qF {IET qAT AT 4T,
HY fe aro-we W FewEl TE #
qAmar S {1 e e fag ¥ 9
H1AY AMTAT, ¥ G ®1 947 A1fgw A
g g« 1. Iay famr J =fgg
N ar v 7 faaq &1 =& )
faT g a=t T+ MO T4,

A ¥ fo), AT qW H TR I HAT

&, A suar faT g9 9T W@ FT AR,
% qquFIe & fag g ®wAw FT @
g1 o ardfan &gl 4

T WG 9T g0,
fae &5, ®1r 4 FIN )

JMT 3 URA gL 9AA & fag aiw
TEAT §, AT AL AWM AT A A WA H
fag sl qQuee * fag fax @
wrQ, aY ag AE aywTr gon fe § fodr
¥ 98 FT s, frdll #1 gag AW

JULY 27, 1984

Agitation (Dis) —Contd, 492

A, AR AT g B AT 9
® AT w7 & fag, fedr g A<
GG F7 q901 K7 q9¥ & g ot
IR g TZ T F 1 T9 TE
% § fe w S 7 ewest fear e
IA&T AW 99 @ faar

9 fw ax nifas fag & a7 - Y I
w&t §, gafag & sgar wrg@r § qwvwe
Z sy, ¥ @ anE &, Tw9w §,
& T &y & ot omar g o A e s
9% aff g—fe 7T AWE 3 @), R
R} @ %, 9, frt wme |qw
g TN gw ¥ fggEm’ W=
famr a1 | @ ¥ ogw zfagm #
fergeam wex i smar ¢ ag
W e o grge ¥ fawr ¢ 1 g8 o
argw & gfagre adi § w7 g® T
T E NMrgeAFNgaN g, 7 &
wq?d siteT # § s ag aron F v
& cufag agi § sfage arer a1 gwar
2 1 97 FraT & drqw gwar fwar 1524
&, 1526 ® . qrtqa &1 gwaAT fwagy aar,
ag AT FEAT 9T, 1524 ¥ wa dEU
A fear 39 739a & wgrawr dagT A
¥, % AWF T AT AW ®T @G T YT
FqE@ar g W IF A A% A A<
qgal & e 9FT A, Y FIH WG
T FF F1E agT TTT FAAT AT § AW
qT &1 AT I § TP F A IET I@
%1 3q 797 dow X Nwq @ AL w7
s a1 | fasst @ gwidw MG w7 UA
a7 | A9 & A& T AT FY @ AMY
¥ fazdt fame gaamar mar ar 6 an
ar gra<t gl § | @A N FHAC
2, TrAT { faeelt 9 g€ wAT T WY
f ara 1 a7 A A §, SEA a8
e a1 5 arax smar @ g2 ®T 9«
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F@r g, @Y 47 AT BT T FAT JIAAT
NE fast QT AT FHAT ) IF@ &
T Y AFT e Agraw H & faar

t -
quam aaur an frar fggearT sqar
ay N 7 A T FI7 FT AT 57147 |

ag e et AT ¥ 91 A1 W@
g fr qr wge wed & fF ag 70
Fa< a8 Jar §, @A qar T AR
R W A gad feram
JAFT EAW A At AT AT AT
AT X7 A Pl Y AT AAA G
qaEh A quA, A wam ¥ fergEamA
Faa F e frear g f o

T fanrg feny €8
wat qre T ar |

&7 arae & g 7 @A 4, AN

S ¥ 2w fegearT &Y TR IFS ®F
< famr | SgFr e Ag | faar, IEH
Froq g qAd 1 Ag TR TR 2g N
yqt aro # fegea ¥ IR H A
& A fore wvar ez § fr agd gw A
@mixmﬁrqﬁuﬁwmﬁh

ot 39 fggea & ay # 97 A1
s qref ag w8 fF gar fegaam
¥ o9 #1E qEF AG § Y IAwT A9
FAT AIfEE fF ZATYU TC AAF 3T A
¥ aq A acas g  wwifs  IFA
ferear & faw Wy i fgrqeara 3
fare arg & Ara faar, IdA g
¥ fa o1 &) X T9 EAF IWI
i

T gawAr At far fggeam swar
Iy Qu 7 A FI@ TAFT G T3MAT 1

SRAVANA 5, 1906 (S8AKA)

Agitatiun (Disy—Contd, 494

fegear & zH¥ z5d &< faq o
ax # ;r gar @ifed Fawg oagay
T qwt FgAl g, fagm @y arf
gt R 1 T 3q fgge@m «1 fag fgg-
WA &) TCAAS 2w N A FT-THE
T AIEHT A9 S 9T qgt AT TW
e ¥ faar fr set g oy faar, s
T& ATAF 27 A A Aot AT e
4, 52 § I wEH NI AT @
gl ar, ¥ wa fggeam 7T gwan
AT IAFT oA Fag T Wk
fasar

at g favma g faw a9 37 &k
FAR AT WE N T T X FY
*}W**a’m%m Wﬁﬁ’iﬁ‘
& & qre feg awg &1 faware Ifsar
ffgeam & @ fogw a@ &1 q@R
fear fe spor &t faal &1 a@T #%
g arar g fe fam  fggeam &
g §, fam afacaw wigy & faw
i garfgrraM § | Y W AW
ffow F7, TE a7 qga ot & @R
Hifow &1, & gwra 7 §wmy, a4 gog,
T 3w, gW qUad fggeam §1 qopfa &
g@ aq & Saufesrd § qay samr
a8 Iaufasrd § | ;aifs forg da &
a3y wt Fofr, wreAl & qroft g@ wrSr
#qe AF R\ S IRWE A W AT
gaag s au A F A F 99 5g
arar g fe #rf feg W ¥ F I ¥
AT Al AAar faaAr wF 49 SR
F WisqA § g A § ) WAfF g gArdy
fagraa, gard U@ depfa awd Wt
#, garQ A9 OF IgT qIARO AN H,
gy swrer &, arrd wrer #, S qrdy
grAmT A g At 1 Y gw Fv g
g § orsqey AR, g AT vt -
WA A A IEF QA H JAT FT
FTH qAT JTH AR R AH TS FFATR |
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wrad sgreeE GaT Oy g e
fo &t IF qw@ agE N ® FHAW
g gu Wt A § fs gear gun
e #f faemc g ? fow dU QU
qg v ¢

**Troops effected entry into the area
around the Sarovar through the northern
deori and the southern library building.
In the latter area, the terrorists were
firing from a number of machine gun
positions in the library building and
were hurling country-made grenades,
lighting them with match sticks. A fire
was notibed at this stage in the library.
Troop fire-fighting parties were repea-
tedly rushed to put out the fire, but these
attempts were failed by the heavy
machine gun fire from the terrorists.”

g ¥ qar wwar § f5 gay &faw
fFar waa & fag o7 ¥ f5 @
qfax aform Y faaar goamw & q=mr
a1 @, Jaqr eifow HAY =fge &
arw agi AW, Afew K qustda
& aga foee S gEfesrd &
qer, W1 gAY agw v difgat ¥
fa gu & | &4 g% qor fF ag ArEwd
Y I, AR q® ¥ AL AT HY
A | IR Fg dT qnff arfew gk,
A 98 3% R D qFr AT | AT F

amm gdAEE 41, ¥ ARfes M@ Q-

¥, Afa EAfeeew o ot qAT 7@ &
@ odar | wrAt FHY § 4 S W
fear ? I =N A% T@ GEgT &
AR F AR FAA & IT &F T A0
am§, I amw T ' avr 7
ot qEre qe & Y Frd o dtgew
g A% 17-18 #«Fl ¥ agd @
e fHar garm a1, I ATT AW
EaAT 7T F1, IGY @A qrge gk,
T qwT IR Arff feelt sl faw
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g oE Qar g, wifs § arowd @
firrleet fafae fear swar ar @ adt
W dgfer’ agt qdt g of | @A
T K qgh qd fF, 9 ghar # wfY
|y A A faqr ) gure ofqr v
9T 3T ¥ | A7 FFE JET & qNG AW~
R NF 9 g€ o, S Fw A
fagit | % feg & warf ? 39 AAw-
arfegt & Frdt F I FUIFE & AU
37 fafeera &Y ar1 qww gARR afgt
o faed, gu, R wfRdi e
a1 FY e faar 1 & g7 & qor-wik,
ag aqte fv ag N AU B ga,
AMIET TqH AR § 40T W1 § ? IFA
Fg—foa fer w&E &1 Wit wEl, @
% AN g § 6 =t gafee avgm &
g@-fid I atE ot e AW AT §
AQUE 975 ZAT Q@ §, I 16-17 AT
9T 99Y § 1 Aw-fadw ¥ S Ay A@r
I &, ST ag wEAr i § F gwrw
qrs 39 afaxy qferr & @Y g, EST
g & frmar § o gafag wgi 13-14
ATy A §, ST 9T AW qQIE qAW@X
@Y ¢ 99 9 qrqw g g, I ¥ ey
®& § | 3T A AT A gE I@@Ar
fE =0 e fag Az 4 gF wE N
TR 2 A oY f§ qg A q15 T,
W a2 gt 915 G @A g F quAr
Wi g o gewwr fag e, w
za¥ fagaay a8 fargr § faaw
FAT aTd qatqr €7 fasgrd o g,
TTH! @ATA AT TAT AT ? IEIA TFAY O
£} wrafon &t v g auw faar o
fs wx 7gt 7 W I@ oGy A W
wamar fs frad ars w9 @A, ¥ A=
fe & gad’ @wrew frg @t WY} A
Iy qrs gATT F&  16-17 [
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HIGT WY ISIFY FAA  ATAT-IGAY g
9T g% ¥ fay, arfs Sawy fgeroa &
W E | ag AR AT Ay a1 R fF
ag & a1, 3@, fag aIg § I AR
qforr &t & g€, 9 T T°7 A
ardr sfady w s @ It &7 &=
I g &1 JIT B AT ITHT GATH §T
@&

AT Jg qga AW F) AT @ AR
gEeRraagfead & ¥ ga wgw
AT A X FT R E A Feardt
® & qfgg 1 9gst qrdE ) @),
T, ). o, & uE, gF. I OR-
freze, @ sow § 9wl W AW
nfeat gwat <@ 1 98 M & i
¥ wra wrafar g W odqr ) ¥R

ghaae ¥, ¥ gfaare @AY 4, AW

fargrT & sy &, fF gE @1we
3 &1 A Tu gfaqrT 7, gi @« 9,
g @ g1 1T | 3 U@ A q, gad
oF MY w7 Frg @ g gfomr &
qHAT W, wWifE ag qq aF gwe
gt Y , o 7% 5 gewr qerfadr
YT w3g gew A @) i § 1 oF MY
a1 g€, ar=-At wg Aw AwAr § 1 I
far zadr wwim AF ), gAX ag
aifam¥e & gar f& g: g %@ wafr
g% | a%% sarRr grEW I qfaw wf=e
£ qget ardE #1 garr st @ foen.
A IT Ug. AT, q1. @ & A0 F FI
AT A@Farfeay F FqT ArdT § 1 ereqy
S, IFW qg W qaiar fx faw a9 ag
T GIFT AT, ATHF A|T WA, IW
q%q aF araf A ar f5 At g s
HFTH q€ H A IMHT ITHT §OF
§7F, q1 TEIE I @ FT ][ | TH
gg 7 wg Y@ af @Y, qfomr &
sraqre, afoemr & @e, A9 9

fam T—q% wwmEw fAam T e
am® fqarg - qrdl €Y a@), 2o, S @7
AT AR |4, o 9 gam aq
st g€ of | AT ag gar 5 WX-wry
@, wrgw v, faaey e o ag
q1, wifs T adE w1 e o,
T aLA[T It Ffaa 911 o 4
& gy feq uFrEwr @), TgT § @
T AATEY 7| gl adE &7
AN @ FT ITHRT FFT q4T fH
FeE-aed) faway | ot & I N
a® A%y afar &, Afea I @il & 79
? ¥ z@d 7 a9 A@, A
frrad @ feT st « & wigw &

TIRT gT !

gEF I oy qa. s @ |,
FHTAT @ AR N gHR gov fag agarw
g X g1 ¥ g7 aFw qE@@ ¥
JRTT ®Y AF agi 1A KA gre avw
FI 379 qOT f5 IAQT S, A FAF
ATTA & TE AT | TN qgI ATAAR
warw faar 1 IPE FEr-4 whHA &
AWM @, O wEHA § fyosgE agr
8 ¥, zafvu 6 wd ¥ aw e
ag AT 1 N AR 6 WEA ¥ AW
T8 T, N qAr & fag qF deow f
AT AE  TFAT AT, AT FT LW JAT
garm ar, 3a&r sEifae fage fEar aar
a7 f& g F1 [gHE F, A 6 WEA
agi 7 1A, IFF arg AW F FAC
TF-F-AIT AU GFAAATRW® 1 9
ITH FFAATHT FT U FHIT AZT T,
affr gmag  fs arr ag daar &T
w® § f& |iMara JIFTdr 79 FT QI
FAA F YT FrAT FdAr Ffgy o
wF1 fag 4139 & a8 g A FG
a7, 3 IR § Fwfeal 7 wgr @1 fw
faf e wr#T @ & 7 0F FwmE
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Tw qq & farars geaweT W s Q@
&, T T o9 & fawiw ), ag O @)
¥ ¥ 9T ¥ R feeard ? oA
¥ qore A, afes @i g @
g ¥ geaAl ¥ fax omTRm @
WIAAT | FAC JAHT G qrg41 & Qe+t
wul &1 qee17 §, A <9 g & FEAATHI
¥ faw s 9T w1 F|T 9¥Ar ? I
@R OE AT e W T &
HR gER 9w 7 gafor eI JAT—ag
3w afi 3

T ofr, 9 X ATAr war fag ¥
o ot fawx <@, Su% fed e g &
IJF AR F AT K FB ot WA A
&1 o W afer ¥ frow & awar @,

afafer & ag 379 fewc s aFa §, -

W AT JTFT AT ¢ A A N
¢ g afag fag st wgow A 9w
9T BIFT, A IA YAWH, JALE,
qETS 1 Y, A gAT ARA AW,
Y, A T ¥ qE¥ JAUIT HaA
Ty fag & sg—a@T fam
Zary fgg 1 39 avd@ YWD /AT Gr&T
a1 f5 ag T wgrrw ¥ afgd gra g,
fow oif 3 @aq sgar QA ¥ sifaq
F—FT AN AN IAF a7 QA FIE@ AN
TH AUTAT §, ¥AT WA §, qER &
qafer ag § 1 A TwarT oy ¥
ATE XA 9 FA79 ¥ fag oy,
9% ¥z wear fag N g afaar
a1, ITH geATTAA Fg T 8§,
§THYT 99 FT qEATZ T TAT §, SA®
a1z Jeyare (fag wigs wgar fag WA,
T AR AGIAN GAT fAg @R, 9% AR
srwTelt grfge fag gq, 99% @18 s
geRafag go, 7% «1x wiar ¥afag go
AT Fq I 15 qray qar fag a7 &

JULY 27, 1984
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AT At Y FFAT wgAT g — IW E™Y
f|r €1 ag w7 ¥ OF aTw W@
quwIfear @, gofen aff & 1 Feg faor
frseimd wY 1d) & 7€ ok arer gy

o ¥ Iad graY § on .y durf—eiw dzar

#, 39 fav qw wifgz wew a1 faad wgr

qrfeag war T @ P, TE T

TR A G AW W Y, T Ag)
aufasIdt arar Mga fag &, a9 N
AT TATIAY | TR T N FET qT—
Tg @ Y BIFU @ Y& W< A wAtET @
arqw 74 R, forw n ¥ oy AT R P,
ag 3% g & ) 19H TA @ fyvsr ¥
1 T QAT A qmrEA Fow ¥ ogw
Iadt a7 @ R, ag Mg g, g
e, Yo & aAI G AT FA®
NaFqar g agesiee d | ¥
A9E ¥ qIq-qIg TAT gy aWG § |
wq A% Agar ¥ da g9 fag Fasar-
T 7 frind &, 3% A =+ #v
YA A1 JTT A F¥ & A FEAR
AT fag gy 7 A AR gea= fag
dfars & #1, Far ¥ sway ghgwr i
A faw w7 & oY

ot e fagrd svwdat - Havw fag
T

SHRI BUTA SINGH : 1 will tell .you
what wus Santokh Singh, Santokh Singh
was an Akali,

SHRI ATAL BIHARI VAJPAYEE: You
were supporting him.

SHRI BUTA SINGH : Yes, we were
supporting Santokh Singh.

ey ag feedt smrr A &
AT JOAT WIgY § | AsAW o, aqgi T
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w few dna ¥ cwaww far, I
gy a1 & i ¥ @ faar ST
79 &1 HT tAFWA F7 A7 foaee <@,
IGH ATWIT 26 W& AfmaATM T A
faelt ok 25 sara fag 79 & %
sfr ot o) at awa & a9t off

SHRI SATYASADHAN CHAKRA-
BORTY : Who changed the Gurudwaras
Act ?

ot xz7 fag . Tgd A a9 A gA
® 1 q¥z a1 AT & qor garr 1 gw AR
X fFqr g gw arsa ¥ aw K A
JW AT FTATS ®T @ g wa faes)
T FAS ¥ e fag ¥ FanfE
AT | qF FT FAT 4T | TF I
AT foar Al oF Dwr AT @
T HIT T AE A 26 A 27 Y A¥ |
a @d § Nudt F@e IR ferae
&, A g @ Ag Fw@E ) e
sfrAat fAaea $1 shqa) gfear ard &
G @Y AY § 1| 5@ avg ¥ warafag
FT 99 agi Frfaw T AR wofaw
Q7 F Frz dare fag JagR A9 qE
AT 911 I THA T fesdz faam
Tz arw gfear wY o feed) ge-
fafregwa fs gat sz A 7 sFaAx
F4t § AT 797 vaz I AT TR, SV
gara ¥ ¥ SFA GoTg F uwe F
FTOT FFT UHAE 2 fAFTT FI A
w31 fF a8 9T F1f saefedes  ag
¢ 1 s qr Ay fag digar ot fE
sewt WY qrg a8 §, @E. S @@ F
FAI & & INE F TH7 a7 IHAT 8,
A T qave fgg, o & warEr qgr
gar &, Suwr &1 g TAR AT | IFWA
usr gz e fasm v foeet  ge-
fafred o & o awmar N gwerfafars
o §, IFF garfas, TaAHe qTH

gfowar £ dar | q3ddz Ww sfiear
7 femymar st QAT qF2¥ &1 Hwawar )
e qw A% fr oq. AT G @ T
Tar AR fewet qegRr q¥e AT AU
AT g% 9 feeRia=dtyr of, ¥ fasrelt
#R gH wgr frar fr gu dave fag
T AT a1 & fou Jar fFar § AR
AT ¥ dare fag A8 SNar 41 ) §OE
fag sreet ara fag, Wl @ &1
9 91 | gave fag 7 q. St q 4
&1 W g qE Sve fewt qEgw
FHE FT I W qT A AX N
ara 78 § fv g e fag argw, N
geaaANt A, T Iy AT KA AR
FearR gy fag g, Jew @ A
qr, dh #) ary feards faeet # w9t )
fror a¥ et €= § agi W<
TE Fr-awE q17 qrfear M} |« ww
W@ ¥ afew 3@ qa ¥ qraopr  dave fag
MNT Ty | IT R R arFa A& Ay
TWfaT AT #Y £ FgT A 97N heEw
F1 % FT A7 AMEY, HTHT 7T |

o AT AT o F g e e
fagsrast @ & @7 gu A
qraT & fawfay # o &2 q1, 9g U,
gfrar #) Araw § ) davetag ag ameHt
a1, fyar feedt & fadwrfal & fawme
qga 431 AT BIT 41 AR HW &Y
T X IqF! 3<% $T faar # sqar

‘g A darg fag ¥ feas gEey

I9q | sarg fag & amg g #r
gare At 411 ag gfefasara srwrey
&« T TE7€ Q1 AU & Fg FgAT ArgAT
§ v ware fag faxger wide aet ady
a7 32 ATGA Jwwr qEt 9T | qSE
fag et gk AT A g § ) w@r
qref & feal & 7 &3 IST HT IARH
% 7€ gu ¥ R s gfrw i,
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3% qfare ok 389 i & 69 qF
IX 1 37 fRaY 3@k gmiw g frar
T g% fAQ g7 gAAT IAF W|oT A
AR za¥ fag go ot gag £ gv@
afi R, g9 Femfaa af &1 g0 wrad §
fe gave fag & 99 I gwrRr A
fear a1 3t w1 & fasrs s 39
N 9 5 gy zq T A A gé
arrdt gfg widt w1 #37 fawra fzana
at g fag &1 sraar e qr ate
¥ qiferm & oy  foe IaF
AR TF X A A A1é | THo Ao o
"o 7 weaiy fwgr | ¥ ggan  wgifaar
AT 1 g1 | Frogzrarar ¥ = 47 ww
Mg FF gUT F AT ais TAF T

# 7gFI N §3 frar a1, IgT ITvE,

& A g § vt FT AH AT gag
Tt ot 7 A w9 ) gL gwRAT &I-
o1 Al § A fraat o) A 72 A
T q AN FIL AT FraT 97 AY 47
aff ar 9r ) T N IEFT AT 9T @
& wrat o A gfam @ &7 frar onar
g7 fe gz ¥ qEr 1T IF FIIRT

- ATAY | AW TF TE FAS I §

afr FrEe ¥ w7 qidr F1FEw gaAT,
N oF @ N, NfF fqa 6

ATt ¥ WrF AG ORar HqAr, HEITM
o, frg 47 § IF qrar wAr, Jar wAY
agt gar wor : 3aF  AQT 9T A9 g
qaAF v &Y | ITT TT-TORTE wAEAN
war fs q@ I¢ig fagadar § QX
AT AT ’FT A A AT F fan
Far 1 A AT AN NE WA 97 Fowa
agf 2 avar § fag af av 2 & A8
asal sqifs fag <4 ar a1 st qAq-
FIFT AT 1 TE AT L@ FT AT
& ag 0T g qAT Y 1

JULY 27, 1984
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ag ot gefa=< qrgw ar Yar qfax
o1 § wgi S AR ety A §,
T X WAy § Fwaar & fag
FTAAT A AEH & §, gt wd
¥ fag axzre F@ 1 9w gfwee
qrga * T FY A 27 A FT IJIW FAAT
9T, % 49 qfga F1 I9qM &7QAT AT |
Tgt T T 9T SATAT JvAy a1 4 wfear

S, T TgT A Sy 9 ? 39y fawr

mar a1 fF a1 &1 srfaw qe 72 F
uF A< fear aar ) X AT AR am
fam A & f5 9 A=l dte w2 # IF
AITHT IJAXT A0 qgE AT AIGIAT |
3Iq Tq1A § yaig fasqar qr, 7 [ronr-
T8 AY A, 7 I& AES F7 Areffaie
IFTATIRX T FT GGFT IZ AW
q fr 7@ Feawg # oF A w5 faqr
T, 19 YT F & fa¥ Faw

A AT NIRE R IAAFHE LT
e & A1g ANYA WY, 7Y A
o1, gueaw el o, Jrd wAtda o
AN A FFNT T FIIT TV AT AL
21 gabrag wata o @zg agr A
g & 3vq qoar 5 ag feasr Aste
Fgd & 7 fHvgdAX  F) FH™ qeq w7

ARG A7 & foqg geara fivw A far

qr ? |7 gAw fag aaiara A fwar
q1 | IAST FRGT FHAT T FLEIT JTAT
fag aver & | sa7 78 sfrady gfmer afd-
#r fawifewr a3 frar ar ?

wsqq St ag uw QAT weawe B
faa® Fac foaar @ar s, 9T ¢
TRIT @A FTE fr AR faQe)
WMHEAAA Y F § A @ g€
JART FE & WA AAC AT F & &
aoear g e dora & ot § &, < amge
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feweit s qadt Jngt 9x gt wgr faal
& Nz § I 9 Ia6Y g § 0 IESY
[HT & g A7 aige jfaarfgal st
AT AW & goo & ards T w3
Rligias a1 ¢ fs Y guR
FIT Y, O § AR @ T IWA
CEITEAT | AT WT Y @I &

FRITFT A ¥ gg7 F |y
I TAT FTAT AgAT § 5 7 ol Ay
AR v & q1E, 10 ATAE A AR
TI wgreAr e fag o $1 gEwr TA-
WY ATAT | T ART TH ATAT A AL
a1 fe ¥ =g § wife sg ge & A
fody Y fpedt &1 qar TEY 97 fF *)a
Fgi § 1 IAFT TAET Amar R IR
forg &7 ¥ gAd T1q ¥ ag ¥ T 4G
F GHAT | IAH ®EY 9T { Fg AYT )
I qaY qgy AW F e foor fr o
T grad & g1 A1 Arfgg ) #F AR
Fgr 5 v ae7 N qEEE gAT R,
ara & afed fF awrer aeq w1 310 AV
Tfge | ag g3 o fF aF9 qe
9T Afgm | T qFE qey A
FATAT AT IV gAY FAF @A A
A AT I« AG T FvRTiATA FY
% ATAY &qTUE ) gAfac e aew
O AR 7T il et & ool
el g @t wfgg ) S e fE
gR F19 TE AT &7 1§ A qreaTeq
# & o7 g gy Al oE §, A
& @Ew § g g @y &
FO g awg g g g 5 o adx
AT § @1, AT AY SART G [
3, % 93 ¥ 3z A wwa §, W@
_ @war g, @iag ag R aw A I TG
T8 & AN R IFA ¢F FAR AT
&1 9 faar | & 99 qmET & a| T°@r aR)
FART AFT IAX  9TF AT | I A14T A

5 fF R o @) et wid AlaleE
T8 8, A7 & F€TT g7 FFAAAT
A AT JAF G ¥ A GAT AR
aw‘t%gr R 1A w 8§
TR 7% da § &0 & Jar wwer
FE AR E | N 6T FT T av
I R A ITHT T A T | IAHT A -
wT g a1 ) gafag gefeg qw s
WA W@ 7 ¥ T ATG ATH R AT
A @d AR IFA AR o a
qard | 1g s gz & % ga fag
arfgara it 3¢ awa g 4, stedac
AHI T 4, AT YT TG F ; 39
19 THo Sito Hlo Hlo ¥ TT AKAT 7 |
IR TG AN AT FATN #T 0F

,AqAF g e gw ol fag wrfgas #Y

fodt aeg & T &1 1| ¥ QEEHT F Swwr
A wIfF Tho Mo Fo &lo ’cﬁgﬂ'@
T A3 wgh T, F9 TFHI oM, F gl
ghft | g8 Qo S0 o o FT oW
TAMUF TP AT g 14 @ @
AAT FFAT § | I 37 F g9 E
a1 & $% g qigee vz § N gaea
IBIFT I F-FEA T FT AT
-1 qHAT W g | UI-UT AqH
wgi N 9aT AWwar 97 =@ AAT Srer
garar 5 agi & af g d@x
THES T | I3 AR I Gawr
T isa e & &t g g R
¥ Igi ad avafa § seara feqr ¢ fr
AT T A N FFTS a%T wgw S §,
I dar a1 d4@r & AT W@ o R
AR FE g A 1 ww W
qQIT FAqT wWifgy | gaX R F IFA
781 & 5 g a1ar gedg fag fooal ammY
1 wdar 5 § e ¥ wsdr o, gaH
#1§ $2wA aff o | faege qA-w o™
FNA A 5 R T AR WD
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W g ges sf Wy Wk g
AR AT I @eE N dt &
Wi ¥ wfesrfal & are o arw fed
AT ¥ IPA O A arg fwwarg
T freear w3 I Tar qudw fwn
fe w & qi=l &) fedY ¥ WY SR aman
® T e w3 fear | gEw amwd
WA w6y W & fe gw ag *@ aw
JAT g€ wET, Tg KN W JA0TOE
€T | 14-15 wwE I & ) awrw
AT FTq ATHT AT 4T fE R aw W
e gt & 1 & ay diwr mar st g
TR Fgt P AP | A Y g g AH
IR JA (A K gE swAT
e Ay AT ¥ F9ur g {WT
arar qTw fag & wTHA. AN Q| AT
wgafag 7 sgr & @ =X ¥ @
#feww ¥ ag 1 fear a1 1 & @@eY ara
A FFA § | gah §¥g A€ §, & o
arfefuas FAfad # 3 afes o aga
Fxgr a1 fowdl & IO FT SrErar
T QIS Y AW @1 @1, TIfF ag
TEHFT AL AT | A IT qiWl & gEAS
#Zr qar wyafag A fs @y ¥ w@w
fem v w3t g€ & Ao ag s foe <@
21 39 @ w0, qW G/ O Q1T FY
FIA XA a1 IF ATAATEE,
§ A9 ATEHT HAFT TG JAT FATH AT

fred o w@a & aft Fww, ar
weufag a8 qaww TR % e §,
o e faw F i § 1 A, IAHY
FE vhwT af At o v ar fE
a1 9 & ga fag ot w1 v fear
qr, 3@ s AR 2 1 & @ autar
FqE ¥ & Jx JqIT YT FE A
@t & gy wiw ogAr, §wHR ¥
AN @i oA S e gE  wifgw

JULY 27, 1984
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g, & xe a3g BT AETEAIT dar §%
AT, AT SE AT AAC HW A G NS
T3 | wEifE w19 AW € wrgA gwe
1 oo oqw i @ §, fag aRa §
AT a% 19 A wgN, & g8 A AT
AT\ T A, IET AT A &
T 87 agr §—

It is reliably learnt that they have
passed a resolution. Nobody has seen the
resolution.

ay mgw, & | §  FAF AGAT
s g f5 qr ey fag & sEA &
AT T @ KT T& ) AAA
fag faweca® &) &w war  ar ¥®
FF ae w1 fowel &1 N o agy
qW W T g, IJAGT AIAT ey
graa R AywT @ QO e w3 fawer
MEl & gEq F I AIEH T@AT WIEH
& 1« ag wrdar 1 aray darfag o w1Q
FqT ®FT W1 @Y &, arar gearfag S owr
gwai 7% MNfaz fag N & g1 § gamw
garawzm §, feeY & grar eiar gen
guerg A€ § 1 AT amar  gRAFag o
s Ay fawrd & @t awt w6
ATET @ AN, TG N TF  ART -
st sy & fF fagm o X
afwT & gz a9t a@ FFM s ¥ %
geamit & fagrm & fowr wfage &
fagr & | @ waf & Mgsaa AT @A
FWE ) FN ITH T 9T HIT KT
fEy | qgi A, a0 A Ay T A

FEY dar A AEAI A BT W § fE

s & a1 @ § ) w0 fawmw G
AT W § Y w1 AAqT § | W AR
T faqr | gart TR A § 7 W gER
a=< farae) @ § 7 g I & gaw N
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Fgt qraw, we g@faw @ 5 e
qrdY 7gf § ? .
afag & faUe 9 & A} @

O FFrelY 2 F 9 Aar § ITH wFaw )
fadt ao0 & dar ST Arw WY IAET

guda & a1 @ &1 ¥ qfd wd

s yqg fraw fag § aedf o ?
A HM9A TWT IAX | AG A 1T T
q<TX waT X Fgd § e @ wa@AwA
fag &1 g Adf A §, g0 aAw fag
# AR AT § 1 A o A oD

aox fqw o @ & AT A9 TgE IAST

IWATFTRE

oh stzw fagrit arwdad : g IAHT

qudq A fear §

st wmy fag : AT @ wER T
Far@E) AT g¥ AHf qarw &
| 9% @ &, ar ag qfad adl, I
g fag & dTaw & fag Iad I&@
agt § 1 gy gy fag #7190 Ay -
1T § | ¥ AU GTAT @F L A §
g & A AT F IAGT JATL 0 AT
T AT K AW § O A WA <G
AT g T W@ FAwArEr § AN
1w A gHIR IE-AT  ERTAWE  HT AL
e Q@ &, THAIEE. FT W@ E N
Fra WY Agre A A gg A oW, gER
seqEerel 1 sUF 3@ § frowa
dfee Y adl, guw A AHfag | 37 AN
¥ forg ot & 1 & @Y ag g 9T AWl
Ffe @a@aqme & ot fEeaeET
YT radl w2 FT A TARX & W 4T,
IgHT [T FW@ & fag 0 9@ §,
foay AR TEAR #7 ofawar sEw B
A & faad ganr fowi @
RrA-Aqiar ®1 F1q9  fear § @< g
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A & & AT 37 A T wgroav:

. o[ amt faeg AqamE,
¥qT & ¥® AE arEy”

Wy fat s 928 gr U @
frerad & fag 3 e wgrge € 99
famr afx ferg Y 91 e 3w 9%
e g ag ¥ qE Mgz fag ot &
rafs § ST § ) a9 Twg ¢ e
At Jar & wft ff cRarh oY gk
1% Mfez fag &1 3% I gra qr )
ag g AT § AR AN 5 9T & e
TRIRF a0 TR EFmrag
& faar dR ag T faqr | st @
$ IR A XY wew T AW & afw, B
T WA FT KL FEAT AG & 1 /O
T ot At fs v
el 9T AR ¥ Frfww w AR qorw
fae® FIX wRFaE A AW @, FAR
TE AIAATT FT AA &, gAR fa@m e}
# AW g, Iawr ofy gaeh F &
TE X, ST gA®T § Fiww g, frak T
TR EX ge ¥ 1 T AFS g o § gEW
9EN ATATT ATX &1 o :

“STT FNRT & § ATAT FAT AT,

foa gt oy, fad gy A’

g sy Al 5 g fwy, § 9y,
fag T § a9 gvar § 99I gU @
HETC R, I@ T F FAr ¥ afw by
IT-ATHIT & AT qF &1 W AG-IATHIT
g1 1 QaT ararETw doia # dwr 77 A
SEW 1 A aamar g R s @ @@
FFIXA AT FA AG @ gFav e
g¥ o+ fewrag wiz # et sy,
g% 799 AW F) CFHAT A1C qH € 77-
JaIe AT Fifgg | gaR faw coprat
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ATERT & gET F e A §, few At
w sy ot e qe W & @
QAT A ¢, STF A9 §Y ¥ 4
RS a1 F@ =N g g7 a9
AT TET W FY FTITHRTCF | WA
% wiq & o q@ FATF FQ@TE |

DR, KARAN SINGH (Udhampur) : Mr,
Speaker Sir, I must say that the speech of
my friend Sardar Buta Singh bas been a
very moving expetieace and he has spoken
with great feeling regarding the DHARMIK
and religious background of the Sikh Move-
ment.

T would only like to say two or three
things on this occasion. For the last two
years, the Punjab situation is developing in
the way of a Greek Tragedy. We all saw
the disaster coming upon us, we were aware
of what the implieations were, But unfor-
tunately, inexorably it was moving forward
and we were not able to do anything to
prevent the situation that developed in the
Punjab. 1 myself belong to a State which
borders on the Pynjab and my family has
had the closest relations with the Sikhs
and with the Punjab for at least 150 years.

Sir, whole cities have been living in
terror and fear, There was liquidation and
intimidation and the law and order situation
virtually collapsed. A vigorous economy
and trade came to a staadstlll, and worst of
all, the age old symbiotic relations between
the Hindus and the Sikhs, which have deep
roots in our national psyche, in our cultural

background, they were being deliberately
We were ail terribly distressed’

weakend
and pained to sece what was happening. There
is no doubt at all that secessionist elements
were acting. I am not saying that all the
people who were involved are secessionists.
But, 1 think, there can be no doubt that
certain secessionist elements were very active
in the Punjab,

I come myself from anolher border State
Jammu & Kashmir, For the last 37 years,

we have been living on the edge of a volcano.

We have come to recognise the handiwork
of those elements who are not loyal to the
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country, - This was the situation thut led
ultimately and inevitably to the army action
carly in June.

20°00 brs,

otherwise, the entire security not only
of the crucial border State of Punjab but
the wholé of India, would have been in grave
danger.

The Sikh community, for centuries, has
played an outstanding role in Indian history,
Shri Buta Singh Ji has given us many
examples. The extraordinary sacrifices made
by the Sikh GURUS, from Guru Naaok Dev
Ji to Guru Gobind Singh Ji and thousands
of their followers for the establishment and
saving of DAHRMA are unprecedented in
world history. I do not think you will find
another example ot a group of people so
dedicated to upholding the DHARMA. Guru
Gobind Singh Ji Maharaj founded the Sikh
PANTH in order to safeguard DHARMA,
in order to safeguard the lowly and weak,
people who were led away and slaughtered
like cattle by foreign invaders. Thousands of
women were abducted in broad day-light.
It was Guru Gobind Singh Ji who converted
a sleeping community into a community of
lions.

Let me tell you, if you have to talk in
terms of Hindus and Sikhs, the Hindus in
India can never for a thousand years forget
the debt of gratitude that they owe to the
Sikhs, and the Sikh GURUS. I would like
to make this very clear. I would tike also
to say that the Harmandir Sahib is one of
the most sacred places in the world, not
only for the-Sikhs ; it is equally sacred for
the Hindus. In North India particulary,
millions of Hindus have worshipped at the
shrine with the same devotion, and with the
same dedication as the Sikhs have worship-
ped. I myself from my very boyhood have
been worshipping at that shrine. Whenever
we had any happy event in the family, one
cf the first things we do Iis to go to our
temple, Raghunath Ji temple in Jammu
which is my family temple. He talked of
the ‘Raghuvanshi’. I am proud to be a
Raghuvunshi myself. That is our family
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temple, the Raghunath Ji. We go to Haz-
ratbal Ziarat in Srinagar with which our family
has been associated for over a century, and
we go to the Darbar Sahib in Amritsar.
These are places which are not limited to
any sect caste or party. These are places of
universal worship,

Therefore it is that when I visited the
Galden Temple along with my colleague
the Raksha Mantri on jhe 28th of June, it
was indeed a traumatic experience to see
that beautiful complex, one of the most
beautiful ‘temples ir: the world, reduced to
that situation as a result of the misguided
situation that had developed there, What we
saw there with our own eyes was quite
flabbergasting. It was amazing to see how
this place of worship, how this great pool of
nectar, Amrit Sarovar, was converted into
virtually an arsenal.

I would like to make only one point, I
do not know whether it has been adequately
appreciated or not, The casualties that
our Atmy have taken there, 92 killed and
287 injured, are very heavy. Even in a
major warc, this does not happen, But what
I waat to say is-that each and every person
killed and injured, was a deliberate act of
sacrifice to save the Harmandir Sahib from
destruction. Otherwise, was it not possible
to go upina helicopter and simply bomb
out the people—if it had been any other
country. if it had not been Bharat, with our
back~3r0t\md of religious toleration :

“nxq gfgasr ager Fz=t,”
“r AY: WET: FAa) g faea.”

The truths that Shri Buta Singh
mentioned from the Granth Sahib are the
truths which are found in our Vedas and in
our Upanishads: We sacrificed our people;
The way the Army went there on a suicide
mission—Gen. Brar who happened to be a
school—mate of miné (he was a féw years
junior to me in the Doon School) was telling
us the story as to how these people went in
and how they were pitilessly mowed down,
Please remember; it is a deliberate act of
sacrifice that our Army and our nation has
given. We have repaid to some extent the
debt that we owe to this great sharine that
has been a source of light and life for million
of people for many centuries. Let that not be
forgotten.

SRAVANA 5, 1906 (SAKA)
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Whatever differences there may be—1
stand at this moment without any party
affiliation; this is not a party affair. This is
matter which involves the deepest element
of the national psyche and I would there-.
fore ask the Home Minister, if he is going
to reply now, 1 presume, briefly, because
Shri Buta Singh has covered a lot of the
points. The Prime Minister talks of the
healing touch,—how can we concretely help
in it ? When I went to the Golden Temple,
on behalf of the Virat Hindu Samaj, I made
a small offering as a token, Is there any
fund opened ? We want to help in it, It is
our DHARMA 1lso to help in the Kar Seva,
Let me say, if it necessary, I will per-
sonally go myself there and work in the
T=mple in order to re-build it.

SHRI BUTA SINGH : I want to inform
the hon. House that on the zequest of Baba
Santa Singh a premier institution in Punjab
namely, the Punjab National Bank, has
offered jts services all over the country and
abroad to open their centres for accepting
money for Kar Seva; and that money will
be sent to Amritsar in their office and
accounting will be done by their officers so
that there is no hanky-panky about it, Any-
body, who wishes to donate can do so. I
learnt about it from Baba Santa Singhji. He
told me that the Puajab National Bank has
offered its services.

DR. KARAN SINGH : We must also
make our contribution for the welfare of the
families of those people who were Kkiiled,
jawans, who were killed there. For that,:some
fund must be opened, We must also remem-
ber that for the last two years, many Hindu
temples in Punjab have also been destroyed
and despoiled, We must all work together,
‘We must cut across barriers of caste or creed
or community or of part, we must heal the
wounds,

Many of our Sikh friends are angry and
they are frustrated., I met many people in
India and abroad, I would appeal to them,
please do not get caught in the negative
syndrome, don’t let this hatred and aoger
fester within you ? The Sikhs are a brave
and patriotic community. They have led, this
country, they have led in the green revolution
in transport, in trucking, in technology. in
every way, they have been leaders; they
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must not retreat into their shell [ say this
because I speak with a lot of intellectuals
and other people. Many of them are bitter
and distressed. We are all hurt, but let us
not retreat. The Sikhs and Hindus have to
live together in the Punjab and the rest of
Irdia. If they live in harmony Punjab will
prosper and India will prosper; if they conti-
pue to live in disharmony. then not only will
Punjab be gravely damaged but the whole of
the country will also be in danger. There-
fere, I would only like to make this plea-
that quite apart from any political affiliation
we bave got to have a national consensus on
patioual security, on national integration and
on national welfaré, . And if the terrible,
traumatic  eveats in the Punjnb succeed in
shocking us into this realization that there
is a spiritual unity in India, there is a soul
of India which has manifested itself for
thousands of year and it has a destiny to
fulfil as mankind moves into the nuclear
age. Don’t look upon this only as small
superficial thing. The soul Iadia is being
reborn There are powers today which are
out to wreck hummnity. The soul of India
has got to be reborn; it has got to find its
voice; and 1 would say that if the eyents in
the Punjab, terrible as they had been, shock
us into this realisation that we, i our
culture, have the cradle of the future
civilization, than the sacrifices in Punjab
will not have been in vain.

st wgaw fag www (AF4T)
AANT AT AT, GATT ¥ AT I T
#1EA favan fr g &t gara ¥ aw¥
I faad o@ IgF F wQE AR
nfagi of | g8 AT 957 w0 fayaw
qrg Nfagt ff a9 &1 a7 &)
fafazdr & afasifal ¥ wg1 fe Nfaar
@Y AT qravard § 1 F A AN A
mfaat J®r gw @ § 3@ T
A § qw? faam &, 3@ awH
W AfFT 20 39 @ & A€ FEAT
wigaT §, N Aq.1 ¥ @ Q16 AG

gt v ag gfaare 7 agi g ? s -

T FQ @ ? @ GTER QG a0

aeqw wiew ¢ ag X A wg faan
Tar 1 719 &€ A I wEy |
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oft waarer fag weaT : AIHT TAAT
frr 1€ goaT a8l ¥ arar 3w &
Y qar 7 1 qET A A @A &
FAT AIAT F74T fl ag owIer A F
arq ¥ ¥few w90 qg G Ew A d
TR w0 fr 7g darem A g
afafe # I wgr a1 fr ga o AFer
TA & g FIEHIT TATT F7 A Jq77 § ?
A faet ot & Faz 5 awrfany &
Iy #), AfwT gud wff wwF F A feear
frrr @ @Y qa g1 gHA A @ I N
wifrwr Y f& ¥ & @ mAwET AT
JUTHTT Y 1 ZW Q€ ANET ¥ A@Aqw
97 AR T JwE w7 IAT IT FY ]
ARt

oF ) wear gt § fagd 2w oiw
A YT AFAT ) OF ATE HION wG
fe faqdt oo go faai #t A ¥ &
far qarax X &1 & qoar wgar g
fEawmrdm # qg Arar A8 & @1}
f sro® dar 3w ¥ wvE o9 & Al &
Arrar IwTEwT fegat & vz 7% ¥ fad
AR AL &7 @ &1 foay @ qry
TATA ¥ IAFT FIAZ IsWAT JY ? Ag
2w ¥ fay feasT Alsr A& i

& ot 21 fag ot & wgar Wgar §
fo foraar 3o+ faw a5 & graw §,
AU W AN Y faw w@  graa §)
Tray fgrwafag dvaat ¥ fog awd
gafft €, wif s4ar N wAFR w
wgtg # fog atg ¥ fgg &l q@awmw
AT &1 oY faard & &Y 7% Mfa< fag
Y wgro & qrad A fowas g @
Te wgrrSt ¥ w37 5 ag AU owwT faw

'} @y g 1 faana 2ar g wgrf #

fgg gasar o ft qraw gg § SO
¢ fgg gaaw@ Agt Qar, 8% fog
qraY qar A ar |
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ot =1 fag: wOwr g 3F @
Afeq ag Aa AR A 91 FEE
q1

st waqm™ fag wwaq : g A9 AT |
¥ forg wzar ¥1 IJea@ faqr, IFFT
QI a8/ ATA J GSAT FT Aged AE
W2 ATAT | IFFT IAT Ffgy

fa2wi wfeqal 3 7 snFwanfea) #Y
aga TET FgrEr fmn, Al smoEd
ORI T FIA G 7 A Y @
AT JTawT @ Q@ w1 gew N A
qr afer fee ot g qrar  faasd
A qT A § 1

AT gy I, AaeAd  Wa
fo¥ g avl dfgr ¥ & gearg TR
AN A A FRY AT W T K
wrar g fF ag &\ @t gl @ R
EAFAIN g fawsr FT R Y A0
Iy F A fRr Az sy 9 7

oW "ART : qg TM@ qgI T
sgraf e A qr@ @ O wE

AT HraT AW (wwa7) ;- Faew-
T FY A% AT ¥ 9 faedr faer o
Y, w1 ag ag a@ & ?

st waw Toy wwme : 3@ ogra
HIGHT FATAT FAT FIT TEIT § |

Feq AENAY ; ATIF # AT T O |

ot e fag w19 gE Ag
g wirar § f+ fael o fggalt & &=
R urar ¥ g1 ? @y fag g¥ wgwme
FAT 9FT | IZ IAIG IT qXE ¥ TG
frar % g7 oF USAIfaw § o § e
QFT FIC-HAT FT AT §3 | Tg HAIET
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# quawgrt gfafa & w7 7131 fe
ArAAT geed) FY FHAW F AAT LT
AT AgT ATFT %q?r afeq va% qT
FTHITLA JodY |19 &1 )

FTeRar ¥ fo¥ ff gur Gag-aLE
#) 3g 9T JrAr qfgy | AsAW WENRY,
¥ gy FAe €A1 F e wRAFW
uF fat agi & Hag-weed) N ag ¥
T AN FAAT $@1T |

Jreaer wEEY ; & HAITHT F AF AT )

sit Jaoww fag smaw - fow gw@wie
A gt farerd &1 a@ fawan g,
I U WA ¥ fawmaw oAy
JaraRer Afgr w3 afge Ok 9Ed
St wqar fawemae aifag fiear §, sasr
JenE I AqYT § FeAT wfgg

Fo TR FATQ ATAYG (HIATYR) ¢
ga M oF faq &Y qAemg 2y

St gaw Tt waEr ()
XX TAIGT qIgE, TG I GA &
fawa 97 age awt agw g€

afsa & oF glrardt ar@ wgaT WE

T giiqmfagasgm A R vore_ #

%N qrEt A wEEaTEE ¥ qe
FHRIAT qT, I9& Farfas g9 K AW
Aarg A€ AT FAFTAT T9 IAH FUAT §T
wdE § 1 Y qFw I w fear @,
I9F qgarfas QT Ged HF qgT @A
|qar 41 | FIqrwT 7 A fESra ¥
igr a1 f& dore & faq wE@EAA g%
AIFEAT GIFIC AR FFIA qrEf &7
THUT AT, qradT & af A ST &1 g
fase e 1 gATT w@TE g § fE T
fafaeeT g & a7 ag 8, at seqaET
¥ grafR grga &k gal e &
FrawATfeal & AT P A A 9T
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AT ST FA F AAY F qAHIT
& fagly agf Fg1 a1 Fvai ) a0 €
%z 43 7¢ {5 2ard @Y7 & FarAl &)
RS W arzr ¥ qgA ww ¥ Fw
AT q¥T | AT AN AF 9T Wr4Ar A0
quT & faq 1w &, ITET A gear g€
@® qaTa A qIgA § AYwar W e T
T, et g freca® 7 aerg & fag
dare fear a1 | anfex ¥ @Y oAt aad
T ¥ T ¥ G wme &)
fyarell & IeAIRT & wTET @, AN @@ A F
AR 1T 1 I fafret awy ®) ag @
wgr 8, av ez ag a3 aga gy @

A wifge ff 1 FTETT WY TERT I,

g &A1 wfgd a1

S _Frdvsirea sty gxerd & arda
g1 FFIaa) X qTEe § AT A
Iq W @t @ gwifaa) & qazl F oF
FFT FOF T KW K T I®W@
a1 ? ¥fes & anwar g 5 ewwrT @
agi 9T 1 B ardwm A g @R
g st @}, Swe fgaa &
Cagr qa=xi & Fwrfaal €7 s A
¥ a¥ *& W @ A @ fag I
9T QU qAATT AEY g qwAT |

(sqwwTY)
TET A% Mo FIEE HFJEAT FT T¥H
3 I et & wgr & gaw #
FREA &) AT | IFFIEANT A GATT
ol g% & 74 faadt §, da@ gArd
ot #1 ATH-ATIA §, GAM ¥ T[T
wTe1T @ foeealt, w0 A Fearea
w1 FawaT & 7 fwan o awqrn )
(=)

ot Trofty iy A AT F A ¥
YA ET ¥ | TAA A I@ AN FJAN!
garfawr ar qear-fiar 7ff v Afea
o gW avet awrd # ara wFA, A Ay

.
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gaat o¥@ | (vEww)  sEemE X
SxdIgaT ¥ Frgr 91 fE qorw w1 T
qaflg § g & AT | qafEewdr ¥
AT Mo TIEF HYAT & HIAT &7 A99
o qgare § 3 gy §B gwe fwar
¢ & 33w faa 3w 7@ § 1 2o wrEE
gwgeT arew fafreex ¥ @t wsar waw
WA IFN daw Fq F N
TO araEa w0

SHRI G. NARSIMHA REDDY (Adila-
bad) : Isita fact that Bhindranwale's photo
was ip Dr. Farooq's room ?

oY YW T wTgEt ;o oqT age
A nasgREfm § fremer
aefly ¥gi AR feax @ o@
ar faadwa w2 &1 FAar KO gt
eyr , Wit ¥ g Avwr am aff
far | @ A% ¥ Ig Uw aga Ao
NIRTET §, 3g SATAW WA A 2w
X Tro Hiww AW F A F wg Q@
¥, To WEF HFEAT % Ig FWAT
wifgy & fgA  asdmar & s
SR ¥ agel A1 (smAwiR) 0 )

MR. sPEAKBR : Ido not know why
are you interrupting him, Let him speak.
What is this ? This is a very bad habit,

s arvgw ety Wt © Ao aTge ¥
Tz, FETAaeTd &, glaw ¥ SR
1 F1§ drFTe gy Ag oA fyw A
AR & ag 5 qshag ads &
9g §AHNT &1 NVW awNA a% TG
0 srgFeT ¥ Aeq FTHAT ¥ g@rfAR]

, AT FAg 9@l ® A} A AN

ATt F Av ¥ qY AR qoAT ®
i ¥, I AT X ww wT fEmr 5
Tg A% qAIfas @ AT o FEH
FZFAT & FIX F gg qm wA AT AG
%g a8 fir ag Isdaadt & fgpeam &
arq g HIefT ey
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WA AT X ea FAE I
Feaftr & arfeena foegrare & At a@
a2

ot s e et ad &)

W W AW ¥ 4T JAFT NfaaTe
fwqr i w4 ? smad w7 fear ?

Wt wew fagrl wwdd : awaw
TR, g T R @R ?

MR. SPEAKER : This is wrong.
Professor, you are also interrupting and
Achsrya is also interrupting. This is very
bad. .

FraR g faar | I9HY @ w7 AR
fifwg ) :

I am not going to allow like this,
~ (Intesruptions)

wTAd WrwT W sreAe Wy,
g SAAT

MR, SPEAKER : Whatever he says,
the Home Minster can contradict it...You
have got no authority to do it. You are not
to judge, -

FTaTd WA A qZ AU FT €S
gz & 2T 5 qifeeA @R &
ark 7g §7 |

WM wEw fagrd arwdd@ o srsTe
AR1Tq, A9 TAH Ay ey, TR &k
X wY few g & gvalfgq e@r
wrfgq ag 3 agt maw

AT NI A ATIEY A G 7
Y 8 AN AT TAT § ? AW SAwAT
AU qar g § AT A Sfraw FToqaw
agl & Pr w1 & § atra ?

** Bxpunged as ordered by the Chair.
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seaw wgy : Aag, A feg du
NATFCRE?.

ot &eq ars Tt ; o @ ek
- q. foerraTe wgr ar ag 7.

AT WA AT

ot WA et ;A fedz =y
Farfadt ) @t & 4% & ar@ wgA Tifgwy

You are bringing down the quality of this
debate.

it IqE TET wTET : HIT ZAR
FZIT HRQY | FT T AT JR/IEOEAT TG
FAE @ @ B Aaf s
(*aawA) *AMAT FFHG F AFAIRA W
T RS- w3, Wy qEEHT
Zq SY &1 AT 47 QYT F gHdr & ?

st zw  fagrdt woddt ;o ssAw
wErzw, gax 1 #vE watar § ar ag ?
;ST WA AW gEd A &b
wafar 2& §, qg ATT AATEY | TEIA JTAT
firar §, a¥ ¥ wwa § T, AT IAN
IFaT 5@ §)

SHRI SATYASADHAN CHAKRA-

BORTY : Sir, if the debate goes to this level
that onec Member says—

qrfseara fa=xr a1z,  then whet s
this ? \

armiwmit:wtﬁsgm famr~
T & AR qgt AN, A FUEA FT |

SHRI SATYASADHAN CHAKRA-
BORTY : If he wants to level charges, we
can also level charges.

asqe q!‘tn .+t would be,abad

precedent, g TX ATATY AX § HIX TH
NERATACE § 1 Ido  not like it, I
do not approve of it.  Your behaviour is
deplorable...... ( Interruptions)
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N amiy fag  (BW) - aeAwm
AgrEa, Tg 9% A [AUg €T Q@ § A%
I FWEF @@ a7 FTAY
e fre wgd & fo g9 @

sreuw wgiew : & qv g gr § Afew
this is wrong. You are not the judge
bere. 1 will name you if you do not sit
down now, It is a very bad habit. Mr,
Kabuli, you confine yourself and finish it.

N ARW v ewe o JEw
wiaq, & ag wgA1 wigar § fs ogi aw
AWAT FTH @ T JAX KIAT §1 AT
¢ ag a¥ avEET § wigd ¥ fe quw
FAGAT TN I WifF W TR
g 98- §C § 1 guTd faamga 1963 @
aarg g § AR azfrendt ag g§ fe 1983
% ou fr o1, wrew  IgEAT A AHIT
agr T F1UN gE IEH BRA AR IS
aré ¥ G W 9« | 3@ qgfed
¥ OF G e d, A AT A
@ w1 foarga dwiw & a9 ¥ TAE
ut | WA AiEd Swd gk ff &K
W Ad a1 W i feAEl 9 Ew
Fq9T a1 fs ag @Y. A W A
wETdt famh & 9T §V (AT R
ag AT A A gE 1 THI ¥ AE
& o 7€ @rg gwETe A & 91 @ @,
5 far @ ¥o aAsgEAr W fE ok
quvw § AT A § smEr § agH
¥ ¥ g gwar g e s g and & @
foad awe § feggeam & 9@ &9
AR FWAT Ag &

Feaw wPEw : A9 A & fag
aw W v, 38 = Hifag )

ot soqw vt e K A @
WEEL

o.a(m)o¢.
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& wgar g g f5 wrgewdT
& AT qTe¥ w7 qHrEC A ) qEw
FiHg & AN AR § I IR
®Y oot xaffaai § | IwAw FERE I
39 7% ¥ fggeam & qiq Q& faweg
¢, fom ava agi A O @ a7 arFa
41 | ag g™ fear § A Aww Siww
& fear § | & qrowy q@ET Sgar g fe
Yow FTH Y ¥ N fggeaw & aw
gfagrz fear § ag sfagic sia & @y
a#l frar §, afer fggena & | fear
¢ zafag & sowt g wigat g fe
qute & AW F gur oz wWwiw & fE
q9TH T WIHST FAWTAT AT §FAT § )
AfFa ga gz quwd & v oF T@ afon
& g FIWAT §Y f IAWTAT q97 | gW
qg ¥ wOur 1 fE qonna ¥ wrwy F
WY g T 6 @ & 1 A ¢ wwlE
T gz 2|1 §, ATOE) aE &, AOw

atwaad & A faederd & §,

I aTH ¥ A A AT Hrar §
fe ssg-sei ¥ ITTEFS FAIT gAT
¢ < agt o smAwafaY & fearaa
LAl i

FeqW ANTY : TFH-FIHIT G q@)
arErd

st Srww ey Wt ¢ WifE aE
SR §T TGAT TF AT 7 W ISAv
¢ ) gz wEA TE% 19 AT FAT Y )
s & gEEl ¥ 9TE § AT

4

Ay AP :
AT FTFTRE |

oy & &Y

oY g it wIAWY : Tg YT
g1 WiAET §, w@fag g wg W & )
AT T 9T Mo HIEW HFTAT HIZW
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w1 fa% qrar , LA AIEA FHH G
w1 forv arar 31 5w faqr o2 & sgAn
‘agar g 5 wiew fafre Tgdr & fw

e fefamew fear arg ) g FF g

g fr awra § N go gaa favg aq &,
ot o aargr gf, g g Arawarfxa
1 79g § g& a1 HHF-9TE F ATTCATE
N awag § gl T AR w3 N
Fog & g€ asiwa ¥ € wifaw A
o fir $1E quEtar g1 1 G 9T & T

waraw 1 g9 fear g Afwr g -

£ uF a8 g ag ¢ e ag ag s
¢, g 9T A Al 7, agt F qgigq
¥ o ag & faxal A AW Y fgword &
fag, A # AW F FEAR @A &
fag sai-faai &t §. faer fac g
% § F 97 FAT 97 AT IR AfyA
q1 ff gw 2w & @ §, aEsugd
& aw &Y agr ® gAT T AT A
fagelf *1 graq & @ ar 9rar fw
FA% AAATE qgT WA § | WX qE
aeré gATQ B A FrAFAfEal @
efag@ wgge W@, AfFT S £ ga,
Iay fawal & qra@ § AT TW
¥} fs g7 SAF gra@ ¥ gErA N
sifrw &3 e forg aeg & 7@ & A
fere 9% §, ITH W@y gu fawal &
Tt fladAr AN A1 ggEw oA, fE
FwF AMfE § M Tw & SAwr
wAq w9 § 1 (swwww) @ faAr
a3 & sgat argar § & agh 9T Fre-an
# q@ S | gW A & 6 wwr wI-
ar w AT Fra|ar fag & 9 ¥4
qr aTaar St &Y, fEEr & A ag)
1R ITH 2w &1 qaw wwwy §,
fandll 971 F UF AT IT ATTHT F AT

e T E, AfFTew A E o

AT Y AeaqroY & g A vy srg ‘

garat #t feafs 1 W@ gu, =g ww
Wt qr & g ar sFTr A g, IAR
ATLEAT FIF geF  FT WAT G T
"(smwa ) ar@ard # o @ac ard
g, AT IFAT ww o §f & F IE A
ar #vf foeqwa g gar feite arar
g fagd a # =M s e fe
IFIN AR JuAT alg ¥ g faar
& | I q@wa w1 N qFAOT GATY,
ag faaat aedt 3w &Y a%, Iaar FA=ST
& aur 7w o ag Td ) wWifs o W
agiaT g § |, j9F feal # oew qw
T anfea ag & f& oot § oot Aw
& o 3% F 1 w1E & g

This has been said by the hon. Member,

SHRI RAJIV GANDHI (Amethi) : There
fore, 1 wﬁll like to reply to him,

(Interruptions)**

Y sngw e Frae & g faar
9 FEAT ATEAT § AN Ag A18 TEE
f§ @q@o Mo o o A M Wiegvw
qafermriatamer e ag ¢ f5 9w
YT N AT ITB T F @ ww

- FY "igar arfgd, frewy gawr wgEnr

gifaw &
I1q fifqr-zx Y a7 FgX §—@t
qF IF-FIEAT FT A9 § AT

gaTX ATt A
(*qawT)

MR. SPEAKER : Whatever he says
without my permission will not form part of

the records.

(Interruptions)**

oft FEW THIT WIS FH { F7 AT
qW sEwaT Afad | St A Tt qrgw

**Not recorded.
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TTo FrEw AR IFwwAT ¥ AR #,
ar AR N A T FEA lstglstl
wfes Iela it St § gama@ & @R
T AE F IAR, WiOA gR i W
gfﬁaﬂﬂamwmg | I
faw fa agi o gregtien gar agr oar-
© qig gz @Y fafrer W9 wu # gan
aasraT wrgar g f& s ﬂﬁtﬁretﬂz;

wz 4, 39 o 9O oA, g rgz '
Y Tl dfedl & g & AT qEY
figvie W aga 9 1 fww fev g
e gan § a6 AE ®Y, Iw faw

¥ agi o WA e ﬁ%%anir
Rl

SHRI RAJIV GANDHI : Sir, my infor-
mation might be inocorrect, but the oppoamon
leaders went the previous day.

SHRI CHITTA BASU (Barasat): No,
on that day, the same day. They were to
travel by tha( plane, but because it was late
they went by the next plane,

SHRI RAJIV GANDHI : [ think one
more point may be added to what I said
carlier. The point is that the opposition
leaders were also made to miss that flight,

it e Tt wTaE? ¢ & I FgAT
wigar g f& ag TaawgEl # FE ¥

Tar vz @ &1 AW qeEd azttﬂ.

¥ anft ot frg § 1

SHRI ARUN KUMAR NEHRU (Rae
Bareli) : Dr. Farooq himself said that the
plane was hijacked by the RAW, the Indian
intelligence service,

o T wIAWY ag ITH
fa=rz ;;:a qrg ar a!;ﬂq:m ¥ qar
w1 I feeT aowg & & w@r
@«mm#u'g FgAT ATEAT F—N
TS agi gaAr AT fag $IT IJAFT T
gat AT A ot fgrgea™ argew & e
gar ¥ sq Fdfgg TA it 3 AT FATR

grave situation was developing in Jammu
'and Kashmir.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
VENKATASUBBAIAH) : We are discussing
Punjab.
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off sege vty el ;. A & ag
o weAr wigar g - ot gfewr &
gaifas 14 gfam dvw Egews,
g, . Y. W fgarew o F go -
qZ AI9Y T @ QA F wEgr wr—fua
%Y 6 wrg-FIT F 9 e g
¥ qOTT WAT N ¥O HIT TUC
fear a1 <@ §—wg-wreic # ams-
Td wrEEr AR ¢, faw.qwdifaea &
arq wreTRie e fadwm @

wW X o & qeAT mgar § -

SFIET-AIT ATYT AIT § IqH AFY-FIWHIT
F1 forx wat aff § 7 wre srad ary A€
g Har @ AT T qrw 7 gAwr

. IEY-FTEHIT &Y GTE & arg faarar

qarT &1 Iw N fa% awrar yegwmiT
®1 ga% amq aE fzar | § ag st FAT
qrgar § fF e & qorra ¥ agr ¥ ey
¥ gya # woeg fear weg =7
FITHIT & AT w1 ag FYL X e i
arg grrdy It wff g€ T wiew
ARSAT F AMAT  FTH A TEF AT
Jqgfad-qa= amwdl & a9, JqrATwT
¥ Q1 qres @ o (sqwaw) oo f
It wew w3 g g ) & ag qam wgar
g fe orf afeefedoa aff a1 aga
FIEHIT KT G Y FETT FW &7,
wafs sad are S gga g § <@

AEIR & at # el W da ¥ o af

s form v & wgr wigw Fr qE Y,
Iy TG Fed yggida w1 A @y

./%HAT

T #, fagwgarargn g %
3 qqra X arg ifeaw = 2 wg
2. aﬁw:%m qEITHT AT 9T FAG
A g IF T FTRAR §T AFYE
g argtqv:q # fegiea %3 | TOH
ATqT W Fragr § A% W w1 AT GG
2 zaar sg T & 9T arg @ew o
FQAIE
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MR. SPEAKER! Thie is wrong. Profonor, Yyow are
also interTupting and Acharya 1e aleo mtermp-
ting: Thie 19 vor: bad.

2 e Jo G’JZ"Q’ 44.\(7

I am not goinx to allow nko this.
( Intetruptions )
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MR. SPEAKER: Whatever he ssys,the Home Minister
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to do-{t. You are not to Judge.
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This bas been eaid by the Hon. Member.
SHRI RAJIV GANDHI: TherefoTe, I will like to
Teply to him. ( Intompuona )
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SHKI RAJIV GAMDHI: Sir, my information might be
jacorrect, .ut the opposition leaders went the
nrevious day.

SHRI CHITTA BASU (BAFASAT): Mo, on that day the
same day. They were to trevel by that plme, tut
because it was late, they went by the next plane.
SHRI RAJIV GANDHI: I think one more point may be
added to what I said_earlier. The point is that
the Oppositicn leaders were also made to miss
that flight.



515 White Pape' on Punj.

228 Méfizlx d’“’ /.o-‘d’)'

o'? ?;Jﬂ,/;z/ Lrarfgtss
-o/.e’u'/s"’d—v”fo’-

SHM ANUN KGUMAR NEARU: (Rae Bareli) - Or. Faroog

btnch said that the plane was hijacked by the -

RAY, the Indian Intelligence Service.

SO i A s S s g8 Dl s
0{: Vfw'zﬁf’*-f*WJ
o’»”}'al.-zi mf-u:
W 1 ,,,/4.»,»,, a(/;d
»-‘-’-(f.u—a)».ﬂ/ > b5

A greve situation was developing In Jnmu und
Kaetmir,
LU P. VEAKATASUEIALAH:

in the Linistry of Home Affa!rs.
*e are \nscussinb Funjab.

,-* % /duw-—z,»w
W’d-é’(/’o"%/("»’a e 4
L PP IE - Sy 9':/'
1LY bwio—'m.mf’
,5’)..:/.1",’}/()?& bv;b,,,w
SR B e 8 9
u;w-c.’-’su« -6’2 .g_/g/b/
)’ ;b//a}‘o.:’fg bl/ ..»';.d

of_3tats

/4

ub") o.f’;v.‘f‘—ul--t’)g‘fj

o 1,4,(-409@.‘ Rl
- L} 23 IV“/I;‘J
e -‘-w-'iz/'r" Wi
/fu L L IR O oA T
N RN AT I Y e )
—“’0// G gt s 36 53
o V"yv'li ’I"J'uf' o7, J/)"d
P
- ..-//,J,/ l).... .
g fuwwwwvt&/f’c"w
J’-wa,/& Pt A
Gyt S JIvE P A - h—/
g wu—‘.f.,»'w—' v
Flere jf{o sar i ,‘,)
- (;V,i‘,/ 6“04{

e

JULY 27, 1984

Agitation (Disy—Contd. 50

o’ld b“r ’4}5 J%’/’)»'z 20
7L 4y f’ St/

PROF. N. G. RANGA (Guntur) : Mr,
Speaker, Sic, I wish the Opposition parties,
and more especially my friend Vujpayee, who
is good enough to be preseat here through-
out this long debate, had not taken the stand
that they have taken in regard to what is
being done and what has got to be done.
1 would have not felt so dissatisfied with
them about what they were saying about the
past because the Opposition generally has to
take be a stand which cannot be considered to
reasonable by the Ruling Party, but at the
same time from their own point of view they
would have to present it to the best of their
capacity. But now that it has happened, the
army action has taken place, just as the
Army was being sent in, the Prime Minister
was wise and generous enough as she should
be as a true daughter of India to appeal to
the people of our country, of all communities
to exercise their sense of charity and genero-
sity and then display the healing touch in
every possible manner.

Just a day ora few hours before the
-Army action, after she has made that appeal
that the Opposition should have continued to
be incorrigible, in the incorrigible view that
the Opposition has taken and then indulged
in the kind of debate that they have deve-
loped is, according to me, who has had as
much experience of the role of Opposition
as many of these comrades huve had as
Oppositionists, is not dignified is not edi-
fying is oot decent for a democracy.” But
they have done 1t, chosen to doit. At what
stage, Sir ? We want not the damages done to
properties, to physical properties, such as
Akal Takht (o be repaired only, but the
damage done to the feellings of the people,
And now my friends say, let not those people
do it, let somebody else do it. Let those
‘somebody else’ or those other people make
up their minds and come and cooperate,
My hon, friend, Mr. Kabuli-—was saying
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that the Akalis were also willing to coope-
rate and their cooperation should be invited
and welcomed by us.

Cooperation not only from them, co-
operation from every section of people in
our cauatry, from every kind of individual,
as my friend Shei Karan Singh has put it so
eloquently is welcome, Nobody has ever
that the Akalics would not bz welcome, but
it is Akalie who are going about saying ‘No’
and these friends in a blind-folded manner,
because of their new fouad affections politi-

cally oriented or otherwise for these Akalies. -

It is these friends who are saying ‘No’ to
that generous, religious, Igoly man Santa
Singh in his old age has come forward so
bravely and so generously to initiate this
Kar Seva work and it is in the fitness of

things according to Indian traditions that he .
remembered his ancestors and their contribu-

tion on other occasions also, Whea similar
repairs _had had to be done and he had come

forward. What is the response that my hon.

friends have tried to give, Their response is

not a holy touch. It is not geserous. Itis

not even decent. They resent it. They want

somebody else alone to do it. Why ? Because

that somebody else alone is found suddenly

by these friends, not only now, during all

these thrée years, as their great special

friends in the whole of Punjab. Now, is
that an attitude of which any democrat can

be proud ? I cannot.

I am glad many friends have paid elo-
quent tribute to the sacrifice made by our
Army personnel. I do not think in the
military history of our country after we
have become free when the aid of Army was
invoked, even in North Bastren Frontier there
were such heavy casualties proportionately
from our Army. Here they were the highest.

Our friends have said suicidal as if they
went there to commit suicide. There were
suicidal squads there organised by Bhindran-
wala, trained in various centres, Some
friends were asking why did the White Paper
not give more information and more details
about the foreign Powers and their inter-
fetccace and so on.  We said a few things
about the camps in those are as from which
Shri Kabuli hails. Shri Kabuli makes so
much noise about it and they are so resent-
ful, What would be the position if the
Government were to come out with all the
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information that is in their possession and
then pin down such and suck couatry, so
many senators, S0 many ministers and so
on like that ? That is why they did not talk
about those things.

Nevertheless, yesterday. in her eloquent
speech the Prime Minister has taken the
country into confidence inregard to that also
All these things have been happening,
Koowing all these, our Army had to be
called in  Why was not t e Army called in
earlier ? We warned the Government for so
long and so many times, Opposition said ?
Not only my friends from the Opposition,
I myself have been very patient with our
Prime Minister, I myself had to go to her
and say for God sake when do we act ?
When, when ?

Hon. friend Prof. Madhu Dandavate
was giving an instance by saying-before a
boil grows to be serious something should
be done. Our mothers also say when the
baby goes and says oh! it is pricking, Yes.
it cannot be knifed now. It can be operated
only when it is ripe.

Even how you all say, that our Sikh
friends are all hurt. Yes, they are hurt. My
bon. friend Prof. Dandavate and also Prof.
Chakraborty warned us about their alienation.
Itis true. There is that danger. Would
it not have been very much greater if the
Prime Minister had not been so wise as she
has been and not allowed the Army and
heeded the advice being given to het by very
many people like me who are open to your
charges ? We are being influenced by your
fire of terrific debates in this House We
have also hearts. As you go on attacking
the Government, do we not also feel ? Do
we not also react among - ourselves ? Do we
not_pass on our own passions and prejudices
to the concerned Ministers, more so to the
Prime MlInister who is obliged to be respon-
sible for what all these dear friends in the
Ministry are. doing yet. She waited. It is
because as you remember she has confessed
it in the other House. Many a time, she
wanted to take action-some action or the
other. She felt it was about right time and
yet because of her special love for Punjab,
Punjabis and Sikh friends, she was waiting
and waiting patiently. And in the end, when
it has actually ha ppened, the whole country,
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even those people, those Devas and Devis,
all those people who have been hovering all
around the country waiting for a chance to
prowl upon India like cagles, have had to
say, “‘Yes, that is the right time and it is
the right time and it is the right action and
it bas produced right result"

My hon. friend Shri Vajpayee was saying
yes, you have taken this action. You have
brokea the terrorists in the Temple. They
are spreading all over the country. They
spread also in the North Eastern Frontier.
Yet we have tackled it. Thanks to the
cooperation we have received from the
Army.

MR. SPEAKER : The hon. Member’s
time is up.

PROF. N.G. RANGA : 1 am skipping
over so much that ] wish to say because of
your warning,

Do you want the terrorists to spread ?
No. I know that. You arcas gooda
patriot as mysell, Some of you may be
more capable of patriotism than myself be-
cause you are young people with yonng
blood. You can put greater fight than 1 can
But nevertheless, should you not ‘be wise
enough, self-controlied enough, not to
indulge in this kind of theatricals ? Do you
want than to sptead ? Every word that you
say here is likely to be taken as a kind of
encouragement by these people. Should we
a0t be conscious of it ? Indeed, don’t you
think that these terrorists and other people
in the Golden Temple might have gained
some more strength by our repeated debates
in the House and g0t some more encourage-
ment ? Therefore, we have to be careful,

Yes, terrorits have to be fought. Who is
going to fight them ? It is not the Army lut

the people. Sir, in fact, when I asked your
permission to speak. I wanted to say just
two things. But then I had to appeal first

to our friends also, I have reason to pay
‘may tributes as an old warrior of the national
struggle to those millions and millions of
masses of Hindus and the Sikhs in Punjab
who have been patient with this Government
and with this Government and with this
Parliament, and who have been brave enough
to with stand all the terrorism that has been
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inflicted upon them during the last three
long long years of suffering. They have
displayed their confidence in the capacity of
this Goverament to protect them, to main-
tain law and order, in that area, to ensure
peace and to help them once again to live
together in harmony in spite of the terrorists
these Akalis and all the other unpatriotic
people. Otherwise, there would have heen
an exodus of the refugees to the neighbou-
ing areas of 10,000 or 20,000 or 30,000 or
40,000 or 50,000 Sikhs, to the foreign areas
where their forces were waiting for a chance
to make an excuse of that kind of an exodus
to make a pretence of establishing Khalistan
there, and then issuing an appeal to the
whole of India and to the rest of the world
in the name of those people, immediate to
the Governments of that area and their allies.
and other Government and also to take op
the matter at the United Nations and-God
knows-also to march the foreign troops into
our country.

Is it not know to everybody that foreign
troops werc amassed on our border ?
Is it not a fact that a. particular small area,
in the Ladhak area, a sensitive area, was
almost occupied and they bad to be pushed
back ? There were casuallties also in that
action. Iam sure, my hon, friends on the
Opposition also are well aware of it.
Therefore, it is that danger from which our
country has been saved, Thanks to the states-
manship, the courage and the manliness
of our Prime Minister. And yet one respon-
sible friend, a leader of the opposition was
saying that they do not say, Indiraji-India
was getting into an alliance with
the army, Indiraii is the Prime Minister
of our country, The army has got to work
under the orders of the Prime Minister
through, what should I say, the bhandwriting
of the President. You call it an alliance 7
Does it speak of any sense of statesmanship
for any leader of the Opposition, for any
responsible man in Parliament, to say that
the Prime ‘Minister of the country has
reached an alliance, has reached an agree-
ment, with the army ?

SHRI ATAL BIHARI VAJPAYEE : Who
said it ?

PROF. N.G. RANGA : I am not going
to mention names. They are experts: in
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reading newspapers and in being together
with each other, to share their own confide-
aces much more freely than we do.

The army themselves would be ashamed
of an observation like that,

Now, the army has discharded its duty.
All praise to them. Indeed I ask the Sikh
masses themselves, the Hindu masses them-
salves, in Punjab. whether they want the
army to go away and all of them left to the
tender meicies of the terrorists, Terrorists
have to be fought and they would be fought.
They have been fought on other frontiers
and they are going to be fought on this
frontier also. Thank God, though there is
this enemy there on this side, the Sikhs have
remained loyal, the Hindus have remaned
loyal, to India, not Indiraji. That is where
my hon. friend, Mr, Vajpayee, goes on
putting his foot all the time. He repeats it
so often that so many of us are also likely
to be caught because of his mischivous
cloquence, Therefore, 1 say, it is India
which is foremost, which is strongest, which
is greatest and which is noblest in our
hearts. :

Today, | am glad my hon. friend, Mr.

Rajiv Gandhi, put in such a strong plea this

morning. When he was speaking, I was
reminded of his father. I heard him that
day who he persuaded the whole of Parlia-
ment, in spite of Pandit Nehru’'s wishes, to
go into the Mundhra affair and appoint a
Commission of Inquiry. He did his work
well today. :

The Opposition asked us to go to the
people. We are going to the people. But
1 would like to advise you, if I may. “*Please
for God’s sake, do not ask for the withdra-
-wal of the army. Don't go on repeating what
these Akalis had been saying. Don’t repeat
the kind of mischief that these high priests

have been playing.”

" Thank you, Mr. Speaker, for giving me
the time for paying this tribute of mine “to
the pcople of Punjab, to the Hindus, and to
the Sikhs for having remained loyal :0 - the
country and for having displayed their faith
in the capacity of our Government, to main-

tain peace.
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Please remember that our Government
has the capacity to assure the people, peace,
strength, law and order and also communal
harmony. '

MR, SPEAKER : Now the Minister of
Home Affairs will speak,

THE MINISTER OF HOME AFFAIRS
(SHRI' P. V., NARASIMHA RAO) : Mr.\
Speaker Sir, ] must admit that for the first

-time in the last ecight years I have been in

Parliament. I feel overwhelmed. I am not
normally given to emotion, particularly when
I stand on the floor of the House but the
manaer in which the debate has been raised
to new heights at this last sitting is some-
thing for which I have to be particularly
grateful to the speakers and it is on this note
that I would like this debate to be con-
cluded,

For three days, therefore, whatever,
has happened I would like to
describe it as an example of TFY qf’q‘a;n
agar aafg For three days, this ggey
gzfrq has been going on but today in the
last three or four speaches, THY Hq has
come out in all its glory, in all its splendour
that we are all for the unity of this country,
we are all for the fintegrity of the country
and the greatness of this Parliament is that
howsoever rough may be the weather through
which it passes, it invariably comes out right
at the end. So, 1 would not like to go into
the details.

Again, [ have participated in so many
debates. When I look back, I can hardly
remember another debate of this kind in
which almost every point that needs to be
raised and answered. Whatever I say now
would be only a repetition of what has been
said either by Members or by me, The views

* of the Government have come out loud and

clear, There is no question of anmy doubt
lingering in the minds of anyone,

Of course, this is not the end of the
story.

The White Paper does not claim to give
everything that every one in this country or

elsowhere waats to know,
r '
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It bas never claimed that. Nc White
Paper released so far by 1he Government of
India can claim that. 1 know the White
Paper regarding the ofd- State of Hyderatad
I hail from: 1 can raise sny rnumter cf
questions that weic tot antwercd in that
White Paper ! ’

2/.00 hrs.

1 do not want to talk about White Papers
But about’the one with which ] am concerned,
the point is that it brings out the essentials
of what one needs 10 know, what posterity
needs to know. You do not have to lose
yourself in in essential details. The main
thrust is there; certain questions have been
answered; the direction has been given
the background has been provided
The questions of when, how, where, etc., are
matiers to be decided by the Government.
You can always say that something should
have been done long beforc. Again there
can be a view that it should not have been
at all. So, it is a question of judgement, it
is a question of assessment. And that assess-
ment, I would like to sabmit to this House,
was made cortectly, and when the action
took place, every one in this country heaved
a sigh of relief. There is absolutely no doubt
about that. Of course, we always have hind-
sight, We can improvise agruments: g

gIAT a7 ag a1, qg rar ay T graT

This kind of subjunctive mood, as they
call it in grammar, is always there, it is
available to every one. We are speculative
by nature to some extent. We can always
speculate what would have bappened if that
had pot happeped or if this had not happened,
But what has happened has happened. Now,
the qu-stion is, to look ahead, not back.
If only the atmosphere which 1 found in this
last sitting bad been generated, say, the
day before yesterday or it had been brought
back from time to time, once every ten
speakers, may be we would have been able
to conculde the debate even earlier because
the atmosphere,pow is one of agreement,
consensus, The atmosphere accordiog to
me, i not one ofdebate or dissension.
That has been injected now. I cannot
say that this has been injected just casually
like that, There are attendant circumstances
which tended to inject this thing, But, finally,
1t bas come out well, as | said. And I would
*ke to say this on the process that we are
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going to adopt hereafter, Many snggestiohs
bave come about the healing touch. The
healing touch naturally would vary from
time to time, from piace to place, The
process would also be varied. It cannot be—
the same cverywhee, at all times, and,
therefore, 1 am grateful to the Members for
the suggestions which they have given.
Some of them may be implemented; some
of them may not be implemented
immediately; some of them may not
be implemented at all. All the same, 1 woul .
like to express my gratitude to them, .
There is only one point which pethaps
Deeds to be reiterated and thatis, at no
point, at no point,-let me repeat- was there
any resl agreement forthcoming, was there
any real agreement emerging ficm the
horizon. It was all an attempt to find an
agreement, to persuade. the Akali leadership
to come to an agreement, 1 know that the
Opposition also did the same. But it had to
be continoed. The Akali leadership did not
want to come to the tripartite talks. So,
instead of saying, ‘Why did you talk’ or
‘Why did you not talks’, let us understand
that the process of negotiations was never

" broken, but it never succeeded. History

would have been different if it had succeeded
at any point of time.

This is the misundersianding that was
sought to be created. For what reasons I
need not go into. But this is not correct
As a person who was not the Home
Minister at that time but who was to some
extcnt along with other colleagues involved in
this process of negotiations and a person
who conducted thesc negotiations in the best

. of cordial atmosphere, I would say that

there was no rancour of any kind because
we were hoping to find a solution, and al}
this waiting, al this patience was because
we hoped to find a solution but everyone
koows that the mement a solution was in
sight or may be would have come in sight,

, there were forces which did not want any

solution and fresh killings took place, This
is a fact which no one can deny. This can
be proved to the hilt. So why are we blaming
each other ? This is what I would like to
ask. We have to blame some other forces.
Those forces were at work and the conspiracy
of ciicumstances was such that those forces
prevailed until the end, as a result of which
an action had to be taken which we all
wished to avoid, which the Members of the
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Opposition also wanted to avoid and I don’t
think that they expressed in so many words
that the action should be expedited, They
said solutio1 should be expedited. Yes. But
what is the solution that they brought ?
Every emissary-there were, I do not know
_how many, perhaps scores of them, may be
hundreds of them, 1 have come across quite
a oumber—from topmost leaders down to
ordinary workers of all Parties, not just

seCongress (I) alone, Such people came to me,
such people came to other colleagues also
about tc those who they thought had some-
thing to do with this. We heard them
patiently for hours and hours and bours,
trying to understand if some bright idea
comes ;rom someone who may himself not
be supposed to be very bright, who is not
known to be very bright, but still from whom
a bright idea can come, or some idea which
may lead to some thing bright or something
hopeful. So this was the amount of patience
we all exercised. I do not think that this
was wrong. Patient negotiation is pever
wrong. No one can guarantee that this
patience is going to pay. But no one can
say looking back that it was all wrong
merely because it has not succeeded. This
is the worst kind of hindsight that one can
think of. Suppose this action had been taken
in the beginning itself, that would have been
a point of much greater criticism, much
greater hurt and distress and anguish than
it has actually become,

So I would like to respectfully submit to
the House that according to our likes,
according to the opinions of various elements,
various types, various hues, the GCM and
the LCM comes out that on the whole this
was the right action at the right time and
in the right manner and, as has been des-
cribed, with the utmost sacrifice and patience
on the part of the Army,

1 do not know of any hour which could
be called a greater hour of glory for Indian
secularism, the faith in secularism that our
country has, No one has won and no one has
lost. It is secularism that has triumphed
and it shall triumph, ;

SHRI SATYASADAN CHAKRA-
BORTY : One clarification, I would like to
know from the Hon, Minister. In the White
Paper you have rightly said that a lasting
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solution would come through discussion
and negotiation, I would like to know dis-
cussion with whom and for what and when,
because you know this is the most important
thing. You have not clarified it in the
White Paper.

MR, SPEAKER : It is understood.

SHRI SATYASADAN CHAKRA-
BORTY : No, they have said in the White
Paper very lightly. This is the most impor-
tant question,

(Interruptions)

MR, SPEAKER : This has all been
answered, T QY agT UWTEAW ATAT AT
gl v o9 v mw g ® AR
fox qoT fiF drar s 41

st qtogto afag TF : g AT gk
1 am very precise.. 1 understand the whole
thing.

SHRI SATYASADAN CHAKRA-
BORTY : Discussion with whom ? When
you say that Punjab problem has to be
solved, is it discussion with the Opposition
leaders or the Akali leaders or with whom ?

SHRI P. V. NARASIMHA RAO : The
matter is very simple. Yesterday some other
Hon. Member also said “You only saw the
Akalis and nobody else. How do I see any-
body else when there is an agitation going on
led by the Akalis? I can certainlly consult
everybody. I can cerginly take into confi-
dence many others, but I have not seen any
example of an agitation going on led b ‘A’
and the Government all the time talk to
‘B’ ‘C’ ‘D’, X, ‘Y’, ‘Z,. This kind of thing
is not on. That is the simple reason, We had
to bring the agitation to an end, to a peace-
ful end, to an amicable end. Therefore, we
had to talk to those who were running the
agitation rightly or wrongly, in our opinion
it was wrong. If they consider it right..,

AN HON, MEMBER ; That is what we
wanted to know

SHRI P. V. NARASIMHA RAO : We
talked to them,
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SHRI SATYASADHAN CHAKRA-
BORTY : But today's paper carries the

SHRI P, V. NARASIMHA RAO : 1
think that is writ large in every paragraph of
the White Paper.

(Interruptions)

SHRI SATYASADAN CHAKRA-
BORTY : Today the newspaper has carried

AN HON. MEMBER : Sit down.

SHRI SATYASADAN CHAKRA-
BORTY : What is this ? . 1s this nota
debate ? Do you think we bave come here
to hear your sermon ?

(Interruptions)
AN HON, MEMBER : Sit down please.

SHRI SATYASADAN CHAKRA-
BORTY : Today the mewspaper has come
out your view that you will not talk with the
Akalis, That is why 1 wanted this clarifica-
tion.

MR, SPEAKER : The time will come

some time, when there is a situation of peace.

SHR1 SATYASADAN CHAKRA-
BORTY :’Sir, this is a question which is a
very important one,

SHRI P, V. NARASIMHA RAO : He is
trying to cross-exantine me, I know. The
point is : I have never said thet we are not
going to talk to the Akalis, we are not going
to talk to ‘A’, 'B’, .C’. What I said was
that certainly a political solution has to be
found. In the finding of a political solution,
we have to sec first that normalcy is restored

_in an abnormal situation, we have seen that
political solutions could not be found, try as
you may, you will not be able to, because
there are forces which want to . frustrate
your process of finding a political solution.
So, all these things would have to be
considered, We will have to wait for the
right time, may be. it may not be a very long
wait. 1 really do not know. I am nota
prophet. T will have to see my way, Itisa
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question of going step by step. This is all 1
said,

MR. SPEAKER : Yes, professor, You
also perbaps have some questions. You did
not even thank me, I have given you so much
of time for this debate.

r

SHRF SATYASADHAN CHAKRA-
BORTY : I was thanking you, Sir. You are
always helpful, Sir.

MR. SPEAKER : Now, Prof. Ajit
Kumar, Dr. Subramaniam Swamy and Shri
Indrajit Gupta have moved an amendment
each to the motion moved by P. V. Nara-
simha Rao regarding the White Paper on
Punjub agitation, 1 find that they are not
present in the House. If the House agrees,
I shall put all the amendments together to
the vote of the House,

Amendments Nos. 1,2 and 3 were put and
negatived.

MR. SPEAKER : 1 shall now put the
motion inoved by Shri P. V. Narasimha Rao,
to the vote of the House,

SHRI ATAI BIHARI VAJPAYEE : Sir,
it has never been put to vote.

(Intemuptions)

SHRI SATYASADHAN CHAKRA-
BORTY : How can you put it to the vote
of the House ?

MR. SPEAKER : It is a substantive
motion.
SHRI SATYASADHAN CHAKRA-

BORTY : It is a motion. We have discussed.
That is all. It is only a motion to take into
consideration '

SHRI ATAL BIHARI VAJPAYEE : It
has already beea taken into consideration,

SHRI DHARAM BIR SINGH : If there
was an affirmative motioh, you could have
put that to the vote of the House, Ther:
is no efiirmative motion...(Interruptions),

SHRI ATAL BIHARI VAJPAYEE : |
has never happened before.
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SHRI P. V. NARSIMHA RAO : ] am
wondering, if there is no motion, what were
the amendments to ?.. (/nterruptions),

SHRI ATAL BIHARI VAJPAYEE : There
is a8 motion that the White Paper should be
taken into consideration. But if they wanted
an approval, there should have been a
motoin to that effect from the Government
side...(Interruptions).

MR. SPEAKER : Let me see the motion
“itself. The motion is :

““That this House takes note of the
White Paper on the Punjab Agitation,
laid on the Table of the House on 23rd
July, 1984

SHRI SATYASADHAN CHAKRA-
BORTY : We have already taken note of it
and discussed, .

SHRI ATAL BIHARI VAJPAYEE :
Yes, the House has already taken note of it
... (Interruptions),

SHRI P. V. NARASIMHA RAO : This
debate is in puasuance of a motion, The
motion cannot be left in the air.

We have voted on the amendments to
the motion. I just'do not see how we can
escape voting on' the motion.

~ MR. SPEAKER : That is the logical
point ; there is no escape,

SHRI P. V. NARASIMHA RAO : | am

not changing the motion, it remains the
same...(Interruptions).

’
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AN HON. MEMBER : This is some-
thing redundant. We have already taken
note of it,

MR, SPEAKER : No, according to the
book, we have to put it to the vote of the
House.

ot wew fagr@ xrddr @ asaw
wEA, TR T Q@S # a@ TG L,
g o oA T ) W ag wa @
@R TR T F W g fawra @
Eawam &y a fawrar @ & 1 za%7
1 Tada ag 2

st qto o Azfay T : T T
Wt Bifey st & Wt wifen

MR. SPEAKER : We have to put it to
the vote of the House. The question is :

*‘That this House takes note of the
White Paper on the Punjab Agitation,
laid on the Table of the House on 23rd
July, 1984.,”

The motion was adopted.

2118 hys.

The Lok Sabha then adjoursed till Eileven
of the Clock on Monday, July 30, 1984
Sravana 8, 1906 (Saka).
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